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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  SPEAKER  in  the  Chair}
 ‘WELCOME  TO  THE  WEST  INDIES

 CRICKET  TEAM
 MR.  SPEAKER  Hon.  Members

 At  the  gutset,  J  have  to  make  an  an-
 nouncement

 On  my  own  ‘behalf  and  on  behalf
 of  the  hon,  Members  of  the  House,  I
 have  great  pleasure  in  welcoming
 Captain  Clive  Lloyd  and  the  other
 members  of  the  West  Indies  Cricket
 Team  who  are  now  seated  in  the
 Speaker’s  Gallery.  Through  them,  we
 convey  our  best  wishes  to  the  sports-
 loving  and  very  friendly  people  of
 West  Indies.

 Sir,  we  also  have  in  our  Parliament
 our  own  MP's  Cricket  Club.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 J  am  one  of  the  Members.

 MR,  SPEAKER:  Hon.  Members,  I
 introduced  them  to  our  Captain  Shri
 K.  P.  Singh  Deo  who  is  a  very  young
 Member  and  who  is  sitting  along  with
 them  in  the  Gallery.

 Qur  Team  is  no  less  than  any  one
 in  the  world.  But,  we  have  no  time
 to  enter  into  international  contests
 We  have  very  little  time  from  our
 contestaz,  On  their  behalf  also,  I
 welcome  the  West  Indies  Team.

 SHRI  8;  M.  BANERJEE:  Let  us
 have  some  body-line  bowling  today

 MR.  SPEAKER:  Yesterday,  the
 House  rai  ह...  ‘ef  quorum  a  number
 Of  times  ediuse:  thie  Members  were
 All  ‘the:  tise  ‘seding  ‘the’  Cricket  Match
 भा  *Peleviston.’”  Now,  you  cm  see
 then  “peiiftitially  ‘Were.

 SHRI  VASANT  SATHE  (Akola):
 We  can  see  how  the  bumpers  are
 thrown  here.  हु;  हित
 ORAL  ANSWERS,.“TOQ  QUESTIONS

 Distribution  and  Sale  of  Medium  and
 pvt  CONSE  Cloth

 efi
 “HARI  »

 ह

 H:  Will  the  Minister  of  COM-
 ERCE  be  pleased  to  state;

 ¥Y  (a)  whether  Government  propose
 0०  exercise  stricter  contréf  over  the

 gale‘  and  distribution  of  medium  and
 coarse  cloth  in  the  country;  and

 KISHORE

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P,  CHATTOPADHYAYA):
 (a)  and  (9).  There  is  already  con-
 trol  over  the  distribution  of
 certain  specified  varieties  of
 coarse  and  medium  cloth  known
 as  controlled  cloth.  The  con-
 trolled  cloth  is  being  distributed
 through  the  National  Cooperative
 Consumers  Federation  and  Coopera-
 tive  Societies  affiliated  to  it  and  Mills’
 own  Retail  Shops.  The  State  Govern-
 mets  have  now  been  asked  to  sell
 the  controlled  cloth  on  the  basis  of
 ration  cards/household  cards  and  to
 persons  with  a  monthly  income  of
 less  than  Rs.  400,

 SHRI  HARI  KISHORE  SINGH:  Is
 the  hon.  Minister  aware  of  malprac-
 tices  in  the  distribution  of  controlled
 cloth  by  the  consumer  co-operative

 ‘societies  all  of  whom:  are  nominated
 and  not  elected  bodies?  Shortage  of
 @upply  and  irregularity  of  supply  lead

 jt
 these  malpractices.  If  he  is  aware

 of  this,  what  is  he  going-to  do  to

 correct  these  malpractices.
 PROF.  D.  P,  CHATTOPADHYAYA;

 Some  reports  of  malpractices  have
 been  brought  to  our  notice.  This  is
 by  ‘individual  people,  not  of  the  co-
 ‘e@peratives.:  It  is*for  the  State  Gov-
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 ernments  to  supervise  the  functioning
 or  malfunctioning  of  the  co-opera~
 tives.  If  they  bring  these  to  our
 notice,  we  take  necessary  steps.  No
 specific  allegations  about  malpractices
 of  co-operatives  have  been  brought  to
 our  notice,  but  individual  consumers
 have  shown  us  the  substandaid  cloth,

 About  shortages,  there  is  a  gort  of
 umbalance  between  the  different
 varieties  of  cloth,  dhotis,  saris,  long
 cloth,  shirting  etc.  Some  mulls  pro-
 duce  only  long  cloth  and  less  of
 dhotis  and  saris.  This  imbalance  8
 there.  It  has  been  brought  to  our
 notice  We  are  taking  appropriate
 action  insisting  on  each  mill  to  pro-
 duce  their  due  quota  of  the  different
 varieties  of  controlled  cloth.

 SHR]  HARI  KISHORE  SINGH.  I
 get  the  :mpression  that  there  is  a  cer-
 tain  bias  in  favour  of  supply  to  the
 urban  centres  at  the  cost  of  the  rural
 centres  because  the  urban  people  can
 make  a  lot  of  noise  and  have  also
 access  to  the  seats  of  power  and  the
 Ministers  May  I  know  if  this  umba-
 lance  in  the  supply  between  the  rural
 and  urban  centres  is  going  to  be  recti-
 fied”

 In  this  context,  m  the  last  quarter
 how  much  cloth  has  been  supphed
 to  the  State  of  Bihar  and  how  does
 it  compare  with  the  supply  to  cities
 like  Delhi  and  Bombay?

 PROF,  D  P.  CHATTOPADHYAYA:
 The  hon.  member  3s  right  in  point.ig
 out  that  in  the  total  quantum  of
 controlled  cloth  distribution  till  date
 there  is  a  sort  of  bias  towards  the
 town  people  because  our  net  work  of
 distribution  is  not  wide  enough  to
 reach  the  rural  areas  But  now  steps
 have  been  taken  to  see  that  the  dis-
 tribution  network  covers  the  semi-
 urban  areas  comprising  a  population
 of,  say,  15,000—20,000.

 SHRI  HARI  KISHORE  SINGH:
 What  about  the  villages?

 PROF,  D.  P  CHATTOPADHYAYA:
 I  am  corhing  to  that,  It.is  9  valuable
 suggestion,  We  have  aleo  asked
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 State  Governments  to  see  and  explore
 the  possibility  of  opening  new  retail
 shops  under  the  NCCF  the  Najional
 Consumers’  Co-operatives  Fetteration
 or  the  State-level  co-operatives  50
 that  down  to  the  village  level  these
 shops  would  be  opened.  But  it  will
 take  some  time;  it  is  an  administra-
 tive  problem  and  also  a  credit  pro-
 blem  But  steps  are  being  taken.

 at  घन शाह  प्रधान  आदिवासी  क्षत्रों

 को  जिस  प्रकार  का  केरटा  आज  सोसाइटिया
 दे  रही  है  वह  कपडा  में  प्लाँक  सामने  रखना

 चाहता  हू,  यह  बिलकुल  ही  छोटा  है,  मंत्री

 महोदय  देखें  इस  से  वह  लौट  बनवा  सकते

 है  या  ऐसे  ही  कौर  किसी  काम  में  ला  सकते

 है,  इसे  नवे  लोग  पहन  सकते  है  न  प्रौढ  सकते

 है,  यह  राधा  मीटर  का  टुकड़ा  उन  को  दिया

 जारहा  है  ....

 अध्यक्ष  महोदय  ऐसा  मत  करिए  |

 कल  को  कहेंगे  कि  ट्रक  ख्वाब  है  तो  प्रकार

 ट्रक  घुसा  जाएगें  ?

 थो  घनदाहि  प्रधान  इसलिए  मैं  यह

 जानना  चाहता  हू  कि  आदिवासियों  को

 भरपूर  कपड़े  देने  का  क्या  सरकार  का  विवार

 है भोर  उसके  लिए  भाष  क्या  व्यवस्था  कर  रहे

 है  ?  श्रमी  तक  क्यों  नहीं  दिया  गया  इसकी

 क्या  श्राप  जांच  करेगे  ?

 PROF,  9  P.  CHATTOPADHYAYA:
 [  have  already  said,  as  he  is  demons-
 trating,  that  some  of  the  cloths  of
 standard  variety  are  mm  fact  sub-
 standard  and  we  ate  discussing  this
 matter  with  the  NTC.  I  had  a  meet-
 ing  with  my  colleague,  Mr.  Pai  the
 other  day  and  we  heave  examined
 some  of  the  samples  chown,  as  the
 one  shown  by  the  hon.  member  just
 now,  We  are  trying  to  widen  the
 network  of  distribution  and  the  fact
 that  we  ave  insisting  that  only  people
 with  Jess  than  Rs,  400  income  will  be
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 ehgible  for  standard  cloth  shows  that
 we  want  to  cover  the  poorer  sections
 of  the  people  including  the  adivasis

 DR  KAILAS  May  I  know  how
 and  why  this  estimate  has  been
 arrived  at  that  only  30  metres  of
 cloth  and  2  dhotis  and  2  saris  are  to
 be  suppled  per  year?  It  as  abso-
 lutely  insufficient  Has  it  been
 brought  to  the  notice  of  Government
 that  this  insufficient  supply  of  cloth
 ३8  not  sufficaent  and  is  only  a  mockery
 of  the  whole  system?

 PROF  D  P  CHATTOPADHYAYA
 Till  March  1974,  production  was  only
 400  million  metres  From  April  this
 ycar  we  have  raised  it  to  800  million
 metros,  which  accounts  for  neatly  24
 per  cent  of  the  total  production  It
 5  true  that  even  this  is  not  enough
 for  the  purpose  and  we  are  thinking
 of  raising  it  further

 SHRI  P  GANGADEB  In  view  of
 the  fact  that  Government  are  seized
 of  the  problem,  may  I  ask  the  munis-
 ter  to  turnish  details  of  the  distiibu-
 tion  apparatus  which  will  be  used  to
 eisure  that  the  cloth  does  not  ६०  into
 the  black  market  in  this  country’

 PROF  D  P  CHATTOPADHYAYA
 The  existing  distribution  channels  are
 five  in  number  ab  Malls’  own
 authorised  retail  shops;  (2)  super-
 bazais  in  the  cooperative  sector,  (3)
 national  cooperative  consumers’  fede-
 ration  and  then  chain  of  cooperative
 institutions,  (4)  fair  priee  shops  ap-
 proved  by  the  State  Government;  and
 (5)  avy  other  cooperative  agency
 approved  by  the  Government  As  I
 have  said,  we  are  trying  to  widen
 further  the  number  of  channels  and
 the  Government  authorised  retail  net-
 works

 wt  yer  we  कछवाय  सरकार

 में  इस  बात  को  स्वीकार  किया  है  कि  मोटे

 काहे  के  वितरण  कौ  दुकानें  देश  के  भ्रमर

 बहु  कम  हैं.  तो  कितनी  दुकानें  प्रान्त वार

 शाप  खोलने  का  विचार  रखते  हैं  जिस  से
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 सन्नी  लोगों  को  पर्याप्त  कपड़।  उन  क॑  आव-
 श्यकता  के  तू  7३  मिल  सके  ब्या  सरकार
 का  ध्या  इस  ओर  गया  है  कि  जा  कोआ आपरेटिव
 की  दुकाने  है  या  फुटकर  दुकाने  है  उन  में  जो
 कपड़ा  बिखरता  हैँ  थान  पर  20  मीटर  की

 मोहर  लगी  हाती  है  लेनी  उस  में  8
 मीटर  कपडा  निकलता  है,  इस  प्रकार

 की  शिकायते  क्‍या  ड्राप  का  मिली  है  ”

 ग्वालियर  की  विरला  की  शुक  मिल  के  बारे

 में  ऐसी  एक  शिवपत  आप  को  दी  गई  भी,
 उस  के  ऊपर  क्‍या  कार्यवाही  की  गई  और

 थाना  केतन  र॒  कपड़ा  कम  न  हो  इस  के  लिए

 आप  कौन  मी  कार्यवाही  करने  जा  २

 >  7

 PROF  D  P  CHATTOPADHYAYA
 We  have  received  a  complaint  of  that
 sort  A  complaint  was  voiced  on  the
 floor  of  this  House  by  8  colleague  of
 ours  We  have  already  instructed
 the  Textile  Commsioner  to  look
 into  the  matter  As  soon  as  we  get
 the  report,  appropriate  action,  penal
 action  if  siccessury,  would  be  taken

 Coming  to  the  first  question  about
 the  number  of  distribution  units  =  I
 cannot  enumerate  them  because  their
 number  has  increased  and  3s  increas-
 ing  T  can  only  say  that  in  order  to
 cover  a  wider  area  we  are  thinking
 of  allowing  the  State  Governments  to
 bring  comlaints  to  the  notice  of  the
 Textile  Commassioner  and  also  close
 cooperation  between  the  National
 Textile  Corporation  and  the  private
 sector  so  that  more  number  of  units
 for  distmbution  are  opened  The
 NTC  has  also  been  asked  and  allowed
 to  open  many  more  centres  More
 private  retail  outlets  are  also  beg
 authérised  Stricter  vigilance  with
 the  help  of  the  State  Governments  ह ५

 also  taking  place  These  are  some  of

 the  measures  to  see  that  the  malprac-
 tices  are  eluminated,  or  at  least  mini-

 mised,  and  8  wider  coverage
 achieved.
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 at  per  चन्द  कछवाय  :  मैंने  साफ

 पूछा  कि  जो  शिकायत  मिली  उस  की  जांच

 का  आदेश  सरकार  ने  दिया  तो  उसका

 परिणाम  क्या  निकला  ?  उसकी  रिपोर्ट

 कब  तक  आएगी  ?  साल  भर  हो  गए  ft

 हम  को  यह  सूचना  मिली  है  कि  उस  रिपोर्ट  को
 दबाया  जा  रहा  है।  बिरला  ने  प्रथमो

 को  खरीद  लिया  है।  मै  जानना  चाहता

 हूं  कि  रिपोर्ट  कब  तक  आएगी  ?

 PROF.  D.  P.  CHATTOPADHYAYA:
 Whether  it  is  Birla  or  super-Birla,  if
 the  charge  is  proved  then  the  punish~
 ment  is  imposed.

 SHRI  K.  GOPAL.  The  hon  Minis-
 ter  has  stated  that  increased  produc-
 tion  of  controlled  cloth  is  going  to  be
 from  400  to  800  millon  metres  I
 think  it  is  only  a  targeted  figure  Is
 it  not  a  fact  that  these  mills  which
 are  supposed  to  produce  controlled
 cloth,  when  they  fail  to  produce
 them  only  a  fine  of  Rs.  2.50  per  metre
 is  imposed,  which  they  gladly  ‘pay,
 with  the  result  that  only  NTC  mills
 are  producing  such  variety  of  cloth
 at  a  loss?  I  would,  therefore,  like  to
 know  whether  the  hon.  Minister  will
 see  that  the  obligation  is  fulfilled  by
 the  mills  and,  if  they  do  not,  whether
 stricter  punishment  will  be  given  to
 them.

 PROF.  9,  P.  CHATTOPADHYAYA:
 Formerly,  the  transfer  of  obligation
 for  the  production  of  controlled  cloth
 was  being  allowed.  If  some  mills
 found  it  impossible  or  difficult  for
 them  to  produce  standard  cloth,  they
 could  transfer  their  obligation  to
 some  other  mills  which  because  of
 their  type  of  machinery  ang  other
 things  found  it  more  lucrative  to  take
 up  the  obligation.  But,  in  that  case,
 if  théy  failed  to  fulfil  their  obligation,
 they  were  charged  2  penalty  of  Re.  l
 per  हम  metre.  Now,  this  penalty  has
 been  raised  from  Re.  to  Re.  .50  per
 metre.

 As  I  have  already  admitted,  we
 have  found  that  some  mills  are  not
 fulélling  the  obligation.  Some’  mills
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 were  fulfilling  the  obligation  by  pro-
 ducing  sub-standard  cloth.  We  are
 now  thinking  of  imposing  the  obli-
 gation  on  almost  every  for  pro-
 duction  of  standard  cloth,  without
 allowing  transfer  of  obligation  which
 has  been  highly  misused.  Maybe,  in
 some  cases  because  of  their  type  of
 machinery,  they  have  been  exempted.
 But,  by  and  large,  we  are  thinking  of
 imposing  the  obligation  of  producing
 controlled  cloth  on  each  mill  so  that
 they  cannot  escape  the  obligation,
 transfer  it  and  produce  sub-standard
 thing.

 SHRI  KRISHNA  CHANDRA
 HALDER:  The  hon.  Minister  in  his
 reply  said  that  arrangements  will  be
 made  to  supply  controlled  cloth  to  the
 rural  areas  May  I  know  as  to  when
 the  arrangements  will  be  completed?
 I  want  to  know  whether  special  ar-
 rangements  will  be  made  to  reach  the
 backward  areas  and  the  rural  areas
 so  that  it  can  reach  the  agricultural
 labourers  and  share-croppers,

 PROF.  D,  P.  CHATTOPADHYAYA:
 I  have  said  that  our  endeavour  will  be
 to  extend  the  network  to  the  semi-
 urban  areas  having  a  population  of
 between  15,000  to  20,000.  I  do  not
 think,  at  this  stage,  with  the  con-
 straint  of  credit  and  other  infra-struc-
 ture  difficulties,  it  will  be  possible  to
 take  it  to  all  villages.  Neither  that
 will  be  desirable  nor  possible  at  this
 stage....

 SHRI  KRISHNA  CHANDRA
 HALDER:  Why  not  desirable?  (In-
 terruptions).

 MR.  SPEAKER:  Order,  please.
 Kindly  sit  down.  (Interruption).

 मै ंतो  हैरान  हुं--हमारा  स्वभाव  कभी

 हमारी  जिन्दगी  में  बदलेगा  या  नहीं  ?  यह

 पात्ियामेस्ट  है,  जिस  की  सल्ल  महीं  है,

 बह  शौलायन  कर  सकता  है  ।  तेनीत

 यहां  तो  रोजाना  यह  हाल  होता है  1



 PROF  p,  P.  CHATTOPADHYAYA:
 Perhaps,  my  choice  of  words  was
 not  very  fortunate  and  appropriate.
 What  I  wanted  to  say  was  this.  Be-
 cause  of  the  credit  squeez  and  infra-
 structural  difficulties,  even  the  quan-
 tum  that  is  available  could  not  some-
 tames  be  lifted  My  point  was  whe-
 ther  it  would  be  possible  at  this  stage
 to  widen  the  network  further  If  my
 choice  of  words  had  offended  the
 members,  I  am  sorry.

 MR  SPEAKFR  You  could  easily
 say  that  you  have  received  this  sug-
 gestion  you  will  look  into  it  and
 will  try  to  evolve  something,  instead
 of  giving  this  explanation  and  raising
 controversies  Use  your  tact  some-
 times  You  are  so  tactless  that  you
 create  headache  for  me.

 श्री  नबल  कश्मीर  शर्मा  :  मत्  महोदय

 ने  यह  स्वीकार  किया  कि  क्रेडा.  एक विज

 के  कारण  कड़ा  उठाव था  नहीं  जा  हा  है

 बहुत  बडी  तादाद  में  पड़ा  ढपा  है।  ऐसी

 स्थिति  में  मैं  उनसे  जातना  चाहूंगा-यह  क्रेडिट

 स्क्रीन  लो-फाइनल्स  मिनिस्टर  भी  यहा  बैठे

 हुए  हैं-शायद  भ्र भी  जारी  रहनेवाला  है  ।

 क्या  भाप  कोई  ऐसी कार्यवाही  करेगे  जिस  से

 यह  कपड़ा  गरीब  लोगों  तक  पहुंचे  ?

 साथ  ही  साथ  क्या  आप  इस  पर  भी  विचार

 करेंगे  कि  जो  झनएम्पलाएड  ग्रेवेटी  हैं,
 उन  को  इस  का  कोटा  या  दुकानें  दी  जाय

 ताकि  @  धन्धे  से  लग  संगी ?

 MR.  SPEAKER:  You  may  siy  that
 it  is  a  stiggestion  for  action.  r
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 PROF.  D,  छ,  CHATTOPADHYAYA:
 A  very  good  suggestion,  Sur.

 एयर,  इंडिया  के  विमान  चालकों  को  हड़ताल
 '  के  कारण  हुई  हानि

 *457.  श्री  जगन्नाथराव  जोशी  :
 हो  शंकर  दयाल  सिंह  :

 क्या  पर्यटन  और  सागर  विमानन  मंत्री  यह
 बताने  की  ६  पा  करेगे  कि

 (क)  गत  अगस्त  में  हुई  एयर  इंडिया  के
 विमान  चालक  की  हडताल  के  परिणामस्वरूप7

 कुल  क्रि तनी  हानि  हुई  ,

 (ख)  विमान  चालकों  की  माने  क्या  थी
 और  वयवस्थापको  में  से  कछ  व्यवसायों  क  विऋद्ध
 क्या  मुख्य  आरोप  लगाये  गये  थे  ,  आर

 (ग)  उनमे  से  प्रत्येक  के  बारे  मेंस रन  7
 की  क्या  प्रतिक्रिया  है।  और  उन  पर  क्या  काय

 बाहर,  की  गई  ।  ,

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (ay  The  estimate!
 los»  suffered  by  Aur-India  due  to  the
 strike  by  the  pilots  from  August  2
 to  October  31,  1974  and  its  after
 effects  is  Rs  7]35  crores  The  final
 figures  of  loss  will  be  computed  as
 and  when  actual  figures  of  revenues/
 expenditure  become  available.

 (b)  and  (०).  The  Pilots  disputed
 the  right  of  the  management  to
 determine  the  pattern  of  operations
 and  crew  scheduling  and  demanded
 the  revocation  of  the  slip  system  of
 crew  scheduling  introduced  by  the
 management  The  allegations  made
 generally  against  the  management
 were  that  the  management  was  un-
 flaterally  imposing  the  slip  pattern
 of  crew  scheduling  on  the  members
 of  the  Indian  Pilots  Guild  without
 Meir  concurrence,  Government  was
 ‘cohvinced  that  the  slip  system  was
 ihtrouduced  pfter  due  consultations
 and  not  imposed  unilaterally:  and
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 upheld  the  management's  basic  right
 to  determine  and  introduce  pattern  of
 operations  and  crew  scheduling.

 SHRI  JAGANNATHRAO  JOSHI:
 The  full  answer  to  my  question  has
 not  come.  My  question  in  part  (b)
 ‘was:

 “the  demands  of  the  pilots  and
 the  main  charges  levelled  against
 certain  people  in  the  Management.”

 Not  the  general  management.  I  have
 said,  ‘certain  people  in  the  manage-
 ment’.

 And  in  part  (c)  I  have  asked:

 “the  reaction  of  Government  in
 respect  of  each  of  them  and  the
 action  taken  thereon.”

 I  have  got  a  long  list  of  their  grie-
 vances  about  the  highups  in  the
 management.  I  can  list  them  one  by
 one.  I  have  put  a  specific  question.
 I  have  said:

 “,...against  certain  people  in  the
 Management...

 “.,..the  reaction  of  Government
 in  respect  of  each  one  of  them.”

 SHRI  BHAGWAT  JHA  AZAD:
 Yes,  it  is  misdirected.  It  should  be
 against  the  pilots  and  not  the
 management.

 SHRI  RAJ  BAHADUR:  I  do  say
 that  so  far  as  the  context  was  con-
 cerned,  we,  on  this  side,  answered
 (b)  and  (c),  on  the  basis  of  (a).

 The  only  complaint  they  have  made
 was  about  the  unilateral  imposition
 of  the  slip  pattern.  If  the  contexts
 were  different  and  there  were  some
 other  charges,  I  think  the  hon.  Mem-
 ber  should  have  been  more  specific
 in  his  question.  However,  if  the  hon.
 Member  has  any  specific  allegation
 against  any  body,  I  will  certainly
 answer  it.

 SHRI  JAGANNATHRAO  JOSHI:
 Already  it  is  there  in  the  question.
 ह्  lave  said—‘certain  people  in  the
 Management’,  _  al
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 यह  मेरे  पास  सारा  चिट्ठा  है।  इतनी
 होने  के  बाद  भी  उन्होंने  जवाब  ,.टाला  है।

 हर  बार  एसा  होता  है।  ee

 SHRI  RAJ  BAHADUR:  There  are
 the’  Directors,  there  is  the  Chairman.
 The  question  is  not  specific.

 SHRI  JAGANNATHRAO  JOSHI:
 I  have  asked  for  ‘the  reaction  of  the
 Government  against  each  of  them’.
 When  it  is  so  specific.

 ऊपर  भी  मन  छा  है
 about  certain  people

 अत्र नीचे  पूछ  है
 “each  of  them”,  He  must  reply
 specifically.

 MR.  SPEAKER:
 very  specific

 SHRI  RAJ  BAHADUR:  The  ques-
 tion  is  very  specific.  But,  can  there
 be  two  contexts  in  one  question.  My
 difficulty  here  was  that  the  context
 was  the  pilots’  strike  and  the  losses
 suffered  as  a  result  of  the  strike.
 That  was  part  (a)  and  I  could  take
 (b)  and  (c)  in  the  same  context.  I
 also  understand  that  according  to  the
 rules  no  twvu  subjects  can  be  mixed  up
 in  the  same  question.

 MR.  SPEAKER:  I  think  there  you
 are  right.  But.  somehow  thas
 come...

 I  have  also  written  to  the  Ministers
 informing  them  that  whenever  wher-
 ever  they  find  any  lacuna  in  any
 question,  they  can  point  it  out.  But,
 if  they  did  not  point  it  out,  it  means
 that  they  have  accepted  it.

 AN  HON.  MEMBER:  Perhaps  he
 did  not  find  any  lacuna.

 SHRI  RAJ  BAHADUR:  I  do  not
 find  any  lacuna.  The  context  was
 clear.  The  charge  was  made  against
 the  Managing  Director  and  the
 Chairman  that  they  had  imposed  it
 unilaterally.

 MR.  SPEAKER:  Now,  the  answer
 is  very  specific.  I  think  now  it  ought
 to  satisfy  you,  Mr.  Joshi.

 SHRI  JAGANNATHRAO  JOSHI:
 There  are.  certain  specific  charges

 The  question  is
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 levelled.  I  have  got  them  over  here..
 Cinterruptions),  The  Minister  should
 come  out  with  a  fuller  statement
 giving  all  the  information,

 कुछ  स्पेसिफिक  चार्जेज  लगाये  गये  है  ।  में
 जानना  चाहता  हूं  कि  मंत्री  जी  ने  इस  वात  की
 स्वीकार  किया  है  कि  इस  हडताल  की  वजह  से
 11,35  करोड़  रुपये  का  नुकसान  हुआ  है
 शौर  यह  सारा  मामला  जो  शुरू
 हुआ  वह  पैसे  की  बचत  करे  इस  बात  को
 लेकर  शु  हुआ  और  स्लिप  सिस्टम  या  नई

 सूची  पद्धति  की  वजह  से  जो  भी  बचत  होने
 वाली  थी  बह  शासन  ने  शुरु  की  पहले  96  लाख
 फिर,  नीचे  झा  गया  80  लाख  और
 फिर  आगे  75  लाख  प्रा  गया,
 जौर  राज  जो  हानी  हुई  है  उस  को
 देखते  हुए  ऐसा  लगता  है  कि  75  लाख  जो  है
 तो।  4 साल  लगते  उस  हानि  के  लेन  के  लिये  जो

 उन्होंने  कहा  था  जहाज  की  जो  सुरक्षा  होती  है
 एफीशियेसी  होती  है  वह  यन्त्र  से  जितनी
 संबंधित  है  उतनी  ज्यादा  उस  यन्त्र  को  चलाने
 वाले  जो  है।  उन  की  क्षमता  से  भी  सीमित

 है  1  इसलिये  उन्होने  जो  यह  माग  की  थी  कि
 इसका  सरब वार  की  तरफ  से  ग्रध्ययन  किया
 जाये  कि  उतनी  उड़ान  के  जो
 घंटे  है।  जो  समय  शौर  उस  की  मकान,
 फेटीस  है,  इन  दोनो  को  ध्यान  में  रखते  हुए
 मूल्याकन  की  जो  उन्होंने  माग  की  थी  उस  को
 हरापन  क्यो  नहीं  स्वीकार  किया  ?

 ही  राज  बहादुर  माननीय  सदस्य  का
 प्रश्न  बडा  विस्तृत  है,  मैं  संक्षेप  मे  उतर  देने  की

 कोशिश  करगा  जहा  तक  उन्होने  फैटीग  की  बात
 की  है।  मैं  उन्हे  बताना  चाहता  हु  कि  मै  यहा

 पहले  भी  कह  पका  हूं  कि  जो  ड्यूटी  टाइम  है
 फलाह  टाइम  है  कौर  रेस्ट  पीरियड  है  यह
 राज  से  कई  वर्ष  पहले कोई  कह,  :3  साल

 पहले  बाकायदा  पैं मेज मेंट  ब्रोकर  पायलट
 में  एक  ऐस्टिमेट  हा  था  जोर  उस  ऐस्टिमेट

 मैं यह  निर्धारित  किमी  गया  था  कि  यह

 यूटी  टाइम  होगा,  मह  र्स्ट  पीरियड  होगा
 भारी  उसी  &  आधार  पर  कभी  पोस्टिंग
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 सिस्टम  कौर  कभी  स्लिप  पैटर्न  चलता  रहा
 उस  में  कोई  परिवर्तन  नहीं  हुआ  हैं।  उस
 ऐप्रीमेंट  में  किसी  प्रकार  का  उल्लंघन  नहीं
 हुआ  मैंनेजमेंट  ने  यथावत  पालन  किया  है,
 न  ऐसा  कोई  आरोप  पायलट  ने  लगाया  है  कि
 उस  में  कोई  भ्रातृ  हुसना  है  ।

 रही  दूसरी  वात  कि  यह  बात  क्‍यों
 जारी  की  तो  वह  इस  लिये  कि  जहां  सलीम
 की  फ्रिक्वेंसी  ज्यादा  हो  जाती  है  बहा  सिलप
 पैटने  करने  में  मैनेजमेंट  अपनी  बचत  देखता  है,

 फियूल  क्लाइमेट  आयी  उस  की  वजह  से  बचत
 करनी  थी  श्रबन  यह  बचत  करने  मे  जरूर  था  कि  कुछ
 लोगों  को  हम  हांगकांग  में  और  वेश  में  पोस्टिंग

 नहीं  कर  सकते  थे  जो  कि  उन  को  बुरा  लगता
 था  और  इसलिये  उन्होंने  कहा  कि  जो  पैटर्न
 आफ  आपरेशन  है.  परिचालन  की  जो  व्यवस्था
 है  उस  का  कोई  अधिकार  मैंनेजमेट  को  नही  है  ।
 तो  प्रश्न  यह  हो  गया कि  क्‍या  हमे  नुक्सान  पह  चलने
 या  प्यार  में  आये  इस  लिये  हम  क्या  मैनेजमेंट
 को  यह  कह  दे  करि  तुम्हारा  श्रधिक्रार  नहीं  है।
 मैनेज  करने  का  था  शेडयूल  आफ  आपरेशन
 निर्धारित  करने  का  कही  भी  किसी  भी  क्षेत्र
 में,  किसी  भी  देश  मे  यह  नहीं  है  कि  पैटन  श्राफ
 आपरेशन  कैसे  होगा  यह  मैनेजमेंट  तय  ने  कर
 सके  ।  इस  वात  पर  उन्हों  ने  स्ट्राइक  की,  जो
 स्लिप  पैटर्न  रखा  था  उस  को  विदा  करने  की
 मांग  की  और  मैनेजमेंट  ने  इतना  नुक्सान
 बर्दाश्त  किया  ।  लेकिन  इसमें  सवाल  मैनेजमेंट
 के  सिद्धान्त  का  था।  हम  समझते  हूँ

 कि  जो  प्राग  मैंक्सिमम  यूटिलाइजेशन
 आफ  पायलट  और  एयरक्राफ्ट  हो  सकेगा  उस
 से  लाभ  होगा  और  जो  भीरतर  राष्ट्रीय  वायुयान
 सेवा  मे  कायदे  है  t  उन  में  हम  लाभ  प्रात
 कर  सकेंगे  यह  मेरा  विश्वास  है।

 श्री  जगन्नाथ  राव  जोशी  झष्यक्ष  जी,
 मंत्री  जी  ने  स्वयं  स्वीकार  किया  है  ऐग्रीमेट
 12,  33  साल  पहले  हुआ  था  1  मैं  उनका

 ध्यान  दस  ओर  दिलाना  चाहता  ह्  कि  !  2,
 i3  साल  के  बीच  में  हवाई  जहाज  में  काफी
 परिवर्तन  शारदा  है
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 Did  the  pilots  know  how  to  operate
 the  jumbo  jets?

 इस  लिए  राज  की  परिस्थितियों  मे  जो  मूल्याकन
 करने  की  उन  की  माग  थी,  किसी  ने  चैलेज

 नही  किया  कि  मैनेजमेंट  नहीं  कर  सकता,
 जरूर  करिए,  लेकिन  जो  उन  की  माग  थी

 अध्यक्ष  महोदय  भाप  तो  भाषण  में

 पड  गये  1

 श्री  जगनप्नाधराव  जोशी  :  12,  3

 साल  पहले  जम्बा  जैट  नहीं  था  जिस  के  कारण

 परिस्थिति  मे  परिवर्तन  हुआ  तो  नई  परि-

 स्थिति  मे  जो  उन  की  माग  थी  उस  का  क्यो

 नही  माना  ?

 भ्रध्यक्ष  महोदय  जोशी  जी,  राज-

 बहादुर  साहब  कोई  छिपा  कर  रखने  वाल

 मंत्रियों  मे  नहीं  है।  जो  हैं  उन्होंने  कह  दिया  ।

 आज  से  ।5  साल  पहने  जनता  जैट  नहीं  था

 तो  पालिवामेट  भी  तो  ऐसी  नहीं  थी  जैसी

 कि  आज  जम्बो  जट  बनी  हुई  है  ।

 भी  राज  बहादुर  :  कायदे  वही  है,

 और  हम  भी  वही  है।  मैं  ओर  श्राप  टेक्नीकल

 आदमी  नहीं  है,  लेकिन  मै  बताना  चाहता

 ह्  रेस्ट  पीरियड,  फ्लाइटओऔर  ड्यूटी  पीरियड
 यह  चीज  अपने  में  है  चाहेकाई  जहाज  उडाया

 जाय,  चाहे  वह  जम्बो  ही  या  शौर  जहाज

 हो  ।  मुशाहिदा  लागू  था  और  लागू

 है

 श्री  अगन्नाथराव  जोशी  :  यह  मेरा

 दूसरा  सप्लीमेंटरी  है।  (व्यवधान  )

 अध्यक्ष  महोदय  :  जोशी  जी  बाप

 चार  दफा  उठे  और  रेकाई  देखिए  हर  वक्‍त

 शाप  ने  यही  कहा  कि  मैं  दूसरा  सवाल  कर

 रहा है।

 छह  जलदाय  राब  जोशी  :  मैंने  जो

 आक्षेप  किया  बहू  भाप  ने  भी  स्वीकार  किया,

 वह  सम्लीमेटरी  नहीं  था।

 मंत्री  महोदय  ने  बताया  विदेशी  मुद्रा
 की  बचत  करने  की  वजह  से  ऐसा  किया  ।

 रु
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 मैं  पूछना  चाहता  हु  राज  भी  दत  स्थित
 जो  बेस  है  वहा  से  जो  झोपड़े  करते  है  उस
 को  यदि  बन्द  करते  हैं  तो  एक  करोड़  स०
 की  राज  जो  हानि  उठानी  पडी  बहू  न  नीति  t

 ऐसी  स्थिति  में  लन्दन  स्थित  बेस  कौ  क्‍यों  सही
 बन्द  करते  7?

 श्री  राज  जोशी  जी  झगर
 मेरे  उत्तर  को  ध्यान रबक  सुनते  तो  निश्चित
 रूप  से  समझ  गये  होते।  मैने  कहा  था  कि
 फ्रिक्वेंसी  बढती  हे  तो  स्लिप  सिस्टम  उपयोगी

 होता  है।  और  जहा  फ्रिक्वेंसी  कम  होती  है
 वहा  पार्टी  सिस्टम  उपयोगी  होता  है  ।

 हमारा  कोई  उम्मे  नहीं  है  स्लिप  सिस्टम  या
 पोस्टिंग  सिस्टम  हमारा  धर्म  है  एफीशिग्रेमी  t

 MR  SPEAKER  Theie  is  some
 Fokker  Friendship  standing  behind
 (interruptions  )  It  is  the  Delhi—
 Jamshedpur  flight  (Interruptions)

 I  think  he  ts  out  of  fuel  today....He
 needs  refuelling,  anybody  78  welcome
 for  that  /Please  take  off  now.

 सरदार  स्वर्ण  सिह  सोनी
 I  am  not  a  Hanuman  मंत्री  महोदय

 ने प्रपन  जवाब  में  यह  स्वीकार  किया  है  कि

 वह  टेक्निकल  भ्रामक  नहीं  है।  मैं  यह

 जानना  चाहता  हु  कि  जब  वह  टेक्निकल

 आदमी  नहीं  है,  तो  बहू  किस  के  कहने  पर

 ये  सब  काम  करते  हैं,  कर  उन्होंने  भ्र भी  जो

 फैपला  किया  है,  क्‍या  बहू  अन्तिम  है,  झोर

 बया  आगे  स्ट्राइक  नहीं  होगी  ।

 श्री  राज  बहादुर  जपा  कि  मैंने

 कहा  है,  मैं  ट्रेक निकल  आदमी  नहीं  हू
 लेकिन  मैं  आदमी हू  ।

 झब् यक  महोदय  कया  शाप  मेग्वर

 साहब  जैसे  ग्रामीण  है,  या  पीर  तरह  के

 आदमी  है?

 SHRI  8  M.  BANERJEE:  The  loss
 was  due  to  strike  as  well  as  lock  qut
 Is  it  a  fact  that  a  judge  of.the  city
 civil  court,  Bombay  had  ह...
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 serious  dopbts  regarding  declaration
 made  by  Atr  India  that  there  was  a
 lock  out  under  rule  75  of  the  Indu-
 strial  Disputes  Act.  I  have  in  my
 possession  a  photostat  copy  which
 shows  that  there  were  alterations  in
 the  internal  register  maintained  by
 the  Regional  Labour  Commissioner,
 Bombay.  The  letter  of  the  Air  India
 says:  “As  required  under  rule  73  of
 the  IDAct  we  are  furnishing  a  report
 of  the  strike  and  lock  out.  A  copy
 of  our  notice  is  also  enclosed.”  “Here
 all  the  dates  have  been  changed;
 three  had  been  changed  to  four;  four
 had  been  changed  to  five.  It  is  the
 internal  register  of  [fre  Regional
 Labour  Commissioner.  I  want  to
 know  whether  he  has  taken  up,  the
 han  Munister,  ths  matter.  it  is  a
 big  fraud  committed  by  JRD  Tata  and
 Unni,  Managing  Director.

 MR.  SPEAKER:  You  should  not
 mention  such  names  unless  you  give
 notice.  You  are  making  allegations.
 Y  will  not  allow  individual  names  to
 be  mentioned.

 SHRI  S.  M.  BANERJEE:  Tata  is
 the  Chairman  and  Unni  is  managing
 director,

 MR.  SPEAKER:  You  can  mention
 the  designations,  not  names.  Shri
 S.  M.  BANERJEE:  The  photostat
 copy  is  here.

 PROF.  MADHU  DANDAVATE:  He
 is  referring  to  the  photostat  copy;  it
 relateg  to  a  serious  matter.  Let  it
 be  lad  on  the  Table.

 MR.  SPEAKER:  According  to  the
 rules,  notice  has  to  be  given.

 SHRI  8.  M.  BANERJEE:  The  lock
 out  was  illegal;  at  that  time  we  had
 no  proof,  Here  is  a  photostat  copy  of
 the  internal  register  maintained  by
 the  Regional  Labour  Commissioner  of
 Bombay  who  is  aleg  a  party  to  this
 fraud.  eee  (Interruptions)  .

 MR.  SPHAKER:  Be  relevant.

 SHRr  s.  M.  BANERJEE:  Mr.
 Speaker,  Sir,  thy  specific  question  is
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 whether  in  the  document  manntained
 by  the  Regional  Labour  Commis-
 sioner—internal  register  of  the  Re-
 gional  ‘Labour  Commissioner—an
 entry  has  been  changed—from  2  to
 3  and  from  3  to  4  This  has  been
 done  to  cover  the  misdeers  of  the
 Air-Corporation—Air-India.  I  would
 request  the  Government...

 MR.  SPEAKER:  If  you  are  going
 to  refer  to  the  names,  the  Minister
 should  have  the  previous  informa-
 tion.  The  rules  require  it.

 SHRI  8.  M.  BANERJEE:  In  view
 ot  ths  alleged  fraud  committee  at
 the  instance  of  somebody,  whether  he
 would  refer  the  entire  matter  to  the
 Public  Undertakings  Committce,  Let
 the  Public  Undertakings  Committce
 study  it.  With  your  permission,  Sir,
 I  would  like  to  Send  this  document
 to  you  Shri  Raj  Bahadur  unfor-
 tunately  is  under  the  influence  at
 Shr  J.  R  D  Tata.  I  want  to  know
 whether  he  is  prepared  to  send  this
 to  the  P.U  (Interruptions).

 MR.  SPEAKER:
 make  a  regular
 Question  Hour.

 SHRI  S.  M  BANERJEE:  Sir,  I
 want  a  reply  to  this.

 MR  SPEAKER:  Mr.  Banerjee  you
 have  made  allegations  against  the
 individuals  who  are  net  Memopers  at
 this  House  In  that  case  the  rules
 are  that  he  should  have  given  a  due
 notice  to  the  Mnnister.

 SHRI  RAJ  BAHADUR:  1  am
 grateful  to  you  that  I  should  have
 been  given  a  notice  if  this  question
 were  to  be  raigéd.  (Interruptions).

 ME.  SPEAKER:  This  does  not
 arise  out  of  the  question.

 SHRI  RAI  SAHADUR:  Sir,  I
 would  like  to  state  certain  facts  He
 has  made  certain  observations;  he  has
 got  in  his  possegsion  some  order  of
 the  City  Civil  Court.  Tf  tg  quite  clear.
 He  has  mentioned  that.  He
 says  some  entries  in  the  internal  re-

 Please  do  not
 speech  This  is  द
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 gister  of  the  Labour  Commissioner—
 not  of  Air  India,  not  of  Mr.  Teta,  not
 of  Mr.  Unni—have  been  changed.
 The  case  has  ended  now.  If  it  had
 continued,  the  Labour  Commissioner
 or,  for  that  matter,  anybody  against
 whom  any  observations  were  made,
 ‘would  have  explained  the  case  to  the
 court  The  case  has  since  been  with.
 drawn  or  disposed  off.  (Interrup-
 tions).

 MR.  SPEAKER:  Now,  next  ques-
 tion  by  Shri  Gowda.

 SHRI  8,  M.  BANERJEE:  These  are
 photostat  copies.

 MR,  SPEAKER:  You  should  have
 given  a  due  notice  because  you  are
 mentioning  the  names  of  individuals
 who  are  not  Members  of  this  House.

 SHRI  BHAGWAT  JHA  AZAD:  Sir,
 @  wrong  impression  is  given  to  the
 country  by  this.

 SHRI  0.  B.  CHANDRA  GOWDA:
 rose.

 MR.  SPEAKER:  Mr.  Gowda,  please
 ‘keep  sitting  for  some  time.  I  had
 called  the  next  speaker.  After  the
 Minister's  reply,  the  next  question  is
 in  his  name.

 SHRI  SEZHIYAN:  In  this  case  I
 ‘would  submit  one  thing  for  your
 considertion.  If  he  mentions  the
 names,  he  should  give  prior  notice.
 I  do  not  want  to  enter  into  any  argu-
 ment.  Since  this  is  a  very  serious
 allegation  made  by  him  that  the
 record  of  the  government  maintained
 by  the  Labour  Department  has  been
 tampered  ‘with  for  which  he  has  got
 the  proof,  something  shoul@  be  done.
 It  is  not  a  question  whether  the
 Minister  is  involved  here  or  not.  But,
 Government  is  involved.  Hf  they
 allow  themselves  to  correct  certain
 registers,  then,  I  want  that  the  House
 should  take  no?®  of  this.  This  is  a
 serious  matter.

 SHRI  RAJ  BAHADUR:  Sir,  may  I
 submit  that  this  was  a  matter  before
 the  Court?  Some  please  were  made
 by  one  party  about  that  particular
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 matter.  That  party  has  now  with-
 drawn  the  suit.  I  do  ot  think  any
 of  the  entries  are  televant  to  the
 question.

 MR.  SPEAKER:  This  matter  is
 extraneous.  This  should  have  been
 given  notice  of.

 Impact  of  General  Credit  Squeeze  on
 Coffee  Industry

 +
 *458.  SHRI  0.  B.  CHANDRA

 GOWDA,
 SHRI  G  Y.  KRISHNAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Chairman,  Karnataka
 Planters  Association  has  stated  that
 gencral  credit  squeeze  was  going  to
 have  a  ‘serious  impact’  on  the  coffee
 industry  in  the  country  and  unless
 credit  was  provided  at  a  reasonable
 and  stable  rate  of  interest  there
 would  be  no  holding  the  coffee  prices;

 (b)  whether  Government  have  re-
 viewed  their  policy  in  this  regard:
 and

 (९)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  In  the  l6th  Annual  Conference
 of  the  Karnataka  Planters  Associa-
 tion  at  Bangalore  in  October,  4974
 the  Chairman  of  the  Association
 winter  alia  mentioned  about  the  credit
 problem  of  the  coffee  industry.

 (b)  and  (ey.  Government  is  cons~
 cious  of  the  need  of  credit  require-
 ments  of  export  oriented  industries
 including  coffee.  This,  however,  has
 to  be  viewed  in  the  context  of  over-
 all  credit  policy  of  the  Government.

 SHRI  D.  8.  CHANDRA  GOWDA:
 Sir,  in  view  of  the  fact  that  coffee
 is  an  export  oriented  industry  and
 it  earng  foreign  exchange  to  the  tune
 of  Rs.  40  crores  and  also  in  view  of
 the  fact  that  the  industry  is  suffer-
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 ing  because  of  the  policy  of  general
 credit  squeeze—rather,  the  entire
 industry  depends  upon  credit—may  I
 know  from  the  hon,  Minister  whether
 there  is  any  proposal  under  the  con-
 sideration  of  the  Government  to
 treat  this  industry  as  a  priority  in-
 dustry  and  keep  this  industry  outside
 the  purview  of  the  general  credit
 squeeze?

 SHRI  VISHWANATH  PRATAP
 SINGH:  Sir,  the  Chairman  of  the
 Coffee  Board  had  met  the  Chairman
 of  the  State  Bank  of  India  in  Sep-
 tember  this  year.  The  State  Bank  of
 India  gives  Rs.  35  crores  annually  to
 the  Coffee  Board  for  purchases  of
 coffee  It  was  feared  that  this  would
 be  affected  by  the  present  credit
 squeeze  policy  On  this  point,  the
 Chairman  of  the  Coffee  Board  met
 the  Chairman  of  the  State  Bank  of
 India  The  Chairman  of  the  State
 Bank  of  India  assured  the  Chairman
 of  the  Coffee  Board  that  the  Bank
 will  do  its  best  to  see  that  this  in-
 dustiy  i»  not  affffected  by  the  present,
 credit  squeeze  policy.  As  for  priority
 being  an  export-oriented  indus-
 try,  coffee  will  receive  the  same
 priority  as  other  export-oriented
 industries  receive.

 SHRI  0.  8.  CHANDRA  GOWDA:
 Sir,  another  important  fact  in  regard
 to  this  industry  is  the  increased  coat
 of  production.  Specially,  the  prices
 of  inputs  have  gone  up  four-fold  and
 the  rates  of  interest  have  also  been
 increased.  We  are  accounting  only
 for  2  per  cent  of  the  total  world
 production.  So,  there  is  scope  for
 fnereasing  the  exports  and  earning
 more  foreign  exchange.  Keeping  in
 view  all  these  things,  may  I  know
 from  the  hon.  Minister  whether  there
 aré  any  proposals  under  the  consi-
 deration  of  the  Government  for
 supplying  the  inputs  at  subsidised
 tates  and  to:  reduce  the  rates  of  in-
 terest?

 SHRI  VISHWANATH  PRATAP
 SINGH:  About  the  cost  of  produc-
 tion,  the  minimum  release  price  was
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 worked  out  previously  at  Rs,  3.48  per
 point.  This,  Government  had  increas-
 ed  ad-hoc  to  Rs.  4.25  per  point.  But,
 the  Coffee  Board  operates  at  Rs.  4.60
 per  point.  This  question  of  cost  of
 production  is  under  the  consideration
 of  a  Committee  which  consists  of
 representatives  of  the  Commerce  Mi-~-
 nistry,  the  Finance  Ministry  and  the
 Chairman  of  the  Coffee  Board  and
 it  is  looking  into  the  matter  of  cost
 and  when  its  report  comes,  a_  final
 decision  will  be  taken,  About  the
 inputs,  one  of  the  major  inputs  is
 fertiliser  which  the  Agriculture  Mi-
 nistry  channelises  through  the  Coffee
 Board  and  now  the  Agriculture  Mi-
 nistry  has  suggested  that  this  should
 be  channelised  through  cooperatives.
 This  s  also  under  consideration
 Then,  about  the  rates  of  interest,  it
 is  true,  Sir,  that  bank  rates  of  inter-
 est  is  about  46  to  8  per  cent.  which
 does  raise  the  cost  price  and  the  re-
 tail  price  of  coffee  and  to  meet  this
 factor  the  Coffee  Board  formed  bank
 groups  two  years  ago  in  which  sche-
 dule  banks  have  opened  branches  in
 coffee  growing  areas.  It  has  staff
 which  sponsores  the  applications  to
 the  bank  and  supervises  credit  util-
 sation  Apart  from  this  Coffee  Board
 has  its  own  Development  Board
 where  .35  crores  gves  for  working
 capital  and  Rs.  6,50  crores  far  deve-
 lopment  purposes,

 SHRI  G.  Y.  KRISHNAN:  In  view
 of  the  reply  given  by  the  Minister
 and  the  latest  press  reports,  I  would
 like  to  know  whether  the  export  is
 being  oriented  through  the  Board  or
 Karnataka  Planters  Association.

 SHRI  VISHWANATH  PRATAP
 SINGH:  For  this,  I  require  a  separate
 notice.

 SHRI  JYOTIRMOY  BOSU:  Will
 the  hon.  Minister  fell  us  in  view  of
 the  recommendation,  made  by  the
 Public  Accounts  Committee  as  to  the
 need  of  production  of  instant  coffee
 only  through  Coffee  Board's  own  ar-
 rangements  whether  the  Govern-
 ment  has  considered  that  and  made
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 any  grants  in  regard  to  this.  Second-
 ly,  whether  the  grants  and  loans
 given  to  the  coffee  planters  has  been
 fully  utilised  for  the  amenities  that
 were  stipulated  to  be  given  to  the
 workers.  If  not,  the  reasons  there-
 for  afd  if  so  the  details  thereof.

 MR.  SPEAKER:  There  are  certain
 traditions  and  customs.  You  give
 him  an  instant  answer.

 SHRI  VISHWANATH  PRATAP
 SINGH:  About  proper  utilisation  of
 credit  facilities  there  is  a  provi-
 sion  for  supervising  the  facilities  to
 see  whether  they  have  been  proper-
 ly  utilised  or  not.  In  cases  where
 there  is  mus-utulisation,  action  is
 taken.

 SHRI  JYOTIRMOY  BOSU:  You
 have  made  some  observation  which

 I  do  not  Lke...

 DR,  KAILAS:  We  do  not  like  your
 behaviour  towards  the  Speakre  (In
 terruptions)

 SHRI  JYOTIRMOY  BOSU:  The
 production  of  instant  coffee  is  given
 to  the  foreign  monopolists.  The  Com-
 mittee  had  made  a  recommendation
 which  has  been  laid  on  the  Table.  I
 want  Government  to  tell  us  whether
 the  Coffee  Board  will  be  asked  to  do
 it,  whether  it  will  be  taken  up  in  the
 public  gector  or  not.  What  is  there
 so  much  hullabalog  about  it?

 MR.  SPEAKER:  Please  sit  down
 ‘when  the  recommendations  are  there,
 action  taken  report  will  come  to
 them.

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  satisfied.

 MR.  SPEAKER:  Conventions  and
 traditions  are  there.  Please  do  not
 take  everything  in  the  way  you  like.
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 Shri  Lakkappa.  \
 SHRI  JYOTIRMOY  B@SU:  I  am

 not  talking  about  evidence....

 MR.  SPEAKER:  No,  no,  There  are
 conventions  to  be  followed.

 SHRI  K.  LAKKAPPA:  The  general
 credit  squeeze  has  been  imposed  to
 fight  inflation  in  the  country.  But
 how  would  it  apply  to  a  production-
 oriented  and  export-oriented  indus-
 try  like  coffee  which  is  grown  in
 South  India?  How  far  hag  it  affected
 this  industry?  This  credit  squeeze
 has  enormously  atfected  even  research
 and  the  plantations  cannot  do  even
 research  in  regard  to  coffee.  We  are
 having  a  global  market  in  coffee.
 Will  the  Minister  discuss  it  with  the
 Finance  Ministry  and  set  that  this
 principle  rs  not  applied  to  the  pro-
 duction-oriented  and  export-oriented
 coffee  plantation  industry  in  South
 India?

 SHRI  VISHWANATH  PRATAP
 SINGH:  About  the  eredit  facilities
 and  how  the  credit  squeeze  has  had
 its  effect,  I  have  already  stated  that
 the  Reserve  Bank  of  India  has  assur-
 ed  that  the  previous  provision  of
 Rs  35  crures  will  be  continued.  68
 regards  export  facilities  being  given
 to  export-oriented  items.  these  are
 the  facilities  given  by  the  RBI:  (i)
 A  maximum  rate  of  interest  of
 ll  per  cent  has  been  fixed  whereas
 for  other  commodities  a  minimum
 rate  of  24  per  cent  has  been  fixed;
 (2)  Refinance  assistance  to  banks  is
 given  by  the  RBI.  In  the  busy  sea-
 son  of  ‘1973-74,  about  50  per  cent  of
 the  incremental  finance  wag;  made
 and  about  Rs.  05  crores  was  given
 by  the  RBI;  (3)  Then  the  banks  have
 been  allowed  flexibility  so  far  as
 securities  are  concerned  for  export-
 oriented  items.  A  special  concession
 for  coffee  has  been  giver’  in  that  the
 necessity  of  letters  of  credit  and  firm
 orders  is  waived  so  far  as  giving
 loans  is  concerned.

 MR.  SPEAKER:  The  question  hour
 is  over.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Appreciation  in  value  of  Rupee

 *455,  SHRI  A.  K.  KISKU:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  action  against  smug-
 @lers  and  foreign  exchange  racke-
 teers  under  MISA  has  appreciably  en-
 hanced  rupee  value;  and

 (b)  if  so,  whether  Government  hope
 to  reach  within  the  current  year  the
 rupee  value  85  it  was  iy  ‘1966?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)
 The  available  data  with  Government
 ‘indicates  that  value  of  the  Rupee  in
 the  free  markets  of  Hong  Kong  and
 Singapore  has  appreciated  to  some
 extent  since  October.  ‘1974,  This  is
 due,  among  other  things,  to  the  action
 taken  ageinst  smugglers  and  foreign
 exchange  racketeers.

 (b)  No  reliable  projection  can  be
 made  in  this  behalf.

 Foreign  Firms  debarred  from  Dis-
 counting  Bills

 °456.  SHRI  INDRAJIT  GUPTA.
 SHRI  C.  K.  CHANDRAP-

 PAN:

 Wilt  the  Ministery  of
 be  pleased  to  state:

 (a)  whether  ‘majority  of  the  foreign
 firms  are  debarred  by  the  Reserve
 Bank  of  India  from  getting  bills  dis-
 counted  in  advance  for  immediate
 availability  of  finance;

 (b)  whether  Hindustan  Lever  Ltd.
 has  been  treated  exceptionally  in  this
 connection;  and

 ९९)  if  ao,  the  reasons  therefor?
 THE  MINISTER  OF  FINANCE

 (SHRI  C.  SUBRAMANIAM):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 Under  Section  26(7)  of  the  Foreign
 xchange  Regulation  Act,  1973,  firms
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 having  more  than  40  per  cent  foreign
 equity  participation  are  required  to
 obtain  Reserve  Bank’;  permission  for
 obtaining  loans‘overdrafts,credit  faci-
 lities  (including  the  facility  of  dis-
 counting  inland  and  export  bills)
 from  commercial  banks  in  India.  Re-
 serve  Bank  of  India  has  reported
 that  it  has  permitted  the  commercial
 banks  to  grant,  without  its  prior
 approval,  credit  facilities,  including
 the  facility  of  discounting  documen-
 tary  inland  and  export  bills,  to  such
 firm;  provided  such  credit  facilities
 are  fully  covered  by  the  value  of
 stocks  hypothecated/pledged  to  them
 and  that  the  total  borrowings  of  the
 firm  concerned  do  not  exceed  twice
 the  amount  of  its  paid  up  capital  plus
 reserve,  Borrowings  beyond  _  this
 limit  have  to  be  referred  to  the  Re-
 serve  Bank  for  approval.  Discounting
 of  and  grant  of  advances  against
 clean  accommodation  bills  for  such
 firms  is  prohibited  with  a  view  to
 preventing  them  from  trading  on
 borrowed  funds  to  an  abnormal  ex-
 tent,  instead  of  their  bringing  in
 freh  foreign  capital  and  thereby  aug-
 menting  the  countrys  foreign  exchan-
 change  reserves.

 The  Reserve  Bank  has  _  reported
 that  no  exception  to  this  policy  has
 been  made  in  favour  of  Hindustan
 Lever  Limited  in  the  matter  of  dis-
 counting  of  their  bills.

 Tourism  Development  Schemes  in
 Gujarat

 °459.  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state  when  the  Centrally  sponsor-
 ed  tourism  development  schemes
 under  progress  in  Gujarat  are  likely
 to  be  completed?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  The  schemes  of
 the  Department  of  Tourism  which
 are  under  progress  in  Gujarat  and
 the  date  by  which  they  are  hkely  to
 be  completed  are  as  follows

 Name  of  the  Scheme  Date  of
 comple-

 thon

 Youth  Hoste]  at  Ghandinagar  Mad  3975

 Tourist  Bungalow  at  Porbander  Mid  7976
 Forest  Lodge  at  Sasangir  End  7975

 जीवन  बीमा  सिस्टम  में  धोखा

 *460.  श्री  घन शाह  प्रधान:  क्या
 क्ति  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  उनका  ध्यान  समाचार-
 पत्नी  में  प्रकाशित  इस  समाचार  की  ओर
 दिलाया  गया  है  कि  जीवित  व्यक्ति  को  मत
 घोषित  कर  जीवन  बीमा  निगम  को  लाखों
 रुपये  का  धोखा  दिया  गया  है  ,

 (@)  क्या  इस  घटना  की  जा।  हो

 चुकी  है  झर  यदि  हा,  तो  उसका  क्या
 परिणाम  निकला  है  ,

 (ग)  देश  के  ह: 26  भागों.  ऐसे
 कितने  मामले  हुए  है,  शौर

 (घ)  भविश्य  में  इस  प्रकार  को  घटनाप्नो
 को  रोकने  के  लिए  ध्या  कार्यवाही  करने
 का  विचार  हैं?

 विश  मंत्रालय  में  उपमंत्री  (श्रीमती
 झोला  रोहतगी  )  :  (क)  माननीय  4.27

 द्वारा  बिन  समाचारों  का  उल्लेख  किया  बपा

 होवे  तो  सरकार  की  भोर  त  ही  जीवन

 बीमा  निगम  की  जानकारी  में  भाये  हैं।

 (खि)  यह  प्रश्न  नहीं  उठता  !
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 (ग)  ऐसा  कोई  मामला  नोटिस  में  तही
 शाया  है।

 (घ)  जीवन  बीमा  निगम  के  नियम

 झठे-मृत्युदावों  की  स्वीकृति  रोकने  की  दृष्टि
 से  बनाए  गये  है।  मुत्युददावा  तभी  स्वीकार
 किया  जाता  है  जब  दावेदार  द्वारा,  बी माइ ृत
 व्यक्ति  की  मृत्यु  का  स्वतन्त्र  प्रमाण  जीवन
 बीमा  निगम  के  समाधान प्रद  रूप  में  पेश
 किया  जाता  है  ।

 Compensatory  Business  Racket

 "461  SHRI  N  E  HORO  Will  the
 Minister  of  FINANCE  be  pleased  to
 state’

 (a)  whether  instructions  were  issued
 to  the  Enforcement  Authorities  to
 smash  nefarious  compensatory  busi-
 ness  racket  which  is  one  o¢  the  2:m~-
 poitant  sources  of  banking  for  smug-
 gling  operations,  and

 (b)  if  so,  the  progress  made  in  that
 direction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir

 (b)  8l  persons  have  been  got  de-
 tained  under  Maintenance  of  Inter-
 nal  Security  Act  so  far  Further
 efforts  to  smash  compensatory  pay-
 ments  rackets  are  continuing

 Financial  Assistance  by  Nationalised
 Banks  to  Gobar  Gas  Plants

 462,  SHRI  S  N.  MISRA:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  FINANCE  he
 pleased  to  state

 (a)  whether  all  the  nationalised
 banks  in  the  country  have  agreed  to
 finance  Gobar  Gas  Projects;
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 (b)  if  so,  the  amount  which  is  likely
 to  be  granted  by  these  banks  for
 these  projects;  and

 (९)  the  rate  of  interest  to  be
 ‘harged  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT!
 SUSHILA  ROHATGI!):  (a)  Yes  Sir.

 (b)  The  amount  of  loan  generally
 various  from  Rs.  2000/-  to  Rs.  4000/-
 depending  upon  the  size  of  the  Gobar
 Gas  Plant.  While  the  banks  usually
 finance  all  technically  feasible  and
 economically  viable  proposals,  it  is
 difficult  at  this  stage  to  make  an  esti-
 mate  of  the  amount  of  credit  which  is
 likely  to  be  sanctioned  by  the  Banks
 for  different  projects.

 (c)  The  rate  of  interest  is  deter-
 mined,  keeping  in  view  the  cost  of
 raising  of  funds,  bank  rate;  interest
 rates  on  deposits  and  the  credit  policy
 laid  by  the  Reserve  Bank  and  would
 vary  from  time  to  time  The  current
 rates  of  interest  for  fluancing  Gebar
 Gas  Plants  generally  vary  from  }i  per
 cent  to  5  per  cent.

 Operational  Area  of  Nationalised
 Banks

 463.  SHRI  K.  PRADHANI:  Wily  the
 Minister  of  FINANCE  he  pleased  to
 state;

 (a)  whether  there  is  any  limitation
 for  the  nationalised  banks  to  operate
 within  a  radius  of  ten  miles  only;

 (b)  if  so,  the  extent  o¢  the  area
 covered  by  such  banks  in  Orissa  to-
 day;  and

 I  (c}  what  will  be  the  time  required to  cover  the  whole  area  of  this  State
 and  the  country  as  a  whole?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATUl):  (a)  to  (ede
 With  a  view  to  ensucing  an  effective

 supervision  over  the  end-use  of  egri-
 cultural  credit,  Reserve  Bank,  in
 guidelines  issued  to  the  bank  in  Dec-
 ember,  1970,  had  inter-alia  suggested
 that,  consistent  with  the  availability  of
 staff,  each  bank  branch  should  decide
 on  the  command  area  that  it  could
 serve.  As  a  broad  indicator  it  wus
 suggested  that  a  branch  with  one
 field  officer/assistant  attached  to  the
 agent  could  have  a  ‘command  area’
 with  a  radius  of  ten  miles.  This  was
 by  no  means  a  restrictive  norm,  With
 a  view  to  removing  any  musunder-
 standing  on  this  point,  in  the  clari-
 fication  issued  later,  on  October  14,
 i97!,  Reserve  Bank  advised  the  bank
 that  the  ten  miles-radius  norm  was
 not  to  be  mterpreted  too  rigidly  and
 that  the  purnose  of  specifying  the
 norm  wa-  to  encure  that  the  processing
 and  supervision  of  agricultural
 loans  did  not  become  ineffective.

 The  command  area  of  4  bank  branch
 is  actually  determined  by  several
 factors  like  the  topography  of  the  place
 and  the  means  of  communication
 available,  as  also  its  staffing  pattern
 to  effectively  supervise  disbursement.
 utilisation  and  timely  recovery  ot
 loans.  Precise  estimation  of  the  area
 covered  by  bank  branches  in  a  State
 is,  therefore,  not  possble.

 As  part  of  their  overall  branch  ex-
 pansion  pohey  of  reducing  regional
 imbalances  in  avan'ahility  of  banking
 serviceg  the  Reserve  Bank  have  advi-
 sed  the  commercial  banks  thet  while
 formulation  the  three  year  rolling
 plans  for  branch  expansion,,  special
 attention  should  be  given  to  the  need
 for  oppening  more  bank  offices  in  such
 districts  ag  had  per  bank  office  popu-
 lation  exceeding  75,000  as  at  the  end  of
 June,  1974,  However,  having  regard
 to  the  organisational  and  other  con-
 straints  faced  by  the  banks,  it  will
 also  be  necessary  to  set  up  local  in-
 situations  like  Farmers  Service
 Societies,  and  route  bank  credit  to
 ryots  through  such  intermediaries  so
 that  the  pace  of  coverage  of  rural
 areas  getg  quickened.
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 Aranya  Nivas  Hotel  (Kerala)

 9464,  SHRI  C.  पर.  MOHAMED
 KOYA:

 SHRI  R.  BALAKRISHNA
 PILLAI:

 Wil  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  of  Kerala
 have  requested  the  Central  Govern-
 ment  for  re-imbursement  of  50  per-
 cent  of  the  actual  expenditure  incur-
 reg  on  the  construction  for  the  second
 stage  of  expansion  of  Aranya  Nivas
 Hotel;

 (b)  the  total  amount  spent  on  the
 above  scheme;  and

 (c)  the  decision  taken  by  the  Gov-
 ernment  of  India  on  the  request  of
 the  State  Government  of  Kerala?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SURENDRA
 PAL  SINGH):  (a)  to  (c).  An  assit-
 ance  of  Rs,  2.47  lakhs  has  been  given
 to  Hotel  Aranya  Nivas  during  the  2nd,
 ard  plans  and  the  Annual  Pian  of  1968/
 69  The  question  of  further  assistance
 is  under  examination.

 दिल्ली-पटना  के  सोच  उड़ान  करते  समय
 विजान  में  दिये जाने  वाले  अल्पाहार

 तथा  चाय  को  किस्म

 465  जी  विकृति,  साथ  क्या
 पर्यटन  भीर  वानर  बिलावल  मंत्री यह  बताने
 की  क्या  करेंगे  कि

 (क)  क्या  दिल्‍ली-पटना  के  बीच

 उड़ान  करते  समय  विमान  में  पीने  चार

 पांच  महीनों
 से  बहुत  ही  घटिया  किस्म  की

 चाय
 जौर  भला दार  दिया  जा  रहा  है;

 7
 ह्)  यदि  हां,  तो  इसके  कपा  कारण
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 पर्यटन...  और  ,  नागर
 (यी  राज  बहादुर  )  :  (क)  शौक,  (ज)  Fa

 तेल  के  मूल्यों  मे  प्राथमिक  बैद्धिक  परिणाम
 स्वय  इंडियन  एयरलाइन्स  से  प्रगति  खदानों
 पर  पूर्ण  अथवा  गरम  भोजन  देना  बन्द  कर  शे
 का  जो  कदम"  उठाया  है  उसके  जारे,
 तथा  इस  समय  उनकी  उड़ानें  परे  जी  स्मैक
 दिये  जा  रहे  हैं  उनकी  मात्रा  धौर  किस्म

 (क्वालिटी)  के  बारे  में  भी  ट्राइ  ए०  सी०
 की  सेवाशर्तों  द्वारा  यात्रा  करने  वाले  यात्रियों
 के  कुछ  वर्गों  ने  असंतोष  व्यक्त  किया  है

 जहां  तक  दिल्‍ली-पटना  उदान  का  सम्बन्ध

 है,  इडियन  एयरलाइन्स  पहले  'स्नैक'  लखनऊ
 से  लेती  थी  तथा  इन  चीजों  की  क्वालिटी
 सन्तोषजनक  नहीं  पाई  गई  थी  ।  अब  इस
 परिपाटी  को  बन्द  कर  दिया  गया  है  तथा
 कब  इन  खोजो  को  दिल्‍ली  से  ही  लिया  जा  रहा
 है।  इंडियन  एयरलाइन्स  से  कह  दिया  गया

 है  कि  इस  सम्बन्ध  में  या  यो  द्वारा  व्यक्त
 की  गई  राय  तथा  भाव ताशों  की  शोर  उचित
 ध्यान  दे,  तथा  अपने  वादे  को  यथामति
 कम  करने  के  उद्देश्य  की  उपेक्षा  न  करते  हुए
 यात्रियों  को  यथासम्भव  अधिक्तम  मुष्टि
 प्रदान  करने  के  ग्रावश्यक  उपाय  करे  |

 राष्ट्रीयकृत  बैंकों  हारा  किसानों  को  दिये
 1... उ  ऋण

 466,  थी  सेबी:  क्‍या

 बिस  मंत्री  यह  बताते की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रीयकरण  बैकों  ने  1973-74
 सें  किसानों  को  कितनी  राशि  के  ऋण  दिये

 हैं;

 (@)  इस  राशि  में  से  कितनी  राशि  के
 ऋण  उन  किसानों को  दिये  मे  हैं  जिनके
 पास  Cy  एकड़  तक  शैली  है  ;

 गन

 कक  एकड़  हैक
 भूमि  है;
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 ऋण  दिया  गया?

 ,  चित  संचालन  में  उप-मंत्री.  (ओलती
 कुकी  रोहतगी  YO  (क)  से  (घ)
 दिसम्बर,  973  के झम्त  में  सरकारी  क्षेत्र
 के  बैंकी  द्वारा  कृषि  प्रयोजनों  के  लिए  दिए
 गए  प्रत्यक्ष  वित्त  की  (अनन्तिम)  कुल
 बकाया  राशि  369,14  करोड़  रुपये  थी  t

 किन्तु,  किसानों  को  दिए  गए  ऋणों  के  विषय  में
 अचेतन  प्रां कड़े  सितम्बर,  973  के  अन्त
 तक  के  ही  उपलब्ध  हैं।  जोत  विषयक

 आंकड़े  इन  वर्गों  के  अनुसार  रखे  जाते  हैं  t
 2.5  war  तक  :  की  जोत,  2.5
 एकड़  से  5  एकड  तक,  5  एकड़  से  i0

 ere  तक  भर  10 एकड़  से  ग्रसित की  जोत  ।
 भारतीय  रिजर्व  बैंक  द्वारा  दिए  गए  प्रां कड़ों
 के  अनुसार  सरकारी  क्षेत्न  के  बैंकों  हारा
 2.5  एकड़  और  5  एकड  के  जोरदार

 “किसानों  को  (छवि  सम्बन्धी  सहायक  कार्यो
 को  छोड़  कर  )  दिए  गए  प्रत्यक्ष  कृषि  ऋणों
 की  बकाया  राशि  सितम्बर,  973  के  प्रीत  में
 क्रमश.  33.50  करोड़  रुपये  (7i.57
 प्रतिशत).  शौर  75.39

 (26.07  प्रतियोगी  थी 1
 करोड  रूपये

 सरकारी  कत्  मेबैक  मुर्गीपालन,  री,
 सुबस्याजन,  मछली-पालन,  मेड-पालन  भारी
 जैसे  द्धि  गृहस्थी  सहाशषबा  कामों  के  लिए
 ऋण दे  कर  भूमिहीन  मजदूरी  को  भी  सहायता
 दे  रहूँ  हैं।  केवल  भूमिहीन  किसानों  .के
 सम्बन्ध  में  सांख्यिकीय  भाड़े  अलग  में

 नहीं  रखे  जाते  हैं  ।

 Exemption  to  Companies  from  Pur-
 view  of  Foreign  Exchange  Regula

 tlen  Act  1918

 “467  SHRI  SHASHI  BHUSHAN

 ‘SHRI  MADHU  LIMAYE
 :  wilt  the  Minister  of  FINANCE  be

 PlpRNOT:  to  state  Boo,

 (a)  the.  806९9  680  companies  which
 are  “proposed  to  given  exemption
 mer  Ls—3

 the  27th  November,

 from  the  purview  of  Foreign  ¥x-
 change  Regulation  Act,  1973,  and  the
 reasons  therefor;  and

 (b)  whether  Colgate  Palmolive,
 Cheseborough  Ponds,  Warner  Hindué-
 tan.  Coca  Cole  Export  Corporation
 and  other  consumer  industries  which
 are  l00  per  cent  foreign  owned,  have
 complied  with  the  requirements  of
 Section  28  and  29  of  Foreign  Ex-
 change  Regulation  Act,  9737

 _THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 (9)  Colgate  Palmolive,  Chesebcrough
 Ponds,  Warner  Hindustan,  Coca-
 Cola  Export  Corpn.  have  submitted
 their  applications  to  the  Reserve  Bank
 of  India  under  Section  29  or  28  (as
 applicable).  A  list  of  companies  and
 branches  which  are  attracted  by  Sec-
 tion  24  is  being  compiled  by  the  Re-
 serve  Bank  of  India,  When  this  list  is
 ready,  it  will  be  possible  to  ascertain
 the  names  of  the  १00  per  cent  foreign
 ewned  companies  engageq  in  consu-
 mer  industries,  if  any,  which  have  not
 complied  with  the  provisions  of  the
 Foreign  Exchange  Regulation  Act,
 1973.

 Statement

 Reserve  Bunk  of  Indig  hus  issued
 notification  No,  PERA  22,/74-Rp  dated

 974  granting
 general  exemntion  from  complying
 with  the  provisions  of  Section  29(2)  af
 ibe  FERA  to  following  types  of  com-
 panies:—

 fi)  Companies  engaged  exclusively
 in  the  production  of  any  of  the
 items  specified  in  Appendix  I
 to  the  Industria]  Licensing
 Policy.  1973,  or

 (ii)  Companies  engaged  in  export
 orienteg  industries  (Le.  whose
 exports  amount  fo  not  Jess
 than  60  per  cent  of  the  total
 Ex-factory  cost  af  Annual  pro-
 duction  in  such  compamas),;~
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 provided  that  the  non-resident  interest
 in  such  companies  does  not  exceed  74
 per  cent  of  their  total  equity  share
 capital  and  that  such  a  company  has
 been  granted  Industrial  licence  after
 February,  32970  under  the  Industries
 (Development  and  Regulation)  Act,
 495]  for  carrying  on  such  activities.

 The  companies  so  exempted  are  726०
 quired  to  file  a  declaration  with  the
 Reserve  Bank  in  the  prescribed  form
 before  24th  February,  1975.  The  names
 of  companies  which  are  covered  by  the
 exemption  would,  therefore,  be  know®
 only  after  the  necessary  declarations
 are  received  and  scrutinised  in  the  Re-
 serve  Bank  of  India.

 Impact  of  Arrest  of  Smugglers  under
 MI8.A.

 468,  SHRI  8,  0.  SAMANTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  how  far  the  operation  of  Main-
 tenance  of  Internal  Security  Act
 against  the  alleged  smugglers  has
 resulted  in  saving  of  foreign  exchange
 from  such  countries  from  which  the
 emuggled  goods  originated  or  were
 transhipped  all  these  years;

 (b)  how  far  the  remittances  from
 such  countries  in  the  form  of  legal
 tender  or  transfer  through  Banks  or
 otherwise  have  increased;

 (९)  the  estimated  amount  of  such
 loss  to  India  in  the  last  few  years;
 and

 (d)  whether  there  is  any  other  de-
 velopment  in  this  connection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  Te
 the  extent,  the  operation  of  MISA
 Ordinance  has  broken  the  Indian  links
 of  stougglers’  gangs  and  restrained
 their  activities,  it  hag  reduced  the  con-
 sumption  of  foreign  exchange  for

 smuggting.  The  savings  effected  in
 this  way,  however,  cannot  be  accu-
 rataly  eatimated.
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 (b)  Remittances  through  proper
 banking  channels  have  shown  a  rise.

 (०)  It  ig  not  posstble  to  quantify  the’
 loss  of  foreign  exchange  in  this  man-
 ner.  However,  the  Kaul  Committee  in
 their  report  published  in  1971,  had  esti-
 mated  the  outgo  of  foreign  exchange
 for  various  purposes,  including  smug-
 gling  to  be  around  Rs,  240  creres
 annually.

 (d)  No,  Sir.

 ला मादा  पर  अस्थाई  प्रति वस् थों  का
 प्रभाव

 469.  शी  आावथ  राव  सिसलिया:
 शी  हुकम  जल्द  कछु वाम  :

 क्या  जिस  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  जलाई  भें  जारी  कि  गये  कंपनी

 (लाभांश  पर  ग्र स्थाई  प्रतिबन्ध)  भ्र ध्या देश

 का  सामान्य  अंशधारियों  तभी  कंपनियों

 के  लिए  आस  जनता  से  धनराशि  एकत्र  करने

 पर  राज  तक  क्‍या  प्रभाव  पडा  है,  हर

 (ख)  लाभांश  पर  प्रतिबन्ध  लगा  कर

 बचाई  गई  धनराशि  का  कब  तक  किस

 प्रकार  उपयोग  किया  गया  है  ?

 विस  मंत्री  (aft  te  सुश्रहाष्यम  )  :  (कौ
 और  (ख)  :  कंपनी  (लाभांशों  पर  अस्थाना

 नियंत्रण)  प्र ध्या देश  6  जुलाई,  974

 को  जारी  किया  मया  था  जोर  उसके  द्वारा
 दो  बे  के  लिए  यहा  प्रतिबद्ध  लगा  दिया
 गया  शा  कि

 (क)  कम्पनी  के  सामान्य  लेमर ों पर पर
 कर  खाने  के  बाद  निगल  लाभ  के
 33-4  प्रतिशत  से  अधिक

 या

 ख  कंपनी  के  सामान्य  शेयरों  के

 भ्रमित  मूल्य पर थिये पर  लिये  जाने  काले
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 42  प्रतिशत  ले  भास  की  या  उसके  तरजीह
 शेयरों  पर  दिए  जाने  वाले  लाभांशों  कौ
 शाम  ;

 इनमें  जो  भी  कम  हो  ;

 उससे  अधिक  लाभांश  की  अदायगी  नहीं  की
 जायगी  ।  तब  से  शेयरों  की  कीमतों  में
 निराशा  बायी है; है;  किन्तु  ऐसा कोई  सबूत
 नहीं  मिला  है  कि  इस  कारण  जनता  से  नयी

 पूंजी  जुटाने  में  अड़चन  भा  रही  है।  लाभांश
 पर  प्रतिबंध  लगाने  से  कंपनियों  को
 जो  पूंजी  मिल  जाएगी  वह  उन्हें  उनके

 आधुनिकीकरण,  विस्तार  और  विविध  वस्तुएं
 उत्पादित  करने  के  कार्यक्रमों  में  लगाने  के

 लिए  उपलब्ध  होगी!

 (क)  .  1971-72
 1972=73
 1973-74

 we  owen  योजनाओं के  प्रग्तर्थत  जगा
 राध्या  पर  दिया कया  हम

 +  470.  थी  भारत  सिह  चौहान  :  क्या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  गत  तीन  वर्षों  में,  वर्षवार,  डाक
 तथा  तार  विभाग  द्वारा  अल्प  बचत  योजनाशों
 के  अन्तर्गत  कुल  कितनी  राशि  एकत्र  की  गई;
 और

 (ख)  इन  जमा  राशियों  पर  डाक  तबा
 तार  विभाग  द्वारा  कम  से  कम  किस  दर  से
 ब्याज  दिया  गया  ?

 वित्त  मंत्रालय  में  उप-मंत्री  (सौगत
 खुसी ला  रोहतगी  )  :

 227.  30  करोड.  रुपये

 (ख)  ब्याज  की  चाल्‌  दरें  नीचे दी  गई  हैं  _
 i.  डाक  घर  बचत  बैंक

 354.  90  "  कि
 450  29  ”  C]

 5  प्रतिशत  वार्षिक
 2.  7  वर्षीय  राष्ट्रीय बचत  पत्र  (दूसरा  निर्मम)  6  +»  ”

 7  वर्षीय  राष्ट्रीय बचत  पत्र  (तीसरा  निर्गम)  " 3
 ry  7  वर्षीय  राष्ट्रीय  बचत  पत्र  (चौथा  निर्गम)
 5.  7  ब्वॉय  राष्ट्रीय  बचत  पत्र  (पांचवां  निर्मम)

 6.  इ0-वर्षीय  सार्वधिक  संचयी  जमा  खाता
 7  इ-वर्षीय  सर्वसाधारण  भविष्य  निधि  खाता
 8.  डाक  लर  सावधि  जमा:

 (क)  1  वर्षीय  खाता

 (ख)  2  on

 (मे)  3  ह

 (च)  5  ”

 £0.25,,
 0.25  प्रतिशत  (चफवूद्धि)

 चबवा  24  प्रतिशत  साधारण
 6.25  प्रतिशत

 2  प्रतिशत

 8  प्रतिशत  बधिक

 st  ”
 9

 8१0  ”

 9.  इॉकिसेर  5  वर्षीय  भ्रांति  जमा  खाता  of  प्रतिशत  (चकेड़ी)

 तैतीस  बैंक  खातों  स ेभिन्न  जाते  कौर  जमानत  जमा-लाते  के  व्याज  की  दर  ॥  | ड

 अधितर  बारीक  और  3  प्रतिशत  बाधित  है
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 Loss  Incurred  by  CCL

 M471,  SHRI  BHALJIBHAI  PAR-
 MAR:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Cotton  Corporation  of
 India  has  incurred  a  huge  loss  due  to
 new  sales  policy  adopted  recently;

 (b)  the  reasons  therefor  and  who
 ig  responsible  for  this  changed  policy;
 and

 (c)  whether  Government  propose
 te  revert  back  to  the  old  policy?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D,  P.  CHATTOPADHYAYA):
 €a)  No,  Sir.

 (by  and  (c).  Do  not  arise.

 Export  Earnings  for  1973-74

 +472,  SHRI  R  R,  SINGH]  DEO  will
 the  Minister  of  COMMERCE  be  piea.-
 ed  to  state:

 f(a)  the  export  cuinings  duns  the
 first  five  monihs  of  the  cur  ent  finan-
 cial  year  and  to  what  evtent  these
 have  registered  a  iner¢nse  over  the
 corresponding  period  of  1978-74;  and

 (b)  what  steps  have  been  taken  to
 further  intensify  thr  proeramme  for
 exports  so  as  to  reduce  the  deficit  in
 the  balance  of  trade?

 THE  MINISTER  OF  COMMERCE
 (PROF.  9  P.  CHATTOPADHYAYA):
 (a)  Exports  (including  re-exports)
 during  the  first  five  months  (April-
 August,  1974)  of  the  current  financial
 year  at  fs.  7265.07  crores  registered
 an  increase  of  Rs,  423.45  crores  (48.5
 Per  cent)  over  the  same  period  of  the
 last  year.

 reorientation  of  the  import  policy  tor
 export  production,  supply  of  selected
 indigenous  raw  miaterials  at  interne-
 tional  prices,  identification  of  items
 and  markets  for  exports,  streamlining
 the  procedure  for  issue  of  import
 licences  as  well  as  grant  of  cash  cors-
 pensatory  support  and  restriction  of
 imports  only  to  essential  items  together
 with  maximization  of  import  substitu-
 tion,

 Instructions  to  Customs  Authorities  in
 Gujarat  for  Allowing  People  of  Dadra

 and  Nagar  Haveli  Areas  to  Carry
 items  of  their  Daily  Needs

 *473,  SHRI  R.  R.  PATEL’  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Customs  Authorities
 of  Gujarat  are  harassing  the  people
 of  Dadra  and  Nagar  Haveli  who  car-
 ry  essential  atems  from  Gujarat  to
 their  villuges  in  Dadra  and  Nagar
 Havel:  for  then  use:  and

 (by  of  so,  whether  Government  pro-
 bose  to  instruct  the  Customs  Autho-
 rites  to  relay  the  rertrictions  for
 those  persuns  who  take  such  items
 for  then  personal  uge?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SURI  PRA-
 NAB  KUMAR  MUKHERJEE):  (e)  No
 such  instance  has  come  to  the  notice
 of  the  Government,

 (b)  Does  not  arise  in  view  of  (a)
 above.

 Decling  in  Exports

 #330.  SARDAR  SWARAN  SINGH
 SOKEI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (७)  whether  there  has  been  a  sharp
 decline  in  the  exports  during  the  ह...
 rent  year;  and
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 ®  if  so,  the  reasons  thereof  and

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 ami  (b).  No,  Sir.  On  the  other  hand
 during  April-Septemover,  974  the  latest
 period  for  which  statistics  are  avail-
 able,  exports  (including  re-exports)
 were  higher  by  Rs,  444  croreg  or  4I.3
 per  cent  as  compared  with  the  same
 periog  of  last  year.

 Tourist  visiting  Ladakh

 4332.  SHRI  KUSHOK  BAKULA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  number  of  tourists  who  visited
 Ladakh  after  parts  of  the  district
 were  declared  open  for  tourists?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SURENDRA
 PAL  SINGH):  It  has  been  reported  by
 the  State  Government  that  54i  foreign
 tourists  visited  Leh  (Ladakh)  between
 1th  July,  974  to  22nd  November,
 974

 Fall  in  Value  of  Rupee

 4333.  SHRI  M.S.  PURTY:  Will

 vate,  a8  on  I-I-I974,  was  Re.  100
 Rou!  om.

 The  matter  is  under  discussion  with
 the  Soviet  Authorities,
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 Loan  given  by  LIC  and  Nutionalised
 Banks  te  Gog  for  Development  Works

 4334.  SHRI  PURUSHOTTAM
 KAKODKAR  Will  the  Minister  of
 FINANCE  be  pleased  to  tate,  the
 amount  of  loan  givea  by  L.LC,  and
 nationalised  banks  to  Goa  for  its
 development  works  during  1972-73  and
 ‘3973-747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI)
 Public  sector  banks  extend  leans  and
 advances  in  the  various  States  which
 result  in  the  overall  development  of
 industries  and  agriculture  end  up-
 liftment  of  small  borrowers  in  that
 State.  Loans  and  advances  granted
 by  public  sector  banks  in  Goa  and  out-
 standing  as  on  the  last  Friday  of  De-
 cember,  972  and  December.  973  ag-
 srefated  Ra  40.l4  crores  and  Rs.  43  07
 crores,  a3  per  details  given  below

 (Rs.  ,  in  crores)
 December  December

 3972  7975
 tetas

 3006  Benk  Group.  70  30  33
 Nationalised  Banks  29  84  32  74

 40  4  43  ण

 No  leans  were  given  by  the  LIC  for
 development  works  im  Goa  during ‘1972-73  and  ‘1973-76

 Credit  tactiities  sought  for  by  Maha-
 vashtra,  Goverument  for  monopoly

 Pprecurement  scheme

 4335.  SHRI  M.  KATHAMUTHU
 Wi  the  Minister  of  FINANCE  be
 pleased  te  state:

 (a)  whether  Governmeng  are  aware
 the  Maharashtra

 serious  difficulties  for  want  of  finan-
 cial  resources;

 (9)  whether  the  State  Government
 has  sought  for  credit  facilities  from
 the  Reserve  Bank  of  India;  and

 (c)  if  the  answer  to  parts  (a)  and
 (b)  above  are  in  affirmative,  the  reec-
 tuon  of  Government  theteto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  a)
 to  (९)  The  financing  of  the  Mahara-
 shtra  Government's  scheme  of  mono-
 poly  procurement  of  cotton,  conducted
 through  the  agency  of  Maharashtra
 State  Cooperative  Marketing  Federa
 tion,  hag  been  discussed  by  the  State
 authorities  with  the  Reserve  Bank  of
 India  The  Reserve  Bank  has  agreed
 to  provide  s:ehnance  support  for  this
 Operation  to  the  State  Cooperative
 Bank  of  the  order  of  Rs  20  crores.
 The  other  source  of  finance  for  the
 scheme  would  be  the  resources  of  the
 Federation  and  of  the  State  Coopéra-
 tive  Bank  The  Government  of  Ma-
 harashtra  had  expressed  the  view  that
 the  resources  in  sisht  mieht  not  be
 adequate  for  the  task  and  additional
 fund,  from  the  commercial  bank4  and
 further  refinance  from  the  Reserve
 Bank  should  be  made  availiable  The
 question  has  to  be  considered  in  the
 wider  context  of  providing  bank
 funds  to  other  competing  priority
 demands  and  of  the  need  to  maintain
 reasonable  restraint  in  credit  creatiol
 to  contain  the  upward  push  in  prices
 in  the  commodity  markets,  ‘Whe  posi-
 tion  is  undercenstant  review  of  ths
 Reserve  Bank  of  India  and  other  Gov-
 ernment  agencies  concerned  with  it:
 ton

 g  हे
 Amount  invested  by  LAC  re Develap-
 ment  of  backward  areas  of  Rajagthas

 4336.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state.  i

 She  Pa  ma  ct  uatioraes ehies
 0

 t  arene
 Rajasthan  by  the  LLC.  during  ‘Ten.
 and  1971-79  and  1978-98  चाहे  Nov-
 ember,  1974;  and  5
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 (9)  the  amount  proposed  to  be  in-
 vested  in  these  areag  next  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 The  bulk  of  investments  of  Life  Insu-
 rance  Corporation  within  any  state
 are  in  the  form  of  State  Government
 securities  and  loans  to  state  level  ins-
 titutions.  Jt  is  for  the  State  Govern-

 ment  and  these  institutions  to  decide
 how  much  of  the  funds  made  avail-
 able  to  them  by  Life  Insurance  Cor-
 poration  should  be  spent  in  backward
 areas.

 Total  gross  investments  made  by
 the  LIC  in  Rajasthan  State  during  the
 financial  years  970-7l,  1971-72,  1972-
 73,  ‘1973-74,  and  from  1-4-1974  te  30-ll-
 974  are  furnished  below

 ‘Rupees  in  Lakhs)

 Financial  years  Trg 1974
 इशा-727  977-74  1972-73,  7973-74  wt  6

 State  Govt.  Securitie.  ‘  »  284°99  225  72  677  00  776° 6h  94  00
 Blectricity  Board  Bonds,  नि  «47946  99°75  99°  75  99°75  24  69
 Land  Mortgage  Bank  Debentures  49  ७9  26°93  23°94  39°90
 State  Financial  Corpn.  Bonds  .  T4  96  tg  95  29  92
 Leant  to
 State  Govt.  for  Housing  Schemes.  80°00  80  00  ‘85:00  85  00

 Apex  Co-op.  Housing  Finance  Sucicty  ,  aie  20°  00  75  00

 Mamicipal  Committees  eo  49°83  26°95  261-97  95°  4०  37  ३७
 State  Electricity  Board  =.  .  .  300°00  300°  00  350°  80  385  66

 Cp-op.  Sugar  Factories.  .  .  2°50  .  2  50

 Gompanies,  2  5  eke  42°00

 Shares  &  Debentures of  Companies,  asd  275  7  62

 +  ‘1328-07, ०  7738  7  1476-61  7559  40  7S1-6T

 NB.  :  Figures  pertaming  to  the  peried  from  ‘1-4-1974,  to  (BO-KS1976  are  pronnional  and
 subject  to  sudit.

 LIC’s  direct  investments  in  back-
 ward  distritig  egnsist  of  loans  to

 Municipalities,  sugar  cooperative  socie-
 ties  and  cooperative  industrial  estates,
 in  addition  to  term  loans  and  subs-
 erlption  to  the  debentures  and  shares
 of  private  sector  companies,  located  in  ,
 such  districts,  Information  in  respect
 Of  direct  investments  is  being  collected
 and  will  be  laid  an  the  Table  of  the
 House  48  soon  as  available.

 (b)  L.L.C’s  investment  Budget  {or
 Rajasthan  State  for  the  finanmal  year
 1975-76  will  be  prepared  at  the  com-
 mencement  of  that  financial  year.

 Crash  of  a  Plane  of  Kerala  Fiying
 Clad

 4337.  SHRI  ह  JANARDHANAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  recently  a  plane  of  the
 Kerala  Flying  Club  crashed  on  road



 बी...  Written.  Anawers

 in  Cochin  resulting  in  the  death  of  two
 persons;

 (b)  whether  any  investigation  hes
 been  conducted  in  the  matter;  and

 (९)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BA-
 HADUR):  (a)  A  Pushpak  aircraft
 VT-DLJ  belonging  to  Kerala  Flying
 Club  crashed  near  Kalur,  Ernakulam
 on  November  14,  4974  whilst  on  a
 training  cross-country  flight  from  Tri-
 vandrum  to  Cochin,  as  a  result  of
 which  both  the  occupants  B.C  the  pi-
 jot  and  the  passenger  sustained
 fatal  injuries.  The  aircraft  sustained
 extensive  damage.

 (b)  and  (c).  The  accident  is  under
 investigation  by  the  Civil  Aviation
 Department.

 PreGt/Lom  of  Hotels  being  run  in
 Public  Sector

 ment  Corporation,  a  public  कां,
 is  laid  on  the  Table  of

 the  House.  [Placed  in  Library.  See
 No,  L.T-8748/74].

 (9)  Of  the  48  hotels  which  were  in
 operation  during  973-7¢,  four  hotels

 still  in  the  gestation  period.  The  Lodhi
 and  Ranjit  Hotels  were  originally  de-
 signed  as  hotels  and  it  required  a
 good  deal  of  investment  to  improve
 their  functiona]  efficiency.

 (cy  The  performance  of  the  various
 hotels  is  periodically  reviewd.  Efforts
 are  being  made  to  improve  the  pro-
 fitability  of  the  hotels  by  intensive
 marketing  efforts,  induction  of  trained
 staff  at  various  levels,  better  budget-
 ary  and  inventory  control,  etc.

 Lote  provided  by  LLC,  to  States  for
 Dreaght  snd  Fieod

 4339.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  the  quan-
 tum  of  loan  provided  by  the  Life  Is-
 surance  Corporation  to  meet  the
 drought  and  flood  situation  in  the

 a
 during  the  current  year,  State-

 During  the  financial  year  1974-78.  फका
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 Credi¢  extenfied  by  various  Financial

 ate
 sf  Nationalised  Banks  ६० ‘9S  Business  Houses

 4340.  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  loans,  ad-
 ‘vances  and  other  forms  of  credit  ex-
 tended  by  L.ILC.,  Unit  Trust  of  India,
 LF.C.,  I.D.B.I.  and  nationalised  banks
 to  the  75  top  business  houses  in  India
 (ag  named  by  Monopoly  Enquiries
 Commission)  during  the  years  1970-71,
 3971-72  and  1973-74;  and
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 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Financial  assistance  sanctioned
 and  disbursed  by  the  Industrial  Deve-
 lopment  Bank  of  India,  the  Industrial
 Finance  Corporation  of  India  and  the
 Unit  Trust  of  India  to  concerns  be
 longing  to  the  75  large  Industrial
 houses  during  the  years  शिया,
 1971-72  and  ‘1973-74  were  as  under:

 7970-77  2977-79  3973-74

 Senc-  Dis-  Sanc-  Die  Senc  Dis  $Out-
 Seca  bursed  tioned  bursed  tioned  bureed

 =

 x.  Industrial  Development  95°38  25°4  40°8  7  433  33°64  733
 Bank  of  India®  (July-June)  (30°8)  (33'4)  (25°7)  eo  (0-9)  (23°2)  (aco

 30-674)

 a.  Industrial  Finance  Cor-  7476  s2)  796  49  4'  739  “9
 poration  of  India  (391)  (28-9)  (6°00)  (24°00)  ड  (23°)  aa
 Rea  March)  33-3-74)

 >  Galerie  ES  wes  ofA  oth  AE  ad,  Co

 eredit  -to
 मय  exchusive  of  to  shares  and  bonds  of  financial  institutions, figures  are  ve  of  subscription

 ;
 specie’

 and  guarantee

 Note:  Figures  within  brackets  indicate  percentage  to  total  advances  to  all  borrowezs.

 N.A.—Not  available.

 dustrial  houses  daring  the  Snancia
 years  1991-72  ती  ‘3973-74  are  give
 below:—

 Ms,  in  taht

 Outstanding  »
 इज  979-74  on  35-3-7974

 Sanctioned  Disbursed  Sanctioned  Disbursed

 30°90  35°00  299°  00  3453 *  00  2060°  38



 sr  Written  Answers

 2.2.  Information  m  respect  of  such
 assistance  for  the  year  1970-71  is  being
 cellected  and  will  be  laid  on  the  Table
 of  the  House  to  the  extent  and  in  the
 manner  available.

 3.  Banks  grant  assistance  normally
 for  working  capital  purposes  which  are
 generally  expressed  as  limits  in  the
 Shape  of  overdrafts,  cash  credits,  bills,
 guarantees  etc.  within  which  a  borro-
 wer  is  supposed  to  operate.  These
 limits  are  reviewed  from  time  to  time
 and  enhanced,  reduced,  cancelleg  etc.
 depending  upon  the  needs  of  the

 DECEMBER  18,  974

 cement

 Written  Answers  52

 borrowers.  It  is,  therefore,  not
 possible  to  indicate  the  amount  of
 money  granted  to  any  category  of
 borrowers  during  a  particular  period.
 Figures  of  outstanding  advances
 against  borrowers  within  these  limits,
 as  on  particular  dates  are,  however,
 maintained  by  the  banks.  The  aggre-
 gate  amounts  of  outstanding  advances
 from  the  -l!  nationalised  banks  to  the
 concerns  belonging  to  the  75  large
 industrial  houses  as  on  480  July,  1969,
 25th  June,  1971,  30th  June,  1972,  29th
 June,  973  and  28th  December,  973
 were  as  helow:

 Ks.  in  crores)
 ee

 18-7-1969  2§-6-I97!  30-6-1972  [29-6-1973  28-12-1973

 Total  assistance  to  concerns  belonging  =  440°27,  ss  SIN7260  522  6h  568  7m  583"  323
 to  7९  large  industrial  houses  .  G42)  (19-6)  तक  'r6  3)  11S,  2)

 Nore:  4)  Figures  in  brackets  indicate  percentage  to  the  total  advances  lo  all  borrower

 Qi)  The  expression  ‘outstanding  advances’  used  in  the  answer  indicetes  the  amounts
 drawn  by  the  borrowers  as  on  the  dates  specified  in  the  course  of  their  operation
 of  the  limits  sanctioned  to  them  and  does  not  mean  that  thes  are  overdue  trom  the
 borrowers.

 Logan  given  by  L..C,  ang  Nationalised
 Banks  to  Orima

 4347  SHRI  P.  GANGADEB:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 *  (a)  the  amount  of  loan  given  by
 EAC,  and  nationalised  banks  to  Orissa
 State  and  for  its  development  wérks
 in  ‘1972-73  and  1973-74;  und

 tb)  how  does  it  compare  with  simi-
 lar  agsistance  given  to  other  Statea
 during  the  years  972-73  and  1973-747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  Information  is  being  collect-
 ed  and  wifl  be  laid  on  the  Table  of
 the  Hovvs  as  soon  as  available.

 Grant  of  Trade  Enquiries  to  Foreign
 Buyers  by  Trade  Development

 Authority

 4342.  SHRI  VEKARIA  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  .

 (a)  how  many  trade  enquiries  were
 generated  by  the  Trade  Development
 Authority  from  foreign  buyers  during
 the  year  1973;

 (b)  the  products  covered  by  those
 enquiries;  and

 (e)  the  countries  from  which  the
 enquiries  originated?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  $82

 (b)  The  major  products  covered  by
 these  enguiries  were-—
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 med  Electronics
 Bicycles  and  Components
 Automobile  Ancillaries
 Industria]  Fasteners

 Casting  and  Forgings
 Small  Tools  and  Hand  Too!}s
 Leather  Goods
 Readymade  Garments

 2  Handicrafts
 10.  Sports  Goods  etc.

 es

 ar

 Pp
 wb

 (c)  The  enquires  originated  main-
 ly  from  Western  Europe,  USA.
 Canada.  U.K.  and  Japan.

 Instruction  to  Public  Sector  Undertak-
 ing  fer  depositing  Royalty  Ex-gratia

 Arrears

 4343.  SHRI  G.  C.  DIXIT-  Will  the
 Minister  of  FINANCE  he  pleased  to
 state:

 (a)  whether  in  the  State  of  M.P
 the  recovery  of  Royalty/Ex-gratic
 atfrears  is  done  by  the  collectors  most-
 ly  in  a  uniform  way  except  in  the  case
 of  public  sector  undertakings;

 (b)  whether  the  State  Government
 finds  difficulty  to  exercise  its  powers
 of  attaching  the  property  and  suspend-
 ang  the  work  on  account  of  huge  accu-
 mulation  of  royally/Ex-gratia  as
 arrears  with  the  public  sector  under-
 takings;  and

 (९)  i¢  so,  whether  Government  pro-
 pose  to  issue  suitable  instructions  ask-
 in

 p  Bary
 public  sector  undertakings  to

 d  royalty/ex-pratia  dues  well  in
 time?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a):  to  (c).  The  relevant  information

 iq  being  collected  and  wl  be  lald  on
 the  Table  of  the  House.

 Aayakar  Sanyukt  Karamchari  Sangh

 4344.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Uttar  Pradesh
 Aayakar  Vibhag  Sanyukt  Karamchari
 Sangh,  Lucknow  represents  the  Notice.
 Servers  and  class  ITV  employees  of  the
 Income-tax  Department,  U.P.;

 ‘b)  whether  the  Central  Board  of
 Wirect  Taxes  is  not  permitting  the
 Delhi  Aayakar  Sanyukt  Karamchari
 Sangh  to  represent  the  Notice  Servers
 working  in  the  Commissioner  of
 Income-tax,  Delhi-I  charge;  and

 (९)  if  so,  the  reasons  of  discrimina-
 tory  policy  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI PRANAB  KUMAR  MUKHERJEE)
 (a)  Yes,  Sir.  This  is  a  recognized
 association  and  its  constitution  pro-
 vides  for  membership  0  both  cate
 gones  of  staft

 qb)  and  de),  The  Delhi  Aayakar
 Sanyukt  Karamchari  Sangh  is  not  a
 recognized  body.  The  question  df
 denying  it  the  representation  of  Notice
 Servers  has  not,  therefore,  arisen,

 Assistance  from  iran

 4.45  SHRI  8.  5.  BHAURA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  India  has  been  pro-
 mised  by  Iran  a  total  aid  of  $900
 million  for  oil  purchases;  and

 (b)  if  so,  the  terms  and  conditions
 of  the  loan?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  No.
 Sir.

 (bh)  Does  not  arise.
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 सरकारी  अधिकारियों  ते  सांढगोड  करके
 अफीम  की  तस्करी

 4347.  ह  भागीरथ  भंवर :

 शी  ध्ोंफार  खाल  बैरवा  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  अफीम  उत्पादक  सरकारी
 ख्रधिकारियो  से  साठ-साठ  करके  अपने
 उत्पादन  का  एक  बड़ा  भाग  अपने  पास  रख
 लेते  हैं  तथा  जिसको  बाद  मे  चोरी  छिपे

 बाहर  भेजा  जाता  है,  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकारी  तंत्र  को  सूद  बनाने  के  लिए
 क्या  कार्यवाही  की  जा  रही  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (लो
 -  कुमार  सुखी  ):  (क)  सरकार

 की  जानकारी  में  ऐसा  कोई  मामला  नहीं
 काम  है  जहा  कोई  काश्तकार,  उसके  द्वारा
 उत्पादित  भ्रम के  एक  बड़े भाग  को,
 सरकारी  कर्मचारियों  की  सांठ-सांठ  से,

 फते  पास  रख  सका  हो  ।  यह  भी  सही  नहीं

 है  कि  अफीम  का  बहुत  बड़ी  मात्रा  में  भारत
 से  तस्कर-निर्यात  किया  जाता  है।  वस्तुत:
 अफीम  पकड़े  जाने  के  भध्न्तर्राष्ट्रीय  मामलों में
 भारतीय  मूल  की  भ्रम  बहुत  कम  अवसरों
 बर  ही  पायी मई  है

 (ख)  अफीम  पैदा  करने  वाले  क्षेत्रों  मे

 लित  निमंत्रण  बनाए  रखने  कौर  उसकी

 तस्करी  को  रोकने  के  लिए  सीमाशुल्क,
 केम्ीव  उत्पादन शुल्क,  राज्य  भाव कारी  कौर

 बरजिस,  केद्रीय  जांच  ब्यूरो,  राजस्व  गुप्तचर्या
 निदेशालय,  सीमा  सुरक्षा  दल,  रेलवे  सुरक्षा
 बस,  शादी  जैसी  विभिन्न  प्रवर्तन  एजेंसियों
 के  निकट  सहयोग  से  सतत  उपाय  किये  जाते

 रहते  हैं।
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 Sale  of  Imported  Goods  in  Modern
 Bazar,  Vasant  Vihar,  Dejhi

 4348.  SHRI  CHANDRA  SHEKHAR
 SINGH;  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  7309  on  the
 ३390  April,  974  regarding  sale  of  im-
 ported  goods  in  Modern  Bazar,  Vasant
 Vihar,  Delhi  and  state  the  source  from
 which  the  imported  goods  worth
 Rs.  12,000  seized  during  the  raids,
 were  obtained  by  the  concern?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEX):
 The  imported  goods  worth  Rs.  12,000
 seized  from  the  premises  of  Modern
 Bazar,  Vasant  Vihar,  Delhi  consisted
 of  cigarettes,  cosmetics,  provisions  and
 a  Calculating  machine.  According  to
 the  party's  statement  the  cigarettes
 were  purchased  from  Super  Bazar  and
 from  the  foreigners  leaving  the  coun-
 try,  cosmetics  were  presented  to  his
 wife  by  foreign  friends,  food  items  sre
 the  same  which  were  released  to  him
 on  payment  of  redemption  fine  in  the
 previous  case  and  ai  Calculating
 machine  was  left  by  a  foreigner  in  hie
 shop  for  minor  adjustments/repaizs.
 The  case  is  still  under  adjudication

 Rntroduction  of  “Pension  Schemp
 for  All”

 4349.  SHRI  VIRBHADRA  SINGR
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  Government  are  awete
 that  a  “Pension  Scheme  for  All”  hap
 been  launched  in  Tamil  Nadu:

 (b)  whether  the  salient  features  &
 the  Scheme  have  been  studied;  and

 (c)  if  80,  whether  the  Central  ठक
 ernment  have  considered  the  desira-
 bility  of  introd  the  scheme  on  all
 India  basis  and  if  so,  by  what  timet

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJED):
 (a)  and  (b).  Yea,  Sir.
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 (c)  The  Central  Government  do  not
 have  at  present  any  proposal  before
 them  for  the  introduction  of  a  similar
 scheme  on  an  ali  India  basis.

 American  Private  Investment  in  India

 4350.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  President  of  a  lead-
 ing  American  Bank  visited  India
 recently  on  a  fact  finding  tour  to  find
 out  the  climate  for  American  private
 imvestment  in  India;

 (b)  whether  he  had  discussiong  with
 the  Finance  Minister  on  this  issue;  and

 {c)  if  so,  the  nature  of  talks  held,
 offers,  if  any,  made  by  the  visiting
 Banker  and  Government’s  reaction
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (c).  The  President  Chase  Manhattan
 Bank  visited  India  and  paid  a  courtsey
 visit  to  the  Minister  of  Finance  on  the
 9th  November,  974  and  discussed  the
 subjects  of  common  economic  interest
 to  both  the  countries.

 Lean  from  U.K.

 435i.  SHRI  R.  S.  PANDEY:
 SHRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  U.K.  has  agreed  to
 provide  a  loan  of  Rs.  56.9  crores  to  our
 country;  and

 (b)  if  so,  the  terms  and  conditions
 ef  the  loan?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Yes,  Sir.  An  agreement  for  a  loan
 of  £30  million,  which  is  equivalent  to
 Re.  56.9  crores,  at  the  central  rate  of

 exchange  viz.  £l=—Rs.  48.968  has  been
 signed  on  2th  September,  974  in  New
 Delhi.  The  loan  entitled  “The  UK/
 India  Maintenance  Loan,  ‘1974  No.  a"
 is  intended  to  finance  the  import  from
 Britain  of  non-project  goods,  such  as
 raw  materials,  spare  parts  and  compo-
 nents  required  to  service  India’s  agri-
 cultural  and  industrial  production.  It
 is  repayable  over  a  period  of  25  years
 inclusive  of  a  grace  period  of  7  years,
 and  is  free  of  interest  or  any  other
 charge.

 Visit  to  India  by  Romanian  Team  to
 work  out  Trade  Plan

 4352.  SHRI  MADHURYYA  HALDAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  g  Romanian  team  of
 officials  visited  India  in  November  to
 work  out  the  details  of  the  trade  pian
 under  the  protocol  signed  between  the
 two  countries,  after  first  meeting  of  the
 Indo-Romanian  Joint  Commission  for
 Eccnomic  Cooperation;  and

 (b)  if  so,  the  main  features  og  the
 agreement  signed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (9).  Romanian  trade  delega-
 tion  visited  India  in  November,  i974
 for  annua!  .wrade  negotiations.  The
 Indo-Romanian  trace  plan  prepared  on
 the  conclusion  of  these  negotiations
 envisages  trade  turnover  of  Rs.  i30
 million  between  the  two  countries,  i.e.
 Rs.  565  million  either  way,  during  P9875.

 India’s  exports  to  Romania  will  in-
 clude  iron  ore,  coffee,  jute  manufac-
 tures,  black  pepper,  oil  cakes,  tanmed
 and  semi-tanned  hides  and  skins,  cotton
 textiles,  machine  tools,  -small  hand
 tools,  diesel  engines,  railway  compo-
 nents,  castings,  forgings,  etc.

 Principal  items  of  import  from  Ro-
 mania  will  include  chemical  fertilizers,
 oil  prospecting  and  drilling  equipment,
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 rolied  steel  and  steel  products,  elec-
 tronic  and  T.V.  components,  lubricat-
 ing  oils,  organic  and  inorganic  chemi-
 cals,  etc.

 Expenditure  on  Drought  Relief  Work
 in  Oris,

 4353.  SHRI  OHINTAMANI  PANI.-
 GRAHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Planning  Commis-
 My,  team  which  visiteq  Orissa  to
 assess  the  drought  situation  suggest-
 ed  to  the  State  Government  to  make
 adjustments  from  different  heads  in
 the  current  year’s  budget  for  meeting
 expenditure  on  drought  relief  work;
 and

 (b)  ४  from  which  heads  and
 how  much  amount?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE): (a)  and  (b).  According  to  the  assess-
 ment  of  the  Centre,  it  may  be  possible for  the  State  Government  to  find
 Jabour-intensive  works  from  within  the
 approved  State  Plan  for  ‘1974-75,  to
 meet  an  expenditure  of  about  Rs.  8.45
 crores  for  relief  works  by  suitable  ad-
 justments  of  programmes  under  major and  medium  irrigation,  roads,  soil
 conservation,  drought  prone  areas  pro- gramme,  Tribal  Development  Plan  pro- vision  etc.  The  assessment  has  been
 communicated  to  the  State  Govern-
 ment  and  the  matter  is  under  con-
 sideration  in  consultation  with  them.

 Aativities  of  Export  Inspection  Council
 4954.  SHRI  KUMAR  MASHI.

 SHRI  M.  s.  PURTY:
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state:

 4a)  the  salient  activities  of  Export
 Anspection  Council  unde;  the  Com-
 merce  Ministry;

 (b)  the  number  of  pergons  employed
 im  this  Inetitution  during  the  last  three
 years,  category-wise;  and
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 (c)  the  particulars  og  the  employ-
 ment  procedure  adopted  by  the  Insti-
 tute?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  Primary  functions  of  the  Ey
 port  Inspection  Council  as  given  in
 the  Export  (Quality  Control  and  In-
 spection)  Act,  963  are  to  advise  the
 Central  Government  regarding  mea-
 sures  for  the  enforcement  of  quality
 control  and  inspection  in  relation  to
 commodities  intended  for  export  and
 to  draw  up  programmes  therefor.

 (b)  45  persons  were  employed  dur-
 ing  the  period  in  question.  Category-
 wise  list  is  as  follows:—

 Selec-  Selec.
 Post  ted  ted

 from  from
 the  out  side

 ploy Ployees
 of  Govt.
 Depart-
 ment

 i.  Addin.  Director,  2  I
 2.  Dy.  Director  2  {

 3.  Asstt.  Director  .  I  r

 ro  Section  Officer  न  3
 Ss  Private  Secy.  वि  I
 6.  Section  Asstt.  6

 7.  Sr.  Stenographer  5  I
 8.  Receptionist  वि  r

 9.  U.D.  Clerk  5
 10.  L.D.  Clerk  .  |  3
 4x.  Sr.  Research  Asstt.

 2  Je.  Stenographer  ५  5

 3.  Gestetner  Operator  .  2  ae

 14.  Daftry  :  I

 t5.  Peon  हे  बढ  2

 28  7
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 (९)  Posts  in  the  Council  are  filled-in
 strictly  in  accordance  with  the  Recruit-
 ment  Rules  of  the  Council  ie.  either
 by  advertisement  in  important  News
 papers  of  the  country  indicating  details
 of  qualifications  and  experience  or
 from  departmental  employees  fulfiling
 the  necessary  qualifications  etc.  Candi-
 dates  are  screened  by  Council’s  Selec-
 tion  Committee/Departmenta]  Promo-
 tion  Committee.

 Arrears  of  Taxes  agains,  Share
 Holderg  of  Maruti  Ltd.

 4355.  SHRI  R.  R.  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  the  amount  of  arrears  of  various
 taxes  outstanding  against  each  of  the
 shareholders  who  holg  shares  of
 Rupees  one  thousand  and  above  in  the
 Maruti  Limited  or  in  Maruti  Consul-
 tancy  and  the  names  of  those  who
 have  import  or  export  or  any  other
 types  of  licences  indicating  the  nature
 of  licences  held  by  each  of  them;

 (b)  whether  any  of  them  has  been
 arrested  on  smuggling  charges  or  any
 gort  of  raids  have  been  conducted  on
 their  premises;

 (c)  if  90,  the  names  of  such  persons;
 and

 (d)  the  names  of  articles  recovered
 from  them  in  the  raids  indicating  the
 present  location  and  position  of  the
 articles  30  recovered?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE:  (a)  to  (d).
 The  time  and  labour  involved  in  collect-
 ing  all  this  detailed  information  for  the
 nearly  575  such  shareholders  may  not

 abe  commensurate  with  the  results.  In-
 formation  is  being  collected  in  respect
 ef  the  280  or  so  shareholders  each  hold-
 ing  shares  of  the  value  of  Rs.  20,000  or
 above,  and  it  will  be  laid  on  the  Table
 ef  the  House.

 Loss  of  Revenue  due  to  De-bending  of
 Tankers  by  Oil  Companies  before

 Budget

 4356,  SHRI  BISWANARAYAN  SHAS-
 TRI:  Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  certain  oil  companies
 had  de-bonded  their  oil  tankers  just
 before  the  presentation  of  budget  and
 the  last  price  hike  of  petroleum  pro-
 ducts  and  as  a  result  Government  have
 been  deprived  of  a  huge  sum  in  the
 form  of  Central  Excise  duty;  and

 (b)  if  so,  the  amount  thereof  and
 the  names  of  the  companies  who  had
 resorted  to  this  practice  during  the
 last  three  yearg  ending  the  3ist  March,
 ‘1974?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 and  (b).  Information  is  being  collected
 and  will  be  laid  on  the  table  of  the-
 Sabha.

 Smugglers  arrested  under  MISA

 4357.  SHRI  ्,  R.  SHENOY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  had  pre-
 pared  a  list  of  smugglers  for  the  pur-
 pose  of  taking  action  under  the  Main-
 tenance  of  Internal  Security  Act  and
 whether  thig  list  is  being  altered  under
 pressure  from  certain  quarters;  and

 (b)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE:  (a)
 No  such  list  has  been  prepared.  How-
 ever,  on  the  basis  of  material  before  the
 Government,  detention  orders  under  the
 Maintenance  of  Internal  Security
 (Amendment)  Ordinance,  ‘1974  have
 been  passed,  in  respect  of  persons  en~-
 gaged  in  smuggling  activities  or  im
 activities  prejudicial  to  conservation
 of  foreign  exchange.
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 (b)  Does  not  arise  in  view  of  (a)
 above.

 Arab  Dhows  carrying  smuggled  Goeds

 4858.  SHRI  PRABODH  CHANDRA:
 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  anti-smuggling  opera-
 tions  resulted  in  the  capture  of  ]  Arab
 dhows  in  the  month  of  October,  1974;
 and

 (b)  if  so,  the  value  and  the  break  up
 of  the  goods  seized  from  these  dhows
 and  value  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 and  (b).  The  information  is  being  col-
 tected  and  will  be  laigd  on  the  Table
 of  the  House.

 समय  प्रदेश  के  लिए  विशेष  वित्तीय  सहायता
 का  प्रावधान  करना

 4359.  श्रीकृष्ण  ग्रग्रवाल  :

 श्री  नरेंद्र  सिंह :

 क्री  हुकम  चन्द  कछवाय  :

 डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  वित्त  मंत्री  यह  बतान  की  कपा
 करेंगे  कि

 (क)  कपा  नेन्द्रीयं  सरकार  का  विचार

 मध्य  प्रदेश  में  हाल  ही  की  सूखे  की  स्थिति

 को  देखते  हए  राज्य  सरकार  को  वर्ष  974—-

 75  की  वार्षिक  योजना  के  लिए  ग्रीवा

 पांचवी  पंच वर्ब ोय  योजना  (1974-79)
 में  सम्मिलित  योजनाकारों  के  लिए  कुछ  विशेष

 वित्तीय  सहायता  का  प्रावधान  करने  का

 2;  और
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 (a)  यदि  ह्  तो  कितनी  राशि  ?

 वित्त  मंत्री  श्री  सी०  सुब्रह्मण्यम  ):  (=)

 और  (ख);:  केन्द्र  ने  मध्य  प्रदेश  में  सुखे  की

 स्थिति  का  मूल्यांकन  कर  लिया  है  और  इस

 मूल्यांकन  के  वारे  में  राज्य  सरकार  को  ग्रसित

 करा  दिया  गया  है  ।  राज्य  सरकार  से  यह

 बताने  के  लिए  अनुरोध  किया  गया  है  कि

 वह  स्थिति  का  मुकाबला  करन  की  दिशा

 में  साधन  ढूंढने  के  लिए  स्वयं  क्या  कदम

 उठा  रही  है।  प्रायोजना  क  लिए  पेशगी

 सहायता  देने  के  प्रश्न  पर  यादि  आवश्यक

 हुआ,  तो  राज्य  सरकार  का  उत्तर  मिलते

 पर  ही  विचार  किया  जाएगा

 सम्भलपुर  में  जाली  सिक्‍कों  को

 गेर  कानूनों  कैक्टरो

 4360.  श्री  ओंकार  लाल  वेरका  :  क्या

 वित्त  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सम्भलपुर  में  जाली  सिक्के

 बनाने  बाली  एक  गैर-कानों  फैक्टरी  का

 पत्ता  लगाया  गया  है  |

 (ख)  यदि  हां,  तो  उससे  कितने  मूल्य
 के  सिक्‍के  पकड़े  गए  :  और

 (ग)  जो  सिक्‍के  पकड़े  गए  हैं  वे  कितने-

 कितने  मूल्य  के  हैं  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रणव

 कुमार  सुख्जीत  )  :  (क)  से,  (ग)  राज्य

 सरकार  से  सूचना  इकट्ठी  की  जा  रही  है

 और  जेसे  ही  प्राप्त  होगी,  सभा-पटल  पर

 रख  दी  जायेगी  |
 ही



 65  Written  Answers  AGRAHAYANA  22,  896  (SAKA)  Written  Answers  66

 orld  Bank  om  Indien Wort  Asmesgment

 4361.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  President  of  the
 World  Bank  in  his  address  at  the
 Joint  Annual  Meeting  of  the  Bank
 and  the  International  Monetary
 Fung  classed  India  together  with  Sri
 Lenka,  Bangladesh  and  the  Sahelian
 countries  as  the  country  most  hard
 hit  by  the  hike  in  oil  prices;  and

 (b)  whether  in  view  of  large  scale
 famine  and  deaths  in  the  Sahelian
 countries  and  distress  movement  of
 people  from  Bangladesh,  this  repre-
 sents  a  fair  and  realistic  assessment
 of  the  situation  in  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  Re-
 viewing  the  recent  International  Econo-
 mic  Development,  particularly  the
 world  inflation  and  the  increase  in  oil
 prices,  and  other  commodities’  prices.
 Mr.  McNamara  pointed  out  that  the
 major  impact  of  these  developments
 was  on  the  poorest  nations  mostly  in
 South  Awa  and  Africa  and  he  made
 reference  in  this  context  to  the  im-
 pact  of  these  changes  on  India,  Sri
 Lanka,  Bangla  desh  and  the  Sahelian

 countries  which  have  all  been  classifi-
 ed  as  the  Most  Seriously  Affected
 Countries  by  the  U.  N.

 (vb)  The  reference  was  to  the  impact
 on  the  balance  of  payments  of  these
 countries  and  the  adverse  effects  on
 prospects  for  growth.

 Investment  Ratie  in  Industrial  Secters

 4362.  SHRI  SAKTI  KUMAR  SAR-
 KAR:

 SHRI  LUTFUL  HAQUE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  Government  have  made
 any  assessment  about  the  investment
 ratio  in  industria]  sectorg  in  different
 regiong  for  the  last  three  years;  and

 (b)  if  so,  the  nature  of  assessment
 made  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE).  (a)
 and  (b).  According  to  the  latest  avail-
 ble  data  with  the  Government,  the
 capital  invested  in  industrial  sectors
 in  different  regions  for  the  years
 ‘1967,  968  and  969  is  an  in  the  state-
 ment  attached.

 Statement
 TA  OF  CAPITAL  INVESTED  IN  ह ४1:  INDUSTRIAL  SECTOR  IN

 STATEMENT  DIFFERENT  REGIONS
 (Rs.  in  crores)

 Region  7967  3968  7969
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 World  Bank  assistance  for  Projects  in
 States

 4363  PROF.  NARAIN  CHAND  PRA-
 SHAR.  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  names  of  the  Projects  in
 the  States  of  J  &  K,  Himachal  Pra-
 desh,  Punjab,  Haryana,  U.P,  and
 Rajasthan  for  which  the  World  Bank
 Assistance  has  been  sought  during
 the  past  three  years;  and

 (b)  the  names  of  projects  among
 them  which  have  been  given  _  this
 assistance  and  the  amount  of  assist-
 ance  given  in  each  case?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM).  (a)  and
 (b).  Detaills  of  the  Projects  for  which
 World  Bank  assistance  has  been  sought
 and  obtained  since  1971-72  for  the
 cited  States  are  given  in  the  Statement
 laid  on  the  Table  of  the  House.  [Placed
 am  Library  See  No,  LT-8749/74}

 Realistic  Programme  for  Mutual
 Trade  betwee,  India  and  Bangladesh

 4364.  SHRI  SURENDRA  MOHANTY:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  representatives  of
 India  and  Bangladesh  have  agreed
 to  evolve  a  realistic  programme  for
 mutual  trade  for  the  coming  year;
 and

 (b)  whether  any  such  pact  has
 since  been  finalised  between  the  two
 Government;  and  if  so,  the  salient
 features  thereof?

 THE  DEPUTY  MINISER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  The  Trade  Plan  for  the  calen-
 dar  year  973  is  expected  to  be  finalis-
 ed  during  the  current  month.
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 Financial  Agsisiance  on  various
 Forms  given  to  States

 4365.  SHRI  SAMAR  GUHA:
 SHRI  LALJI  BHAI;

 Wil  the  Miniser  of  FINANCE  be
 pleased  to  state:

 (a)  the  break-up  of  the  figures  of
 financial  assistance  in  varioug  forms
 given  to  different  States  for  dealing
 with  relief,  rehabilitation  and  other
 alhed  problems  arising  out  of  the
 situation  created  by  natural  calami-
 ties  during  the  years  97l-72,  ‘1972-73
 and  ‘1973-74;

 (b)  whether  similar  assistance  has
 been  given  to  or  sanctioned  for  the
 similar  purposes  during  the  year
 1974,

 (c)  if  so,  State-wise  break-up  of
 such  financial  assistance  given;

 (d)  whether  West  Bengal,  Assam,
 Orissa,  Tripura,  Bihar  and  Madhya
 Pradesh  faced  severe  famine  condition
 during  the  current  year;

 (e)  if  so,  break-up  of  the  financial
 grants  of  aids  or  loans  given  to  these
 States  for  meeting  the  problems  of
 the  famine  situation;  and

 (£)  if  so,  grantg  or  aids  or  loans
 giver,  to  States,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a):
 A  statement  38  laid  on  the  Table  of
 the  House.  [Placed  in  the  Library,
 See  No,  LT-8750/74].

 (b).  No.  Sir.  Following  the  Sixth
 Finance  Commission's  recommenda-
 tions  the  previous  scheme  of  Central
 assistance  towards  relief  expenditures
 necessitated  by  natural  calamities  has
 been  rescinded  with  effect  from  the  ist
 April,  1974,

 (¢)  Does  not  arise.
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 (ay  to  (f).  The  Governments  of
 West  Bengal,  Assam,  Orissa,  Bihar  and
 Madhya  Pradesh  have  sought  financial
 assistance  during  the  current  year  to
 meet  the  situation  created  by  floods/
 drought  in  their  States.  Under  the
 present  policy  of  assistance  in  this
 regard,  financial  assistance  from  the
 Centre  will  be  provided,  where  abso-
 lutely  essential,  only  by  way  of  ad-
 vance  of  Plan  assistance  or  assistance
 under  drought  prone  areas  programme
 and  tribal  development  Plan  provis-
 sions.  Any  such  advance  assistance
 will,  however,  be  set  off  against  the
 normal  Plan  assistance  due  to  the
 State  in  the  succeeding  year.  Such
 advance  of  Plan  assistance  will  be  con-
 sidered  after  the  State  Governments
 have  taken  steps  to  fully  utilize  the
 margin  money  provided  by  the  Finance
 Commission  for  relief  expenditure,  to
 divert  Plan  funds  from  various  sectors
 as  well  as  from  the  non-affected  areas
 of  the  State  to  development  works  in
 the  affected  areas,  to  provide  employ-
 ment  to  the  affected  population  on
 continuing  major  and  medium  irriga-
 tion  projects  and  other  works  included
 in  the  Plan,  to  fit  relief  employment
 programmes  into  specific  schemes
 under  the  drought  prone  areas  pro-
 gramme,  tribal  development  Plan  pro-
 visions  etc.,  and  to  raise  additional
 resources  for  financial  relief  expendi-
 tures  to  the  extent  possible.

 The  drought/flood  situation  in  the
 above  mentioned  States  has  been  asses-
 sed  by  the  Centre  and  the  question  of
 provision  of  Central  assistance  to  them
 in  terms  of  the  present  policy  is  under
 consideration.

 करीब  लेखाओं  में  मई  भर्ती  पर  लगी  रोक
 के  परिणामस्वरूप  सत

 4366.  शी  भगत  राज  मनहर :  गया

 दिस  बंती  यह  बताने की  कृपा  करेंगे कि
 :

 (क)  केंद्रीय  सरकार  हारा  मितव्ययता
 के  कारण  केन्द्रीय  सेवायों  में  नई  भर्ती  पर

 प्रतिबंध  लगाने  के  परिणामस्वरूप  चालू

 वर्ष  से  कितनी  बचत  होने  का  अनुमान  है;
 कौर

 (ख)  क्‍या  अ्रतिबन्धो  मे  कुछ  अपवाद
 भी  है  और  यदि  हां,  तो  वे  क्या  क्या  है  और

 इसके  क्‍या  कारण  हैं?

 वित्त  मंत्रालय  में  राज्य  मंत्रों  (ी  प्रणव

 कुमार  सुखो  )  :  (क)  इस  समय  कोई

 सही  अनुमान  लगाना  सभव  नहीं  है  कि  नई
 भर्ती  पर  प्रतिबन्ध  लगाने  के  परिणामस्वरूप

 चालू  वय  मे  कितनी  बचत  होगी  क्योकि  यह
 कई  कारणों  पर  निर्भर  करनी  है,  जिनका
 प्रभाव  केवल  वर्ष  मे  आगे  चल  कर  ही  ज्ञात

 होगा  -  प्रतिबन्ध  के  कुछ  अपवाद  है
 स्थानान्तरण  पदोन्नति,  प्रतिनियुक्ति  या

 अन्य  स्थानों  पर  फालतू  पाये  गये  कर्मचारियों
 के  समायोजन  द्वारा  भी  रिक्‍त

 स्थानों  को  भरने  की  अनुमति  है।  बस

 लिए  इससे  कुल  मिला  कर  पड़ने  वाला  प्रभाव

 केवल  चालू  वित्तीय  वर्ष  की  समाप्ति  पर

 ही  ज्ञात  होगा।

 (ख)  नई  भर्ती  पर  प्रतिबन्ध,  तकनीकी

 और  प्रचालनात्मक  पढो,  टाइपिस्टो  तथा

 झ्राशुलिपिकों  के  पदों  और  सध लोक

 सेवा  आयोग  के  माध्यम  से  भरे  जाने  वाले

 संगठित  सम्मो  के  पदों  पर  लागू  नहीं  होता  ह।

 ये  अपवाद  आवश्यक  समझे  गये  है।  क्योंकि

 अन्यथा  कुछ  झ्रावश्यक  क्षेत्रों  म ेकाम  की  हानि

 होगी  तया  लोक  हित  पर  प्रतिकूल  प्रभाव

 पड़ेगा  नियमित  रुप  से  सगठित  सेवा  के

 लिये  उचित  प्रति  की  भी  प्रावश्यकता  है।

 एड  in  Preftt  of  LIC.

 4367.  SHRI  ९.  ESWARA  REDDY:
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  profit  of  the  LIC.
 has  fallen  substantially  in  the  year
 ended  March,  1974;
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 (b)  whether  in  spite  of  sizeable
 increase  in  premium  income  and
 improvement  in  return  on  invest-
 ment,  the  working  expenseg  of  the
 Corporation  have  been  showing  an
 upward  trend,  and

 (०)  if  so,  whether  Government  are
 considering  ways  to  curb  the  increase
 in  expenditure,  and  xf  so,  an  outline
 thereof  and  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  The  sur-
 plus  (commonly  referred  to  as  profits)
 of  the  Life  Insurance  Corporation  of
 India  78  determined  at  its  biennial
 actuarial  valuations  The  surplus  for
 the  period  ist  April,  1973,  to  Sist
 March  975  wiil  be  known  when  the
 actuarial  valuation  as  at  3ist  March
 975  is  completed

 (9)  Yes  Sir

 (०)  The  reason  for  upward  trend
 working  expenses  is  the  rapid  increase
 in  business  revision  mm  the  salary
 seales,  rapid  increase  in  Dearness
 Allowance  payable  consequent  upon
 mmerease  in  the  price  index  and  in  other
 expenses  like  stationery,  travelling,
 postage  Adrema  Plates,  Punched
 Cards,  and  rental  charges  for  purchas-
 ed  card  equipment  owing  to  increase
 in  prices  all  round  on  account  of  in-
 flafion

 All  possible  steps,  such  as  strict
 budgetary  control  and  simiplification  of
 procedures,  are  being  taken  to  control
 the  expenses

 अमरीका  को  1-८३  कपड़े  का  निर्यात

 4368.  भ्  झा स्त्री  :  क्‍या

 थानीय  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  सरकार  का  ध्यान  समाचार-

 पत्तों  में  प्रकाशित  इस  समाचार  को  भोर

 दिलाया  गया  है  कि  अमरीका  को  नियति

 किये  जाने  बाले  सूती  कपडे  के  निर्यात  में  भारी

 कमी  होते  की  भा शका  है,  और
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 (a)  यदि  हा,  तो  इसके  छह  कारण

 हैं।  शर  स्थिति  को  सुधारने  के  लिये  क्या
 विचार  कर  रही  है  ?

 बाजिस्य  मंत्रालय  में  उपमंत्री  (श्री

 विद्यमान  प्रताप  सिह):  (क)  इस  वर्ष  प्रशस्त
 से  सयुक्त  राज्य  प्रक्रिया  को  सूती  वस्त्रों  के

 निर्यात  मे  ग्रीवा  की  प्रवृति  से  सरकार

 अवगत  है

 (ख)  गत  1 बचे  के  भीतर  सयुक्त  राज्य

 अमरीका  में  कई  की  कीमतों  में  लगभग  50

 प्रतिशत  कमी  से  उस  बाजार  से  हमारे  सती

 बस्त्र  25-40  प्रतिशत  अप्रतियोगी  हा  गये  है  ॥

 यह  और  संयुक्त  राज्य  भ्रमरी का  मे  सामान्य

 मन्दी  की  प्र वत् तिया  मुख्य  बाते  हैं  जिनसे  उस  देश

 का  हमारे  सूती  वस्त्र  निर्यातों  पर  प्रभाव  पड़ा

 है।  सरकार  ने  भी  1-10-74  से  नियन्त्रित

 कपड़े  के  निर्यात  और  उत्पादन  हेतु  एक  संयुक्त
 योजना  घोषित  की  है  जिसका  प्रभिप्राय  मिल

 निर्मित  सूती  वस्त्रों  गौर  परिधान  के  निर्यातक

 को  प्र प्रत्यक्ष  प्रोत्साहन  देना  है।

 होल्कर  सहल  को  बिक्री

 4369.  भी  सहादोपक  सिह  हार्य  :

 क्या  जिस  स्त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  25  संसद  सदस्यो  ने  होकर

 महल  की  बिक्री  की  जाच  के  सबंध  मे  मांग  करते

 हुए  सरकार  को  शासन  दिया  है;

 (ख)  यदि  इस  सौदे  मे  कोई  ब्लैकमेल  किया

 गया  है,  कौर

 (थे)  घैहा.  हा,  तो  सरकार  इसकी
 जाच

 करने  में  बिलम्ब  क्यो  कर  रही  है  और  यदि

 वसूले ही  जानकी जा  चुकी  है  तो  तत्संबंधी  मुख्य

 तथ्य  कहां  हैं?
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 विस  अंगोला  में  राज्य  मंत्री  थी
 जय  कुमार  सुखों)  :  (क)  जी,  हां
 (a)  और  (ग)  .  आयकर  अधिनियम
 ., 1961  के  व्याप  XKe  के  उपबन्धों
 ्  अधीन  केन्द्रीय  सरकार  को  कुछ  परिस्थितियों

 में  देसी  किसी  भी  अचल  सम्पति  का  अभिग्रहण
 करने  का  भ्र धि कार  प्राप्त  है  जिसका  उचित
 बाजार  मुल्य  25,000  Fo  से  अधिक  हो
 और  जिसका  पअ्न्तरण  बिक्री  अथवा  विनिमय  के
 रूप  में  उतने  स्पष्ट  प्रतिफल  के  लिये  किया  गया

 हो  जो  उसके  उचित  बाजार  मूल्य  से  इतनी
 रकम  से  कम  हो  जितनी  उत  के  स्पष्ट  प्रतिफल
 के  5  प्रतिशत  से  अधिक  की  बनती  है।  भोपाल
 में  सक्षम  प्राधिकारी  ने,  जो  है  उपबन्धों
 का  प्रशासन  कर  रहा  है,  अपने  दवारा  की  गयी
 जांच  के  आधार  पर  अभिग्रहण  की  कार्यवाही

 शुरु  करने  के  सीमित  सरकारी  राज तत्र  में
 प्रकाशन  के  लिये,  झाड़कर  अ्रधिनियम  की
 थारा  269  डी  a  के अधीन  नोटिस  जारी
 किया  है।

 Accumulation  of  Stocks  of  Yarn  with
 Textile  Corporations  of  various  States

 4370.  SHR]  D.  D.  DESAI:

 SHRI  PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  COMMERCE
 ve  pleased  to  state:

 {a)  whether  Textile  Corporations  of

 some  of  the  States  are  facing  the  pro-

 blem  of  accumulating  stocks  of  textile

 tb)  if  80,  the  reasons  therefor

 (e}  ‘the  stepa  taken  in  this  regard;

 re}  whether:  weavers  prefer  to.  make

 heir  purchases  from  the  open  market

 rather:  than  from  the  depots  of  Corpo-
 rations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir,

 (b)  The  accumulation  of  stocks  of
 textile  yarn  is  primarily  due  to  fall  in
 local  and  international  demand  for
 textile  fabric.

 (९)  A  Study  Group  under  the  Chair-
 manship  of  the  Textile  Commissioner
 has  been  appointed  to  study  the  situa-
 tion  and  make  an  assessment,  inter-
 alia,  of  the  factors  responsible  for  the
 accumulation  of  stocks  and  to  suggest
 measures  to  be  taken  for  clearing  the
 accumulation  etc.  The  recommenda-
 tions  of  the  Study  Group  awaited,  for
 further  action.

 (d)  We  have  no  information  regard-
 ing  weavers  preferences.

 Amount  invested  by  LD.B.I,  and  L.F.C.
 in  Excelsior  Plants  Corporation

 Limited

 371.  SHRI  9.  K.  PANDA:  Will  the
 Minister.  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Industrial  Development
 Bank  of  India  and  Industria)  Finance
 Corporation  of  India  have  invested
 amount  in  Excelsior  Plants  Corpora-
 tion  Limited;

 (b)  if  so,  the  particulars,  thereof:

 (c)  whether  these  financial  institu-
 tions  are  represented  on  the  Board  of
 Directors  of  the  Corporation;

 (d)  whether  these  Directors  are
 aware  of  the  mismanagement  and  mis-
 appropriation  of  funds  of  the  Corpo
 ration;  and

 (e)  if  so,  the  steps  taker  to.
 investigate  into  the  es
 Corporation?
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 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b):  The  total  financial  assistance  san-
 etioned  and  disbursed  by  the  Indus-
 trial  Development  Bank  of  India
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 (IDBI)  and  the  Industrial  Finance
 Corporation  of  India  (IFCI)  to  M/s
 Excelsior  Plants  Corporation  Limited
 upto  the  30th  November,  1074  was  as
 under:

 Rs.  in  lakhs

 Institution
 Financial  Assistance

 Sanctioned  Disbursed

 he  Industrial  Development  Bank  of  India

 2.  Industrial  Finance  Corporation  of  India
 .  नि  नि  27°00"  24°185*

 .  :  24*  27  6  24९  730 6)

 Total  §r2i  48°3I5

 “Financial  assistance  includes  term  loan  and  underwriting  of  and  direct  subscription  of  share

 @Financial  assistance  includes  term  loan,  underwriting  of  and  direct  subscription  to  share
 and  guarantee  for  deferred  payments.

 (०)  The  IDBI  and  the  IFCI  have  a
 nominee  director  each  on  the  Board
 of  the  above  company  since  Septem-
 ber,  97l  and  March,  97i  respective-
 ly.

 (d)  and  (e):  It  had  come  to  the
 notice  of  both  the  IDBI  and  the  IFCI
 through  their  nominee  directors  on  the
 Board  of  the  Company  that  the  affairs

 of  the  company  were  not  being  con-
 ducted  in  a  satisfactory  manner.  Cer-
 tam  allegations  of  mis-appropriation
 of  company's  funds/property/assets
 were  also  received  from  the  Workers
 Union  of  the  company.

 The  said  allegations  were  considered
 and  it  was  decided  to  hold  an  investi-
 gation  by  an  independent  agency.  The
 IDBI,  the  IFCI  and  the  Haryana  Fin-
 ancial  Corporation  which  had  also
 assisted  the  company,  have  decided  to
 undertake  a  joint  technical  cum-finan-
 cial  inspection  of  the  company  and  to
 appoint  a  firm  of  Chartered  Accoun-
 tants  to  look  into  the  company’s
 affairs  including  the  allegation  of  mis-
 appropriation.  The  joint  inspection
 was  conducted  in  the  first  week  of
 this  month.  Necessary  action  to  ap-
 point  the  firm  of  Chartered  Accoun-
 tants  is  being  taken  by  ths  institutions.

 Seizure  of  unaccounted  money  from
 individuals  arrested  under  Essential

 Commodities  Act

 4372.  SHRI  C.  M.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  the  number  of  persons  arrested,
 State-wise  under  the  Essential  Com-
 modities  Act  during  the  last  three
 months  and  the  unaccotifite®  money
 recovered  from  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  The
 number  of  persons  arrested  State-wise
 under  the  Essential  Commodities  Act
 during  the  last  three  months  and  the
 unaccounted  money  recovered  from
 them  are  not  readily  available.  How-
 ever,  the  number  of  searches  conduct-
 ed  by  the  Income-tax  authorities  dur-

 ing  the  last  three  months  and  the  value
 of  assets  seized  as  a  result  of  these

 searches,  Commissioners  of  Income-tax
 Charge-wise,  are  available,  These  par~
 ticulars  are  given  in  a  statement  which

 is  annexed.



 का.  हमला  Answers  AGRAHAYANA  22,  896  (SAKA)  Written  Answers  78

 Statement

 No,  of  searches  conducted  by  the
 Income-tax  authorities  during  the
 months  af  August,  September  and
 October,  7974  and  the  value  of  assets

 seized,

 ‘Si.  Commissioner  of  No.of  Value  of
 No.  Income-tax’s

 Charge  |  cOn-  seized
 ducted
 August,
 Sep-
 tember

 October,
 74

 =

 I  2  3  4

 t,  Andhra  Pradesh  4  7 10,30,000
 2  Assam,  7

 3.  Bihar  .  .  9  4  /20,56,000
 4.  Bombay  न  96  1,63,°5,837

 Se  ‘Delhi  .  23°  0—-28.4,924
 6.  Gujarat  a  78  60,75,070

 7.  Kanpur  .  67  16,69,746
 8.  Kerala  .  34  (2,87,095

 9.  Lucknow  :  8  13,53:877
 10.  Madhya  Pradesh  50  $02,251
 tx.  Madras,  ‘  29  «=.  26  574,839
 Iz  Kamataka  >  7  94435126

 33.  Orissa,  °  7  6,70,000

 M4  Poona,  .  47  31,73352.

 3.  Patiala  =  399  im  72379:765,
 16.  Amritsar  .  72  89,13,292

 37.  Nagpur  7  22  243,158

 28.  Rajasthan  व  19  473१9770

 i9.  West  Bengal.  ‘SS  45,62,808
 sical

 Tora,  .  845  6,53,91:310

 Decisions  on  the  findings  of  Central
 Teams  sent  to  States  of  Gujarat,

 Rajasthan  and  Orisa

 4373.  SHRI  8.  R.  DAMANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  decisions  on  the  findings  and
 recommendations  of  the  three  Central
 Teams  sent  to  Gujarat,  Rajasthan  and
 Orissa  to  report  on  the  drought  situa-
 tion  in  these  States;  and

 (b)  if  so,  the  salient  features  thereof
 and  the  quantum  of  financial  and  other
 assistance  decided  upon  for  giving
 relief  in  each  of  these  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  ard
 (b)  The  drought  situation  in  Gujarat.
 Rajasthan  and  Orissa  has  been  assess-
 ed  by  the  Centre  and  the  acsessment
 has  been  communicated  to  the  respec-
 tive  States  The  repleg  of  Rajasthan
 and  Orissa  have  been  received  and  are
 under  consideration  Reply  from
 Gujarat  is  awaited.

 इंडियन  एयरलाइन्स  द्वारा  प्रेस  वासियों
 के  लिए  भ्रमणों  का  आयोजन

 4374.  श्री  चार  बी०  बड़े  :  कया  पर्यटन
 शौर  नागर  विमानन  मंत्री  यह  बताने  की  $  पा
 करेंगे  कि  (क)  गत  दो  वषों  में  इडियन

 एयरलाइंस  द्वारा  कितनी  बार  प्रेस  पारियों  को
 विभिन्न  स्थानों  का  भ्रमण  करवाया  गया  ,

 (ख  इनमे  कौन-कौन  से  पत्रकार  शामिल
 थे  और  उनका  चुनाव  किस  आधार  पर  किया
 गया  ,

 (ग)  क्‍या  भारतीय  भाषाओं  की  किसी

 भी  न्यूज  उजेसी  के  किसी  भी  प्रतिनिधि  को

 इनमे  शामिल  नहीं  किया  गया  ,  और

 (घ)  यदि  हा,  तो  हिन्दुस्तान  समाचार

 कौर  समाचार  भारती  की  उपेक्षा  करने  के

 क्या  कारण  हैं  ?
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 बसर  और  लागर  चि थाना  मंत्री  (लो  राज

 बहादुर)  :  (क)  से  (4)  पिछले दी  वर्षों  की
 अवधि  मे  इंडियन  एयरलाइस  ने  अपने  खं  पर
 पत्रकारों  के  लिये  किन्ही  यात्ना  की  व्यवस्था
 नहीं  की  तथापि  पिछले  नवम्बर  में  कार्पोरेशन
 ने  उन  राष्ट्रीय  समाचार  पत्रों  तथा  पर्यटन
 से  संबधित  पतव्रिकाझों  के  प्रतिनिधियों  को  जो
 विमानन  संबंधी  विषयो  पर  नियमित  रुप  से
 लिखते  है।  अपनी  अम्बई/गोझा/तिवेस्द्रम  मार्ग
 पर  नयी  चाल  की  गई  बोइंग  विमान  सेवा  पर

 त्रिवेंद्रम  की  यात्रा  के जिसे  तथा  दिल्‍ली/कलकता/
 गोहाटी/इस्फाल  मार्ग  पर  इम्फाल  की  यात्रा  के
 लिये  माना र्थ  निशुल्क  टिकट  दिये  थे  t  इम्फाल  के
 दल  में  9  पत्रकार  थे  तथ।  विन्द्रा  वाले  दल  में
 LOL  कारपोरेशन  के  लिये  इन  यात्रा  मे  सभी

 समाचार  अभिकरणों  एवं  समाचार  पत्रों  के
 प्रतिनिधियों  को  सम्मिलित  करना  सभी

 नहीं  था।

 Security  Deposit  Received  by  Hindus-
 tan  Lever  Limited

 4375  SHRI  SARJOO  PANDEY:
 SHRI  ठ  K.  CHANDRAPPAN:

 Wil)  the  Minister  of  FINANGE  be
 pleased  to  state:

 (a)  whether  M/s  Hindustan  Lever
 Limited,  very  recently  collected  as
 much  as  Rs.  i2  crores  by  way  of  secu-
 rity  deposits  without  any  interest  from
 thelr  distributors;

 (b)  whether  any  permission  has  been
 granted  to  this  firm  in  this  connection;
 and

 (c)  if  so,  the  reasons  and  salient
 features  thereof?

 THY  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSTILA  ROHATGI):  (a)  to  (ce).
 Money  receiveg  by  a  non-banking  com-
 pany  from  its  distributors  or  selling
 or  other  agents  in  the  course  of  oF
 for  the  purpose  of  the  business  of  the
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 company  is  not  tedted  as  “deposit”
 for  the  purpose  of  the  directions  issued
 by  the  Reserve  Bank  of  India  te  noi
 banking  companies  uider  the  provir
 sions  of  Chapter  III  B  of  the  Reserve
 Bank  of  India  Act,  i934.  In  terms  of
 its  notification  dated  lith  January,
 1974,  general  exemption  from  the  pro-
 visions  of  section  26(7)  of  the  Foreign
 Exchange  Regulation  Act,  973  has  also
 been  granted  by  the  Reserve  Bank  to
 money  so  received.  Fermission  is,
 therefore,  not  required  to  be  obtained
 by  a  non-banking  company  from  the
 Reserve  Bank  either  in  terms  of  the
 Bank's  aforesaid  directions  or  in  terms
 of  section  26(7)  of  the  Foreign  Ex-
 change  Regulation  Act,  ‘1973.

 The  Reserve  Bank  has  reported  that
 in  the  balance-sheet  of  Hindustan
 Lever  Limited  as  at  3ist  December,
 1973,  there  is  no  item  of  deposits  from
 distributors  and  that  it  has  no  infor-
 mation  whether  the  said  company  has
 recently  collected  about  Rs,  2  crores
 by  way  of  security  deposits  from  its
 distributors.

 Loang  Advanceg  by  Chairman  of  Bank
 of  Baroda  to  Companies

 4376.  PROF.  MADHU  DANDAVATE:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Chairman  of  the  Bank
 of  Baroda  has  advanced  about  Rs,  45
 lakhs  to  five  companies  with  which  his
 daughter  and  son-in-law  are  associat-
 ed  as  partners  and/or  directors;

 (by  if  so,  whether  these  advances
 were  sanctioned  by  the  Boarg  of  Diree-
 tors;  and

 (c)  whether  due  procedure  and
 norms  were  observed  in  sanctioning
 the  amount?

 THD  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI):  (a)  to  e).  Bank
 of  Baroda  hag  reported  that  it  has
 sanctioned  certain  credit  limits  to  sot
 companies  and  a  partnership  firm  with
 which  the  daughter  and/or  son-in-taw
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 ot  the  present  Chairman  and  Manag-
 dng  Divector  of  the  bank  are/is  a580-
 ciated  as  directors(s)  or  partner(s),
 and  that  these  credit  limits  were  sanc-
 tioned  by  different  authorities  of  the
 bank  competent  to  sanction  such  limits
 in  accordance  with  the  procedure  39
 vogue  in  the  bank.  None  of  the  limits
 was  sanctioned  by  the  Chairman  anda
 Managing  Director  himself.  In  ac-
 «cordance  with  the  existing  procedure,
 mo  prior  approval  of  the  Board  was
 required  for  the  limits  sanctioned.
 All  the  facilities  were  reported  from
 time  to  time  to  the  Management  Com-
 mittee  of  the  Board  of  Directors/Board
 of  Directors  as  some  of  the  director(s)/
 partner(s)  of  the  borrowing  units
 happen  to  be  the  relations  of  the  Chair-
 man  and  Managing  Director.  Ali  these
 facilities  were  reported  to  the  Bozrd
 of  Directors  in  July,  974  As  the  in-
 formation  sought  relates  to  the  ac-
 counts  of  the  constituents  of  a  nation-
 alised  bank,  it  cannot  be  divulged,  in
 accordance  with  the  practices  and  us-
 ages  customary  among  bankers  and
 also  in  accordance  with  the  provisions
 in  the  statute  governing  the  nation-
 alised  banks

 Revival  ef  Smaggiers’  Activities  in
 Daman

 4877,  SHRI  MOHINDER  SINGH
 GILL:  Wih  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  to  press  reports  that  smug-
 glers  have  resumed  their  activities  in
 Daman,  one  time  paradise  of  smug-
 giers;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE:  (a)  Re
 ports  appearing  in  some  newspapers
 thet  smugglers  Have  resumed  their
 activities  in  Daman  bave  come  to  the
 notice  of  the  Government.

 (b)  Enquiries  made  in  this  connec
 tion,  however,  reveal  that  there  is  uo
 basis  for  the  aforesaid  press  reports.
 In  fact,  there  has  been  a  lull  in  the
 landing  of  contraband  in  this  area
 after  the  recent  large-scale  detention
 of  smugglers  following  the  promulga-
 tion  of  Maintenance  of  Internal  Secu-
 rity  (Amendment)  Ordinance,  1974,

 अन्तर्राष्ट्रीय  लोह  वयस्क  समुदाय  बनाया
 जाना

 4378.  श्री  बन साली  बाबू:  कया  वाणिज्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  भारत  लौह  वयस्क  का  उत्पादन
 करने  वाले  अन्य  देशो  के  साथ  एक  प्रन्तर्राष्ट्रीय
 लौह  अयस्क  समुदाय  बताने  का  विचार
 रखता  है.  कौर

 (ख)  यदि  हा,  ता  प्रस्तावित  समुदाय
 का  सम्भावित  ढांचा  तथा  कार्य  क्या-क्या
 हगे  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (श्री
 विश्वनाथ  प्रताप  सिह):  (क)  शौर

 (खा)  भारत  की  अध्यक्षता  में  लोह  अलावा
 निर्यातक  देशों  के  ग्रुप  की  मंत्रिस्तरीय
 बैठक  नवम्बर,  i974  के  शुरू  में  जेनेवा
 में  हुई  और  वहां  भाग  लेते  वाले  देश  इस
 बात  पर  सहमत  थे  कि  उनमें  परस्पर  घनिष्टत्तर
 सहयोग  की  ज़रूरत  है  कौर  ग्रुप  द्वारा  किये  गये
 कार्य  को  जारी  रखने  तथा  भागे  बढाने  के  लिये
 स्थायी  तंत्र  की  स्थापना  करना  वांछनीय  है।

 लौह  वयस्क  निर्यातक  देशों  की  एसोसिएशन
 के  स्वरूप  तथा  विस्तृत  उपबन्धो  की  गहराई
 से  जान  करने  के  लिये  भाग  लेने  वाले  देशों  के
 वरिष्ट  ध्रधिकारियों  की  प्रारम्भिक  समिति
 गठित  करने  का  निर्णय  किया  गया  जिस  पर

 मार्च|अ््रैल  i975%  होने  वाली  मंद्षिस्तरोय
 बैठक  में  विचार  किला  जा  सके  ६
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 Filing  of  Income  Tax  Returns  by
 Vishnu  Sugar  Mills  Limited,

 Gopalganj

 4379.  SHRI  K.  M.  MADHUKAR;:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Secretary  Chini  MM
 Mazdoor  Union,  Harkhana,  Gopalganj
 (Bihar)  vide  letter  dated  2nd  Septem-
 ber,  4974  had  complained  against  the
 management  of  M/s.  Vishnu  Sugar
 Mills  Limited,  Harkhna,  Gopalganj
 (Bihar)  for  submitting  incorrect  In-
 come  Tax  Returns;  ang

 (b)  if  80,  what  steps  Government
 have  taken  so  far  to  examine  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  Yes,
 Sir.

 (b)  Necessary  enquiries  are  being
 made  by  the  Income-tax  authorities.

 Resumption  of  Air-Links  with
 Pakistan

 4380.  SHRI  GAJADHAR  MAJHI,
 SHRI  K.  MALLANNA:
 DR,  H.  P.  SHARMA:

 Wil  the  Minister  of  TOURISM  AND
 CIVit,  AVIATION  te  pleased  to  state:

 (a)  whether  India  and  Pakistan
 have  achieved  any  success  on  resump-
 tion  of  over-flights  and  air-links;

 (b)  if  go,  the  broad  outlines  thereof;
 and

 (९)  the  extent  of  loss  suffered  due  to
 suspension  of  flights  over  Pakistan
 since  the  hijacking  of  an  Indian  Air-
 craft  to  Lahore  in  January,  19717

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  to  (०),  The  discussions  at
 Rawalpindi  on  the  97)  case  before
 ICAO  and  on  resumption  of  air-links
 including  overflights  were  inconclusive
 and  are  to  be  continued  in  another
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 meeting  to  be  held  at  Delhi.  It  would
 not  be  in  the  public  interest  to  discuss
 at  this  stage  the  extent  of  loss  suffesd
 due  to  suspension  of  flights  over  Pakis-
 tan  gince  the  hijacking  of  the  Indian
 Airlines  aircraft  in  January,  1971.

 National  Tourist  Plan

 438l.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Indian  Research  Bureau
 has  recommended  to  Government  for  a
 Nationa]  Tourist  Plan  to  be  drawn  up
 jointly  by  the  Department  of  Tourism
 ang  Travel  Industry  in  the  country;

 (b)  whether  the  recommendations
 have  since  been  considered  by  Gov-
 ernment;  and

 (c)  if  so,  with  what  result?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  to  (c).  This  recommen-
 dation  has  been  made  to  the  Travel
 Agents  Association  of  India  ४४  the
 Indian  Market  Research  Bureau  in
 their  report  of  the  survey  they  had
 been  commissioned  to  make  by  the
 above  Association.  The  Department
 of  Tourism  has  set  a  target  of  800,000
 tourists  by  978  which  has  been  accept-
 ed  by  the  members  of  the  travel  indus-
 try.  The  Fifth  Five  Year  Plan  ‘or
 Tourism  drawn  up  by  the  Department
 is  thus  based  on  meeting  the  require-
 ments  of  these  tourists,  and  the  travel
 industry  is  consulted  whenever  neces-
 sary  for  achieving  the  above  target  of
 tourist  arrivals.

 उदयपुर  हवाई  प्रिया

 4382.  श्री  लाल जो  भाई  :  कया  चयन
 शौर  नागर  विमानन  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  —

 (क)  क्या  राजस्थान  में  उदयपुर  हवाई
 |. अ  का  निर्माण  कार्य  भ्रभी  तक  पुरा  महीं
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 हुआ है;  कौर  यदि  हुए तो इस  में  विलम्ब के
 क्या  कारण हैं;  कौर

 (ख)  ब्या  विभिन्‍न  प्रकार  के  विमानों
 को  यहा  भूमि  पर  उतरने  मे  कठिनाई  होने
 के  फलस्वरुप  पर्यटकों  को  बडी  परेशानी  हो
 रही  है?

 पर्यटन  शौर  सागर  विमानन  मंत्री

 श्री  राज  बहादुर  )  :  (क)  उदयपुर  हवाई

 के  पर  मीनल  भवन  के  विस्तार  का  कार्य
 पहले  ही  पूरा  हो  चुका  है  तथा  बोइंग  -737
 परिचालनों  के  लिये  धावनपथ  आदि  को

 उपयुक्त  बनाने  के  लिये  विकास  कार्य  प्रगति
 पर  है  आर  सितम्बर,  .975  तक  पूरा  हो
 जाने  की  साशा  है  ?।

 (ख)  पत्रिका  द्वारा  श्रवुमव  की  गयी
 दम  प्रकार  का  किसी  कठिनाई  की  सूचना  नहीं
 मिली  है  -  इस  समय  इडियन  एयरलाइंस

 50  प्रतिशत  भार  अनुगत  के  साथ  एच०  एस०
 748  विमानों  की  उदयपुर  के  रास्ते  सेवाए
 परिचालित  कर  रही  है  ।  शर्त  विमान
 क्षमता  की  दृष्टि  से  यात्रियों  को  किसी  प्रकार
 की  प्रस विधा  होतो  प्रतीत  नहीं  हाती  v
 बर्तेमान  धा वन पथ  च  एस०7॥8  विमान
 परिचालनों  के  उपयुक्त  है  ।

 Officers  Connivance  with  Smugglers

 4383.  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  nameg  and  designations  of
 officers  who  have  been  charge-sheeted
 for  failure  in  their  duties  in  dealing
 with  the  smugglers  or  conniving  with
 them  since  1971;  and

 (b)  the  punishment  awarded  to
 each  of  the  above-mentioned  delin-
 quent  officers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  and
 {b),  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 Proposal  to  Cancel  Temporary
 Appointments  in  Banks

 4384.  KUMARI  KAMLA  KUMARI:
 Will  the  Minster  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose  ६0
 cancel  all  the  temporary  appointments
 made  7  nationaliseq  bankg  after  972
 and  ask  U.P.SC.  to  make  proper  ap-
 pointments;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Directives  issued  by  RBI  on  Company
 Deposits

 4385.  SHRI  JYOTIRMOY  BOSU
 Will  the  Minster  of  FINANCE  be
 pleased  to  state

 (a)  whether  Reserve  Bank  of  India,
 in  its  brochure,  on  the  450  March,
 974  issued  certain  directives  on  com-
 pany  deposits,

 (b)  af  so,  the  salient  features  of  the
 directives  issued;

 (c)  whether  it  has  been  alleged  that
 Maruti  Limited,  Haryana  has  violated
 the  directives  by  accepting  dealers’
 deposits  amounting  to  Rs.  2,18,00,000
 whereas  its  paid  up  capital  is  only
 Re,  +1,54,00,000,  and

 (d)  if  so,  the  facts  thereof  and  action
 taken  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  a  SUBRAMANIAM):  (a)  The
 brochure  issued  by  the  Reserve  Bank
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 of  India  on  the  368  March,  974  mere-
 dy  seeks  to  explain  the  principal  fea-
 tures  of  the  directions  issued  hy  the
 Bank  regarding  acceptance  of  deposits
 by  non-banking  companies;  it  does  not
 by  itself  constitute  any  new  directions

 von  the  subject.

 (b)  The  aforesaid  directions  issued
 by  the

 (i)

 ii)

 iil)

 Reserve  Bank:

 Prohibit  the  acceptance  of
 short-term  deposits  for  periods
 of  less  than  6  months  [in  case
 of  non-financial  companies  de-
 posits  for  periods  not  less  than
 3  months  can  be  accepted  up-
 to  0  per  cent  of  their  paid  up
 capital  and  reserves  within  the
 overall  ceiling  mentioned  in
 (ii)  below];

 Restrict  the  acceptance  of  de-
 posits  to  a  ceiling  of  25  per
 cent  of  the  aggregate  of  paid-
 up  capita)  and  not  free  reser-
 ves  in  the  case  of  all  compa-
 nies  other  than  hire-purchase
 and  housing  finance  companies,

 Restrict  the  amount  outstand-
 ing  in  respect  of  unsecured
 loans  (except  such  loans  from
 its  directors)  guaranteed  by
 directors,  managing  agents  or
 secretaries  and  treasurers  to
 not  exceeding  25  per  cent  of
 the  aggregate  of  the  paid-up
 capital  ang  not  free  reserves
 of  the  companies.  ‘This  ceiling
 is  in  addition  to  the  ceiling
 applicable  in  respect  of  depo-
 sitg  mentioned  in  (ii)  above,
 The  companies  which  have
 unsecured  loans  as  on  ist
 January,  972  in  excess  of  the
 celling  have  been  allowed  time
 upto  3is¢  March,  975  to  acjust
 such  excess  in  a  phased  man-
 ner  (loans  from  directors  of
 public  or  private  limited  com-
 panies  or  from  shareholder  of
 a  private  limited  company  will
 be  exempted  if  a  declaration
 is  given  by  them  in  writing
 that  the  nioney  has  not  come
 out  of  borrowing  or  deposits
 from  other  persons);
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 (iv)

 (v)

 (vi)

 (vu)

 (vill)

 Gx)

 (x)

 (xi)
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 Exempt  from  ‘thelr  purview
 mutual  benefit  financial  com-
 panies,  accepting  deposits  on-
 ly  from  its  members  and  which
 are  notified  under  Section
 620A  of  the  Compames  Act,
 1956;

 Require  a  non-banking  com-
 pany  to  disclose  particulars  re-
 garding  its  management,  busi-
 ness,  profits,  dividends,  capital
 reserves,  deposits  and  other
 liabilities  in  any  advertise-
 ments  soliciting  depasits,
 Provide  for  receiving  aeposits
 with  effect  from  1-4-73,  Only
 on  applications  obtained  from
 the  intending  depositorg  on
 forms  supphed  by  the  Compa-
 nies.  These  forms  should  also
 contain  all  the  particulars  as
 specified  in  respect  of  adver
 tisements  soliciting  deposits,
 Provide  for  the  furnishing  of
 proper  receipts  for  deposits  to
 the  depositors  and  maintaining
 of  deposits  registers  with  pres-
 eribed  minimum  particulars,
 Provide  for  the  inclusion,  in
 the  annual  report.  of  particu-
 lars  regarding  the  overdue  de-
 posits  which  have  been  conte
 nuing,

 Provide  for  inclusion,  :n_  the
 annual  report,  of  particulars
 regarding  the  overdue  deposits
 which  have  remained  unpaid,
 if  the  overdues  are  in  the
 aggregate  in  excess  of  Rs,  5
 lakhs;

 Provide  for  the  maintenance  of
 liquid  assets  equivalent  to  0
 per  cent  of  outstanding  depo-
 sits,  in  the  case  of  hire-pur-
 chase  ang  housing  financiag
 companies;

 Make  provision  for  enzuring
 in  the  case  of  companies  tratt
 sacting  hire-purchase  business
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 (xit)  Provide  for  the  submussion  of
 balance-sheets  and  profit  and
 loss  accounts  and  furnishing  of
 information  in  sufficient  detail
 by  financial  companies  regard-
 ing  their  operations  and  by
 non-financial  companies  regard-
 ing  their  deposits  and  hire-
 purchase  transactions,  and

 (xin)  Prescribe  maximum  rates  of
 interest  that  can  Le  paid  on
 deposits  repaid  prematurely

 (c)  and  (d)  The  Reserve  Bank  has
 explained  that  as  the  dealership  depo-
 sits  do  not  constitute  ‘Deposits’  in
 terms  of  subclause  (ix)  of  clause  (f)
 of  sub-paragraph  rey  of  paragraph  2
 of  the  Non-Banking  Non-Financial
 Compames  (Reserve  Bank)  Directions,
 ‘1966,  the  ceiling  restrictions  on  depo-
 sits  contained  in  paragraph  3(2)  of  the
 Directions  will  not  apply  to  such  depo-
 sits  and,  therefore,  the  question  of
 taking  action  against  the  company  does
 mot  arise

 Arrest  of  Foreigners  for  Economic
 .  Offences

 4386  SHRI  BHOGENDRA  JHA
 Will  the  Minster  of  FINANCE  be
 pleased  to  state

 (a)  the  total  number  ang  the  iden-
 tities  of  foreign  nationals  arrested  or
 suspected  to  be  involved  in  tax-evasion,
 smuggling  and  other  economic  offences
 during  the  last  three  years,  and

 (9)  the  action  taken  or  proposed  to
 be  taken  against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  (a)  and
 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House

 Issuing  of  New  Proposals  Policies  by
 LIc

 4387  SHRI  NAWAL  KISHORE
 SINHA  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  the  time  generally  taken  by  the
 Life  Insurance  Corporation  of  India  in
 issuing  a  policy  to  the  proposer;

 (b)  the  number  of  new  proposais
 which  have  been  accepted  in  various
 zones  of  LIC  and  against  which  poli-
 cies  have  not  so  far  been  issued,

 (c)  the  reasons  for  not  issumg  the
 policies  for  such  a  long  time,  and

 (d)  the  measures  adopted  to  expe-
 dite  the  issue  of  policies  and  the  time
 by  which  the  backlog  is  likely  to  be
 cleared?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD.  _(a)  The  work
 of  preparation  of  pohcy  documents
 which  is  taken  up  after  acceptance  of
 the  proposal  is  normally  completed  in
 a  short  time  except  during  seasonal  rush
 of  business  when  there  is  some  delay

 (b)

 No  of
 poheie  not

 Zone  issued
 as  on
 3०-9-7974

 Northern  32,049

 Central  बी  59,402

 Easterr  1,00,490°

 Southern  .  65,339

 Western  62  927

 (९)  The  timely  issue  of  policies  is
 affected  by  non-availabihty  of  zinc
 plates,  electric  power  cuts,  etc

 (d)  The  LIC  is  considering  the  ques-
 tion  of  getting  the  printing  work  done
 on  the  more  modern  machines  and  also
 simplification  of  policy  forms,fo  as  to
 minimise  the  time-lag  in  the  issue  of
 policies,
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 Setting  up  of  a  Separate  Commissioner
 for  Handigom  Industry

 4388.  SHRI  H.  N.  MUKHERJEE:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2595  on  the
 3609  August,  974  regarding  separate
 Commissioner  for  Handloom  Industry
 and  state:

 (a)  whether  Government  have  taken
 a  final  decision  to  set  up  a  separate
 ‘Commissioner  for  Handloom  Industry;

 (b)  if  so,  the  broad  features  thereof;
 and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  All  the  recommendations
 made  by  the  High-powered  Study
 Team  on  Handloom  Industry  includ-
 ing  the  recommendation  for  a  sepa-
 rate  Commissioner  for  handloom  in-
 dustry  are  under  examination.  The
 final  decisions  are  yet  to  be  taken,

 Additional  Assistance  askeq  for  by
 West  Bengal  Government  for  Rural

 Works  Programme

 4389.  DR.  RANEN  SEN:  Will  the
 “Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  the  West  Benga}  Gov-
 ernment  hag  asked  from  the  Centre  an
 additiona]  assistance  of  Rs.  5  crores
 for  1975-76  to  finance  the  rural  works
 programme;

 (b)  if  so,  the  particulars  thereof;
 and

 (c)  the  decision  of  the  Central  Gov-
 ernment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 {a)  to  (cd.  The  Government  of  West
 Bengal  htive  prepared  a  contingency
 Plan,  invilving  an  outlay  of  Rs.  8
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 crores,  to  be  incorporated  in  the  An-
 nual  Plan  for  ‘1975-76  in  order  to
 meet  the  problem  of  seasonal  unem-
 ployment  in  the  State.  This  will  be
 discussed  by  them  with  the  Planning
 Commission  at  the  time  of  the  शान
 suing  Annual  Plan  discussions.

 Incidents  of  Economic  Offences  in  Im-
 port/Export  Business

 4390.  SHRI  R.  N.  BARMAN:  छा
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  number  of  incidents  of
 “economic  offences”  detected  in  import
 and  export  business  during  ‘1973-74;

 (b)  action  taken  in  each  case;  and

 (c)  remedial  measures  Government
 have  taken  to  curb  the  economic  offen-
 ces  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):

 (a)  408.

 (b)  In  regard  to  36]  cases  firms
 have  been  debarred  during  this  per-
 iod.  The  names  of  the  firms,  the
 period  of  debarment  ete  are  pub-
 lished  in  the  Weekly  Bulletin  of  दान
 dustrial  Licence  Import  Licences  and
 Export  Licences,  copies  of  which  are
 available  in  the  Parliament  Library.
 In  regard  to  the  remaining  47  cases,
 which  were  registered  by  CBI  for  in-
 vestigation,  8  cases  are  under  trial,
 in  44  cases  investigation  has  been
 completed  and  the  matter  is  under
 examination,  The  remaining  25  cases
 are  under  investigation,

 (c)  As  and  when  offences  come  to

 notice,  remedial  measures  are  taken.
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 Review  of  pricing  policy

 4391.  SHRI  M.  V.  KRISHNAPPA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 review  the  pricing  policy  and  public
 distribution  system  in  the  country;
 and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  (a)  and
 (b).  Government's  economic  policies,
 of  which  pricing  and  public  distribu-
 tion  of  essential  commodities  also
 form  a  part,  are  under  constant  re-
 view,  In  matters  relating  to  the
 pricing  of  particular  commodities  such
 expert  bodies  as  the  Agricultural
 Prices  Commission,  the  Tariff  Com-
 mission  and  the  Bureau  of  Industrial
 Costs  and  Prices  render  advice  to  the
 Government,  Ad  hoc  Committees  are
 also  appointed  from  time  to  time  as,
 for  example,  in  the  case  of  petroleum
 products.

 As  regards  the  system  of  public
 distribution,  the  report  of  the  Com-
 mittee  on  Essential  Commodities  and
 Articles  of  Mass  Consumption,  ap-
 pointed  by  the  Planning  Commission,
 is  under  the  consideration  of  the  Gov-
 ernment,  Recently  a  Central  Civil
 Supplies  Department  has  been  set  up
 to  provide  necessary  support  to  the
 State  Civil  Supplies  Organisations  in
 coordinating  their  activities  and  in
 securing  and  transporting  the  neces-
 sary  supplies  in  a  more  effective  man-
 ner,

 Detention  of  Smugglers  under  MISA

 4302.  GHRI  RAJEDO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  number  of  raids  carri-
 ed  out  against  the  smugglers  in  the
 recent  drives;

 (b)  the  amount  of  foreign  exchange
 unearthed  in  these  raids;  and

 (c)  what  further  follow-up  action
 in  the  matter  has  been  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (c)  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House,

 Suspension  of  R.B.I.  Employees

 4393  SHRI  8.  A.  MURUGANAN.
 THAM:

 SHRI  R.  ध  SWAMINATHAN:
 SHRI  P.  M  METHA:

 Will  the  Manister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  two  Reserve  Bank  of
 India  employees  in  the  Delhi  office
 have  been  suspended  for  alleged  mal-
 practices  in  the  exchange  of  soiled
 currency  notes;  and

 (b)  if  s0,  whether  any  investigation
 has  been  helg  into  this  matter  and  if
 so,  the  nature  thereof  and  further  ac-
 tion  being  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b)  On  8th  July,  ‘1974,  the
 Assistant  Treasurer  in  charge  of  one  of
 the  Note  Examination  Section  in  New
 Delhi  Branch  of  Reserve  Bank  of
 India  was  found  to  have  passed  some
 cut/mutilated  notes  exceeding  the
 powers,  vested  in  him  Subsequent  in-
 vestigations  revealed  that  a  large
 number  of  cut/mutilated  notes  had
 been  passed  as  good  notes  on  some
 other  days  also  This  was  contrary
 to  the  instruction  laid  down.  The
 concerned  Assistant  Treasurer  and
 one  of  the  Coin/Note  examiners
 (Class  III  staff)  working  in  the  same
 section  have  been  placed  under  sus-
 pension  with  effect  from  i9th  October
 and  2nd  November,  974  respectively,
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 Explanations  have  also  been  called  for
 from  some  other  employees  (all  Class
 TH)  working  in  the  same  Section  for
 than  failure  to  follow  the  prescribed
 procedure  of  work.

 waits  होटल  में  रि वाल् विंग  टावर  रेस्टोरेंट
 का  निर्माण  कार्य

 4394.  श्री  सूलचम्द  डागा:  क्या
 बर्डन  और  नागर  जिलानी  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  गोका  होटल  में  रिवाल्वर  टावर
 रेस्टोरेंट  का  निर्माण  कार्य  कब  आरम्भ  हुमा
 थाक्या  कब  तक प्रा होगा  ,

 (ख)  इस  पर  सब  के  पहले  अनुमान
 क्या  था,  ब  तक  कितनी  राशि  खर्च  हो  चुकी
 है  तथा  भवि  मे  कुल  कितनी  राशि  खर्च
 होगी  ब्रोकर

 (ग)  इसके  निर्माण  कार्य  में  इतना
 झिझक  समय  लग  जाने  तथा  उस  पर  तनी
 बडी  राशि  खर्च  करने  के  कया  कारण  है  ?

 पर्यटन।  और  नागर  विमानन  मंत्रालय
 में  राज्य  मंत्री  भो  सुरेख  ल  लिए)  :

 (क)  शीर  (ग)  प्रवर्तन  अशोक  होटल
 लिमिटेड  ने  भ्र पनी  एक  एनेक्सी  प्रयोजन  के  एक
 भागे  के  रुप  में  अप्रैल,  19678  25  लाख
 रूपये  की  अनुमानित  लागत  से  एक  “रिवाल्वर
 टावर  रेस्टोरेंट'  का  निर्माण  हुह  म्  किया
 था  d  टावर  ब्लाक  का  निर्माण-कार्य  तीसरे
 फ्लोर  के  स्वर  तक  पूरा  हुजरा  था  तथा
 इसके  बाद  इसे  रोक  दिया  गया  क्यो  कि
 एनेक्सी  मे  फरवरी  i968  की  यू  एनसीपी
 ए  डी०  (झक टॉड)  काफे  के  प्रतिनिधियों  के
 झा जास  की  व्यवस्था  करनी  थी।  तब  तक  पूरे
 हुए  निर्माण-कार्य की  लागत  लगभग  io  28
 are  रुपये  थी  1  जून,  i969  मे,
 अधिक  होटल  के  निदेशक  मंडल  से

 निर्णय  किया  कि  प्रयोग  होटल  के  नवीकरण
 को  धत्यक्षिक  ग्राव्ृश्यकता  को  ष्टि  मे  रखते
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 हुए  उपलब्ध  निश्चित।  का  प्रयोग  इसी  ब्रयोचन
 के  लिये  किया  जाता  चाहिए,  तथा  दस  टावर
 के  निर्माण  को  स्थगित  कर  दिया  शि ।

 i970  में  होटल  को  भारत  पर्यटन
 विकास  निगम  को  हस्तांतरित  करने  के

 पश्चात,  इस  प्रमोशन  के  निर्माण-कार्य  को

 पुत्र  प्रारम्भ  करने  के  प्रश्न  की  जाच  हाथ
 में  ली  गयी  ।  एक  व्यक् हाय ता  रिपोर्ट  जिसमे
 प्रयोजन  का  प्रारम्भिक  भ्रामक  परिचित

 (प्रिलिमिनरी  इकानॉमिक्स)  भी  सम्मिलित
 था,  निर्देशक  मिल  के  विचार, के  लिये  तैयार
 की  गयी  ।  निदेशक  सफल  ने  नवम्बर  972
 मे  इस  पर  विचार  किया  तथा  निर्णय  किया  कि
 टावर  के  लागत  अनुमानों  तथा  डिजाइन  की

 पुन  जांच  की  ज।ए।  यह  अध्ययन  अब  प्रा  हो
 चुका  है  तथा  मामले  का  निर्णय  के  लिये  निदेशक
 मडल को  प्रस्तुत  किया  जा  रहा  है  ।

 Amitiance  to  Export  House

 4395  SHRI  K  MALLANNA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state.

 (a)  whether  Government  have
 taken  any  decision  regarding  the
 restriction  on  the  use  of  banned  items
 by  manufacturer  exporters,  post-ship-
 Ment  finance,  soft-loans,  infra-struc-
 ture  export  obligation  and  cash  assist-
 ance  to  recognised  export  houses,  and

 (b)  if  so,  the  sahent  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  There  is  already  a  pro-
 vision  in  the  import  policy  to  enable
 manufacturer-exporters  to  utilise  a
 specified  part  of  their  import  replen-
 ishrmnent  entitlement  for  the  import  of
 non-permussible  raw  materials/com-
 ponents  required  by  them.  As  regards
 post-shipment  flances,  soft  loané,  in-
 frastructure,  export  obligationg  and
 cash  assistance,  no  specific  decisions
 have  been  taken  partaining  only  to
 recognised  export  houses.
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 Instructions  issued  by  R.B.I,  for
 further  Restraints  on  Large

 Credit  Limits

 4396.  SHRI  छ,  V.  SWAMINATHAN:
 Wilh  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Resrve  Bank  of
 India  has  issued  instructions  to  the
 banks  on  23rd  August,  974  to  have
 further  restraint  on  large  credit  limits;

 b)  if  so,  the  gist  of  the  mstructions
 issued;  and

 (c)  what  were  the  other  instructions
 issued  and  how  far  these  have  been
 agreed  to  by  the  banks?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 to  (c)  In  accordance  with  the  existing
 arrangements  effective  from  June,  970
 all  proposals  for  grant  of  lumits  of
 Rs  l  crore  or  more  trom  the  banking
 system  to  any  single  borrower  are  re-
 quired  te  be  submitted  by  commercial
 banks  to  Reserve  Bank  of  India  for
 credit  authorisation,  in  terms  of  a
 detailed  profotita,  for  facilating
 scrutiny  of  such  proposals  by  the  Re-
 serve  Bank.  Banks  were  also  advised
 by  the  Reserve  Bank  to  adopt  the  same
 pruforma  with  a  view  to  ensuring
 simular  scrutiny  in  respect  of  proposals
 ef  Rs.  25  lakhs  and  above  which  are
 not  required  to  be  submitted  to  the
 Reserve  Bank  of  India.  On  4th  July,
 4974  (not  23rd  August  (1974  as  stated
 in  the  Question)  Reserve  Bank  had
 advised  banks  having  deposits  exceed-
 ing  Rs,  25  crores,  that  they  should
 exercise  utmost  caution  to  ensure  that
 the  amounts  drawn  by  borrowers  are
 the  minimum  required  for  their  im-
 nediate  legitimate  needs  and  had  sug-
 yested  that  to  begin  with,  in  respect
 at  50  large  borrowal  accounts  of  each
 vank,  the  bank  should,  in  addition  to
 the,  existing  procedure  being  followed
 »y  it,  look  specifically  into  certain  im-
 sortant  aspects  of  the  operation  of
 hese  accounts,  such  as  large  debits
 n  the  account,  the  maximum  and
 ninimym  outstanding  balances  in  the
 tccount  in  ¢ach  of  the  last  three  years,
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 credit  turnover  during  each  quarter
 over  the  last  two  years,  relationship  of
 inventory  levels  to  production  and
 sales,  major  items  of  debtors  and  cre-
 ditors,  intercorporate  loans  and  invest-
 ments,  extent  of  dependence  on  bank
 finance  in  relation  to  other  sourtes
 such  other  items  as  are  considered
 necessary  by  the  bank  for  the  objev-
 tive  in  view.  Reserve  Bank  is  keep-
 ing  a  watch  over  the  action  taken  by
 the  banks  in  pursuance  of  these  in-
 structions,

 Consignment  booked  as  Air  Freight
 from,  New  Delhi  to  Mexico

 4397  SHRI  P.  M.  MEHTA:
 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  TOURISM  ANB
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  a  consignment  booked
 as  ar  freight  from  New  Delhi  to
 Mexico  on  the  24th  June,  974  on  an
 international  airlines  took  6  days  te
 travel  by  air;

 (b)  7६  so,  whether  thig  delay  in  the
 delivery  of  the  consignment  led  to  a
 loss  of  Rs,  80  lakhs  in  foreign  exchange
 to  the  Government  of  India;

 (९)  if  80,  whether  any  enquiry  was
 conducted  into  the  matter,  and

 (d)  xf  so,  the  findings  thereof  and
 the  action  taken  against  those  respon-
 sible  for  the  loss?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  The  consignment
 containing  a  draft  contract  was  booked
 through  PAN  American  Airways  on
 June  24,  974  and  is  said  to  have  been
 received  in  Mexico  on  July  2,  ‘1974.  It
 is  understood  that  Mexican  airlines
 who  carried  it  from  Los  Angeles  to
 Mexico  did  not  inform  the  consignee
 था  July  10,  ‘1974,

 (b)  As  the  business  was  in  negofla-
 tion  stage,  the  question  of  loss  dpes
 not  arise.

 (९)  and  (a).  Do  not  arise.
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 Gilidelings  issued  by  RBL  for  exten-
 aley,  of  Credit  Limits  on  a  Consortium

 Participation

 4398.  SHRI  RAMSHEKHER  PRASAD
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  in  the  month  of  August,
 3४4  the  R.B.l.  issued  guidelines  which
 were  based  On  the  recommendations
 of  a  study  group  of  extension  of  credit
 limits  on  consortium  participation;

 (b)  if  so,  what  were  the  salient
 features  of  the  guidelines  issued  in
 thig  regard;  and

 (ce)  the  number  of  banks  which  have
 accepted  and  implemented  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  Reserve  Bank  of  India  has  e-
 ported  that  based  on  the  recommenda-
 tions  of  a  Study  Group  appointed  by
 it  on  extension  of  credit  limits  on
 consortium/participation  basis,  it  has,
 on  8th  August,  974  issued  a  circular
 to  the  banks  to  bear  in  mind  the  fol-
 lowing  points  while  sanctioning  ad-
 vances  to  large  borrowers:—

 (i)  Large  credit  limits  by  a  bank  to
 any  single  borrower  in  the  private  or
 public  sector  (including  electricity
 boards)  in  excess  of  .5  per  cent  of
 its  deposits  should  normally  be  ex-
 tended  on  participation  basis.  This
 norm  is  in  the  nature  of  a  guideline
 intended  to  be  operated  flexibly,  and
 exceptions  could  be  made  in  reason-
 able  circumstances.  Banks  should  in
 due  course  review  their  existing  ad-
 vanees  in  the  light  of  this  norm  and
 enter  into  participation  arrangements,
 where  considered  necessary.

 (ii)  In  cases  where  the  working  Capi-
 tal  requirements  of  a  borrower  are
 finance  by  a  number  of  banks  with-
 out  a  consortium  arrangement,  a  proper
 procedure  for  coordination  amongst
 the  financing  banks  should  be  evolved
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 on  the  following  lines:—

 (a)  periodical  exchange  of  essential
 information  between  the  financ-
 ing  banks,

 (b)  review  of  borrower’s  perform-
 ance  through  periodical  inter-
 institutional  meetings,  and

 (c)  joint  review  of  credit  require-
 ments  of  the  borrower  when  the
 limits  become  due  for  renewal
 or  when  &  substantial  increase
 in  the  limits  is  sought,  or  the
 borrower’s  performance  shows
 signs  of  deterioration.

 (iii)  Loans  for  financing  rural  elee-
 trification  schemes  being  of  a  speci-
 alised  nature  may,  where  requirements
 are  large,  be  made  on  participation
 basis,  preferably  by  banks  having  ade-
 quate  branch  network  in  the  area  of
 the  project  and  in  collaboration  with
 the  Rural  Electrification  Corporation
 and/or  the  Agricultural  Finance  Cor-
 poration.

 (iv)  The  banks  should  streamline
 their  procedure  regarding  appraisal,
 documentation  and  follow-up  in  the
 light  of  the  Study  Group's  Recom-
 mendations  so  that  no  difficulties  are
 faced  by  borrowers  in  dealing  with  a
 number  of  banks.

 (v)  Where  it  is  decided  to  finance  a
 borrower  on  a  consortium  basis,  the
 arrangement  should  normally  take  care
 of  the  entire  financial  requirements
 and  other  incidental  business  of  the
 borrower,  subject  to  operational  re-
 quirements  of  the  business  concerned.

 (vi)  Where  different  banks  are
 financing  different  units  of  the  same
 company,  one  of  which  has  become
 sick,  the  Bank/s  financing  the  healthy
 unit/s  should  take  into  account  the
 interest  of  other  bank/s  financing  the
 company.

 (c)  Reserve  Bank  has  also  reported
 that  on  28th  November,  ‘1974,  it  has
 issued  another  circular  to  the  banks
 with  a  view  to  ascertaining  from  tham
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 the  details  of  action  taken  by  them
 as  tegards—

 a)  periodical  exchange  of  essential
 anformation  between  the  financ-
 ing  banks,

 (ii)  review  of  borrower's  perform-
 ance  through  periodical  inter-
 institutional  meetings,  and

 (iii)  jomt  review  of  credit  require-
 ments  of  the  borrower  when  the
 lumits  become  due  for  renewal
 of  when  a  substantial  mcrease
 in  the  limits  is  sought,  or  the
 borrower's  performance  shows
 signs  of  deterioration

 The  Reserve  Bank  is  awaiting  the
 replies  from  the  banks  to  its  afore-
 said  circular,

 Black-Usted  Exporters

 4399  DR  ह!  P  SHARMA.  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  the  names  of  the  exporters  in  the
 country  who  have  been  black-listed  for
 malpractices  during  the  last  two
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 The  names  of  the  exporters  in  the
 country  who  have  been  black-lsted
 for  mal-practices  during  the  last  two
 years  are  being  collected  and  statement
 submitting  this  information  will  be
 laid  on  the  Table  of  the  House.

 Steps  to  strengthen  security  measures
 at  International  Airports

 4400.  SHRI  8  V  NAIK  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  any  steps  have  been
 taken  to  get  back  the  stowaways  who
 escaped  by  Air  India  on  the  3rd
 March,  1973  on  flight  from  Bombay  to

 Lendon;

 I02

 (b)  whether  the  new  Government  of
 Portugal]  has  been  sounded  in  the
 matter,

 (९)  the  ४098  taken  by  Government
 to  strengthen  security  measures  at  mn-
 ternational  airports  m  the  country  in
 general  and  Bombay  in  particular;

 (d)  whether  any  fresh  cases  of
 stowaways  have  been  reported  since
 4th  March,  i974,  and

 (e)  af  so,  the  facts  thereof  and  ac-
 tion  taken  thereon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  and  (b)  Yes,  Sir
 Government  have  asked  the  Embassy
 of  Mexico  in  Lisbon,  which  is  looking
 after  our  interests  there  to  enquire
 from  the  new  Portuguese  Government
 about  the  extradition  of  the  three
 stowaways

 (c)  The  security  measures  at  inter-
 national  airpoits  have  been  tightened
 A'l  the  passengers  are  frisked  and  their
 hand  baggage  checked  Ali  other
 security  instructions  are  also  being
 implemented.

 (a)  No,  Sir

 (e)  Does  not  arise.

 Foreign  Exchange  loss  que  to  delay  in
 import  of  Aluminium

 440  SHRI  DHAMANKAR  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state

 (a)  whether  the  attention  of  Goy-
 ernment  has  been  drawn  to  the  news
 which  appeared  in  the  Press  on  the
 38th  October,  974  that  Aluminium
 Import  Delay  causes  exchange  !oss;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.
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 (b)  The  prices  of  E.C.  grade  alumin-
 ium  in  the  internationa]  market  have
 shown  a  declining  trend  in  recent
 months  and  the  recent  prices  are  much
 lower  than  those  prevailing  in  April—
 June,  1974.  Therefore,  the  position  as
 stated  in  the  news  item  in  question
 is  not  correct.

 (c)  Does  not  arise.

 Arrears  of  Income-tax  in  Punjab

 4402  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  amount  of  Income-tax
 arrears  in  Punjab  up-to-date;  and

 (b)  the  amount  of  Income-tax  rea-
 lised  in  that  State  during  the  last  three
 years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE).
 (a)  The  gross  and  net  arrears  of
 Income-tax,  including  Corporation-tax.
 outstanding  as  on  30-9-1974,  in  Punjab
 are  as  follows:—

 (Amount  in  crores  of  Rs.)

 Groat  Arrears  Net  Arrears

 18-02,  15°66

 (b)  The  total  amount  of  Incometax,
 including  Corporation  Tax,  realised  in
 Punjab  State  during  the  last  three
 years  is  as  under:—

 Financial  Year  Amount
 (In  crores  of  Rs.)

 197%672  .  °  22°07

 उडि  नि  24*  62

 1979-74  नि  .  30°62
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 Distribution  of  controled  cloth  on  the
 basis  of  ration-cards  in  rural  areas

 4403.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  the  arrangements  Gov-
 ernment  have  made  regarding  the
 distribution  of  cloth  on  ration  cards
 to  rural  population  and  the  lower-
 income  brackets  in  small  towns?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 The  following  guidelines  have  been
 issued  to  all  the  State  Governments
 with  regard  to  the  distribution  ef  con-
 trolled  cloth:

 a)  steps  may  be  taken  to  reach  the
 controlled  cloth  to  semi-urbas
 centres  with  a  populatien  of
 15,000,  to  20,000.

 (i)  The  ration  cards/house-hold
 cards,  etc.  may  be  made  the  basis

 for  sale  of  controlled  cloth.

 (uy  Cloth  may  be  sold  to  people
 with  a  monthly  income  ef  less
 than  Rs.  400.

 Raising  of  loan  by  Government  of
 Madhya  Pradesh

 4404.  DR.  LAXMINARAIN
 PANDEYA:

 SHRI  NATHU  RAM  AHIR-
 WAR:

 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Government  approached  the  Central
 Government  for  permission  to  raise  a
 loan  of  Rs.  0  crores  for  meeting  its
 financial  liabilities  quring  the  current
 year;

 (b)  if  go,  the  Central  Government's
 decision  thereon;  and

 (e)  if  the  proposal  has  not  been
 agreed  to,  the  reasons  therefor?
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 THE  MINISTER  OF  FINANCE

 =
 C.  SUBRAMANIAM):  (a)  Yes,

 (b)  and  (९),  The  resources  available
 for  sustaining  public  borrowing  pro-
 gramme  do  not  permit  of  any  addi-
 tional  market  borrowings  by  tate
 Governments  or  their  agencies  in  the
 current  financial  year.  The  request  of
 the  State  Government  in  this  regard
 has,  therefore,  not  been  agreed  to.

 Accommodation  of  office  of  L.LC.
 Bombay

 4405,  SHRI  ISHWAR  CHAUDHRY:
 SHRI  R  R,  SHARMA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  400  on  the
 30th  August,  4974  regarding  deal  bet-
 ween  the  L.LC.  establishment  and
 ‘Blitz’  Bombay  weekly  and  state;

 (a)  the  market  rate  of  the  accommo-
 dation  of  the  office  of  L.LC.  at  Naroji
 Road,  Bombay  at  the  time  when  it  was
 given  to  ‘Blitz’  weekly;

 (b)  the  names  of  the  newspapers  in
 which  advertisements  were  given  or
 tenderg  were  invited  for  giving  this
 Government  accommodation  on  rent  to
 private  parties;

 (c)  whether  there  has  been  a  severe
 criticism  of  Life  Insurance  Corporation
 in  an  issue  of  ‘Blitz’  after  ist  June,
 3973  ang  if  80,  the  date  of  the  issue;
 and

 (d)  the  particularg  of  the  accommo-
 dations/houses  which  have  been  sold
 or  given  on  rent  by  the  Life  Insurance
 Corporation  without  inviting  tenders
 or  giving  advertisements  indicating
 the  names  of  the  parties  to  whom  such
 accommodations/houses  have  been
 sold  or  given  om  rent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Market  rent  for  such  accommodation
 Prevailing  at  that  time  was  ranging

 between  Rs.  6  and  Rs.  20  per  square
 metre.

 (b)  Normally  L.LC.  do  not  advertise
 in  the  newspapers  for  letting  out
 casual  vacancies  of  premises.

 (e)  Subsequent  to  ist,  June  973
 the  working  of  L.LC.  was  criticised  by
 the  Blitz  in  its  issue  of  3th  April,
 974  and  tith  May,  1974.

 ¢d)  No  residential  or  office  building
 has  been  sold  by  L.LC.  without  invit-
 ing  tenders  or  giving  advertisement.
 For  renting  out  of  Office  or  residential
 accommodation,  advertisement  is  given
 in  the  news  papers  only  in  the  case
 of  newly  constructed  buildings  of
 whenever  large  area  of  accommoda-
 tion  is  available.

 Alkaloid  Projects  in  MP.

 4406.  SHRI  NATHU  RAM  AHIR-
 WAR:

 DR.  LAXMINARAIN
 PANDEYA:

 Will  the  Minster  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Government  has  sent  a  proposal  for

 setting  up  an  alkaloid  project  with
 poppy  husk  as  base  with  Yugoslav
 collaboration;

 (b)  whether  the  Central  Govern-
 ment  has  set  up  a  Committee  to  pro-
 cess  the  scheme;  and

 (c)  if  so,  whether  a  representative
 of  M.P.  Government  hag  been.  associat-
 ea  with  this  processing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  The  question  of  extracting  alka-
 loids  from  the  lanced  poppy  straw  has
 been  under  the  consideration  of  the
 Government  of  India  for  quite  some
 time.  The  Madhya  Pradesh  Govern-
 ment  who  had  received  a  proposal
 from  a  Yugoslav  ficm  for  stting  up  an
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 Alkaloid  Project  referred  the  sume  to
 the  Central  Government

 (b)  Besides  the  Yugoslavian  pro-
 posaj,  the  Government  of  India  have
 also  received  proposals  from  firms
 in  some  other  countries  for  the  setting
 up  of  a  plant  for  extraction  of  alka-
 loids  from  lanced  poppy  husk.  To
 examine  these  proposals  fram  all
 angles.  viz  technological  evaluation
 financial  viability,  foreign  exchange
 earnings  etc..  an  inter-Ministeriai
 Group  has  been  set  up.

 (०)  Poppy  cultivation  is  undertaken
 in  Madhya  Pradesh,  Rajasthan  and
 Uttar  Pradesh  and  poppy  husk  3s  avail-
 able  in  all  the  three  States  No  re-
 presentative  of  any  State  Government
 has  been  associated  at  this  stage  with
 the  work  of  the  Group  which.  as  stated
 is  of  technical  evaluation  etc  Moreover,
 the  produciion  distribution  and  ex-
 port  of  opium  and  its  derivatives  is
 the  responsibility  of  the  Cent:  it  Gov-
 ernment  and  i  reguloted  thr.  ih  in-
 ternational  tre.  fies  and  Convention  to
 which  Governm  -nt  of  India  ts  7  party

 Expansion  of  tea  industry

 4407  SHRI  5  N  SINGH  DFO  Wil
 the  Munster  of  COMMERCE  |  «७  pleas-
 ed  to  state

 (a)  whether  his  Ministry  has  not
 prepared  a  programme  for  expansion
 of  tea  industry  while  50  per  cent  of  the
 tea  bushes  today  are  above  sixty  years
 old  and  have  reachei!  a  stage  of  dimi-
 nishing  return.  and

 (b)  if  not,  the  broag  features  of  the
 programme  made  up-to-date  and  the
 action  teken  along  with  the  results
 achieved’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 WSHWANATH  PRATAP  SINGH):
 (aj  and  (b)  About  34  per  cent  of  the
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 total  tea  area  in  India  as  on  Sist
 March  97]  carry  bushes  whicn  are
 over  50  years  of  age.  Normally,  bushes
 more  than  60  to  80  years  olq  require
 replantation  but  some  of  these  sec-
 tions  can  be  also  improved  by  adopt-
 ing  proper  cultural  practices  such  as
 rejuvenation,  pruning,  manuring,  in-
 filling  etc.

 In  order  to  achieve  the  plan  targets
 for  production  and  exports  of  quality
 tea,  tea  gardens  are  being  financially
 assisted  under  the  Tea  Board’s  three
 Major  Schemes  viz:  Tea  Plantation
 Finance  Scheme,  Tea  Machinery  and
 Irrigation  Equipment  Hire  Purchase
 Scheme  and  _  Replantation  Su  sidy
 Scheme.  Tea  Gardens  assisted  under
 these  schemes  are  able  to  carry  out
 replanting,  replacement  planting  and/
 or  extension  planting.  The  Machiner-
 les  and  equipments  under  Tea  Machi-
 nery  and  Irrigation  Equipment  Hire
 Purchase  Scheme  will  enable  the  tea
 gardens  to  modernise  their  factories
 and  fo  create  facilities  for  irrigation
 and  transport

 The  financial  assistance  given  to  the
 tea  gardens  since  the  inception  (upto
 ‘31-B-1974)  of  these  three  schemes  is
 as  under

 Rs.  lakh

 t  Tea  Pl  atation  Finarce
 Scheme  (since  1961/62)  Sito  95

 oa  Tes  M-chinery  &  Innga-
 tion  Equipme:t  Hire
 Purchate  Scheme  (since
 1960/61)  963  ०३5

 3  Replentatian  Subsidy
 Scheme  (ae  ८८  1968/69)  I07.25

 The  production  of  tea  in  India  has
 increased  to  47L.952  mkgs.  in  lit
 against  the  production  of  436.468  m.kgs.
 in  397]  and  823.077  m.kgs.  in  ‘1968.
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 | 4408.  SHRI  P,  0.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  an  air  service  between
 Alimedabad,  Porbunder  and  Keshod
 with  a  view  to  facilitating  larger  tour-
 ist  traffic  to  Gie  Forest  Lions  and
 Gamegy  Sanctuary  in  Gujarat;

 (b)  if  so,  when;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  to  (c).  Indian  Airlines  have
 no  plans  at  present  to  operate  a  ser-
 vice  between  Ahmedabad,  Porbandar
 and  Keshod.  The  matter  is  under
 constant  review  by  the  Corporation
 and  as  and  when  traffic  and  other  con-
 siderations  justify,  operations  on  this
 route  may  be  started  by  Indian  Air-
 lines.

 However,  Safari  Airways,  a  private
 operator,  has  been  issued  4  non-
 scheduled  permit  to  operate  air  ser-
 vices  on  a  day-to-day  basis  through
 Admedabad,  Keshod  and  Porbandar.

 Strike  by  Jute  workers

 4409.  SHRI  ISHAQUE  SAMBHALI:
 Wil)  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Jute  workers  propose
 to  go  On  an  indefinite  strike  in  Janu-
 ary;  1078;

 (b)  if  0,  the  facts  thereof;  and

 (c)  Government's  reaction  thereto?

 THR  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF
 COMMERCE  (SHRI

 PRATAP  SINGH): (  (६.  National:  Balen  ef  du’
 Bin]  2  given  a  notice  to  go  on
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 an,  indefinite  strike  from  6-I-975  if
 their  demands  for  publication  and  im-
 plementation  of  the  report  of  Bhatta-
 charya  Committee’s  report  on  Compu-
 tation  of  consumer  price  Index  number,
 wage  protection  consequential  to
 power  rationing,  implementation  of
 Labour  Minister’s  award  on  relief  to
 Badli  Workers,  payment  of  20  per
 cent  Bonus,  full  implementation  of
 Agreements,  assurances  and  settle-
 ments,  opening  of  fair  price  shops,
 monopoly  purchase  of  raw  iute  at
 Rs.  00  per  maund  from  growers  and
 nationalisation  of  foreign  trade  in  jute
 goods  and  Jute  Industry,  are  not  met.

 (९)  Government  have  already  taken
 measures  to  expand  the  role  of  the
 public  sector  in  the  raw  jute  trade,
 The  price  at  which  purchases  are  made
 is  dependent  on  market  forces  but
 Government  have  taken  measures  te
 ensure  a  minimum  price  to  the  grower.
 Government  does  not  propose  to  na-
 tionalise  the  jute  industry  and  trade.
 The  Government  of  West  Bengal  and
 the  Labour  Ministry  are  seized  of  the
 problem  relating  to  demands  in  the
 nature  of  a  trade  union  dispute.

 Purchase  of  raw  jute  from  growers

 4410.  SHRI  MOHAMMED  ISMAIL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  no  arrangements  have
 so  far  been  made  by  Government  ६७

 buy  raw  jute  direct  from  the  jute
 growers  at  the  price  of  Rs.  00  per
 maund;  and

 (b)  ig  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):

 (a)  and  (9).  While  the  Jute  Corpora-
 tion  of  India  has  taken  measures  to

 re  made  depend  upon  the
 al

 forces,  The  Jute  Corporation,
 ever,  is  required  to  ensure  tigt  a

 price  dees  not  £0  delow  statutery
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 upeountry  markets,

 Export  of  Hind  Cycies  ६०  various
 countries

 44ll.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Hind  Cycles  have  ob-
 tained  order  for  export  of  Hind  Cycles
 to  various  foreign  countries;

 (b)  if  so,  the  particulars  of  the
 orders  obtained  and  the  number  of
 cycles  to  be  exported  and  the  names
 of  the  countries  to  which  these  cycles
 will  be  exported;
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 minimum  which  is  Rs.  25  per  quintal
 for  the  Assam  Bottom  variety  In  the
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 (०)  the  estimated  foreign  exchange
 to  be  earned  as  a  result  therec!;  and

 (a)  the  steps  being  taken  to  obtain
 more’  and  more  orders  for  export  ‘of
 cycles  from  other  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).

 (a)  to  (c).  M/s,  Hind  Cycles  Ltd,
 Bombay  are  reported  to  have  secured
 following  orders  for  export  of  Licy-
 cles:

 Name  of  the  country  from  Number  of
 whom  orders  received  cycles  to  be

 exported

 Value  of  order  Remarks

 Iran  .  a.  7  न  9०00

 Dubai,  ‘  e  .  280

 Port  Harcourt  ,  :  डे  ,  2000

 U.S.A.  «  .  :  न  45000

 Indonesia  न  .  :  60000

 Rs.  39°46  4,

 Rs.0'74  55

 Rs.  85  00  2

 Rs.  2'76  lakhs  750  cycles  valued  at  2  O7
 lakhs  exported.

 5000  cycles  valued  at  Rs.  70  89
 lakhs  exported.

 380  cycles  worth  Rs.  0  48  lakhs
 exported.

 Rs.  5°5I  ss
 Rs.  86°00  Fry  3600  bicycles  exported.

 11280  bicycles  exported.

 (d)  The  firm  has  appointed  agents
 for  Middle  East  Countries,  S.E.  Asis
 and  Nigeria  for  selling  their  bicycles.

 पक  लथा  ल'  श्रेणी  &  झचिकारियों  की  विमुक्ति
 के  लिए  भारतीय  रिज  अंक  द्वारा  प्रति-

 योगितात्मकू  परीक्षा  का  आयोजन

 44i2.  भो  फूलचंद  वर्मा;  क्या

 विस  मंत्री  यह  बताने की  कृपा  करेंगे कि  :

 (क)  क्या  भारतीय  रिजर्व  बैंक  सेवा

 , बोर्ड,  बम्बई  क'  तथा  द. 6  श्रेणी  के  भ्र धि-
 *  कारियों  की  नियुक्ति  के  लिए  देश  के  4

 महत्वपूर्ण  केन्दों  में फरवरी या  मार्च,  975

 के  दौरान  प्रतियोगितात्मक  परीक्षा  भ्रामोदित
 कर  रहा  है  ,

 (ख)  यदि  हां,  तो  इन  केन्द्रों  के  नाम
 क्‍या  है;

 (ग)  क्या  इन  प्रतियोगितात्मक
 परीक्षाओं  के  लिए  मध्य  प्रदेश का  एक  भी
 केन्द्र  शामिल  नहीं  किया  गया  है।  कौर

 (भ)  यदि  हां,  तो  इसके  क्या  काम
 द

 किस  मंत्रालय  में  उपयंत्री  (ओके
 कुशला  रोहतगी  ):  (क)  जी  हां  ।
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 (%)  प्रहमदाबाद,  बंगलौर,  भुवनेश्वर
 बम्बई,  कलकता,  यौहार,  हैदराबाद,
 जयपुर,  कानपुर,  मद्रास,  नागपुर,  नई  दिल्‍ली,
 प्रिया  धौर  तलिवेखम।

 (ग)  ध्रौर  (घ)  भारतीय  रिजवी
 बैंक  ने  सुचित किया  है  कि  परीक्षा लेने  के  लिए
 बैक  में  प्रत्येक  राज्य  मे  एक  केन्द्र  के हिसाब  से
 केन्द्र  नहीं  चुने  हैं।  परीक्षा  उन्ही  केन्द्रों
 पर  ली  जा  रही  है  जहा  उसका  संचालन
 करमे  के  लिए  बैक  के  कार्यालयों  मे  आवश्यक
 प्रशासनिक  कर्मचारी  है।  क्योंकि  भोपाल
 और  इंदौर  में  उसके  विभागों मे  से  कुछ
 विभागों  के  बहुत  छोटे  क्षेत्रीय  कार्यालय
 प्रवर्तित  है,  जहा  कि  परीक्षा  का  संचालन
 करने  के  लिए  आवश्यक  पूरक  कर्मचारी  नहीं
 है,  इसलिए  बैक  इनमें  से  बीसी  स्थान  पर
 परीक्षा  नहीं  ले  रहा  है।  मध्य  प्रदेश  में  रहने
 वाले  आवेदक  चाहे  तो  तामीर  मे,  जो  उनमे
 लिए  सबसे  पास  है,  शिवा  बैक  हारा  घोषित
 अन्य  i3  केन्द्रों  मे  किसी  केन्द्र  मे ंपरीक्षा  दे
 सकते  है।

 Return  on  capital  employed  in  Public
 Sector  Undertakings

 44.3  SHRI  SHANKER  RAO
 SAVANT:

 SHRI  N.  K.  SANGHI:
 SHRI  MOHINDER  SINGH

 GILL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  issued
 a  girective  that  Public-Sector  Projects
 should  earn  at  least  i0  per  cent  return
 om  capital  investment;

 (b)  how  many  Public-sector  Projects
 are  earning  this  rate  of  return  during
 the  lest  two  years  and  how  many  are
 below  the  level;  ang

 (e)  what  ere  generally  the  reasons
 for  low  earnings  of  the  public  sector
 prolectst  }

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 (a)  No,  Sir.  The  enterprnses  are
 however  urged  to  improve  their  profi-
 tability  80  as  to  yield  a  reasonable
 return.

 (b)  The  information  is  as  follows:—

 नद  73-73

 No.  of  public  sector  en-
 terprises  earning  at
 leat  ro  %  return  on
 capital  employed  .  28  37

 No.  of  public  sector  en-
 terprises  earning  less
 than  10%  return  on
 capital  employed  or
 incurring  losses  73  72

 (complete  audited  accounts  for  73-74  not
 available)

 (९)  Generally,  the  reasons  have
 been  the  long  gestation  period  of
 some  of  these  projects,  low  capacity
 utilisation,  high  cost  of  meterialg  and
 components  and  uneconomic  prices  of
 finished  products.

 Raids  by  Income-tax  Authorities  in
 Meerat  and  Kanpur

 4414,  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  ornaments  and  pro-
 notes  worth  lakhs  of  rupees  and  incri-
 minating  documents  were  seized  by
 the  Income  Tax  Authorities  from
 Meerut  and  Kanpur  in  November,
 2974

 b)  if  so,  an  account  thereof;  and

 (c)  the  action  taken  against  the  per-
 song  involved?  ‘
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 {a)  to  (c)  The  requisite  information
 is  being  collected  and  will  Le  laid  on
 the  Table  of  the  House  as  soon  as  the
 same  is  collected.

 Amount  due  from  Jute  Mills  to  J.C.L

 4415,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Mimster  of  COM-
 MERCE  be  pleased  tp  state:

 (a)  whether  some  important  ma-
 nagements  of  Jute  mills  have  not  yet
 paid  fully  their  dues  to  the  Jute  Cor-
 poration  of  India;

 (७)  how  much  amount  is  still  due
 against  Macleog  Company  of  Calcutta
 and  National  Jute  Mill;  and

 (c)  how  much  arrears  are  yet  to
 be  paid  to  the  J.C.I.  by  the  manage-
 ments  of  the  jute  ‘mills?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  The  amounts  outstanding  from
 Macleod  group  of  Jute  Mills  and  from
 National  Co.  Ltd.  ag  on  30-I-974
 was  Ra,  28.64  jakhs  and  Ks,  33.51
 lakhs  respectively.

 (c)  Total  amount  outstanding  as
 overdues  from  Mills  as  on  30-i3-74
 was  Re,  658.74  lakhs,

 Payment  of  Additiona!  Emoluments  te
 Central  Government  Employees

 4416.  SHRI  BIREN  ENGTI:  Will
 the  Minister  of  FINANCE  be  nleased
 to  state:

 (a)  whether  additional  emoluments
 Were  paid  to  Central  Government  em-
 ployees  after  the  promulgation  of  the
 Additional  Emoluments  (Compulssry
 Deposit)  Ordinance  and  Act;

 (b)  the  quantum  of  impounded  ad-
 ditional  emoluments  under  the  Ordl-
 nanse  and  Act;
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 (९)  whether  there  has  been  a  further
 rise  in  the  cost  of  living  index  since
 then  and  if  2,  by  how  many  points:
 and

 (d)  how  does  Government  propose
 to  deal  with  the  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  After  the  promulgation  of  the
 Ordinance  on  6th  July,  1974,  one  in-
 stalment  of  additional  dearness  al-
 lowance  was  sanctioned  on  6th  AUug-
 ust,  974  to  Central  Government  em-
 ployees  with  effect  from  ist  April,
 1974,

 (b)  Under  the  provisions  of  the
 Ordinance  and  Act,  one  half  of  the
 additional  dearness  allowance  sanc-
 tioned  after  6th  July,  974  is  required
 to  be  deposited  im  the  Additional
 Dearness  Allowance  Deposit  Account.

 (ce)  The  price  index  (All  India
 Average  Consumer  Price  Index  Num-
 ber  for  Industrial  Workers  (General)-
 base  1960—100)  increased  from  275
 on  1-4-1974  to  335  on  i-l!-I974,  which
 ig  the  latest  available  figure.  The
 corresponding  l2-monthly  averages  are
 249.91  and  29200  respectively.

 (a)  Government  have  taken  =  sev-
 eral  measures  to  control  the  inflation-
 ary  situation.  The  question  of  grant
 of  additional  dearness  allowance  to
 Central  Government  cmployees  con-
 sequent  on  the  price  increase  that
 has  occurred  in  under  the  consider-
 ation  of  Government.

 Grant  of  Loay  by  LIC  to  Government
 Employees  for  Construction  of  Houses

 4417.  SHRI  N.  ट  SANGHI.
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  in  view  of  the  paucity
 of  funds  with  Government  for  being
 issued  ag  loang  to  Government  em-
 ployee  for  the  construction  of  thelt
 houses  Government  have  conidered
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 it  desitable.to.  divert  some  funds  from
 the  LIC  for  ‘this  purpose

 (b).  the  total  amount  of  money  that
 “was  advanced  by  LIC  during  973  and

 4974  80  far  for  this  purpose;  and

 te)  the  target  set  for  19759

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 No  proposal  is  under  consideration  to
 divert  LIC’s  funds  for  being  utilised
 for  grant  of  loans  to  Government  em:
 ployees  for  construction  of  houses.
 However,  every  year  LIC  provides
 funds  to  the  Ministry  of  Works  &
 Housing  for  allocation  to  the  various
 State  Governments  for  implementation
 of  the  various  social  Housing  Schemes
 which  inter  alia  include  (i)  Middle  In-
 come  Group  Housing  Scheme,  (ii)
 Renta)  Housing  Scheme  and  (iii)  Low
 Income  Group  Housing  Scheme.  These
 schemes  benefit  among  others  the
 Government  employees  also.  In  addi-
 tion  LIC  gives  loans  under  Co-op-
 erative  Housing  Schemes  and  OYH
 Scheme  which  can  be  availed  of  by
 Government  employees  also.

 é
 (b)  During  each  of  the  years  1972.

 73  and  1993-74  the  Corporation  क्क्
 vided  Rs.  5  crores  through  the  Min-
 istry  of  Works  &  Housing.

 (९)  The  information  is  net  yet  av-
 ailable,

 Seheduled  Caste  Employees  in
 LIT.DC.  Hotels

 4418,  SHRI  HARI  SINGH:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  number  of  scheduled  caste
 employees  working  in  hotels  managed
 by  India  Tourism  Development  Cor-
 poration,  category-wise

 (b)  whether  this  strength  completes
 the  whole  ‘quota.  fixed  for  scheduled
 caste  employees;  and

 1s

 fle)  if;  not,  the  steps  .  Government
 propose  to  take  to  fill  up  their  quota?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  Nine  hundred  Sche-
 dule  Caste  employees  are  working  in
 India  Tourism  Development  Cor-
 poration  hotels.

 (b)  and  (c).  There  are  deficiencies
 in  Class  I  and  Class  I!  category  posts.
 Special  steps  are  being  taken  by  In.
 dia  Tourism  Developrnent  Corporation
 for  improving  representation  of  Sche-
 duled  Castes  in  these  categories.

 Development  of  Tourist  Complex  tu
 District  Cuttack  (Orissa)

 4419,  SHRI  ANADI  CHARAN
 DAS:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:
 aur”

 (a)  the  steps  take,  by  Government
 to  develop  the  tourist  complex  of
 Ratnagiri,  Udayagiri  and  Lalitagiri  in
 Cuttack  district  of  Orissa;  and

 (b)  whether  any  step  is  being  taken
 to  establish  a  tourist  lodge  at  Bali-
 chandrapur,  the  foundation  stone  of
 which  was  laid  by  the  then  Union
 Minister  for  Tourism  in  967

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIV-
 T™,  AVIATION  (SHRI  SURENDRA
 PAL  SINGH):  (a)  and  (b).  In  the
 Fifth  Plan  it  is  proposed  to  concen
 trate  on  developing  facilities  at  Bhu
 baneswar,  Konarka  and  Puri  in  Oris-
 sa.  For  the  present,  therefore,  there
 is  no  proposal  to  provide  tourist  faci-
 ities  at  Ratangiri,  Udayagiri  and  Lali-
 tagiri  or  to  construct  a  tourist  lodge
 at  Balichandrapur.  Consideration  of
 providing  facilities  at  these  places
 will  be  taken  up  only  after  assessing
 the  progress  of  the  schemes  taken  up
 at  Bhubaneswar,  Konatka  and  Puri
 and  depending  upon  the  avaiahbility  of.
 funds.
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 Transportation  ef  ren  Ore  by
 MMT.

 4420.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMERCE  be  plea-
 sed  to  state:

 (a)  whether  Minerals  and  Metals
 Trading  Corporation  has  recently  been
 engaged  iy,  transporting  iron  ore  from
 Dhanmandal  Railway  Station  to  Para-
 dip  Port  instead  of  Atharbanki,  the
 rail  terminus  point  to  the  Port;

 (b)  if  so,  the  reasons  therefor;  and

 (ce)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINCH):
 (a)  and  (b).  Iron  ore  exports  are
 being  handled  both  at  Atharbanki  and
 Dhamanda]  in  a  complementary  man-
 ner  with  a  view  to  maximise  exports
 of  iron  ore  from  Paradip  port,  as  Ath-
 arbanki  siding  is  vot  yet  fully  devel-
 oped  to  handle  the  entire  iron  ore
 traffic.

 (c)  The  arrangement  hag  the  ap-
 proval  of  the  Government.

 Alleged  under-invoicing  by  Messers
 Ram  Bahadur  Thakur

 4421,  SHRI  AJIT  KUMAR  SAHA:

 SHRI  JYOTIRMOY  BOSU:

 Wik,  the  Ministry  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  has  been  alleged  that
 a  firm  named  Messrs  Ram  Bahadur
 Thakur,  which  hag  recently  renewed
 its  contract  and  obtained  the  M.M.T.C’s
 approval  for  the  movement  of  50,000
 tonnes  of  high  grade  manganege  ore
 with  high  phosphorous  content  belong-
 ing  to  Manganese  Ore  India  Limited
 for  export  from  Vizag  Port  is  under-
 invoiting  to  the  extent  of  25  per  cent;

 (9)  if  20,  the  facts  thereof;  and
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 (e)  Government’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No  instance  of  under  invoicing
 by  this  firm  has  come  to  Government's
 notice.  However,  this  appears  to  be
 unlikely  because:

 (i)  sale  prices  with  foreign  buy-
 erg  are  negotiated  and  finali-
 sed  by  MMTC.

 (ii)  letters  of  credit  established
 by  foreign  buyers  are  re
 ceived  directly  in  the  name
 of  MMTC  and  shipping  do-
 cuments  are  negotiated  by
 MMTC;  and

 (iii)  foreign  invoicing  is  done  by
 MMTC,

 (b)  and  (e).  Do  not  arise,

 Construction  of  new  Airport  at
 Ahmedabad

 4422.  SHRI  हू,  S.  CHAVDA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  when  the  construction  of  new
 airport  at  Ahmedabad  will  be  comple-
 ted;  and

 (b)  what  is  the  estimated  expendi-
 ture  for  the  construction  of  this  new
 airport?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR:  (a)  and  (b).  There  ig
 no  proposal  to  construct  a  new  air
 port  at  Ahmedabad.  However,  sub-
 ject  to  availability  of  resources  it  is
 proposed  to  take  up,  in  the  Fifth  Plan
 period  construction  of  a  new  terminal
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 Raids  by  Income  Tax  Authorities  in
 Kanpur

 4423,  SHRIS.  M.  BANERJEE
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  raids  conducted
 by  the  Income  Tax  Department  on
 various  firms  in  Kanpur  during  Sep-
 tember,  October,  ‘1974;

 (b)  the  amount,of  money  and  value
 of  gold  recovered  during  such  raids
 ang  the  names  of  those  involved  and

 (९)  action  taken  by  Government
 against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 fa)  6i  searches  were  conducted  by  the
 Income-tax  authorities  on  authorisa-
 tiong  issued  by  the  Commissioner.  ot
 Income-tax,  Kanpur  during  the  two
 months  September,  and  October,  974

 (b)  The  names  of  the  persons  in
 whose  cases  the  above  searches  were
 made  and  the  value  of  asset;  seized
 in  each  case  38  given  in  the  state-
 ment  laid  on  the  Table  of  the  House
 [Placed  in  Library  See  No  LT-875i/
 74)

 (ed  The  served  maternals  are  under
 acrutiny  In  cases  where  valuable  as-
 sets  have  been  seized,  action  u/s  82
 (3)  of  the  Income-tax  Act,  96]  for
 passing  an  order  in  the  summary  man-
 ner  estimating  the  undisclosed  tn-
 come  and  retaining  the  seized  assets
 to  cover  the  tax  liabilities  has  been
 initiated.  Further  action  as  called
 for  under  the  law  will  be  taken  on
 completion  of  investigations.

 Sapply  of  Leather  Goods  ६०  Western
 Europe

 4424,  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 g  to  state:

 (a)  whether  Western  Europe  buys
 leather  goods  from  India;  and

 '
 (b)  if  30,  the  salient  features  theres

 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  INGH).
 (a)  Yes,  Sir.

 (b)  Exports  of  leather  and  leather
 goods  including  footwear  to  West
 Europe  during  the  last  three  years are  as  follows

 (Rupees  Lakhs)

 Leather  Leather
 Year  goods  footwear  Total

 and  and
 leather  compo-
 manufac-  nents
 tures

 1971-72  3I  53  84  76  I36  29
 92-73  76  78  79  65  ४57  43
 I973-74  १३73  79  W9  54  323  33

 Due  to  nsing  labour  costs  in  West
 European  countries,  the  production
 of  leather  goods  has  become  unecono-
 mic  There  418,  therefore  a  great-
 er  scope  for  India  to  increase  her
 present  level  of  exports  of  these  items
 to  West  Europe.

 4425.  SHRI  S.  M.  SIDDAYYA  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state-

 (a)  whethey  his  Ministry  receives
 periodical  statistical  returns  from
 us  attached  and  subordinate  offices,
 and  also  from  the  statutory,  autono-
 ‘mous  and  public  sector  undertakings
 cqncerned  under  the  Ministry,  for
 keeping  a  watch  on  the  proper  repre-
 sentation  of  Scheduled  Caste  and
 Scheduled  Tribe  persons  in  the  ser-
 vices  of  these  offices,

 (b)  whether  such  returns,  ig  receiv-
 ed,  are  carefully  scrutinised  to  find  out
 deficiencies  in  the  recruitment  of  these
 communities  in  these  offices;  and
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 e)  if  80,  what  follow-up  action  is
 taken  to  ensure  that  the  deficiencies
 found  are  properly  remedied?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  Yes,  Sir.

 (b)  and  (oe).  Deficiencies  noticed  on
 scrutiny  are  followed  up  for  remedi-
 al  action.

 import  of  Newsprint  from  Japan
 4426  SHRI  M  KATHAMUTHU

 SHRI  SUKHDEO  PRASAD
 VERMA

 Will  the  Minister  of
 be  pleased  to  state,

 (a)  whether  Government  have  qe-
 cided  to  import  newsprint  from
 Japan;  and

 COMMERCE

 (b)  if  so,  the  salient  features  of  the
 agreement  recently  arrived  at  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Yes,  Sir.

 (b)  It  ig  proposed  at  present  to
 import  20,000  M/T's  of  newsprint  with
 option  to  increase  it  to  30,000  M/Ts.
 during  the  period  January  1s  0
 June  ‘1975.

 Effect  on  Exports  due  to  recent  fall
 in  Prices  of  Exportable  Commodities

 4427.  SHRI  S.  R.  DAMANI-  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  effect  on  our  exports  on
 account  of  recent  fall  in  prices  of
 many  exportable  commodities;  and

 (b)  the  steps  taken  by  Government
 te  strengthen  the  export  oriented  in-
 dustries  to  maintain  their  production?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  latest  statistics  relating  to
 exports  (including  re-exports)  indicate
 that  during  the  first  six  months  of
 the  current  financial  year  exports  wert
 larger  by  4i  per  cent  as  compared  to
 the  same  period  of  the  Preceding  year. In  spite  of  the  decline  in  the  unit  value of  oils,  oilcakes  and  marine  products in  the  first  half  of  1974-75,  the  ex-
 port  target  of  Rs.  2,600  crores  set  for
 ‘1974-75,  is  likely  to  be  exceeded

 (b)  The  main  steps  taken  by  Gov-
 ernment  are  as  follows:—

 (7)  Export  oriented  units  are
 given  Priority  in  respect
 of  import  of  camtal  goods
 Applications  from  such  units
 are  dealt  with  on  priority
 basis  and  foreign  exchange
 ig  allocated  to  them  in  pre-
 ference  to  other  units.

 (i)  Application  for  industrial  lic-
 ences  from  units  which  offer
 60  per  cent  or  more  of  pro-
 duction  for  exports  are  dealt
 with  expeditiously  and  a
 watch  ig  kept  on  their  dis-
 posal,

 (au)  Request  from  large  indus
 trial  houses,  foreign  major-
 ity  companies  for  diverstfi-
 cation  into  other  lines  of
 production  are  also  considered
 provide  they  accept  an  ex-
 port  obligation  of  60  per  cant.
 in  case  industries  which  are
 reserved  for  development  in
 the  small  scale  sector,  the  ax-
 port  obligation  is  75  pe,  cent.

 (iv)  Apart  from  re-orienting  the
 current  Import  policy  for  @x-
 Port  production,  selected  in-
 digenous  raw  materials  are  *!
 supplied  at  international  pri-
 ces  and  priority  is  acenefled
 and  procedural  =  insprowe-
 Ments  have  been  made  for
 import  of  spares  and  comport
 ents  rempiired  for  capital
 goods
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 Alleged  Invoice  Manipulation  by  रहे
 Ore  Exporters

 4428,  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state;

 {a)  whether  the  Goa  Ore  Exporters
 have  been  indulging  in  large-scale
 fnvoice  manipulation  and  selling  ore
 at  a  lower  price;

 (b)  if  so,  the  salient  features  there.
 of;

 (c)  whether  Sovernment  have  a
 proposal  under  consideration  to  cana-
 lize  this  trade  through  MMTC;  and

 (ad)  if  not,  the  other  measures  pro-
 posed  to  be  taken  to  end  these  mal-
 Practices?

 THE  DEPUTY  IN  THE  MINISTRY
 OF  COMMERCE  (SHRI  VISHWA-
 NATH  PRATAP  SINGH):  (a)  and
 (b).  No  case  of  invoice  manipulation
 has  come  to  the  notice  of  Govern-
 ment.  Goan  exporte-s,  have,  how-
 ever,  been  asked  ६0  re-negotiate  the
 subsisting  contracts  for  the  sale  of
 their  iron  ore  ang  to  secure  higher
 prices.

 (ce)  Yes,  Sir,

 (a)  Des  not  arise.

 सरकारी  क्षेत्र  में  मारो  उद्योग

 4429.  भी  भारत  सिह  लोहान  :  बपा
 चली  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  सरकारी  क्षेत्र  मे ंकुल  कितने  भारी
 उद्योग  चलाए  जा  रहे  है  ;

 (ल)  इन  में  से  कितने  उद्योगों  को
 1973-74  में  लाभ  ह्ुप्रा  कौर  कितने  उद्योगों

 को  हानि  ;  कौर

 (3)  इन  उद्योगों  से  i973-74  में

 कुम  कितना  लाभ  |  पौर  कुल  कितनी  क्षति
 हुई  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  धी  प्रसव
 कुमार  मुखर्जी  )  :  (क)  31  3.974
 को  इस  प्रकार  की  36  करम्पनीनिया  थी
 शर  उनमे  इस्पात  उबेग्ब,  पे  लियम
 कौर  पेट्रोलियम  उत्पाद,  |  आधारभूत
 रसायन  औषधिया,  कीटनाशक  दबाये,  कागज,
 सीमेट  जोर  परिवहन  उपस्करों  सहित  भारी
 इजीनियरी  सामान  का  निर्माण  करने  बाले
 उद्यम  शामिल  थे।

 (ख)  और  (ग).  1973-74  के  दौरान

 जहा  25  कम्पनियों  ने  94-34  करोड़
 रूपये  कामनाफा  कमाया  यहा  2)  कम्पनियों  ने
 34  40करोड़  रुपये।  की  हानि  उठाई  गोवा
 शिया  लिमिटेड  ौर  मण्डया  नेशनल  पेपर
 फ़िल्म  लिमिटेड  नामक  दो  कम्पनियों  के
 1973-74  वर्ष  के  परिक्षित  लेखे  अभी

 उपलब्ध  नहीं  है  ।

 Loans  Sanctioned  by  Nationalised
 Banks  ang  State  Bank  of  India  to  tep

 twenty  parties/persons

 4430.  PROF.  NARAIN  CHAND  PAR-
 ASHAR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  names  of  the  top  20  par-
 ties/persons  who  got  the  maximum
 loans  from  the  nationalised  banks
 and  the  State  Bank  of  India  during
 the  first  6  months  of  the  calendar
 year  ‘1974;

 (b)  the  amount  of  the  loans  sanc-
 tioned  in  each  case;

 (c)  the  dates  on  which  the  appli-
 cations  for  these  loans  were  submit-
 ted  to  these  banks  and  the  dates  on
 which  they  were  sanctioned;

 (a)  the  total  amount  of  loans  ad-
 wanceg  by  these  banks  during  this
 period;  and

 (e)  the  total  number  of  loan  appli-
 cations  which  were  either  rejected  ह
 kept  pending  during  thig  period?
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 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM  (a)  ४०
 (ce).  Banks  grant  assistance  normally
 for  working  capital  purposes  which
 are  generally  expressed  as  limits  in
 the  shape  of  overdrafts,  cash  credits,

 bills,  guarantees  etc.  within  which  3

 borrower  is  supposed  to  operate.
 These  limits  are  reviewed  from  time

 to  time  and  enhanced,  reduced,  Can-

 celled  etc.  depending  upon  the  needs

 of  the  borrowers.  It  is,  therefore,
 not  possible  to  indicate  the  amount
 of  money  granted  to  any  category  of

 borrowers  during  a  particular  period.
 Moreover,  in  accordance  with  the

 practices  and  usages  customary

 amongst  bankers  and  in  accordance
 with  the  provisions  of  the  Banking

 Compames  (Acquisition  &  Transfer
 of  Undertakings)  Act,  1970,  it  is  not

 possible  for  banks  to  divulge  mforma-
 tion  relating  to  or  to  the  affairs  of

 any  of  ifs  constituents,

 (a)  The  aggregate  outstanding  ad-
 vances  of  the  public  sector  banks  as
 at  the  end  of  June,  974  was  Rs.  6624
 crores

 (e)  As  the  different  intending  bor-
 rowers  approach  the  numerous  bran-
 ches  of  the  banks  spread  through-

 -out  India,  which  976  nearest  to  their
 places  of  business,  for  sanction  limits
 of  various  kinds,  the  banks  do  not
 maintain  the  statistical  information
 in  the  manner  desired.

 Batidings  of  Nationalised  Banks  in
 Himachal  Pradesh

 4431,  PROF.  NARAIN  CHAND
 P,

 ABABEAR:
 च्  the  Minister  of

 rm,  be  pleased  to  state:

 (a)  the  memes  cf  the  nationalised
 banks  in  Himachal  Pradesh  which
 have  theis  own,  buildings;  and

 18,  19%  Written  Answers  =  3.28

 (b)  the  number  of  such  banke  as
 do  not  have  building  of  their  own?

 THE  DEPUTY  MINISTER  by  THR

 MINIS  QF  FINANCE  (@efI-

 MATI  TILA  Roipray},  te)
 and  (b).  Five  nationalised  banks,  yiz.,
 Central  Bank  of  India,  Bank  of  India,
 Punjab  National  Bank,  United  Com-
 mercial  Bank,  and  Union  Bank  of
 India,  which  presently  have  offices  in
 Himacha)  Pradesh,  have  reported  that
 they  do  not  have  their  own  buildings
 in  that  State.

 Branches  of  Indian  Banks  in  Foreign
 Countries

 4432,  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Mhunister  of
 FINANCE  be  pleased  to  state:

 (a)  the  names  of  the  Indian  Banks
 which  have  their  Offices/Branches  in
 foreign  countries  alongwith  the  names
 of  these  countries;  and

 (b)  the  amount  remitted  by  these
 banks  to  the  parent  banks  in  India
 during  the  past  three  years,  bank-
 wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRi+
 MATI  SUSHILA  ROHATGY):  (a)
 The  information  is  set  out  in  the
 Statement  enclosed.

 (b)  Infermation  fo  the  extent
 possible  ig  being  collected  and  will
 be  laid  on  the  Table  of  the  House
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 Stotement

 Distribution  of  branches  of  Indian  commercial  banks  in  countries  outside  India  as  on
 30-9-1974

 ing},  Name  of  the  banks  Name  of  the  countrs

 I  State  Bank  of  India  5

 2  Central  Bank  of  India

 3  Bank  of  India  .

 4  Bank  0:  Baroda

 §  Unaited  C  mm-rcial  Bark

 6  Indian  Bank  a

 7  Indian  Overseas  Bank.  :  .

 8  Bharat  Overseas  Bank  Ltd

 06)  Sr  Lanka
 (ay  U.K.

 (un)  U.S.A.
 (av)  Maladive  Islands

 U.K.

 a)  Jepan
 (a)  U.K.

 (Gu)  Kenya
 (av)  Hong  Kong}
 (v)  Sirgapore
 (vi)  France

 @  Fi  Islard
 (u)  Guy.  na

 (in)  Kenya
 (vy)  Mauritius
 (४)  U.K.
 (vi)  Dubar

 (wun)  Abu  Dheti

 w  Hong  Kong
 (uy  Smrgepcre

 (un)  U.K.

 Gi)  Sri  Lanka
 (n)  Singapore

 (i)  Hong  Kong
 (n)  Singapore
 Qn)  Sri  Lar  ke

 Thailand

 a
 ow

 r

 ~

 I

 NB:  In  addition,  the  following  representative  cffices  cf  Ircian  ccmmercial  benks
 are  functioning  in  countries,  outside  India  —

 State  Bank  of  India  .  ५

 2  Bank  of  India  se

 (0  Lebanon

 (ii)  West  Germany

 Indonesia

 These  offices  do  not,  however,  transact  any  banking  business
 2960  हमह  we  ~
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 Increase  in  Bank  Deposits  as  a
 rt of  Enhancement  in  Enhanced  Rates

 Interest

 4433.  SHRI  8,  R.  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  has  been  any  in-
 crease  in  the  bank  deposits  since  the
 enhancement  in  rates  of  interest  on  de-
 posits  was  announced;  and

 (b)  if  so,  the  extent  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  The  aggregate  deposits  (ex-
 cluding  inter-bank  deposits)  of  Sche-
 duled  commercial  banks  increased
 from  Rs.  0870  crores  as  on  July  19,
 3९४4  (revised  interest  rates  on  depo-
 sits  having  become  effective  from
 July  23,  974)  to  Rs,  38]8  crores  as
 on  November  29,  1974,  It  has,  how-
 ever,  to  be  recognised  that  changes
 in  the  interest  rates  on  deposits  con-
 constitute  only  one  of  the  several
 factors,  like  saving  potential  of  the
 community,  the  rate  of  return  on
 other  comparable  assets,  alternative
 avenues  of  utilisation  of  the  savings,
 rate  of  currency  expansion,  credit
 policy  etc.  which  influence  the  growth
 of  deposits

 Credit  Requirements  of  Cloth  Expor-
 ters  from  Banks

 4434.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  credit  squeeze  had
 been  the  biggest  stumbling  block  to
 higher  cloth  exports;

 (b)  whether  the  cloth  exporters  are
 finding  it  difficult  to  obtain  their  cre-
 dit  requirements  from  their  banks,
 even  against  confirmed  letter  of
 credit;

 (९)  whether  there  had  been  fre-
 quent  hikes  in  the  interest  rates  on
 export  credit;  and
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 (d)  if  so,  whether  the  export  of
 cloth  would  reach  its  target  for  the
 year  1974-75  and  earn  expected
 foreign  exchange  and  if  not,  what
 steps  Government  propose  to  take  to
 step  up  the  cloth  exports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  The  credit  policy  for  the
 current  busy  season  announced  by
 the  Reserve  Bank  on  October  29,
 1974,  emphasises  that  there  should  be
 no  slackening  of  export  effort  and
 that  the  special  requirements  of  ex-
 port  credit  should  continue  to  be
 accorded  high  priority.  This  aspect
 has  been  reiterated  by  the  Reserve
 Bank  in  the  credit  plan  discussions
 which  it  had  with  each  of  the  major
 commercia]  banks  Export  perform-
 ance  in  respect  of  any  given  item.
 say  cotton  textiles,  depends  upon  a
 variety  of  factors,  the  two  most  im-
 portant  ones  being  the  quantum  of
 demand  abroad  and  the  competitiveness
 of  the  terms  offered  by  the  Indian  ex-
 porters  vis-a-vis  the  terms  offered
 by  the  other  competitors.  Credit  as
 such  has  Only  a  marginal  role  in  the
 entire  complex  factors  affecting  ex-
 port  performance,

 (९)  The  ceiling  rate  of  interest  to
 be  charged  by  banks  on  export  cre-

 ,dit  has  been  enhanced  from  8  ner
 cent  to  9  per  cent  in  April  1974,  0.8
 per  cent  in  July,  974  and  2.5  per
 cent  in  September,  1974,  The  rates
 were  enhanced  so  as  to  bring  about
 a  proper  alignment  of  the  interest
 rate  structure,  consistent  with  over-
 all  policy,  and  taking  into  account  the
 interest  tax  payable.

 (d)  The  target  for  cotton  textile
 for  1974-75  has  been  fixed  at  Ra.  238
 crores.  Exports  during  the  first  seven
 months  of  the  financial  -year  have
 been  about  Rs.  62  crores,  Antictpa-
 tions  at  this  stage  are  that  the  target
 would  by  and  large  be  attiiped,
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 Mass  touriem

 4435.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  mass  tourism  is  posing
 health  hazards  and  has  ill  effects,  like
 pollution  and  other  undesirable
 changes  in  the  environment,  in  the
 country;

 (b)  whether  more  than  two-thirds
 of  foreign  exchange  derived  from
 tourism  38  consumed  in  paying  for
 hotels,  roads  and  other  necessities,
 plus  import  of  luxury  item  for  the
 comfort  of  the  visitors;

 (९)  if  so,  the  foreign  exchange
 earned  annually  from  tourism  and
 spent  during  the  last  two  years;  and

 (d)  the  steps  Government  propose
 to  take  to  check  the  all  effects  of  mass
 tourism?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH:  (a)  and  (१).
 Tourist  traffic  to  India  is  yet  in  the
 process  of  being  built.  So  far  we
 have  not  experienced  “ill-effects”  of
 Tourism  such  as  those  mentioned  in
 the  question.  As  a  precautionary
 measure  however,  the  Department  of
 Tourism  has  already  initiated  action
 on  the  preparation  of  master  plans
 of  selected  tourist  centres  and  area’
 with  a  view  to  avoiding  despolitation
 at  places  of  scenic  beauty  and
 archaeological  interest.

 (9)  and  (c).  According  to  a  recent
 study  of  Indian  tourism  by  the  Ne-
 tionay  Counci?  ef  Applied  Economic
 Research,  New  Delhi,  5.0  per  cent
 of  the  total  foreign  exchange  earnings
 from  touriem  is  spent  on  imports  of
 consumer  goods,  materials  and  एन
 tal  goods,  payments  to  foreign  fae-

 items  during  972  and  1973  is  esti-
 mated  at  Rs.  2.46  crores  and  Rs,  3.44
 crores  respectively  out  of  the  total
 estimated  foreign  exchange  earnings
 of  Rs.  48.3  crores  and  Rs.  CTS  crores
 respectively.

 Industries  affected  by  credit  squecse
 imposed  by  RBI

 4436.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  है. “उ
 ANCE  be  pleased  to  state:

 (a)  whether  68.8  per  cent  of  indus-
 tries  have  been  affected  by  the  credit
 squeeze  imposed  by  the  Reserve  Bank
 of  India,  in  the  northern  region,  7९०
 cently;

 (b)  whether  the  credit  squeeze  has
 also  nt  expansion  plans  of  the  indus-
 tries  who  had  to  stop  their  expan-
 sions  midway;

 (c)  whether  there  had  been  mal-
 practices  in  the  use  of  credit  and  the
 honest  business  concerns  were  suffer-
 ing  hardship;

 (d)  whether  the  credit  limits  are
 decided  keeping  in  view  the  quanti-
 ties  of  materials  used,  or  on  the  basis
 of  the  monetary  ceiling,  irrespective
 of  the  rising  prices;  and

 (e)  if  so,  what  steps  Government
 Propose  to  take  to  save  the  industries,
 in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHREI-
 MATI  SUSHILA  ROHATGI):  (ay
 to  (e).  Government  have  seen  the
 analysis  of  a  recent  survey  on  credit
 planning  in  Northern  Region  can-
 ducted  by  Punjab,  Haryana  and  Delhi
 Chamber  of  Commerce  and  Industry,
 which  presumably  the  Hon’ble  Mem-
 ber  has  in  view.

 Within  the  broad  parameters  of  the
 policy  of  credit  restraint,  necessitat-
 ed  by  the  overall  national  economic
 situation,  arid  in  accordance  with  the
 priorities  for  development  of  belli
 credit,  commercial  banks  continue  te
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 extend  credit  support  for  genuine  re-
 quirements  of  production  and  trade,
 In  the  context  of  the  overall  cons-
 traint  of  resources,  the  Reserve  Bank
 has  advised  the  banks  that  the  ge-
 nuine  credit  needs  should  be  met  by
 securing  a  quicker  turnover  of  credit.
 Credit  is  only  one  of  the  elements
 determining  the  level  of  activity  in
 the  industrial  sector.  Other  factors
 such  as  availability  of  raw  materials,
 power,  transport,  condition  of  the
 market,  etc.  also  have  a  decisive  im-
 pact  on  levels  of  industrial  produc-
 tion  in  any  region.

 The  Reserve  Bank  has  already  set
 up  a  study  group  to  frame  guidelines
 for  follow-up  of  bank  credit.

 Branches  of  Nationalised  Banks  sanc-
 Gioned  for  the  year  1974-195.  in  Goa

 4437.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  the  num-
 ber  of  branches  of  the  nationalised
 banks  sanctioned  for  the  year  1974-
 75  in  Goa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Re-
 serve  Bank  of  India  have  reported
 that  public  sector  banks,  including
 the  l4  nationalised  banks,  opened  2
 offices  in  the  Union  Territory  of  Goa,
 Daman  and  Diu  during  the  period
 January  1,  974  to  September  30,
 1974.  These  banks  also  had  on  hand
 &  licences  pending  with  them  for
 a@pening  new  offices  in  thig  Union
 Territory,

 Amogny  invested  by  LIC  for  develop-
 ment  of  backwatd  areas  of  Goa

 4438.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  the  total
 amount  invested  fot  the  development
 of  backward  areas  of  Goa  by  the  LIC
 @uring  970-7i,  1971-72,  ‘1972-73  and
 Bi-  upto  November,  1974?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Total
 gross  investmenta  made  by  the  LIC
 in  Goa,  whole  of  which  has  been
 notified  as  industrially  backward,
 during  the  Financial  ‘Years  1970-71,
 97i-72,  1972-73  and  1973-74  and
 from  ist  April,  974  to  30th  Novem-
 ber,  974  are  as  under:—

 Amount  of  Investmen
 Year  (Rs.  in  Lakhs}

 1970-71  .  .  .  .  Nil

 97I-72  re  Coy  45
 1972-73  न  .  .  .  0.76

 1973-74,  .  न  हे  रा  Nil

 इन्दू 4  to  30-II-74  ,  .  .  Nil

 Demand  for  yarn  by  Weavers  of  Goa

 4439.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  weavers  of  Goa  have
 approached  the  Central  Government
 in  the  past  for  assistance  in  meeting
 their  demand  for  yarn;  and

 (b)  whether  any  such  request  has
 been  made  by  Government  of  Goa
 during  November,  19742

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  No,  Sir,

 Branches  of  Nationalised  Banks  sano
 tioned  for  the  year  1994-75,  in

 Rajasthan

 4440.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 {a)  the  number  of  branches  of  the
 nationalised  banks  sanctioned  for  the
 yeer  97475  in  Rajasthan;  ant
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 २७)  the  names  of  the  places  at
 which  these  branches  will  be  opened?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-

 TI  SUSHILA  ROHATGI):  (a)
 and  (b).  Reserve  Bank  of  India  have
 reported  that  Public  Sector  Banks,
 Yncluding  the  74  nationalised  banks,
 opened  3  offices  in  Rajasthan  during
 the  period  January  i,  974  to  July  31,
 1974,  The  names  of  the  centres,  at
 which  these  offices  were  opened,  are

 #  given  in  Statement  attached.
 As  at  the  end  of  July,  1974,  the

 Public  Sector  Banks  also  had  on
 hand  62  licences/allotments  pending
 with  them  for  opening  new  offices  in
 this  State.  The  names  of  the  centres
 to  which  these  licences/allotments
 relate  are  set  out  in  the  Statement
 laid  on  the  Table  of  the  House.  [Plac- *  ed  in  Library.  See  No,  LT-8752/74}.

 Statement
 List  of  centres  in  Rajasthan  where  public sector  banks  have  op:ned  offices  during
 January  t,  3974  to  July  32,  7974
 Name  of  District  Name  of  centre

 Aymer.  Ajmer
 fp  Ajmer—Dargah  Bazar

 Alwar,  .  Alwar
 Chittorgarh  Bassi

 Nimbahera
 Ganganegar  .  Sriganganagar
 Jaipur,  .  Jaspur-Hotel  Clark  Amer

 pees
 ‘CG’  Scheme

 Jhunjhunu  oo  Udaipurwati
 ,  Jodhpur  ,  =  ,._-  Jodhpur—Sastrinagar

 arn
 +  aT  ima

 Thalaw  Thaawae ar.  .  war
 ‘Siroht  .  Manader

 Lean  given  by  LIC  and  Nationalised
 Banks  to  Rajasthan  for  development

 Works

 4441.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  the  amount  of  loan  given  by
 LIC.  and  nationalised  banks  to
 Rajasthan  for  its  development  works
 during  1978-73.  and  1973-74;  and

 Ub)  how  does  it  compare  with
 simllar  assistance  given  to  other

 States  during  the  years  1972-73  and
 ‘1978-742

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-~
 MATI  USHILA  ROHATGI):  (a)
 and  (b).  Information  is  being  collect-*
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  available,

 Demand  for  yarn  by  Weavers  of
 Rajasthan

 4442.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  weavers  of  Rajasthan
 have  approached  the  Central  Govern-
 ment  for  assistance  in  meeting  their
 demand  for  yarn;

 {b)  whether  any  such  request  has
 been  made  by  the  Rajasthan  Govern-
 ment  during  November,  ‘1974;  and

 (c)  if  so,  action  taken  thereon?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.

 (b)  No,  Sir,
 (c)  Does  not  arise,

 Restoration  of  Air  Links  with  Pakistan
 4443.  SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  two  Indo-Pakistan
 Expert  Committees  have  been  consti-
 tuted  to  go  into  the  question  of  res-
 toring  overflights  and  air  link  bet-
 ween  these  two  countries;  and

 (b)  if  so,  the  salient  features
 thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  and  (b).  In  pur-
 suance  of  the  Simla  Agreement
 and  of  the  Joint  Communique  issued
 on  l4th  September,  1974,  India  and
 Pakistan  held  talks  on  Civil  Aviation
 matters  in  Rawalpindi  from  16th  te
 22ng  November,  1974,
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 Specifically,  discussions  were  held
 om  terms  for  bilateral  settlement  of
 the  97]  case  before  the  ICAO,  and
 on  principles  for  the  resumption  of
 overfiights  and  airlinks  between  the
 two  countries.

 The  discussions  were  useful  in
 bringing  about  better  appreciation  of
 each  other’s  view-points  and  it  was
 agreed  that  the  talks  will  be  resum-
 ed  at  another  meeting  to  be  held  in
 New  Delhi  at  a  mutually  convenient
 date.

 A  statement  showing  the  text  of
 the  Joint  Communique  issued  en  the
 22nd  November,  974  is  attached.

 Statement

 Pursuant  to  the  decisions  of  the
 Government  of  India  and  the  Gov-
 ernment  of  Pakistan  as  announced  in
 the  Joint  Communique  issued  on  Sep-
 tember  14,  ‘1974,  the  delegation  of  the
 two  countries  met  in  Rawalpindi
 from  November  8  to  22,  1974,  to  dis-
 cuss  the  97l  case  regarding  over-
 flights  and  the  question  of  resumption
 of  overflights  and  airlinks  between
 the  two  countries,

 2  The  delegation  of  India  was  led
 by  His  Excellency  Shri  Narottam
 Sahgal,  Secretary,  Ministry  of  Tour-
 ism  and  Civil  Aviation,  Government
 of  India.  It  included  officials  from
 the  Ministries  of  External  Affairs,
 and  Tourism  and  Civil  Aviation  and
 representatives  of  Air  India  and
 Indian  Airlines.

 3.  The  delegation  of  Pakistan  was
 Jed  by  Major  Genera]  (Retd.)  Fazal
 Muqeem  Khan,  Secretary,  Defence
 and  Aviation.  It  included  officials  of
 the  Ministry  of  Foreign  Affairs,  Civil
 Aviation  Division  ang  Department  of
 Civil  Aviation  and  representatives  of
 Pakistan  International  Airlines.

 4,  The  leaders  of  the  two  delega-
 tiong  recalled  with  satisfaction  the

 iortetes
 already  achieved  towards
 tation  of  the  provisions  of

 the  Simla  Agreement  for  normalisa-
 tion  of  relations.  expressed  the
 hope  that  the  =  2  on  Civil
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 Aviation  matters  would  meet  with
 the  same  success.

 हैं.  The  two  sides  held  detailed  dis-
 cusaiona  with  a  view  to  evolving
 terms  for  the  settlement  of  077  ICA@
 case.  Discussions  were  also  held  for
 finding  mutually  acceptable  principles
 for  the  re-establishment  of  airlinks
 between  the  two  countries  and  for
 the  resumption  of  overflighta.

 6.  The  talks  were  held  in  a  cordial
 atmosphere  and  the  two  sides  had  a
 frank  exchange  of  views.  The  two
 sides  agreed  that  the  discussions  had
 helped  them  achieve  a  better  appre-
 ciation  of  each  other’s  viewpoints,
 They  decided  to  continue  the  talks  at
 another  meeting  to  be  held  in  New
 Delhi  on  a  mutually  convenient  date.

 Rawalpindi,  November  22,  1974,

 Import  of  Cotton  from  Pakistan

 4444.  SHRI  0.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  import  cotton  from  Pakistan;
 and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGII):
 (a)  and  (०),  Depending  on  the  gap
 between  supply  and  demand  and  the
 anticipated  export  volume  of  textiles.
 some  imports  of  medium  staple  cottons
 required  for  export  production  may
 be  necessary.  While  Pakistan  can  sup-
 ply  medium  staple  cotton  required  by
 us,  the  question  of  importing  from
 Pakistan  and/or  other  sources  ig  stil%
 under  consideration.

 Flight  No.  88  of  Indian  Airlines  on
 1-11-74

 4445.  PROF.  MADHU  DANDA-
 VATE;  Wil  the  Minister  of  TOUR-
 ISM  AND  CIVIL,  AVIATION  be  pleas
 ed  to  state:

 (a)  whether  Indian  Airlines’  fight
 No,  t86  which  was  scheduled  to  were
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 at  2.30  P.M.  left  at  .30  A  M.  with-
 out  informing  the  passengers  concern-
 ed  on  the  Ist  November,  1974;

 (b)  whether  passengers  have  re-
 corded  any  complaints  against  this
 lapse  on  the  part  of  the  Indian  Aur-
 lines,  and

 (c)  what  action  has  been  taken  on
 these  complaints?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BA-
 HADUR)  (a)  According  to  the  pub-
 lisheg  Winter  Schedul.  eflective  fiom
 --i974  flight  IC-88  was  due  for
 departure  from  Delhi  at  12-30  hours
 and  reach  Bombay  at  14-25  hours  A
 decision  was  taken  by  Indian  Airlines
 to  revise  the  departure  time  of  this
 fight  as  l-30  hours  on  30/3lst  Oct,
 974  as  the  departure  time  of  another
 fight  operated  by  the  same  aircraft
 had  to  be  advanced  by  one  hour  Due
 to  lack  of  time  the  revised  departure
 was  announced  as  a  display  adver
 tisement  in  all  leading  papers  of  Delhi
 on  the  morning  of  Ist  November  3974
 The  flight  in  question  on  the  Ist  No
 vember  was  delayed  by  0  minutes  ‘o
 accommodate  five  passengers  who  re
 ported  at  the  Airport  counter  at  1-30.
 hours  After  the  aircraft  taxie’  out
 with  42  passengers  on  board  30  more
 passenger  turned  up  but  they  coul’
 not  be  accommodated  on  the  same
 fight  They  were  however  re-bookerl
 for  travel  by  flight  IC-405  on  the
 same  day

 (9)  and  (c)  Indian  Airhnes  have
 expressed  their  sincere  apologies  to
 the  Hon'ble  Member  from  whom  2
 complaint  was  received  for  the  incon-
 venience  caused  to  him

 Visa  for  export  of  various  items  to
 vs

 4447  SHRI  N  E  HORO  Will  the
 Minister  of  COMMERCE  be  pleased
 ta  state.

 (a)  whether  exporters  of  ali  items
 ef  mill-made  and  handloom  cotton  tex-

 744

 tiles,  made-up  articles  and  ready  made
 garments  including  other  Indian  items
 have  to  obtain  a  visa  for  export  to
 US,  and

 (b)  if  so,  the  particulars  regarding
 the  items  exempted  from  the  quanti-
 tative  restrictions,  luke  handloom  fab-
 rics  readymade  garments  and  other
 Indian  items?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Le)  Sir

 (b)  The  items  exempted  from  the
 quantitative  limits  applicable  to  ev-
 port  of  cotton  textiles  to  the  USA  from
 India  are

 (!)  All  00  per  cent  handloom  tex-
 tile  including  made-ups  and  garment<
 and

 (2)  India  Items’  ie,  items  that
 are  uniquely  and  historically  tradi-
 tional  Indian  products  cut  sewn  or
 otherwise  fabricated  by  hand  in  cot-
 tages  which  are  umts  of  the  Cottare
 Industry

 School  Bank  Scheme

 4448  SHRI  A  K  KISKU  Will  the
 Ministe:  ot  FINANCE  be  pleased  ०
 state

 (a)  whether  School  Bank  Scheme
 aiming  to  inculcate  thrift  in  children

 has  been  largely  unsuccessful,  and

 (b)  if  not,  the  gist  of  achievements,
 State-wise,  urban  area-wise  and  rural
 area-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINIS(RY  OF  FINANCE  (SHRI-
 MATI  SUSHIILA  ROHATGI)  (a)
 No  Sir

 (०)  The  School  Savings  Bank  @an-
 chayika)  Scheme  has  made  good  pre-
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 gress  as  will  be  seen  from  the  following:
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 State

 Andhra  Pradesh  .  न

 Assam  नि  .

 Bihar.  a)  मु  ०

 Del?  «  .  न  «  .

 Gujarat  .  «»  .  oo.

 Himachal  Pradesh  .  तु  न

 J&K

 Kerala  .

 Temii  Nadu.

 Madhya  Pradesh  न

 Meharashtra  .  न

 Karnataka  :

 Orissa  ‘  न

 Punjab  -  2  द  @

 Rajasthan  .  .  न  .

 Utter  Pradesh  ,  नि  नि  e

 West  Bengal  .  न  द  ।

 Haryana  e  नि  «  ढ

 TOTAL  «.

 Total
 No.  of
 Sencha

 ay
 Member-  Collec-

 kas  at  ship  ons
 end  of  (Rs.  १०00)
 March,}
 7974

 2  3  4

 390  28,995  94

 48  52227  20

 96  7,260  54

 ng  20,015  1,88

 34  83760  43

 756  20,067  93

 62  7  022  Ir

 34  4,272  8

 83  36,320  7,233

 326  54750  2357

 660  86,152  475,

 2,333  2053037  12,52

 1g4  10,909  03

 80,  72,246  36

 134,  29764  325

 146  (19,275  2५77

 409,  1,26,199,  475

 90  ‘11,852  24

 407.  1,08,525
 7

 9557

 5,640  9,62,05%  ‘4749

 Statistics  regarling
 urban  and  rural  areas  are

 through  Sanchayikas  according  to
 maintained.
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 Branches  of  Nationalised  Banks
 sanctioned  for  1974-15,  in  Orissa

 4449,  SHRI  P.  GANGADEB;
 SHRI  K.  PRADHANI:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  branches  of  the
 Nationalised  banks  sanctioned  for  the
 year  1974-75  in  Orissa;

 (b)  the  names  of  the  places  at  which
 these  branches  will  be  opened;

 (c)  the  number  of  branches  opened
 there  during  the  year  ‘1978-74;  and

 (a)  the  criteria  followed  for  opening
 of  such  branches  in  the  country  as  a
 whole?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 to  (९),  Reserve  Bank  vf  India  have
 reported  that  public  sector  banks,  tn-
 cluding  the  4  nationalised  banks
 opened  3]  offices  during  973  and  9
 offices  upto  the  end  of  July,  974  77
 Orissa  State.  The  names  of  the  places
 where  these  offices  were  opened  are
 set  out  in  Statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No,  LT-8753/74}.

 Reserve  Bank  also  reported  that  as
 on  ‘B1-7-1974,  Public  Sector  Banks  had
 82  licences/allotments  pending  with
 them  for  opening  mew  offices  in  Oris-
 sa.  A  list  of  the  centres  to
 which  the  licences/allotments  relate  35
 set  out  in  Statement  LI,  laid  on  the
 Table  of  the  House  [Placed  in  Library
 See,  No,  LT-8753/74]

 (d)  Ag  part  of  their  overall  branch
 expangion  policy  the  Reserve  Bank
 have  advised  the  banks  to  devote
 greeter  attention  to  the  needs  of  the
 under-banked  areas,  While  actually
 selecting  the  centres  for  branch  open-
 ing,  banks  take  into  account  several

 factors  like  potential  for  mobilising
 savings  and  for  lending  to  productive
 ventures  availability  of  infrastruc-
 ture  facilities,  their  lead  bank  resnon-
 sibility,  existing  bank  branch  net-
 work  etc.

 Amount  invested  by  L.LC.  for  deve-
 lopment  of  backward  areas  of

 Orissa

 4450.  SHRI  छ,  GANGADEB:

 SHRI  ANADI  CHARAN  DAS:

 Will  the  Mimister  of  FINANCE  te
 pleased  to  state:

 (a)  the  total.  amount  invested  for
 the  development  of  backward  areas  of
 Orissa  by  the  L.LC.  during  970-7I,
 ‘1971-72,  and  1973-74  upto  November,
 1974;

 (b)  the  amount  out  of  it  proposed
 to  be  invested  in  these  areas;  and

 (c)  name  of  the  project  on  which
 investment  hag  been  made  together
 with  the  amount  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHR:-
 MATI  SUSHILA  ROHATGI):  (a)
 to  (c).  The  bulk  of  investments  of
 Life  Insurance  Corporation  within  any
 state  are  in  the  form  of  State  Gav-
 ernment  securities  and  loans  ‘o  state
 level  institutions.  It  is  for  the  State
 Government  and  these  institutions  to
 decide  how  much  of  the  funds  made
 available  to  them  by  Life  Insurance
 Corporation  should  be  spent  in  back-
 ward  areas.

 Total  gross  investments  made  by
 the  LIC  in  Orissa  State  during  the
 financial  years  1970-71,  97i-72,  19T2H-13,
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 1973-76  and  from  I-4-I974  to  30-ll  1974  are  furnished  below:—

 (Rupees  in  Lakhs)

 1970-71  ९८७८.  72-73  73-74
 ae

 3O-T2~3974

 I  2  3  4  5

 State  Govt,  Securities  rr ee  254°96  37458  (337°42  37376  *80

 Electricity  85303  Bods.  ड़  24°69  68°33  19°00  24°94  69°83

 Electricity  Board  Loans  150-00,  ‘175'00  (250°  00  300°00  we

 Land  Mortgage  Bank  Debentures  मु  47  73  23  94  23  93  304°74

 State  Financial  Corp?.  Bonds  ‘  a  79  95  29°92

 Loan  to
 State  Govt.  for  Housing  Schemzs  IIc-00  I0-00  310-00  १70  co

 Municipal  Committees.  +  नि  I5°99  oe

 C>-operative  Sugar  Factories.  28-00  Ir-00

 Companies.  .  नि  .  oe  75°00  49°00

 Share  and  Debentures  of  Companies  437  s°I0  बन्दा  28  05

 691: 69  -740'9T  =  ‘1053° 41  OUT  82263

 N.B.  Figures  pertaining  to  the  period  from  ‘1-4-1974  to  (30-11-1974  are  provisionalffand
 subject  co  Audit.

 ‘LIC’s  direct  investments  in  back-  Demand  for  yatn  by  Orissa  weavers
 ward  districts  ccorsisting  of  loans  to

 Municipalities,  sugar  co-operative  so-
 Cieties  and  Co-operative  industrial

 445),  SHRI  P.  GANGADEB:

 SHRI  ANADI  CHARAN  DAS:

 estates,  in  addition  to  term  loans  and  Will  the  Minister  of  COMMERCE  be
 ubseriptions  to  the  debentures  and  pleased  to  state:

 shareg  of  private  sector  Companies  (a)  whether  weavers  of  Orisa  have located  in  such  districts.  Information  approached  the  Central  Government
 in  reapect  of  direct  investments  is  be-  for  assistance  in  meeting  their  demand
 ing  collected  and  will  be  laid  in  the  for  yarn;

 Table  of  the  House  as  soon  as  avail-  (b)  whether  any  such  request  has
 able.  been  made  by  the  Orissa  Government

 during  November,  1974;
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 (c)  if  go,  whether  yarn  has  been  sup-

 =
 in  accordance  with  their  requests;

 i
 (d)  if  not,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  No  Sir.

 (९)  and  (d).  Do  not  arise.

 Parchase  of  raw  jute  by  JCJ.  from
 Cooperative  Department  of  West

 Bengal

 4452.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  ag  reported  in  a  Ben-
 gali  daily  pubhsheq  from  Calcutta  in
 its  issue  dated  the  l7th  November,  974
 the  Cooperative  Department  of  West
 Bengal  purchased  raw  Jute  worth
 about  a  crore  of  rupee  from  the  grow-
 ers  for  selling  to  the  Jute  Corporation
 of  India  anc  the  Jute  mills;

 (b)  if  8०,  whether  the  mills  and  the
 JCI  are  refusing  to  take  delivery  of
 the  goods  from  the  Cooperative  De-
 partment;

 (९)  if  so,  the  facts  thereof;  and

 (d)  what  action,  if  any,  is  being
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b),  The  report  is  factually
 incorrect.  J  C.I.  has  been  issusng  des-
 pateh  instructiors  as  per  terms  3f
 agreement  between  JCI  and  Coopera-
 tive  Societies,

 (e)  and  (d).  Do  not  arise.

 Capital  raised  by  coal  companies

 4453.  SHRI  0.  P.  JADEJA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  replies  given  to  Un-
 starred  Question  No.  5735  on  the  2ist
 December,  3973  and  Unstarred  Ques-
 tion  No.  5405  on  the  22nd  December,

 750
 3972  regarding  fresh  investment  in  coal
 industry  and  state:

 (a)  total  fresh  capital  raised  by
 each  company  whose  shares  are  quoted
 in  a  recognised  stock  exchange  since
 (IBRD)  World  Bank  Loan  for  Coal  In-
 dustry;

 (b)  the  amount  of  medium  term|
 long  term  loans  sanctioned  to  these
 companies  by  Refinance  Corporation  of
 India,  Industrial  Development  Bank,
 Industrial  Finance  Corporation,  Indus-
 trial  Credit  and  Investment  Corpora-
 tion  and  the  Nationalised  Banks;

 (९)  the  outstanding  balances  to  be
 repaid  by  these  companies  as  on  17th
 October,  3972,  30th  April,  1972,  30th
 January,  4973  and  80th  April,  ‘1973;
 and

 (6)  net  Credit/Debit  balance  with
 Government  of  Indialitsjmanagement
 of  mines  taken  over  and  commissioner
 of  payments  on  above  dates?

 THE  MINISTER  OF  STATE  'N  THE
 MINISTRY  OF  FINANCE  (SIIRI
 PRANAB  KUMAR  MUKHERJEE)  (a)
 to  (d).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  T-ble
 of  the  House.

 Proposal  to  Drop  ComPulsory  Audit  for
 Partnership  and  Proprietorship  Firms

 in  the  Non-Corporate  Sector

 4454.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state.

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  drop  the  compul-
 sory  audit  for  partnership  and  sole-
 proprietorship  firms  in  the  non-corpo-
 rate  sector;  and

 (b)  if  so,  the  reasong  therefor?

 THE  MINISTER  OFSTATEIN  THE
 MINISTRY  OF  FINANCE
 PRANAB  KUMAR  MUKHERJEE):  (a)
 and  (b).  Clause  39  of  the  taxation  Laws
 (Amendment)  Bill,  i973  seeks  to  pro-
 vide  that  all  taxpayers,  other  than
 companies,  carrying  on  business  or
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 profession  whose  total  sales,  turnover
 or  gross  receipts  are  in  excess  of  sts.
 5  lakhs  or  whose  profits  exceed  Res.
 50,000  in  any  year  shall  get  their  ac-
 counts  audited  and  an  audit  report  in
 the  form  to  be  prescribed  under  the
 rules  should  accompany  their  return

 et  income.  The  said  Bill  is  at  present
 pending  before  the  Select  Committee
 of  Parliament.

 राष्ट्रीय क्त  बैंकों  हारा  सध्यप्रवेश  के
 किसानों  को  दिये  गये  ऋणों  की  बसूली

 4455.  थी  गंगा  चरण  पोलित:  कया
 चित  मंत्री  यह  बताने  की  कथा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीय क्त बैंकों  हवा  O71-
 72  में  मध्यप्रदेश  के  किसानों  को  दिए  गये

 ऋणों  की  अभी  तक  भी  वसूली  नहीं  हुई  है;
 और

 (ख)  यदि  हां,  तो  इस  समय  कुल
 कितनी  राशि  बकाया  है  और  इसकी  शीघ्र

 बसूली  के  लिये  सरकार  का  क्‍या  उपाय  करने
 का  विचार  है  ?

 विश  मंत्रालय  में  उपमंत्री  (भी सती  सुशीला

 रोहतगी)  :(क)  भोर  (ख)  दिसम्बर,  973
 के  तंत्र  तक  मध्य  प्रदेश  मे  राष्ट्रीयकृत  बैंकों  के

 कृषकों  को  दिये  गये  (प्रत्यक्ष  )  कृषि  प्रहरियों  की

 (अनन्तिम)  बकाया  राशि  946.  66  लाख
 रूपये  थी।

 मध्यप्रदेश  में  राष्ट्रीयकृत  बैंकों  द्वारा  दिये
 गये  (प्रत्यक्ष)  कृषि  प्रेमियों  की  जून,  i972
 और  जीत,  i973  के  अंतर  की  स्थिति  नीचे
 लिखे  अनुसार  थी

 (राशि  लाख  यों  में  )

 बसूली  की  मांग  से
 प्रतिशतता

 मांग  वसूली

 जून,  972  39.09  56.92  49.2

 जून,  973  380.37  50.77  39.6

 बैंक  अपने  अग्नियों  की  वसूली  के  लिये

 उसी  सुलभ  प्रकिया  का  पालन  करते  हैं  जो

 बैंक  कौर  हवा  के  बीच  वापसी  सहायता  की
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 सहमत  शर्तें  के  भ्रनुदर  होती  है।  बार  वार
 मांगने  पर  भी  विकास  वापिस  से  करने  वालों  के
 सावल  में  आवश्यक  होने  पर  कानूनी  कार्रवाई
 भी  की  जाती  है।  हाल  ही  में  मध्य  प्रदेश
 सरकार  ने,  वाणिज्यिक  बैंको  द्वारा  कृषि  के  लिये
 दिये  जाने  वाले  ऋण  से  संबध  रखने  बाली
 राज्य  संविधि पो  के  विषय  मे  गठित  “बीते-
 ह. द  दल  की  सिफारिश  के  प्रभु  तर,  एक
 एक  विधान  पाम  किया  है  जिन  में  और  बालों
 के  साथ  बैक  द्वारा  अपना  धन  वस ूते  करने  की
 व्यवस्था  के  बारेमें  उपबन्ध  भी  शामिल  है।  झा  गा
 है  कि  इस  से  वस  नी  की  प्रक्रिया  मे  तेजी  आयेगी।

 समय  प्रवेश  में वर्षडन  केस

 4456.  श्री  गंगा  चरण  लोकित  :  कया
 बचपन  कौर  सागर  बिसाननमत्नी  मह  बताने
 की  कृपा  करेगे  कि  मध्य  प्रदेश  के  उतर  पर्यटन
 केन्द्रों  क ेनाम  क्या  है  जिसका  वर्ष  i973-
 74  में  केन्द्रीय  सहायता  से  पर्यटक-स्थलों

 के  रुप  में  विकास  किया  गया  है?

 पर्यन्त  और  लगर  विमानन  संचालन
 में  राज्य  मंत्री  (श्री  सुरेख  पाल सिह  )  :
 केन्द्रीय  पर्यटन  विभाग  ने  1973-74  के
 दौरान  मध्यप्रदेश  से  निम्नलिखित  स्कीमें
 प्रारम्भ  की  थी  —

 केन  का  माम  तथा  स्वीकृत  तमाम
 स्कीम  का  प्रकार  धनराशि  स्थिति

 (लाब  रुपयो  में)

 भोपाल-युवा  2.  50  ढांचा  पूरा हो  गया

 होस्टल  है।णीघ्रही  चालू
 हो  जाने  की
 भागा  है  t

 खजुराहोब+जल  7.46  कार्य  प्रगति  पर
 सप्लाई  स्कीम  है  1

 साची-जल  समाई  .92  पूरी  होने  बाली

 स्कीम  है  t

 कान्हाक्सिली-जल  2.00  पूरी  हो  गयी  है
 सप्ताई  स्कीम

 (उपदान  के  कसमें)
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 जुब करता  करोग  सम्बन्धी
 सोम्नायन  समिति  की  सिफारिशों

 4457.  शी  गंगा  चरण  वंचित  :
 क्या  बालिका  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्‍या  कुछ  राज्यों  ने  हयकरथधा
 उद्योग  सम्बन्धी  सोमनाथन  समिति  की
 सिफारिशें  स्वीकार  कर  लेने  के  पश्चात  इस
 विषय  पर  अपेक्षित  कानून  बनाने  हेतु  केन्द्रीय
 सरकार  से  अनुमति  मानी  है;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य
 क्‍या  हैं?

 वाणिज्य  मंत्रालय  में  उप  मंत्री  (श्री
 विश्वनाथ  प्रताप  सिह  ):  (क)  कौर  (ख).
 हाथ कर था  उद्योग  सम्बन्धी  किसी  सोमनाथन
 समिति  के  बारे  मे  न  तो  सरकार  को  कोई
 जानकारी  है  और  न  किसी  राज्य  सरकार
 ने  ऐसी  समिति  की  सिफारिशों  को  स्वीकार
 करने  के  पश्चात  कोई  कानून  बनाते  के  लिए
 केन्द्र  से  प्रसूति  ही  मानी  है।

 Loang  advanced  by  nationalised  banks
 to  agticulturists  of  Koraput  district,

 Orista

 4458.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  how  many  agriculturistg  of
 Koraput  district  in  Orissa  have  been
 advanced  loang  by  the  nationalised
 banks;  and

 (b)  whether  they  propose  to  increase
 the  number  in  the  near  future  and  if
 a0,  by  how  much?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  ‘SUSHILA  ROHATGD:  (a)
 Towards  direct  agricultural  advances,

 the  public  sector  banks  financed  500
 accounts  with  an  outstanding  of  Rs.  i6
 lakhs  as  at  the  end  of  December,  973
 in  Koraput  district  of  Orissa  State.

 (b)  While  no  pre-determined  targets
 could  be  indicated,  public  sector  banks
 are  expanding  their  coverage  of  the
 agricultural  sector.  Higher  priority
 has  been  given  to  the  financing  of
 agricultural  production  under  the  Re-
 serve  Bank’s  credit  policy.

 Representation  of  Notice  Servers  by
 Delhi  Aayakar  Sanyukt  Karamchari

 Sangh

 4459.  SHRI  RAMAVATAR  SHAS-
 TRI.  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 fa)  whether  the  Rajasthan  Aaya-
 kar  Karamchari  Sangh,  Jaipur,  In-~-
 come-tax  Class  IV  employees  and  No-
 tice  Servers,  Employees  Unions  in
 Punjab,  Himachal  Pradesh,  Jammu  and
 Kashmir  and  Chandigarh  and  Uttar
 Pradesh  Aayakar  Vibhag  Sanyukt
 Karamcharji  Sangh,  Lucknow  are  the
 composite  unions  of  Class  IV  enplove-
 es  and  Notice-Servers  employees  of
 the  Income-tax  Department;

 (9)  whether  the  Delhi  Aayacar
 Sanyuki  Karamchari  Sangh  i3  being
 denied  the  representation  of  Not:ce
 Servers  of  the  Income-tax  Department,
 Delhi;  and

 (९)  if  so.  the  reasons  of  dual  policy
 of  Government?

 THE  MINISTER  OF  STATEIN  HE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE);  (a)
 to  (c).  It  is  true  that  the  Rajasthan
 Aayakar  Karamchari  Sangh,  Jaipur,
 the  Income-tax  Class  [IV  employees
 and  Notice  Servers  Union,  Punjab,
 J.  and  K,  Harayana,  Himachal  Pra-
 desh  and  Chandigarh,  and  the  U.P.
 Aayakar  Vibhag  Sanyukt  Karamchari
 Sangh,  Lucknow,  are  composite  uniéns
 of  Calss  IV  employees  and  Notice  Ser-
 vers  in  the  respective  charges  of
 Commissioners  of  Income-tax,  These
 are  recognized  aseociations  and  their
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 respective  constitutions  provide  for
 membership  of  both  categories  of
 ‘staff.

 The  Delhi  Aayakar  Sanyukt  Karam-
 char:  Sangh  is  not  a  recognized  body.
 The  question  of  denying  it  the  repre-
 sentation  of  Notice  Servers  has  not,
 therefore,  arisen.

 विदेशों  सें  गये  शिष्टमंडल

 4460.  शी  भारत  सिह  चौहान:  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  चालू  वित्तीय  वर्ष  में  विदेशों
 को  जाने  वाले  विभिन्न  शिष्ट मइ लो  पर  कुल
 कितना  व्यय  ओप्रा  ,

 (ख)  उनमे  राजनीतिक,  सास्कृतिक
 ण्  औद्योगिक  शिष्टमंडलों  की  साया  क्‍या
 थी,  और

 (ग)  1972-73  और  1973-74
 मे  उक्त  शिष्टमंडलों  पर  अलग-प्रलय
 कितना  घन  व्यय  हुमा

 विश  मंत्रालय  में  राज्य  मंत्री  (शी
 झगड़  कुमार  मुखर्जी:  (किसे  (ग)
 सूचना  एकत्रित  की  जा  रही  है  शोर  यथा  मन
 शीघ्र  समा  पटल  पर  रख  दी  जायगी।

 Serving  of  Meals  to  Passengers  of
 Indian  Airlines

 461!  SHRI  SHYAM  SUNDER  MO-
 HAPATRA:  Will  the  Minster  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state  whether  any  proposal
 for  reverting  to  system  of  serving
 reals  to  passengers  of  Indian  Air-
 lines  Is  under  the  consideration  of
 Government?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BA-
 HADUR):  Serving  of  tull  meals  on
 Indian  Alfriines  Services  resulted  in
 considerablé  waste  atid  frequent  ¢com-
 plaints  trom  passengers  about  the  qué-
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 lity  and  variety  of  meals  served  due
 perhaps  to  the  divrse  and  different
 food  habits  of  passengers.  On  most
 of  the  domestic  flights  the  world  over,
 full  meals  are  not  served.  Indian  Ajir-
 lines  accordingly  discontinued  the  ser-
 ving  of  full  meals  on  board  the  air-
 craft  with  the  commencement  of  ske-
 leton  services  during  the  lock-out  pe-
 riod.  From  l5th  April  74,  the  Corpo-
 ration  is  serving  snacks  to  passengers
 on  flights  of  4  hours  duration  or  more
 falling  during  meal  time.

 Indian  Airlines  have  been  asked  to
 take  due  notice  of  the  opinions  and
 feelings  expressed  by  the  passengers
 in  this  behalf  and  to  the  necessary
 measures  tc  provide  the  maximum
 possible  degree  of  satisfaction  to  the
 passengers  consistently  with  their
 objective  of  minimising  their  losses.

 Investment  of  Capital  by  Indians
 living  abroad

 4462.  SHRI  SHYAM  SUNDER  MO-
 HAPATRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  an  attempt  has  been
 made  by  Government  to  attract  Indian
 businessmen  abroad  to  invest  money
 in  India;  and  ५

 (b)  whether  some  businessmen  whe
 have  now  felt  disgusted  have  decided
 to  return  back  on  account  of  red  tap-
 ism  and  other  difficulties?

 THE  MINISTER  OF  FINANCE
 (SHR]  0.  SUBRAMANIAM):  (a)  Yes,
 Sir.

 (b)  No  such  instance  has  come  to
 our  notice.

 Qualifications  and  Experience  fpres-
 cribed  for  Trainee  Claims  Inspectors
 in  New  India  Assurance  Company

 Limited

 4463,  SHRI  8,  N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  qualifications  ang  experience
 prescribed  for  972  and  494  trainee
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 Clattns  Asseisors  in’  New  fiidia  Assu-
 ral  oe  Co,  Lid.;

 (b)  ‘the  vothplete  list  of  972  and
 3974  recruited  Claims  Assessors  with
 their  technical  qualifications  and  past

 experience;

 (९)  whether  the  technical  qualifi-
 cations  and  past  experience  of  974
 recruited  Claims  Assessors  is  in  any
 way  better  than  those  of  972  recruit-
 ed  Claims  Assessors;  and

 (d)  if  so,  the  nature  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):(a)  The  quali-
 fications  and  experience  prescribeq  for
 claims  inspectors  recruited  during
 I972  and  974  were  as  under:—

 lL  972  Trainee  Claims  Inspector.—
 Diploma  in  Automobile  or  Mechanical
 Engineering.  Those  with  practical  ex-
 perience  of  two  years  or  more  in  a
 reputed  garage  or  with  an  automobile
 manufacturer,  and  experience  of  acci-
 dent  repairs  were  to  be  given  prefer-
 ence.

 2.  974  Trainee  Claims  Inspector,—
 Diploma  in  Automohile  or  Mechanical
 Engineering  from  an  Institute  recog-
 nised  by  the  State  or  Central  Gov-
 erntnent.  Preference  was  to  be  given
 to  candidates  with  experience  in  re-
 puted  इह डिडिटेड  or  with  an  Automobile
 Manufacturer.

 (b)  to  (4).  A  statement  indicating
 nathes,  qualifications  and  experierice
 of  the.  persons  selected  in  i972  and
 974  48  laid  on  the  Tait  of  the  House.

 {Placed  in  Library.  See  No,  LT-8754/
 74),

 Rate  of  Profitability  of  L.LC
 Investments

 4464.  SHRI  VIRBHADRA  SINGH:
 Will  the  Minister  of  FINANCE  ४७९
 pleased  to  state:

 (a)  whether  any  study  has  been
 made  to  fing  out  the  rate  of  profita-
 bility  of  the  Life  Insurance  Corpora-
 tion  investments  since  the  nationali-
 sation  of  insurance  companies;

 (b)  if  so,  what  has  been  the  rate  of
 profitability  for  the  first  ten  items  and
 profit  bearing  higher  rate  for  the  last
 ‘hree  years;  and

 (c)  whether  the  profit  has  been  in-
 creasing  over  the  years  and  if  not,
 the  reasons  for  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 to  (९).  A  statement  is  enclosed:—

 STATEMENT

 The  funds  of  the  Life  Insurance  Cor-
 poration  have  been  irivested  in  various
 kinds  of  securities,  shares,  Debentures,
 property  and  loans.  On  the  basis  of  a
 formula  the  income  obtained  from  all
 these  investments  i.e.,  (a)  interest  re-
 ceived  on  securities,  debentures,  loan
 and  bank  deposits  (b)  dividends  re-

 ceived  on  shares  of  various  types  and
 (c)  rent  received  on  house  property
 and  land  is  converted  into  the  rate  of
 returh  for  ¢ach  year  obtainéd  on  the
 total  funds  of  the  Corporation,  ‘the
 rate  of  return  obtained  is  given  be
 low  for  cath  year  sitch  the  Nutienal  _
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 ization  of  Life  Insurance  Companies,

 Gross  Net  rate
 rate  of  of  in-

 Year  ended  interest  terest
 Tealised  realized
 on  Mean  on  Mean
 Life  Life
 Fund  Fund

 (31-12-57  «२  N.A.  3  74
 37-72-58  «  .  4  52  3  52
 3i-I2-59  न  नि  4  54  4  03

 31-12-60.  .  «  4  58  3  53

 31-12-61  «  नि  4  80  468
 3I-72-63  gy  476  408
 3I-3-64  .  .  5  77  4०7
 37-3-65  .  हे  5  27  490
 37-3-66  ,  .  5  57  4  76
 31-3-67  2  wl,  5  76  5  29
 31-3-68  ,  .  *  5  88  5  38

 37-3-69  द  .  .  5  94  531.
 (3I-3+70  .  .  .  6  06  5°57
 37377  .  .  6  25  5°73
 31-3न72 ,  0  wl  6  39  5°65
 3%-3°73  .  .  6  56  3°97
 (313-74  .  नि  6  79  6  34

 Alleged  Economic  Offences  by  Dal  of
 Dawoodi  Bohras

 4465  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  FINANCE  be
 pleased  to  state.

 (a)  whether  it  has  been  represent-
 ed  to  Government  that  Dr.  M.  Burha-
 nuddin,  the  present  Dai  (52nd  in  suc-
 ceasion)  of  Dawoodi  Bohras  and  his
 family  are  involved  in  a  number  of
 ecgnomic  offences,  including  foreign
 exchange  racket,  tax  evasion  and
 mntiggling; i

 (9)  whether  the  said  spiritual  and
 temporal  head  of  the  Dawoodi  Bohra
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 Community,  was  served  with  an  ex-
 pulsion  order  from  Tanzania  within
 24  hours  of  arrival  in  that  country  on
 charges  of  violation  of  foreign  कौन
 change  regulations;

 (c)  if  so,  what  are  the  specific
 charges  against  Dr.  Burhanuddin  and
 each  of  his  family  members;

 (@d)  whether  Government  ordered
 any  investigations  into  the  charges;
 and

 (e)  if  8०,  the  findings  thereof  and
 action  taken  thereon?

 THE  MINISTER  OFSTATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE).
 (a)  Information  was  received  regard-
 ing  involvement  of  Dr  M.  Burhanuds
 din  in  evasion  of  foreign  exchange
 laws  evasion  of  income-tax  and  vio-
 lation  of  customs  law

 (b)  Dr  Syedna  Mohamed  Burh  mnud-
 din  Saheb  arnved  at  Dar-es-Salam,
 lanzania,  in  the  evening  of  August  12,
 968  On  August  34  1968,  the  Prin-
 cipal  Emigration  Officer  of  the  Gov-
 ernment  of  Tanzania  served  a  notice
 on  D:  Syedna  under  the  Emugratioz
 Regulations  964  asking  him  to  quif
 Tanzania  within  24  hours  No  :zeason
 was  specified  in  the  Quit  Notice  How-
 ever,  a  statement  issued  by  the  Gov-
 ernment  of  Tanzania  stated  that  they
 had  incontrovertible  evidence  thal
 circumvention  or  disregard  of  ex-
 change  contro]  laws  of  that  country
 had  been  involved  in  the  visit  by  Dr.
 Saheb.

 (c)  to  (@)  The  matter  was  investi-
 gated  to  find  out  whether  any  violation
 of  Foreign  Exchange  Laws  of  India
 bad  taken  place  but  the  investigations
 did  not  bring  to  light  any  such  con-
 travention.  The  main  allegation  in  re-
 gard  to  evasion  of  income  tax  is  sap-
 pression  of  income  in  and  de  In
 dia  by  the  Bohra  Head  Priest  and  his

 est  in  smuggling,
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 Submission  of  q  Memorandum  by
 Cotton  Growers  of  North  India

 4466.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 PROF.  MADHU
 VATE:

 DANDA-

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  cotton  growers  of
 North  India  have  submitted  a  memo-
 randum  to  the  Minister  urging  upon
 him  the  immediate  intervention  of  the
 Cotton  Corporation  of  India  for  pur-
 chase  of  cotton  at  remunerative  price;

 (b)  if  so,  the  different  demands
 made  by  the  growers  in  the  rnemo-
 randum;  and

 (c)  whether  these  have  since  been
 considered  and  if  so,  Government’s  re-
 action  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)

 Yes,  Sir.

 (b)  The  growers  have  urged  that
 Cotton  Corporation  of  India  should  im-

 mediately  undertake  purchase  of

 kapas  to  prevent  a  decline  in  cotton

 prices.

 have  noted  that

 while  cotton  prices  have  declined  in
 (c)  Government

 recent  weeks  compared  to  the  peak
 levels  reached  in  August-September,
 1974,  they  are  still  ruling  higher  than
 in  the  corresponding  period  last  year
 The  question  of  C.C.I.’s  entry  into  the
 cotton  market  depends  on  several  fac-
 tors  including  the  availability  of  bank
 credit  consistent  with  the  need  to
 contain  inflationary  pressures  in  the

 economy,
 2967  LS—6

 Cases  of  Economic  Offences  against
 Smugglers  Released  by  Courts

 4467.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  a  number  of  smugglers
 held  under  MISA  were  released  under
 Court  orders;

 (b)  if  so,  whether  Government  have
 lodged  any  case  against  them  for  com-
 mission  of  economic  offences  under
 Income-tax  or  Sales-tax  laws  of  the
 country;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTEROFSTATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir.

 (b)  No  prosecution  has  so  far  keen
 launched  after  they  were  released,  un-
 der  the  Income  Tax  Laws.  In-
 formation  regarding  Sales  Tax  pro-
 secutions,  if  any,  is  being  collected.

 (ce)  the  reasons  for  not  launching
 prosecutions  are  being  ascertained.

 Deployment  of  Staff  in  Air  India  and
 Indian  Airlines

 4468.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  what  is  the  per  aircraft  deploy-
 ment  of  staff  in  Air  India  and  Indian
 Airlines;

 (b)  whether  in  both  the  Corpora-
 tions  the  number  of  employees  is  the
 highest  in  the  World;

 (c)  whether  any  exerci8e  hag  been
 made  to  find  out  the  minimum  neces-
 sary  for  each  aircraft  in  the  respec-
 tive  airlines  and  if  80,  the  outcome
 thereof;

 (d)  what  percentage  of  the  em-
 ployees’  maintenance  cost  is  reflected
 in  the  fare  of  the  two  airlines;  and
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 (we)  what  itéps  are  being  then  to
 cht  down  thid  petcentage  to  the  mini-
 mum  necessary?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR).  (a)  Deployment  of  staff
 per  aircraft  calculated  on  the  basis  of
 number  of  employees  and  fleet
 strength  is:

 Air-India—830.

 Indian  Airhnes—336.

 (9)  No  realistic  comparison  is  fea-
 sible.

 (९)  No  specific  studies  have  been
 carried  out  in  this  direction

 (d)  and  (e)  The  employees  main-
 tenarice  cost  is  not  sepirately  reflected
 in  the  air  fares  of  both  Air-India  and
 Indian  Airlines  and  (५  such  no  per-
 eenta.e  can  be  indie  ited  The  fares  of
 Air-India  being  a  memier  of  Inter-
 national  Air  Transport  Association  are
 fixed  by  route  and  area  by  TAJT.A,
 members  at  Traffic  Conferences  held
 from  time  to  time

 Scheme  to  Encourage  Sand  Skiing

 4469,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  possibility  of  encouraging
 ‘Sand  Skiing’  in  the  country  which
 has  become  very  popular  with  foreign
 tourists  in  the  Sahara;

 (b)  whether  enough  talent  ang  sites
 are  already  available  in  India  to
 sponsor  guch  a  scheme;  and

 {c)  if  so,  the  nature  of  steps  Gov-
 ernment  propose  to  take  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CfVIL,  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  (2)  and  (b).  A
 ski  resort  is  being  developed  at  Gul-
 marg  for  attracting  international
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 tourtels.  ar  this  है). औ  some  fact
 lities  including  trained  ski  instructors
 have  been  provided  at  Gulmarg.  For
 the  present  there  ig  no  proposal  to
 develop  ‘Sang  skiing’  in  the  country
 as  a  promotional  measure  to  attract
 international  tourists.

 (९)  Does  not  arise.

 Submission  of  a  Memorandum  by
 Tobacce  Growers  of  Sonth  India

 4470  SHRI  VIRBHADRA  SINGH.
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state,

 (a)  whether  Tobacco  growers  of
 South  India  have  submitted  a  memo-
 randum  to  Government  of  India  for
 assistance  to  meet  the  crisis  in  the
 industry;  and

 {b)  if  so,  the  reaction  of  Govern.
 ment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SIRI
 VISHWANATH  PRATAP  SINGH):
 No,  Sir,  No  Memorandum  ha;  been
 submitted  by  Tobacco  Cirowers

 (b)  Does  not  arise

 Indianisation  of  Foreign  Companies

 4471,  SHRI  NAWAL  KISHORE
 SINHA  Wl]  the  Minister  of  FIN-
 ANCE  be  pleased  to  state

 (a)  whether  branches  and  subsidi-
 aries  of  foreign  companies  operating
 in  India  are  trying  to  confine  the
 issue  of  Indianisation  of  equity  parti-
 cipation  by  stating  that  their  activit-
 fes  are  700  per  cent  beneficial  to  Indian
 Government  and  the  public;  and

 (b)  if  g0,  the  particulars  thereof
 and  the  action  Government  propose  to
 take  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  0.  SUBRAMANIAM):  (a)
 and  (b)  Under  Section  29(2)  (a)  of
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 the  Foreign  Exchange  Regulation  Act,
 1978,  Indian  branches  of  foreign  in-
 eorporated  companies  and  Inaian
 companies  having  more  than  40  per
 cent  non-resident  interest  have  to
 seek  the  Reserve  Bank  of  India’s  ap-
 proval  for  continuing  their  existing
 activities  in  India  The  last  date  for
 submission  of  these  applications  was
 3ist  August  974  Appheations  re-
 ceived  from  such  companies  are  under
 serutiny,  These  applications  will  be
 reviewed  in  accordance  with  the  guide-
 lines  issued  for  the  administration
 of  Section  29  of  the  Fureign  Exchange
 Regulation  Act,  973  copy  of  which
 was  laid  on  Table  of  the  Lok  Sabha
 en  the  20th  December,  4973

 These  guidelines  envisage  that  all
 branches  of  foreggn  companies  and
 Indian  compaies  having  more  than
 74  per  cent  non-resident  interect  have
 to  associate  Indian  capita:  porticipa-
 tion  ranging  between  26  per  cent  to
 60  per  cent  depending  upon  the  nature
 of  activities  of  the  companies  com-
 cerned

 The  information  regarding  the
 mames  of  the  branches  and  subsidia-
 mes  of  foreign  companies  who  have
 askeg  for  special  treatment  on  the
 plea  that  their  actimties  are  00  per
 cent  beneficial  to  the  Indian  Gov-
 ernment  and  the  public  38  mot  readily
 available  at  present

 कुमार  |, क  द्वारा  मोटे
 कपड़े  का  उत्पादन

 4472.  श्री  भारत  सिह  चौहान :  कया
 वाणिज्य  पत्नी  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  गत  लीन  वर्षों  के  दौरान  प्रति  वर्ष
 मोदे  कपडे  का  कुल  कितना  उत्पादन
 हुमा;

 चि)  मोटे  कपड़े  के  कुल  उत्पादन
 का  कितने  प्रतिशत  कुटीर  उद्योग  द्वारा
 सैयार  किया  थमा,  शौर

 (ग)  मोटे  कपड़े  का  उत्पादन  बढाने  के

 लिए  कुटीर  उद्योगों  को  इस  वर्ष  क्याक्या

 सुविधाएं  दी  गई *

 बाणी  मंत्रालय  से  उपमंत्री  भी
 विश्वनाथ  प्रताप सिह  )  :  (क)  भोर

 (ख)  गत  तीन  वर्षों  के  दौरान  मिल-कोष
 में  मोटे  कपड़े  का  उत्पादन  निम्नलिखित

 वर्ष  उत्पादन  लाख
 मंदिरों  में

 tu7l  503

 I972  590

 973  .  98७5

 'चिक्न्ड्ीकत  क्षेत्र  में  मारे  कपड़े  व

 उत्पादन  मम्कन्धी  आंकड़े  उपलब्ध  नहीं

 हैँ  1

 (ग)  हथकरघा  क्षेत्र  क  उत्पादन  और

 उत्पादकता  को  बढाने  के  लिए  शिवराम

 समिति  की  सिफारिश  विचारधीन  हैं।

 Allegeg  meeting  of  a  Chief  Minister
 with  Coolie  Mastan

 4473  SHRI  MADHU  LIMAYE,  Will
 the  Munster  of  FINANCE  be  pleased
 to  state

 (a)  whether  the  PM's
 has  been  drawn  to  the  statements  of
 the  Kasomr  MP.  Shn  Shasum
 Aluned  Shamim,  published  in  Maha-
 rashtra  Times  of  i5th  October,  2974
 in  which  he  hag  mentioned  the  fact
 of  a  Minuster’s  mtting  with  Coolie
 ‘Mastan  mn  a  rally  in  Bombay  and  &
 Chief  Minister’s  meeting  Mastan  in
 the  night;  :

 (b)  if  30,  whether
 Pe  Pact vestiga  agencies

 ment  red  wought  the  M's  essi#t.
 ance  in  establishing  the  identity  of
 this  Minister  and  Chie?  Minister;  and
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 (0)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Government’s  attention  has  been

 arawn  to  the  item  in  the  Maharash-
 tra  Times  of  15-10-1974  referred  to

 (b)  and  (c)  The  matter  is  being
 looked  into,

 Export  of  Cast  Iron  to  USA

 4474.  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  some  firms  in  the  coun.
 try  have  secured  order  for  export  of
 cast  iron  to  U.S.A;

 (b)  if  ao,  the  main  features  of  the
 order  secured;

 (c)  the  extent  to  which  Govern-
 ment  are  considering  to  help  the  firm
 to  promote  export  of  such  iron  casting
 to  various  other  countries;  and

 (d)  the  foreign  exchange  and  other
 profits  to  be  earned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (d).  According  to  available
 information  export  orders  valued  at
 Rs  1.00  crore  for  sanitary  castings
 and  Rs  .70  crores  for  other  castings
 are  outstanding  for  export  to  USA
 during  1974-75,  There  may  be  few
 more  orders  for  castings  from  USA.

 The  main  feature  this  year  is  that
 some  Indian  firms  have  booked
 orderg  for  general  castings  and  in-
 dustrial  castings  unlike  previous  years
 when  mainly  sanitary  casting  were
 exported

 Meagures  to  promote  exports  of
 engineering  goods  including  iron
 castings  ere:—

 Supply  of  imperted  and  indigenous
 Taw  whaterisls,  grawbeck  of  custonia

 excise  duties,  sending  out  trade  dele-
 gations  ang  study  teams,  conduct  of
 market  surveys  abroad,  publicity  end
 propaganda,  participation  in  interna-
 tional  exhibitions  and  trade  fairs  etc.

 Revision  in  Minimum  Support  Price
 of  Natural  Rubber

 4475.  SHRI  M.  KATHAMUTHU:
 SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  Indisan  Rubber
 Growers’  Association  has  demanded
 revision  of  minimum  support  price  of
 natural  rubber  fixed  by  Government;
 and

 (b)  ४  so,  the  broad  features  thereof
 and  Government's  decision  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b)  Government  have  re-
 ceived  copies  of  resolutiong  passed
 by  some  Growers’  Associations  {in
 Kerala  requesting  for  revision  of  the
 minimum  prices  of  natural  rubber.
 Though  the  ruling  market  prices  of
 natural  rubber  are  much  above  the
 level  of  the  minimum  notified  prices,
 Government  will  continue  to  watch
 the  situation

 Worlg  Bank  Loan  for  Development  of
 Calcutta

 4476,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  World  Bank  currently
 negotiated  with  Metropolitan  Deve~
 lopment  Authority  in  Calcutta  for
 advancing  loan  by  it  for  further
 development  of  Calcutta;

 (b)  if  90,  the  views  expressed  by
 the  World  Bank  regarding  the  nenees-
 sity  of  developing  the  हम  हम  of



 nto  Written  dndwers  AGRAHAZANA:32,  2008  (ABA)  Written  Answers  —  770

 (८)  the  ovteome  of  kuch  negotiation  “स्कोर  के  उत्पादों  के  विपणन  के  सम्बन्ध  में

 (6)  the  reaction  of  Government
 ‘thereto?

 गिलाद  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)
 to  (a).  An  Agreement  has  already
 been  signed  with  the  International
 Development  Association  for  a  credit

 of  $35  mullion  for  the  Calcutta
 Urban  Development  Project,  being
 implemented  by  Calcutta  Metropolitan
 Development  Authority.  The  World
 Bank  has  shown  positive  interest  in
 the  Urban  Development  projects
 being  implemented  by  the  CMDA.
 The  possibilty  of  getting  further
 World  Bank-group  assistance  for
 these  projects  is  under  discussion
 with  the  World  Bank.

 नागे  को  कमी  का  ब्र हान पुर  में  विद्युत  चालित
 कर्घा  उद्योग  पर  प्रभाव

 4477.  श्री  गंगा चरण  दीक्षित  :  क्‍या
 चाहिये  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  बया  राय  की  कमी  का  बुरहानपुर
 नगर  (मध्य  प्रदेश)  में  विद्या  चालित
 क्षा  उद्योग  पर  बहुत  बुरा  प्रभाव  पढ़ा

 है;

 (ख)  वर हान पुर  मगर  में  पचास  प्रतिशत
 से  प्रतीक  विलुप्त  चालित  कर्षे  बन्द  पड़े  हैं
 जिसमे  कई  हजार  लोगो  की  झा धिक  स्थिति

 बहुत  ही  खराब  हो  गई  है  तथा  उन्हें  जीवन
 यापन  करना  कठिन  हो  गया  है,  भौर

 (ग)  यदि  डा,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  को  गई  है  ?

 जातीय  मंत्रालय  में  उप  मंत्री  भी
 'विश्वनाथ  कलाप  सिह)  :(क)  जी  नहीं।

 (सं)  सरकार  के  पास  एसी  कोई  जान-
 कारी  नहों  है,  परन्तु  शक्ति  चालित  करणा

 उनके  सामने  जाने  वाली  कठिनाइयों  के
 सम्बन्ध  में  कुछ  सूचना  प्राप्त  हुई  हैं  ।

 (ग)  स्थिति  पर  निगरानी  रखी  जा

 रही  है।

 Stay  on  Indian  Economy  by  World
 Bank’s  Development  Research  Centre

 4478.  I  D.  P.  JADEJA:
 SHRI  R.  S.  PANDEY:
 SHRI  PRABODH  CHANDRA:
 SHRI  YAMUNA  PRASAD

 MANDAL:
 SHRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minster  of  FINANCE  be
 pleased  to  state.

 (a)  whether  a  study  conducted  by
 the  World  Bank  Development  Research
 Centre  and  the  Institute  of  Develop-
 ment  studies  at  Sussex  University
 has  reached  the  conclusion  that  India's
 plan  for  redistribution  of  wealth  with
 growth  are  impressive  on  paper  but
 cannot  be  implemented;  and

 (b)  if  so,  what  2s  the  reaction  of
 Government  to  this  study?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  (a)
 and  (b)  The  views  expressed  in  the
 study  are  those  of  the  individual
 authors  and  not  those  of  the  World
 Bank  or  the  Institute  of  Development
 Studies  as  such.  The  Government  of
 India  is  committed  to  a  pohcy  of
 growth  with  social  justice  and  all  its
 developmental  efforts  are  intended  to
 foster  this  objective.

 Scheme  for  a  Continueg  Obligation
 for  Production  of  Textiles

 4479,  SHRI  G.  vy  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  scheme  for  a  con-
 tinued  obligation  for  productiqn  of
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 textiles  both  controlled  varieties
 and  for  exports,  has  been  Analiused  by
 Government;  and

 (b)  if  so,  the  broad  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  With  effect  from  ist  October,
 1974,  an  obhgation  to  produce  30
 per  cent  of  its  production  as  controll-
 ed  cloth  hag  been  placed  on  each  mill.
 Set  off  of  controlled  cloth  obligation
 ig  allowed  at  the  rate  of  one  metre
 of  controlled  cloth  for  export  worth
 Rs.  5  fo.b.  in  respect  of  piece  goods,
 and  Rs.  7,50  f.0.b.  in  respect  of  gar-
 ments.

 Biack  Money  weed  in  Fihn  Industry

 4400,  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  former  Chairman
 of  the  Indian  Motion  Picture  छह
 Corporation  has  submitted  a  list  of  40
 persons  alleged  to  be  dealing  in  black
 money  in  the  film  industry;

 (b)  whether  he  has  demanded  a
 thorough  probe  into  the  working  of
 film  processing  laboratories  and  into
 the  affair  of  film  and  Aotel  tycoons;

 (c)  whether  Government  have  made
 any  investigation  in  this  regard;  and

 (da)  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir.

 {b)  He  had  demanded  a  probe  into
 the  working  of  film  processing  labo-
 rotories  and  into  the  cases  of  film
 financters.

 (ce)  and  (da)  Searches  of  business
 and  residential  ovremises  of  persons
 connected  with  film  industry  were

 .
 ७७७  ,  ty

 cartied  out  by  the  Income-tax  autho-.
 ritles  in  Bombay  in  this  connection.
 Seized  materials  are  under  investigh-
 tion,  Certain  administrative  mea.
 surég  including  centralisation  of.
 cases  of  film  financiers,  collection  of
 necessary  intelligence  about  incomes.
 of  Gim  financiers,  steps  for  proper
 examination  of  claim  relating  to
 wastage  of  raw  film  have  also  been
 taken.

 Non-Entry  of  CCI  into  Market

 4482.  SHRI  VASANT  SATHE:  Wilt
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  prices  of  main
 varieties  of  cotton  have  crashed  from.
 between  Rs.  400|-  to  Rs.  500|-  per
 quintal  to  between  Rs.  300/.  to
 Rs.  325/-  despite  considerable  fall  in
 the  production  and  that  Cotton  Corpo-
 ration  of  India  has  decided  not  to
 enter  into  market  therehy  allowing
 private  traders  to  reap  the  advantage
 of  falling  prices;

 (b)  if  so,  the  reasons  therefur;

 (c)  whether  the  new  system  of  in-
 dent  sales  adopted  by  the  Cotton
 Corporation  is  more  beneficial  to
 private  traders  and  detrimenta:  to  the
 interest  of  Cotton  Corporation;  and

 (d)  2f  so,  what  steps  are  be'ng  taken.
 or  proposed  to  reorient  ani  restruc-
 ture  the  working  of  the  Corporation
 and  improve  its  financial  pos;tion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  INGH):
 (a)  and  (9)  Though  the  prices  of
 cotton  in  certain  markety  represent  a
 dechne  as  compared  to  the  peak
 levels  reached  in  August,  1974,  they
 are  on  the  average  still  higher  than
 in  the  corresponding  period  last  year.
 In  view  of  this  position  Government
 have  not  taken  any  decision  so  far
 to  intervene  in  the  cotton  market.

 (c)  No,  Str.

 (d)  Does  not  arise.
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 ह... ड  Connivence  of  Gaverament
 ‘Olas  tn  Sentiggiing  of  Indian  Fite

 4453.  SHRI  छ,  K.  DASCHOW-
 DHURY  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  he  has  seen  repeated
 statements  by  the  Ex-Chiirmar  of  the
 Indian  Motion  Picture  Export  Corpo-
 ration  about  the  large  scale  smuggling
 of  Indian  films  out  of  the  country  with
 the  connivance  of  top  :  fficials  of  the
 Central  Government;

 (b)  whether  he  hag  instituted  any
 enquiry  into  these  allegations,  and

 (c)  at  60,  the  finding:  there  sf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 {a)  to  (c)  Government  have  receiv-
 ed  from  time  to  time  reports  regard-
 amg  smuggling  of  Indian  films  abroad
 However,  no  specific  complaint  re-
 garding  connivance  of  top  officials  of
 the  department  in  this  matter  has
 been  received  If  any  specific  infor-
 mation  is  received,  it  will  be  looked
 into

 Airlines  Invelved  in  Air  Passenger
 Racket

 4484  SHRI  JYOTIRMOY  BOSU
 Wil]  the  Monister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state’

 (a)  whether  four  airknes  are  alleg-
 ed  to  be  involved  in  air-passenger
 racket  recently  unearthed  by  the  En-
 forcement  Directorate;

 (9)  if  so,  the  names  and  particulars
 of  the  airhnes,

 (c)  the  specific  charges  against  cach
 and  the  total]  amount  of  money  involv-
 ed  in  each  case;  and

 {d)  what  action,  :f  any,  is  being
 taken  against  the  airlines  concerned?

 THE  MINISTER  OF  TOURISM
 AND  टाम,  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  to  (d)  No  airlines

 are  involved  in  this  case,  Investaga-
 tions  by  the  Enforcement  Directorate
 are  in  progress  against  a  Travel
 Agent  who  has  contravened  the  For-
 eign  Exchange  Regulations

 Recognition  of  Air  India  Employees
 Guia

 4485  PROF  MADHU  DANDA-
 VATE  Will  the  Munster  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleaseg  to  state’

 (a)  whether  the  verification  of
 membership  of  ‘The  Au  India  Em-
 ployees  Guild’  has  been  completed;

 (9)  if  so,  the  findings  of  the  verl~
 fication,  and

 (c)  whether  ‘Air  India  Employees
 Guild’  is  being  accorded  recogni-
 tion  on  the  basis  of  the  verified  mem-
 bership  and  if  80,  when?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  to  (c)  Air  India
 Employees  Guild  hag  claimed  to  re-
 present  technica]  as  well  aa  non-
 technical  categomes  of  employees
 which  have  hitherto  been  represented
 by  two  separate  Union/Association.
 While  the  recognition  of  one  of  them
 is  valid  up  to  March,  1975,  the  recog-
 nition  of  the  other  expired  in  Sep-
 tember  973  The  request  of  the
 Guild  for  recognition  can  be  consi-
 dered  only  after  necessary  verifica-
 tion  of  its  membership  has  been
 completed  by  the  Ministry  of  Labour

 Sexzure  of  Jewellery  in  Secunderabad

 44956  SHRIG  Y  KRISHNAN  Will
 the  Minister  of  FINANCE  be  + leased
 to  state

 (a)  whether  unaccounted  jewellery
 weighing  more  than  one  quintal
 valued  at  about  Rs  50  lakhs  has  been
 seized  by  the  customs  officials  in  Pot
 Bazar  area  of  Secunderabad,  during
 October,  1974;  and
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 (b)  if  20,  tee  tects  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Gold  jewellery  weighing  about
 325  Kgs.  and  valued  about  Rs.  35
 lakhs  hag  been  seize  in  October,  974
 from  the  premises  of  a  Gold  Dealer
 in  Secunderabad.

 (b)  The  Gold  Dealer  and  his  wife
 were  conducting  pawn-broking  busi-
 ness  in  the  premises  licensed  only
 for  conducting  Gold  Dealer’s  busi-
 mess.  Part  of  the  seized  ornaments
 were  also  found  to  be  unaccounted
 fn  the  Pawn-broking  accounts.  Since
 these  constitute  violations  of  the  pro-
 visions  of  the  Gold  Control  Act.  the
 above  quantity  of  ornaments  have
 been  seized  for  taking  action  under
 the  Gold  Control  Act.

 Setting  up  of  Tourism  Development
 Corporations  in  States

 4488.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  the  names  of  the  States  which
 have  set  up  Tourism  Development
 Corporations;

 (b)  the  names  of  such  States  which
 have  not  yet  set  up  such  a  Corpora.
 tion;  and

 (c)  the  financial  assistance  given  by
 the  Centre  to  those  States  for  setting
 up  Tourism  Development  Corpora-
 tions  during  the  year  ‘1974-75?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  (a)  Tourism
 Development  Corporations  have  been
 set  up  in  the  States  of  Haryana,
 Himachal  Pradesh,  Jammu  and  Kath-
 mir,  Karnataka,  Kerala,  Tamilnadu,
 Uttar  Pradesh  and  West  Bengal,  In

 Rejasthan  a  Hotel  Corporation  has
 been  set  up.
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 Ab)  It  is  understood  that  the  State
 Governments  of  Gujarat,  Madhya
 Pradesh,  Maharashtra  and  Orissa  are
 considering  setting  up  Tourism  Deve-
 lopment  Corporations,

 The  States  of  Andhra  Pradesh,
 Assam,  Bihar,  Manipur,  Meghalaya,
 Nagaland,  Punjab  and  Tripura  have
 not  so  far  set  up  such  a  Corporation.

 (०)  No  financial  assistance  is  given
 to  the  State  Tourism  Development
 Corporations.  It  is  the  responsibility
 of  the  State  Governments  to  provide
 funds  for  the  public  sector  Corpora-
 tions  set  up  by  them.

 Procurement  of  Jute  by  J.C.

 4489.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2086  on  the
 9th  August,  974  regarding  handling
 of  raw  jute  trade  by  J.C.I.  and  state:

 (a)  whether  Jute  Corporation  of
 India  could  achieve  its  procurement
 target  of  25  lakh  bales  of  raw  jute  in
 the  current  season;

 (b)  if  so,  the  facts  thereof;  and

 (ce)  the  price  at  which  J.C.I.  could
 purchase  jute  from  the  growers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  After  taking  into  eccount
 the  likely  short  crop  this  season,  the
 target  of  procurement  was  scaled
 down  by  the  Jute  Corporation  of
 India  to  4  lakh  bales.  However,  the
 constraint  placed  by  inadequate  funds
 is  making  the  Corporation  concentrate
 its  activities  in  those  markets  where
 the  prices  are  ruling  comparatively  low
 around  the  statutory  minimum  ptices.
 Up  to  the  end  of  November,  4974  the
 Corporation  had  purchased  about  3.90
 lakh  bales.

 (c)  Jute  Corporation  of  India  has
 been  procuring  jute  at  the  prevailing
 market  prices  which  vary  from  market
 to  market  and  variety  to  variety.



 277  «©  Written  Answers  AGRAHAYANA  28,  28060  (SAKA)  Written  Answers

 Goeverament’y  atittud,  towards  Coffes
 Board

 4490.  SHRI  D.  8.  CHANDRA
 GOWDA:

 SHRI  C.  K.  JAFFER
 SHARIEF:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  any  memorandum  has
 ‘been  submitted  to  Government  regard-
 ing  Government’s  attitude  tvwards  the
 Coffee  Board;

 (b)  whether  while  fixing  the  floor
 price,  the  Board  should  take  into  con-
 sideration  the  cost  of  production  in  the
 respective  regions  aS  was  being  done
 by  the  Rubber  Board;  and

 (c)  if  so,  the  salient  features  regard-
 ing  the  policy  of  Government  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.

 (9)  and  (c).  The  present  cost  of
 production  has  been  fixed  taking  into
 account  the  overall  cost  of  production
 of  coffee  on  an  all  India  basis.  How-
 ever,  the  Government  has_  recently
 constituted  a  Committee  to  determine
 the  cost  of  production  of  Coffee,  which
 would  go  into  various  aspects  in  this
 regard.

 Import  of  semi-processed  Indian  goods
 by  Japan

 4491.  SHRI  9  8.  CHANDRA
 GOWDA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  ‘Business  Cooperation
 Committee  of  India  and  Japan’  has
 improved  the  prospects  of  greater
 Japanese  investment  in  India  as  also
 larger  import  of  semi-processed  Indian
 goods  by  Japan;  and

 (b)  it  g0,  the  progress  thereof?

 17

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  discussions  m_  the
 joint  meeting  of  India-Japan  Business
 Cooperation  Committees  were  ‘lirecteu
 towards  strengthening  India-Japan
 economic  and  commercial  bilateral  re-
 lations.  The  meeting  decided  to  set  up
 an  effective  machinery  at  each  end
 to  (i)  quickly  look  into  the  problems
 faced  by  the  entrepreneurs  in  either
 country  and  0)  study  and  =  recom-
 mend  new  lines  of  trade  and  joint  col-
 laoration,  technical  and  financial  m
 India  Japan  and  third  countries.

 Location  of  Tourist  Office  in  Middle
 East  ”

 4492  SHRI  ARVIND  M.  PATEL:

 SHRI  VEKARIA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  siete

 (a)  whether  any  final  decision  has
 been  taken  on  the  location  of  Govern-
 ment  of  India  Tourist  Office  in  Middle
 East;  and

 (b)  if  go,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  If  35  proposed
 to  set  up  an  office  in  Kuwait.  ‘this
 office  wil.  service  the  entire  region  ot
 West  Asia  in  respect  of  tourism  pub-
 heity  and  promotion.

 Imports  and  Exports  of  Foreign
 Companies

 4493  SHRI  P.  GANGADEB:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state.

 (a)  whether  foreign  owned  com-
 panies  with  private  sector  collabora-
 ton  imported  goods  of  lower  value
 during  ‘1964-65  to  1969-70  as  against
 their  total  exports  in  the  same  period;
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 (b)  if  so,  the  value  of  the  imports
 and  exports  by  the  private  sector
 foreign  collaborated  companies  during
 these  years;

 (c)  whether  foreign  owned  com-
 panies  are  thus  fleecing  this  country;
 and

 (a)  if  so,  steps  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM).  (a)  Ac-
 cording  to  the  data  available  in  the
 Reserve  Bank  of  India’s  “Survey  of
 Foreign  Financial  and  Technical  Col-
 laboration  in  Indian  Industry—l964-
 70—Main  Findings”,  published  in  their
 June,  974  Bulletin,  foreign  owned
 compamies,  having  collaborstion  with
 private  sector,  comprising  subsidiaries,
 minority  companies  and  pure  technical
 collaboration  companies,  imported  more
 by  way  of  raw  materials  etc,  than
 their  exports  during  1964-65,  to  1969-70.

 (b)  Imports  and  exports  by  the  pri-
 vate  sector  foreign  collaboration  com-
 pamies  during  ‘1964-65,  to  1969-70  total-
 led  Rs.  600.2  crores  and  Rs.  7428.7
 crores  respectively.

 wy  and  (da).  It  would  not  se  cor-
 reci  to  draw  any  conclusion  regarding
 the  impact  of  collaborations  by  foreiga
 owned  companies  merely  on  the  ऐ  885
 of  the  figures  of  imports  and  exports
 by  them.  In  assessing  the  economi-:
 benefits  of  foreign  collaboration,  ac-
 count  has  to  be  taken  not  only  of  the
 exjort  earnings  and  the  remittances
 on  all  counts  including  :mports,  but
 a'so  of  other  factors  such  as  increase]
 production,  import  substitution,  em-
 piryment  opportumties,  advance  in
 technology,  export  promotion,  ote  All
 these  aspects  are  {ken  into  consicera-
 tion  while  giving  approvals  to  foreign
 collaboration

 Funds  for  JCI  for  purchase  of  Jute

 4494.  SHRI  N.  E  HORO:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  COMMERCE  ‘to
 pleased  to  state  the  decision  taken  by
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 Srevernment  on  the  gequest  of  the  Jule
 Corporation  of  India  for  more  funds
 on  an  emergency  basis  to  step  up  Jute
 purchase  from  growers  so  as  to  avert
 any  likely  condition  of  distress  created
 for  them  due  to  the  millers  slowing
 down  the  purchase?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 Government  have  released  Rs.  one
 crore  as  loan  to  the  Jute  Corporation
 of  India.  Government  have  also  been
 able  to  persuade  Reserve  Bank  of
 India  to  enhance  the  credit  limit  by
 Rs.  one  crore.

 Research  Programme  chalkeq  out  by
 Institut,  of  Public  Administration

 4495.  SHRI  3.  N.  MISRA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state.

 (a)  whether  the  Indian  Institute  of
 Public  Administration  has  chalked  out
 a  new  research  programme;

 (b)  if  ‘50,  the  salient  features  there-
 of;  and

 (c)  the  quantum  of  financial  assis-
 tance  proposed  to  be  given  to  this
 Institute  during  the  year  1974-75,  and
 1975-76?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b)  Research  has  been  an  on-
 going  activity  of  the  Indian  Institute
 of  Publi  Admimstration  over  a  period
 of  time  and  substantial  emphasis  is
 placed  on  this  activity  There  .re  at
 present  about  twenty  studies  m  pro-
 gress  The  trust  in  the  present  re-
 search  programmes  is  to  study:—

 qo  the  process  of  policy  formulation;

 (ii  the  administrative  structure  and
 functioning  both  at  the  Centre
 and  field  levels:

 (ii)  relation  between  administration
 and  the  public;  and
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 (iv)  studies  in  quantitative  areas.

 (९)  It  is  proposed  to  give  a  main-
 tenance  grant  of  Rs.  2.75  lakhs  dur-
 ing  ‘1974-75,  and  Rs.  2.00  lakhs  during
 ‘1975-76.

 Proposal  to  start  Agricultural  Banks
 in  the  country

 4496.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  to  open  agricultural  banks  in
 the  country  during  the  year  ‘1974-75;

 (b)  if  so,  how  many  such  banks  are
 proposed  to  be  opened  in  Orissa;

 (c)  whether  Nowoangpur  and  Kora-
 put  would  fing  their  place  in  the  list
 of  places  where  these  banks  are  pro-
 posed  to  be  opened;  and

 (d)  the  eriteria  adopted  to  start  an
 agricultural  bank?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  No,  Giz.

 (b)  to  (a).  Questions  do  not  arise,

 पूर्व  अम् पा रन  (बिहार)  में  टाकिया  में  लद 1
 मिल  को  स्थापना  ६९

 4497.  नबी  बिभूति  मिश्र  [  बया
 वाणिज्य  मंत्री  यह बताने  की  कृपा  करेंगे कि  :

 (क)  क्या  बिहार  का  जूठे  उत्पादक  की

 दृष्टि  |  से  देश  मे  तीसरा  स्थान  है;

 (ख)  क्‍या  सरकार  का  पर्व  चम्पा रन

 (बिहार)  मे  चाकिया  में  जूट  मिल  स्थापित
 करने  का  विचार  है;  भोर

 (ग)  यदि  हां,  तो  इस  कार्य  को कब  तक
 प्रारम्भ  किए  आने  की  सम्भावना  है  ?  |

 जातीय  मंत्रालय  में  उप  मंत्री  (भी
 बइवगाय  प्रताप  सिंह)  :  (क)  जी  हां।

 पड

 (@)  ऐसी  कोई  प्रस्थापना  सरकार  के
 विचाराधीन  नहीं  है  ।

 (ग)  प्रश्न  नहीं  उठता।

 परिचालित  मुद्रा

 4498  भरी  मुल्की  राज  सेनी:  क्या
 विस  मंत्री  यह  बताने  की  कृपा  करेगे  कि  इस
 समय  देश  में  कुल  कितनी  मुद्रा  राशि  परिचय-
 लन  मे  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (६.
 प्रणव  कुमार  मुखर्जी)  :  30  नवम्बर,  974

 तक  देश  मे  लगभग  60i0  करोड  रुपये  की

 मुद्रा  जारी  थी

 Trade  with  E.C.M.

 4499.  SHRI  8.  C.  SAMANTA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  arrangements  agreed  upon
 with  the  European  Common  Market
 for  inward  and  outward  trade  with
 India;

 (b)  to  what  extent  India  is  likely
 to  benefit  by  these  arrangements;  «md

 (c)  the  duration  of  the  trade  agree-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  The  Commercial  Coopera-
 tion  Agreement  between  India  ard  the
 EEC  came  into  force  on  Ist  of  April
 974  and  is  valid  for  a  period  of  five
 years.  The  main  objective  of  the
 Agreement  is  to  devziop  mutual  com-
 mercial  exchanges  on  the  basis  of  com-
 parative  advantage  and  mutual  bene-
 fit.  The  Agreement  also  proviies  for
 the  establishment  of  a  Joint  Commis-
 sion  to  examine  any  difficulty  likely  to
 hinder  the  development  and  diversifi
 cation  of  the  commercial  exchanged
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 between  the  two  sides.  The  task  of
 the  Joint  Commission  is  to  seek  ways
 and  means  of  economic  and  commer
 ‘ial  cooperation  and  to  examine  and
 recommend  ways  and  means  for  the
 progressive  adaptation  of  mutual  trade
 pattern  and  marketing  structures  with
 a  view  to  promoting  commercial  and
 economic  relations  in  accordance  with
 complementary  possibilities,

 There  are  separate  sectoral  agree-
 ments  regarding  trade  in  jute  and  coir
 ‘which  came  into  force  on  ist  April,
 974  and  they  are  vah-  till  the  end  of
 1975.  Under  both  the  Agreements  the
 ‘Community  has  granted  certain  tariff
 suspensions  and  quotas.  Buth  the
 Agreements  envisage  cooperation  in
 the  field  of  research  and  development
 anq  contracts  between  industries

 The  Agreements  are  expected  to  help
 in  the  development  and  diversification
 of  trade  and  provide  a  forum  for  find-
 ing  solutions  to  trading  problems.

 राज्यों  को  बीसीए  सहायता

 4500.  श्री  भारत  वही  चौहान'  क्‍या
 विस  मंत्री  यह  बताने  की  ऊपर  करेगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  देश  के
 विभिन्न  भागों  मे  सुखा  और  बाढ  से  प्रभावित
 लोगों  को  राहत  देने  के  लिए  "तय  सरकारों
 को  वित्तीय  सहायता  देने  की  स्थिति  मे  नही
 है  ,

 (ख)  यदि  हा,  तो  इस  समस्‍या  के

 समाघान  के  लिए  केन्द्रीय  सरकार  ने  राज्य
 'सरकारों  को  क्‍या  उपाय  सुझाये  है,  और

 गे)  राहत  कार्यों  वे  निए.  राज्य
 सरकारी  को  वित्तीय  सहायता  न  देने  के  क्या
 कारण  हैं  ?

 विस  मंत्रों  [शोख़ो सो  ०  सुलहास्यत):  (क)
 से  (ग)  ,  छठे  क्ति  झायोग की सिफारिशों की  सिफारिशों

 के  भ्रमुसार,  राज्यों  को  राहत  कार्मों  के  खर्च
 के  लिए  सहायता  देने  की  पहले  की  योजना,
 जो  1973-74  तक  लागू  भी,  पहली  प्रारंभ,
 974  से  रह  कर  दी  गई  ।  इस  सम्बन्ध  में

 वर्तमान  नीति  यह  है  कि  जहा  कही  निजात
 आवश्यक  हो  वहा  केन्द्र  से  अम्र  प्रायोजना-
 गत  सहायता  के  रूप  मे  या  सूखे  की  संभावना  से
 ग्रस्त  क्षेत्रों  के  लिए  कार्यक्रम  और  जनजाति
 विकास  सम्बन्धी  आयोजना गत  व्यवस्था  के
 अन्तर्गत  दी  जाने  वाली  सहायता  के  रूप  में
 वित्तीय  सहायता  दे  दी  जायेगी  क्त  इस
 प्रकार  पहले  से  दी  जाने  बाली  सहायता  की
 राशि  बाद  के  वर्षों  मे  राज्य  के।  देय  समाजमान्य
 आयोजना गत  सहायता  मे  से  कमर  कर  दी

 जाएगी  ।  इस  प्रकार  की  श्रीराम  सहायता
 पर  वित्त  आयोग  द्वारा  राहत  कार्यो  के  लिए
 व्यवस्थित  अतर धन  (माजिद  मनी)  का

 पूरा  पुरा  उपयोग  करने,  विभिन्न  क्षेत्रों  समेत
 राज्य  के  सूखा  व  बाढ़  से  प्रभावित  क्षेत्रों
 से  प्रभावित  क्षेत्र  मे  विकास  कार्यों  के  लिए
 आयोजनागत  निधि  स्तरित  करने,  जारी
 बडी  और  दरमियानी  सिंचाई  परियोजना प्र ों
 और  परियोजना  में  रास् मिलित  अन्य  निर्माण
 कार्यों  में  सूखा  व  बाढ़  से  प्रभावित  लोगो  को
 रोजगार  देने,  राहत  सम्बन्धी  रोजगार
 कार्यक्रमों  को  सूखे  की  सभावना  से  ग्रस्त  क्षेत्रों
 के  कार्यक्रम  के  अन्तर्गत  विशिष्ट  योजना,
 'जनजाति  विकास  के  लि!  श्रायोजनागन
 व्यवस्था  आदि  के  अनुकूल  बताने  कौर  राहत
 कार्यों  के  खर्च  की  वित्तीय  के  लिए  विशिष्ट
 रूप  से  अतिरिक्त  साधन  जुटाने  के  लिए
 राज्य  सरकारों  द्वारा  कदम  उठाये  जाने  के
 बाद  विचार  किया  जाएगा  1

 प  नीति  के  प्रनसार  केन्द्र  ने  असम,

 बिहार,  गुजरात,  मध्य  प्रदेश,  उडीसा,  राजस्थान

 कौर  पश्चिम  बगाल  राज्यों  मे  सूखे  व  बाढ़

 की  स्थिति  का  जायजा  ले  लिया  हैं  भौर

 उन्हें  केरलीय  सहायता  देने  के  प्रश्न  पर  विचार

 किया  जारहा  है।
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 Non-purchase  ef  cotten  by  o.  ©,  L.

 4501.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  consequent  upon  non-
 purchase  of  cotton  some  staff  hag  been
 retrenched  from  the  Cotton  Corpora-
 tion  of  India  and  there  is  possibility
 of  more  retrenchment;  and

 (b)  whether  Government  propose  to
 review  its  decision  regarding  purchases
 hy  CC.T.  in  view  of  the  hardships  to
 farmers  and  employees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (a)  No,  Sir.

 (b)  The  entry  info  the  domestic
 market  by  the  CCI  will  depend  upon
 the  credit  facilties  that  will  be  made
 available  to  the  Corporation  by  the
 Reserve  Bank  of  India.  The  matter  38
 being  actively  consid-r2d,  keeping  in
 view  the  interests  of  the  growers  as  well
 as  consumers,  the  avi.labilily  of  funds
 with  the  Reserve  Bana  of  India  and
 the  need  to  reduce  inflationary  pressur-
 eg  in  the  economy,

 Worlg  Bank  loan

 4502,  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Mmister  cf  FINANCE  be
 pleased  to  state  the  balance  of  the
 LB.R.D.  292  lean  that  remained  un-
 paid  as  on  the  3ist  March,  9747

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  The  bak
 ance  of  the  IBRD  Loan  No.  292-IN
 (Coal  Mining)  that  remained  unpaid
 as  on  Sist  March,  1974,  was  ubout
 Rs.  7.9  crores  (US  $9.58  mill-
 fan).

 Agsessment  of  financial  requirements
 Of  Jute  Industry

 4503.  SHRI  ह:  छ.  SINGH  DEO:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  any  assessment  of  the
 financial  requirements  of  the  Jute
 industry  has  been  made  by  Govern-
 ment;  and

 (b)  if  so,  the  salient  features  there-
 of  and  the  steps  taken  by  Government
 to  relax  the  credit  facilities  to  meet
 their  requirements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  For  carrying  stocks  of
 raw  jute  and  production  of  jute  goods
 the  requirements  of  the  Jute  Industry
 have  been  estimated.  Government
 have  requested  the  Reserve  Bank  of
 India  to  consider  providing  funds  ap-
 propriate  to  the  jute  industry  paying
 regard  to  the  general  credit  policy  in
 force,

 Relaxation  in  transportation  of  essen-
 tial  items  io  areas  of  Dadra  and  Nagar

 Haveli

 4504.  SHRI  R.  R.  PATEL  Will  the
 Mumister  of  FINANCE  be  pleased  to
 state-

 (a)  whether  Government  propose  to
 give  relaxation  in  Customs  checking
 foy  the  movement  of  vanaspati  oil,
 wheat,  kerosene  0]  and  other  essential
 item,  which  are  being  taken  by  the
 people  ०९  Dadra  and  Nagar  Haveli
 from  the  adjoining  area  of  Gu'arat
 and  Maharashtra  because  Dadra  and
 Nagar  Huveli  is  g  backward  area  and
 ig  dependent  on  the  adjoiming  States;
 and

 (b)  if  so,  the  salient  features  there-
 for?

 THE  MINISTER  OF  STATE  =N  THE
 MINISTRY  OF  FINANCE  (SHRI  PRAr
 NAB  KUMAR  MUKHERJEE):  (a)  and
 (b),  There  is  no  Customs  checking  ०0
 the  movement  of  vanaspati  oi],  wheat.
 kerosene  oil  and  other  essential  items
 which  are  being  taken  by  the  people
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 ‘of  Dadra  and  Nagar  Haveli  from  the
 -adjoining  areas  of  Gujarat  and  Maha-
 rashtra.  In  fact,  there  are  no  Cus
 toms  checkposts  near  Dadra  and  Nagar
 Haveli,

 Dearness  allowance  to  Central
 Government  employees

 4505.  SHRI  VIRBHADRA  SINGH:
 SHRI  RAMAVATAR

 SHASTRI:
 SHRI  S.  M.  BANERJEE;
 SHRI  BANAMALI

 PATNAIK:
 SHRI  M.  KATHAMUTHU;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  three  instalments  “of
 dearness  ailowanve  to  Central  Govern-
 ment  employees  are  due  from  June,
 2974  in  accordance  with  the  recom-
 mendations  of  the  Third  Pay  Com-
 mission;  and

 (b)  if  so,  tae  reasons  for  not  Sanc-

 tioning  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)
 Three  instalments  of  dearness  allow
 ance  have  fallen  due,  with  effect  from
 Ist  June,  ‘1974,  ist  July,  974  and  Ist
 September,  974  respectively.

 (b)  The  question  of  sanctioning  the
 instalments  which  have  decome  due  is
 under  the  consideration  of  Govern-
 ment.

 Representations  from  various  organi-
 ‘gations  for  withdrawal  of  compulsory

 DePosit  Schemc

 4506,  SHRI  VIRBHADRA  SINGH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  and  appeals
 from  varioug  organisations  to  with-
 draw  thg  Compulsory  Deposit  Sche-
 cme;  and

 (b)  whether  it  has  failed to  achieve
 its  objective  and  if  so,  the  reaction  of
 Government  ip  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  Ref-
 erence  presumably  is  to  the  Additional
 Emoluments  (Compulsory  Deposit)
 Act,  1974,  Government  have  receiv-
 ed  representations  and  appeals  from
 gome  organisations  to  withdraw  this
 Act.

 (b)  There  are  no  reasons  to  hold
 that  the  Act  has  failed  to  achieve  its
 objective  and,  therefore,  the  question
 of  the  reaction  of  Government  on  this
 account  does  not  arise,

 Raids  gn  Unkarial  Mintri

 4507.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Customg  and  Income
 Tax  Officers  jointly  raided  in  October,
 974  the  residence  and  business  pre-
 mises  of  Onkarlal  Mintri  at  Kalim-
 pong,  Siliguri,  Kurseong  and  Calcutta
 including  Reington  Moondakotee  and
 Gayaganga  Tea  Estates  in  Darjeeling
 District,  which  he  purchaseq  between
 959  and  ‘1962  und  seized  a  large  quan-
 tity  of  smuggleq  goods  and  arrested
 some  employees;

 (b)  whether  the  said  Mintri  was
 arrested  under  the  D.I.R.  during  the
 Chinese  aggression  for  allegeq  smug-
 gling  from  Tibet;

 (९)  whether  Governmen,  have  since
 enquired  into  scurces  of  funds  invest-
 ed  by  him  for  the  purchase  of  the
 three  tea  estates  from  Thirani  and
 Company,  Kalimpong  Properties  Limit-
 ed,  Calcutta  and  the  Darjeeling  Con-
 solidated  Tea  Company  Limited,
 London  of  which  Davenport  and  Com-
 pany  Private  Limited,  Calcutta  were
 the  local  agents;  and

 (d)  if  so,  what  are  the  findings
 thereof  and  action  proposed  to  be
 taken  by  Government?
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 चुगताई  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-

 NAB  KUMAR  MUKHERJEE):  (a)  The
 “following  premises  of  Onkarlal  Mintri

 were  searched  on  8-l0-!974  by  the
 Customs  authorities  jointly  with  the
 Income-tax  authorities:—

 (i)  Office  of  M/s.  Mintri  Trans-
 port  Company  at  Kalimpong;

 (ii)  Office  of  M/s,  Mintri  Trans-
 port  Company  at  Siliguri,

 (iii)  Residence  vf  Onkarlal  Mintri
 at  Kalimpong;

 (iv)  Office  of  M/s.  Gaya
 Tea  Estate  at  Bagdogra.

 Ganga

 Seizure  of  some  foreigt  ma  ie  motor-
 parts  valued  at  Rs.  14,000/7-  was  made
 under  the  Customs  Act  irom  the  pre-
 mises  of  M/s,  Mintr:  Transport  Com-
 pany  at  Kalimpong  and  Siliguri.  No
 person  was  arrested  since  the  goods
 were  not  notified  goals  and  tne  party
 wanteg  to  produce  documentary  evid-
 ence  for  licit  possession  of  goods,

 (b)  The  information  is  being  collect-
 ed.

 (९)  and  (d).  The  matters  ure  under
 investigation  and  action  will  be  taken
 against  those  who  ure  found  to  have
 violateq  the  Customs,  Income-tax  laws
 etc.

 Gaya  Ganga  Tea  Estates

 4508.  SHRI  8,  K.  DASCHOW-
 DHUPY:  Will  the  0०४४०  of  COM-
 MERCE  be  pleased  tu  refer  fo  tne  reply
 given  to  Unstarred  Question  No.  7408
 On  the  l9th  April,  974  re3.urding  Gaya
 Ganga  Tea  Estates  and  state:

 (a)  whether  the  information  has
 since  been  collected;  and

 (b)  if  go  the  broad  oullines  thereof?

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  information  in  reply

 to  Parts  (a),  (b)  and  (c)  of  the  Un-
 Starred  Question  No.  7408  anewered  07
 i9th  April,  974  is  as  under:—

 (a)  An  application  was  received
 on  16-72,  from  the  M.ntri  Tea
 Company  Private  Limited  for
 replanting  53  40  Ha.  of  tea  in
 their  Gayaganga  Tea  Estate
 damaged  by  severe  hailstorm
 and  cyclone  on  1th  and  i8th
 April  ang  2nd  May,  i972.  It
 was  processed  on  priority  basis
 and  approval  was’  accorded
 and  conveyed  to  the  company
 on  3-7-72.  Uprooting  opera-
 tions  commenced  immediately
 thereafter  and  were  over  by
 28-12-72,  The  first  instalment
 of  the  Replantation  S..Ls:dy
 amounting  to  Rs.  2  75,l20/-
 out  of  total  sanctioned  amount
 of  Rs.  6,13,600/-  was  qisbursed
 to  the  Company  by  a  cheque
 dated  %lst  March,  1973.

 {  )  Les,  nowever,  the  damuge  said
 to  have  been  caused  t>_  the
 Gayaganga  Tea  Estate  is  the
 largest  so  far  in  area.

 (९)  The  Tea  Board  has  at  us.  meet-
 ing  held  in  Septembe.,  974
 decided  to  ३०  up  a  Fact  Finc.-
 ing  Sub-Committee  for  07
 the  spot  study  of  this  case  and
 Government  has  conveved  its
 concurrence  to  this  proposal  of
 the  Tea  Boacd.

 Fe.tilizers  received  by  various  firms
 dealing  in  tea

 4509.  SHRI  8.  KK.  DASTHOW-
 DHURY:  Will  the  Minisier  of  COM-
 MERCE  be  nleased  to  state:

 (a)  the  quuntitie-  af  fortiliserg  re-
 ceived  by  Ms  Shaw  Wallace,  Jard-
 ine  &  Hendersons  and  Rallies  India,
 from  the  Tea  Board  pool  quota  of
 fertilisers  from  the  last  quarter  of
 1971  and  thereafter  uptodate,  quarter-
 wise,  and  also  the  tota]  allotment  of
 fertilisers  made  to  other  firms  in  the
 same  quarter;
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 (b)  whether  the  Ministry  or  the
 Tea  Board  has  made  any  enquiry  as
 to  proper  distribution  of  fertilisers  to
 the  tea  gardens  by  M/s,  Shaw  Wallace,
 Jardine  &  Hendersons  ang  Rallies
 India;

 (c)  if  so,  the  names  of  those  tea
 gardens  which  received  quantities  to
 be  distributed,  quarter-wise;  and

 (9)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  A  statement  showing  quarterly
 reallotment  of  pool  fertihzers  by  Tea
 Board  to  all  distributors  includ:ng
 Shaw  Wallace  and  Company  Limited,
 Jardine  Henderson  Limited  and  Rallies
 India  Limited  since  the  last  quarter  of
 973  is  laid  on  the  Table  of  the  House.
 {Placed  m  Library  See  No  LT-
 8755/74).

 (b)  to  (d).  Distributors  who  have
 received  pool  fertilizers  from  the  Tea
 Board  are  reyuireg  to  furnish  to  the
 Board  a_  statement  of  their  fertilizer
 Gistribution  to  various  Tea  Gardens.  A
 Uist  of  tea  gardens  which  received  sup-
 phes  of  pool  fertilizers  from  M‘s.  Shaw
 Wallace,  Jardme  and  Hend:rsons  and
 Rallies  Indba,  as  furnished  by  them,  38
 enclosed.  No  complaint  has  been  re-
 ceived  from  the  tea  gardens  in  this
 regard,

 Report  by  Kaul  Committee  on
 canalisation  policy

 4510.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Kau}  Committee  on
 Canalisation  Policy  has  submitteg  its
 Teport  to  Government;  and

 (b)  if  sa,  the  main  recommendations
 thereof  agi  decisions  taken  thereon?
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 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b).  Report  of  the  Committee  hat
 been  received  and  is  under  Govern-
 ment’s  consideration,

 Uneconomic  Coffee  Gardens

 45ll.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO;

 Will  the  Minister  of  COMMERCE  be
 pleased  to  gtate:

 (a)  whether  it  has  come  to  the
 notice  of  the  Union  Governmen;  that
 there  are  some  uneconomic  Coffee
 Gardeng  m  the  country;  and

 (b)  if  so,  the  estimate  of  the  area
 under  uneconomic  Coffee  plantation  in
 the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRILL
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  It  has  not  come  to  the
 notice  of  the  Government  that  there
 are  any  significant  number  of  uneco-
 nomic  Coffee  Gardens  in  the  country.

 Meetings  Of  Import  Advisory
 Committees

 4512.  SHRI  D.  P.  JADEJA:

 SHRI  ARVIND  M.  PATEL,

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  how  many  times  the  Export  and
 Import  Advisory  Committees  of  the
 various  Zoneg  located  at  New  Delhi,
 Madras,  Calcutta  and  Bombay  have
 met  during  the  year  1973;  and

 (b)  whether  any  studies  were  un-
 dertaken  by  the  Committees  in  regard
 to  import  problems  and  the  export
 possibilities  in  respect  of  specified
 goods  and  commodities?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  number  of  meetings  held  are

 as  follows:
 i.  New  Delhi  .  .  :  2

 2,  Madras  .  .  .  2

 3.  Calcutta.  .  न

 4.  Bombay  .  .  2

 (b)  No,  Sir

 Facilities  granted  to  firms/cOmpanies
 due  to  export  promotion

 4513,  PROF.  NARAIN  CHAND
 PARASHAR:  Wilh  the  Munster  of
 COMMERCE  be  pleased  to  state:

 (a)  the  names  of  the  firms/compa-
 nies  and  business  houses  which  have
 an  export  potential  of  Rs.  20  lakhs
 or  more  per  annum;  and

 (b)  the  facihties  granted  by  Gov-
 ernment  in  the  name  of  the  export
 promotion  to  these  firms/compantes
 and  business  houses?

 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (a)  Government  do  not  have  jnforma-
 tron  about  the  export  potentiality  of
 business  concerns,

 (b)  The  export  promotion  facilities
 are  not  allowed  on  the  basis  of  the
 potentiahty  of  a  business  concern  to
 export.

 Sale  of  smuggied  goods
 4514,  SHRI  SHYAM  SUNDER

 MOHAPATRA:  Will  the  Minjster  of
 FINANCE  be  pleased  to  state  whether
 sale  of  smuggled  articles  has  stopped
 in  the  markets  after  the  recent  drive
 against  the  smugglers7

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 Sale  of  smuggled  articles  openly  in
 the  markets  has  been  considerably
 restrained  after  the  recent  drive
 against  the  smugglers.
 2967  LS—7.
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 “Whiskey  Concentrate”  case

 4515,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:  ”

 (a)  whether  Government  have  stu-
 died  the  report  of  adjudication  पा  the
 “whiskey  concentrate”  case;

 (b)  whether  Government  have  7९०
 ceived  any  non-official  estimates  of
 the  value  of  consignment  m_  open
 market;

 (c)  if  so,  the  salient  features  there.
 of;

 (d)  whether  Government  agree  with
 this  estimate;  and

 (९)  whether  Government  have  dc-
 cided  to  intervene  in  the  case  and  not
 allow  the  guilty  parties  to  clear  the
 consignment  and  make  a  handsome
 profit?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  The  Government  have  received
 a  copy  of  the  adjudication  order  passed
 by  the  Collector  of  Customs,  Bombay,  in
 the  Whiskey  Concentrate  case  impo:t-
 ed  by  M/s,  Tata  Exports  Limited,
 Bombay.

 (9)  and  (c).  The  Government  have
 received  communications  from  the
 PRANAB  KUMAR  MUKHERJEE):
 Limaye,  giving  some  estimates  of  the
 value  of  the  consignment  in  open
 market  and  the  margin  of  profit.  Shri
 Limaye  has  stated  that  the  consign-
 ment  would  fetch  large  profits  for  the
 importers  even  after  the  payment  of
 fine  and  penalties  imposed  by  the
 adjudicating  officer.

 (d)  and  (e).  The  adjudication  order
 af  the  Collector  of  Customs,  Bombav
 and  the  points  raised  by  Shri  Limaye
 are  being  examined  by  the  Govern-
 ment.
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 Firms  and  Companies  abusing  facility
 || of  Import  Licences

 4516.  SHRI  MADHU  LIMAYE:  Will,
 the  Minister  of  COMMERCE  be  pleas.
 ed  refer  to  the  paper  laid  on  the  Table
 mentioned  in  Paragraph  94]  of  Lok
 Sabha  Bulletin  Part  II  of  lith  Sep-
 tember,  ‘1974,  and  state:

 (a)  what  are  the  names  of  the  par-
 ties,  firms,  companies  who  the  docu-
 ments  say  have  abused  the  facility
 of  import  licences;

 (b)  whether  any  legal  action  has
 been  taken  against  them  or  any  of
 them;

 (९)  whether  any  administrative  ac-
 tion  by  way  of  black-listing  or  ‘no
 licences  in  future’  directions  etc.  has
 been  taken  against  them;

 ad)  af  so,  the  details  thereof;  and

 (e)  if  there  has  been  any  loop-hole
 in  draftmg  the  Red  Book  Provisions
 or  any  regulations,  whether  the  offi-
 cers  responsible  have  been  suspended
 and  proceeded  against?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  It  is  presumed  that  the  Hon
 Member  has  in  mind  only  the  firms
 referred  to  in  the  Papers  laid  by  him
 on  the  Table  of  the  House  mentioned
 in  Paragraph  Number  94]  of  Lok
 Sabha  Bulletin,  Part  II  of  lth  Sep-
 tember,  1974.  In  regard  to  the  case
 of  Engineering  Unit,  the  name  is  M/s.
 R.  K.  Machine  Tools,  Ludhiana.  In
 the  case  of  two  Hyderabad  units,  the
 names  are  M/s  Ashoka  Industries  and
 M/s.  Narendra  Industries.  The  name
 ef  the  Export  House  is  M/s.  Batliboi
 &  Co,  Bombay.  As  regards  cases
 ef  over-in-voicing,  enquiries  are  still
 in  progress  and,  at  this  stage,  it  ig  not
 possible  to  give  names.

 {b)  In  regard  to  two  Hyderabad
 units  which  were  investigated  by  the
 Central  Bureau  of  Investigation,  san-
 ction  has  been  given  for  prosecution
 cf  one  unit  viz.  M/s  Ashoka  Indus-
 tries,  and  the  other  cage  is  under  exa-
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 mination.  No  legal  action  against  any
 other  firm  has  been  taken.

 (c)  ang  (d).  In  regard  to  two  Hy-
 derabad  units,  directions  have  been’
 fiven  to  stop  issue  of  further  licences
 until  the  finalisation  of  departmental
 action.

 (९)  There  was  no  loop-hole  in
 drafting  the  policy  warranting  action
 against  any  officers,

 Cell  to  Study  Foreign  Collaboration
 Agreements

 4517,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  atate:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  suggestion
 made  during  the  discussion  on  the
 Foreign  Exchange  Regulation  (Am-
 endment)  Bill  in  the  Monsoon  Ses-
 sion  of  Parliament  of  4973  that  a
 comparative  study  in  depth  of  the
 foreign  collaboration  agreements  that
 are  in  operation  today  should  be
 made  by  Government  with  a  view  to
 formulating  a  new  comprehensive  po-
 licy  in  regard  to  this  problem;

 (b)  whether  Government  have  set
 up  any  cell  either  in  the  Reserve
 Bank  or  in  the  Finance  Ministry  for
 this  purpose;  and

 (c)  if  not,  the  reason  for  not  un-
 dertaking  this  study?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  (a)  Yes,
 Sir.

 (9)  and  (c).  The  R.B.I  carry  out  at
 regular  intervals  surveys  on  foreign
 collaborations.  The  findings  of  such
 surveys  bring  out  important  aspects
 concerning  collaborations.  The  Re-
 serve  bank  of  India  recently  conduct-
 ed  such  a  study  of  foreign  financial
 and  technical  collaboration  in  Indian
 Industry  during  the  six  years  1964—
 70  and  brought  out  their  findings  in
 their  Bulletin  for  June  1974,  The  RBI
 have  also  taken  in  hand  a  simfler
 study  for  the  three  year  period  ending
 1972-73,
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 The  Foreign  Investment  Board  con-
 stituted  by  the  Government  scrutinises
 all  proposals  for  foreign  collaboration
 keeping  in  view  the  need  for  import
 of  such  technology,  its  indigenous
 availability,  export  potential,  import
 substitution  and  all  other  relevant  fac-
 tors  before  approving  the  propogal.  In
 view  of  this,  a  separate  analysis  of
 foreign  collaborations  does  not  seem
 to  he  necessary.

 Loan  given  by  L.LC.  for  House  Build-
 ing  purposes  during  1971-72,

 1972-73  and  1973-74

 459  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state;

 (a)  the  break-up  of  the  amount  of
 leans  given  by  LI.C_  for  house
 building  purposes  to  (i)  business

 houses  (ii)  industrialists  (iii)  Gov-
 ernment  employees  (iv)  low-income
 groups  and  (२)  rural  people  during
 the  years  97I-72,  1972-73  and  ‘1973-74,

 (b)  total  amount  of  such  loans
 given  and  repaid  during  that  period;
 and

 (c)  the  total  amount  remained  un-
 paid  So  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (०.  In
 respect  of  housing  loans  the  LIC  does
 not  maintain  categorywise  records  as
 such  loans  are  sanctioned  scheme-wise
 viz,  Property  Mortage  Scheme,  OYH
 Scheme,  (LIC)  Staff  Societies  Scheme,
 (LiC)  Individual  Employees’  Scheme
 and  Township  Scheme.  During  the
 years  97I-72,  1972-73,  and  ‘1973-74,  the
 loan  sanctioned  by  LIC  under  the
 above  schemes  were  as  under-—

 (In  lakhs  of  Rs.

 Property  Mortgage  Scheme  =  .  न
 OYH  Scheme  °  °  °  -  -
 Public  Limited  Cos,  Housing  Scheme  .

 Cooperative  Housing  Societies  of  Employees
 of  Public  Limited  Cos.  +  न  °

 (LIC)  Staff  Housing  Societies  Scheme  ७

 (LIC)  Individual  Employees’  Scheme  द

 Township  Scheme  .  °  a  ०

 ‘1971-72  1972-73,  1973-74,

 .  302-08  259°I%  245  74

 .  488° 45,  ‘$18- 40  474  97

 .  न  26-00  I§  00  Nil

 ७  *  ae  eo  5°00

 .  .  44°05  ‘13122  rr8°58
 e  °  59°25  76°0%  209°  46
 e  .  oe  38°69  93°00

 लोह  झपक  का  निर्यात

 4520.  भी  भगतराम  सन हर  :

 श्री  किशोर  आकुल  :

 क्या  आजित्य  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  देश  से  लोह  वयस्क  का  निर्यात

 बढ़ाने  एवं  उसका  सूचित  मूल्य  प्राप्त
 करने  के  लिए  क्या  उपाय  किए  गए  हैं  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (श्री
 विश्वनाथ  प्रताप  सिह):  सरकारी  तथा  गैर-
 सरकारी  दोनो  क्षेत्रों  में  उत्पादन  का
 विस्तार,  झ्तिरिक्‍कत  रेलवे  सुविधाओं  की
 व्यवस्था,  तथा  पन्नों  का  विकास  करके

 निर्यात  हेतु  लौह  यस्क  की  प्राप्यता  बढा  कर

 लौह  भ्र यस्क  के  निर्यातों  में  बद्ध  करने  के

 उपाय  किये  जा  रहे  है।  खनिज  तथा  धातु
 व्यापार  निगम,  जो  लौह  शिक्षक  के  निर्यात
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 के  लिए  कार्यकरण  अभिकरण  है,  विदेशी
 खरीदारों  के  साथ  लौह  अयस्क  के  लिए
 अपेक्षाकृत  ऊची  कामता  22  बातचीत  करता

 रहा  है  कौर  पिछले  वर्ष  की  कीमतो  के

 मुकाबले  34  प्रतिशत  से  40  प्रतिशत  तक

 बढ़ौतरी  हासिल  करने  में  सफल  रहा

 है

 Control  of  Government  over  the  Com-
 mercial  and  Cooperative

 4521.  SHRI  Y.  WARA  REDDY:
 Will  the  Mimster  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  have  more  strict  control  over
 the  commercial  and  cooperative  banks
 in  the  country;  and

 (b)  if  so,  the  nature  thereof  and  the
 broad  features  of  measures  being
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  nature  and  extent  of  control  to
 be  exercised  over  the  commercial  and
 cooperative  banks  is  a  matter  which  is
 kept  under  continual  review  by  the
 Reserve  Bank  of  India.

 .  *

 Accumulation  of  Stocks  with  S.T.C.

 4522.  SHRI  Y.  ESWARA  REDDY:

 SHRI  R  द  SWAMINATHAN.

 SHRI  P.  M.  MEHTA:

 SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleaseg  to  state:

 (a)  whether  stocks  of  varioug  items
 worth  Rs.  29.52  crores  have  accumulat-
 ed  with  the  State  Trading  Corporation;

 (b)  if  so,  the  major  goods  with  their
 value,  separately  accumulfited  and  the
 reasons  therefor;  and

 (c)  the  steps  being  taken  for  thelr
 disposal?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VIGHWANATH  PRATAP  SINGH):  (a)
 ¥es,  Sir.  The  value  of  stocks  on  20th
 September,  974  was  Rs.  29.52  crores.

 (b)  The  major  items  with  their
 value  are:

 Rs.  in  crores

 Oils  and  Fats  ,  .  *  70  77

 Chemucals ,  -  «  8  83

 Drugs  &  Pharmaceuticals  5  ब
 Others  .  .  .  .  .  3  75

 29  §2

 Edible  Oils  are  released  according  to
 planned  programme  of  Food  Depart-
 ment  There  has  also  been  slow  lifting
 by  some  of  the  States.  Reasons  for
 accumulation  of  stocks  of  other  items
 melude,  reduced  demand  fer  some
 chemicals  required  by  the  plastics  and
 paint  industry,  improvement  in  the
 supply  of  indigenous  materials  and
 fall  in  international]  prices.

 e  (ce)  In  some  items  hke  Drugs  carry-
 ing  of  stocks  upto  three  months’  con-
 sumption  is  quite  normal.  Efforts,  are,
 however,  being  made  to  expedite  lift-
 ing  by  the  allotees.

 wat  का  निर्यात

 4523.  भरी  महा दीपक  सिह  वाक्य  :

 क्या  बाणी  मंत्री  यह  बताने  की  बपा

 करेंगे  कि  :

 (क)  क्या  वर्ष  1973-74  में  भारत
 द्वारा  विभिन्न  प्रकार  के  फलों  का  निर्यात
 किया  गया  था;  भौर

 (खत)  यदि  हां,  तो  कुल  कितना  सिद्धांत
 किया  गया  कौर  उससे  कुल  कितनी  विदेश

 मुद्रा  की  शाम  हुई  ?
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 बालिका  संभाला  में  उपमंत्री  भी

 विद  सोच  ता  fey):  (क)  शौर

 (ख),  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है।.  (ग्र ग्या लय  में  रखा  गया।

 इसलिए  संख्या  एल०  do  8756/74)  |

 Raising  of  ynvesiment  Limite  to  Units
 by  Nationalised  Banks

 4524.  SHRI  0.  9.  DESAI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  the  nationalised  banks
 had  been  giving  assistance  only  to
 units  where  the  investment  was  Rs.  75
 lakhs  and  less;

 (b)  whether  the  investment  limit
 has  been  raised;  ang

 (ce)  if  80,  by  how  much?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (e)  pre-
 sumably  the  Hon'ble  Member  has  in
 view  the  extension  of  finance  to  small
 scale  industrial  units  which  are  defin-

 ९6  as  units  engaged  in  the  manufac-

 ture,  processing  or  preservation  of

 goods  and  whose  investment  in  plant
 and  machinery  does  not  exceed  Rs.  7.5

 lakhs,  Banks  have  been  treating  small

 stale  industries  as  a  priority  sector.
 The  limit  of  Rs.  7.5  lakhs  has  not  so

 t@r  been  raised,  though  it  is  under  con-

 sideration.

 S.T.C.’s  Cement  Deal  with  Iran

 4625.  SHRI  9.  D.  DESAI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister
 be  pleased  to  state:

 of  COMMERCE

 (a)  whether  State  Trading  Corpora-
 tion  had  struck  a  deal  with  Iran  for
 export  of  three  lakh  tonnes  of  cement

 ome  six  months  back;

 (b)  whether  the  deal  has  resulted
 in  a  big  loss  to  India  ang  if  so,  how
 much  and  the  reasons  therefor;  and

 (c)  the  steps  taken  to  compensate
 the  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a:
 Yes,  Sir.

 (b)  Since  the  contract  is  still  under
 execution,  it  is  not  possible  to  quanti-
 f,  the  financial  results  as  yet

 (c)  Does  not  arise.

 Availability  of  Controlled  Mill-made
 Cloth  at  Stipulated  Prices

 4526.  SHRI  D.  9.  DESAI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  controlled  mill-made
 cloth  is  seldom  available  to  the  public
 at  the  stipulated  prices;

 (b)  if  so,  reasons  therefor;

 (c)  whether  barely  20  per  cent  of  the
 country’s  annual  output  reaches  the
 average  citizen;

 (d)  whether  quota  of  such  cloth  is
 allotted  to  each  State;  and

 (e)  if  go,  broad  features  of  the  dis-
 tribution  system?
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 The  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE’  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 No  specific  complaints  in  this  regard
 have  been  received.

 (b)  Does  not  arise.

 (c)  to  (e).  From  ist  October,  974
 each  mill  is  required  to  produce  30  per
 cent  of  its  production  of  cotton  cloth
 as  controlled  cloth.  This  cloth  is  sub-
 ject  to  statutory  distribution  control
 and  the  chances  of  its  being  diverted
 for  uses  other  than  for  the  common
 masses  are  very  remote.  According  to
 policy  for  distribution  of  this  in  force,
 on  the  basis  of  population.  The  con-
 the  Textile  Commissioner  allots  the
 requisite  quantities  of  controlled  cloth
 trolled  cloth  is  required  to  be  sold
 channel  only: —

 (i)  (a)  Mills’  own  retail  shops  and
 (७)  Mills’  authorised  retail  shops  in
 semi-rural  areas.

 (ii)  Super  Bazars  in  the  co-operative
 sector:

 (iii)  National  Co-operative  Consu-
 mers  Federation  and  the  chain  of
 co-operative  institutions  affiliated  to
 them;

 (iv)  Fair  price  shops  run  under  the
 aegis  of  the  State  Governments,  and

 (v)  Any  other  agency  in  the  co-
 operative  sector  specified  by  the  State
 Government  concerned.

 The  following  further  guicelines  in
 this  regard  have  been  issued  by  the
 Textile  Commissioner  to  the  State  Gov-
 ernments  recently:

 (i)  Steps  may  be  taken  to  reach  the
 cloth  to  semi-urban  centres  with  a
 population  of  15,000  to  20,000.

 (ii).  The  ration  cards/house-hold
 cards,  etc..  may  be  made  the  basis  for
 sale  of  controlled  cloth.

 (ili)  Cloth  may  be  sold  to  people
 with  a  nionthly  income  of  leas  than
 Rs.  400/—,
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 Review  of  compulstry  Exports  and

 4527.  SHRI  D  0.  DESAI:

 SHRI  RAGHUNANDAN  LAL
 ~

 BHATIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  a  Committee  constitut-
 ed  in  September,  978  to  review  the
 policy  in  regard  to  compulsory  exports
 and  the  imports  replenishment  shemes
 has  submitteq  its  recommendations;

 (b)  if  so,  broad  outlines  thereof;

 (९)  whether  Government  have
 taken  any  decision  thereon;

 (d)  if  so,  whether  recommendations
 have  been  accepted;  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH  (a)
 Yes,  Sir.

 (b)  A  statement  is  annexed.

 (c)  to  (e).  Recommendations  are
 under  consideration.

 Statement

 l,  There  should  be  a  substantial  ex-
 pansion  of  the  Schemes  for  supply  of
 indigenous  materials  to  the  exporters
 at  reasonable  prices.  If  necessary,
 legal  powers  should  be  acquired  by
 the  Ministry  of  achieve  this  objective.

 2,  Imports  of  raw  materials  against
 advance  licences  granted  for  the  ex-
 ecution  of  export  orders  should  be
 exempted  from  payment  of  customs
 duties  subject  to  a  provision  of  suit-
 able  safeguards.

 3,  If  the  raw  materislg  and  com-
 ponents  are  imported  on  CCP  (i.
 without  payment  from  India)  for  the
 execution  of  “conversion”  deals  and
 manufacturing  is  done  under  the  cus-
 toms  bond,  the  exporter  may  be  allow-
 ed  to  make  imports  without  obtaining
 Heences  from  CCIem.
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 4,  Policy  of  allowing  nominations  for
 uSe  of  replenishment  licences  may  te
 modified  and  nominations  should  be
 allowed  only  in  the  fullowing  cases:—

 (i)  in  favour  of  a  manufacturer
 of  the  product  exported;  and

 (ii)  In  favour  of  a  manufacturer
 of  a  part,  component  or  raw
 material  used  in  the  product
 exported.

 5.  For  the  purpose  of  determining
 ihe  rate  of  cash  assistanc>,  Ministry
 of  Commerce  should  check  up  f.0,b.
 realisation  with  reference  to  the  export
 documents.  In  this  »rocess,  the  Com-
 merce  Ministry  may  also.  verity
 whether  the  data  used  for  the  purpose
 is  representative  of  the  products  erna-

 mating  both  from  the  lerge  and  small
 scale  sectors.

 6.  An  attempt  needs  tc  be  made  to
 remove  genuine  difficulties,  if  any,  of
 ‘tthe  exporters  in  the  operation  of  the
 scheme  for  compulsory  export  obli-
 gation,

 7.  There  should  be  a  further  assess-
 ‘ment  of  the  working  of  the  Scheme  of
 Export  Houses  to  see  what  further
 ‘changes  are  called  for  ह  minimise  the
 opportunities  for  abuse.

 8,  After  a  period  of  2  to  83  years,  a
 review  should  be  undertaken  of  the
 implementation  of  the  various  schemes
 for  promoting  the  role  uf  small  scale
 sector  in  export  activily  in  order  to
 consider  further  measures  in  that
 direction.

 9.  Action  should  be  taken  to  stream-
 line  the  procedure  for  disbursement

 ‘of  drawback  of  duties.

 l0.  Fiscal  relief  to  the  exporters  on
 ‘certain  specified  lines  deserves  favour-
 ‘able  consideration.

 Involvement  of  Indian  Airlines  Staff
 in  Smuggling

 4528.  SHRI  R.  S.  PANDEY:  Will  the
 MINISTER  OF  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  involvement  of
 some  Srinagar  based  Indian  Airlines

 staff  and  airport  security  personnel  in
 regular  charas  smuggling  has  come  to
 the  notice  of  Government;  and

 (b)  if  so,  the  number  of  persons
 involved  and  the  action  Government
 have  taken  against  them?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b).  Involvement  of
 some  Srinagar  based  Indian  Airlines
 staff  and  airport  security  personnel  in
 charas  smuggling  was  reported  in  a
 press  report  in  the  ‘Patriot’  dated  20th
 November,  1974.  The  matter  is  being
 investigated  by  Jammu  and  Kashmir
 State  Police.  At  this  stage  it  is  not
 possible  to  say  who  are  involve  in  tnis
 case.

 Special  measures  Introduced!  to  cut
 down  unroductive  expenditure

 4529.  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  any  special  measures
 have  been  introduced  or  are  under
 consideration  to  cut  down  all  unpro-
 ductive  expenditure  in  Ministries,  De-
 partments  and  public  sector  undertak-
 ings;  and

 (b)  if  so,  the  nature  thereof  and  the
 extent  of  savings  envisaged  there-
 under,  unit-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  and
 (b).  Various  measures  have  been
 adopted  from  time  to  time  to  cut  down
 unproductive  expenditure  in  Mints-
 tries/Departments.  In  addition  to  the
 measures  already  in  force,  the  follow-
 ing  further  steps  have  been  introduced
 this  year:—

 (i)  A  review  to  be  undertakem  cy
 all  Ministries  of  ‘on  going’  functions
 and  actual  staff  requirements,  so  83
 to  ensure  that  inessential  and  peri-
 pheral  functions  are  cut  down  and  sur-
 plus  staff  located.  Consideration  of
 proposals  to  augment  stac  will  be  post-
 poned,  and  powers  of  local  or  ad  hoc
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 recruitment  will  be  kept  in  abeyance
 till  the  above  review  is  completed,  even
 if  this  leads  to  deviation  from  the
 Prescribed  staffing  pattern  in  respect
 of  different  categories  of  staff.

 (ii)  A  0  per  cent  cut  on  provisions
 for  office  expenditure,  travelling  allo-
 wance  and  contingencies.

 (iii)  A  0  per  cent  cut  in  expendi-
 ture  on  overtime:  payment  to  non-
 industrial  workers.

 (iv)  Ban  on  engagement  of  addition-
 al  staff  on  daily  wage  basis.

 (v)  Ban  on  creation  of  new  posts
 except  for  certain  operational  posts  in
 the  Civil  Aviation,  Posts  and  Tele-
 graphs,  Indian  Meterological  Depart-
 ments  and  operational  and  technical
 staff  directly  connected  with  the  execu-
 tion  of  new  plan  projects  or  Security
 and  Vigilance  sectors.

 (vi)  Ban  on  filling  up  of  all  vacan-
 cies  in  non-technical  and  non-opera-
 tional  posts  except  by  transfer,  pro-
 motion,  deputation  or  adjustment  of
 surplus  staff.

 (vii)  Implementation  within  a  per-
 iod  of  three  months  of  all  outstanding
 reports  of  Staff  Inspection  Unit  recom-
 mending  abolition  and  adjustment  of
 surplus  posts.

 (viii)  Restriction  of  the  number  and
 size  of  foreign  delegations  and  foreign
 tours  by  officers  of  the  Government  of
 India  to  the  minimum.

 (ix)  Elimination  of  surplus  staff  of
 completed  schemes/projects  still
 covered  on  the  pay  roll.

 2.  Similar  economy  guidelines  have
 also  been  issued  to  public  sector  under-
 takings.  In  addition,  the  following
 specific  measures  have  also  been  sug-
 gested  for  adoption  by  these  under-
 takings .—~

 (i),  Review  of  staff  requirements
 and  curtailment  of  powers  of  recruit-
 ment  of  subordinate  offices.
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 (ii)  Steps  to  be  taken  for  the  gra- dual  elimination  of  cash  losses  in  pub- lic  sector  enterprises  which  are  in  pro- duction.

 (iii)  Stoppage  of  certain  types  of
 subsidies  given  to  public  sector  enter-
 prises,  who  would  be  required  to  cross-
 Subsidise  particular  losses  by  profits elsewhere.

 8.  Certain  other  measures  which
 have  been  introduced  to  reduce  admin-
 istrative  expenditure  are  as  follows:—

 (i)  Adoption  of  semi-permanent  or
 temporary  specifications  in  construc-
 tion  programmes  as  far  as  possible.

 (ii)  20  per  cent  reduction  in  the  num-
 ber  of  telephones  in  each  Ministry  /De-
 partment.

 (ii)  Maximum  economy  in  use  of
 paper.

 (iv)  Suspension  of  motor  car  pur-
 chase  advances  to  officers.

 4.  It  is  not  possible  to  quantify  the
 estimated  savings  unit-wise  on  account
 of  various  measures  referred  to,  at  this
 stage,  as  they  depend  upon  a  number
 of  factors.  Assessment  of  saving  is  a
 continuing  process,  According  to  the
 present  assessment,  it  is  expected  that
 there  would  be  savings  of  about  Rs.  ह ज
 Crores  in  non-Plan  expendtture  during
 the  current  financial  year  as  a  result
 of  the  economy  measures,

 22.00  hrs.

 श्री  मधु  लिमये  (बांका)  :  अध्यक्ष
 महोदय,  मैंने  जानशीन  कर  क्वेश्चन  अवर  में
 दखल  नहीं  दिया  क्योंकि  उस  के  सम्बन्ध  में
 मैं  जो  सवाल  उठाना  चाहता  था  मैंने  सोचा
 कि  प्रश्नोत्तर  काल  के  बाद  बाप  मुझे  बुलाएंगे
 और  मैं  अपनी  बाल  को  श्राप  के  सामने
 रखेगा  फिर  श्राप  उस  के  ऊपर  जो  भी
 राय  देंगे!  उस  के  ऊपर  मैं  जरूर  सोचूंगा

 SHRI  JYOTIRMOY  BOSU  (Diamnd_
 Harbour):  ¥  hag  -writtex  fo  you  in
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 regard  to  what  Shri  Lalit  Narayan
 Mishra  stated  yesterday.  I  have  given
 an  elaborate  statement  that  in  what  he
 has  stated  he  has  made  an  admission

 #  08५  notings  Nos.  Nil  and  N2  were
 done  under  his  orders.

 In  that  context  I  had  given  you
 notice.

 MR.  SPEAKER:
 over.

 SHRI  JYOTIRMOY  BOSU:  After  his
 utterances  it  is  confirmed  that  he  has
 committed  a  breach  of  privilege.  I
 have  given  details.

 MR.  SPEAKER:  That  was  finally  dis-
 posed  of  yesterday  and  I  am  not  going
 to  take  it  up  today  in  any  form.

 That  is  already

 Is  Mr  Limave  going  to  say  some-
 thing  with  reference  to  some  pending
 motion  or  he  wants  to  say  something
 mdependently?  I  am  told  that  it  is  a
 different  mater  Shri  Limaye,

 की  मधु  लिमये  अध्यक्ष  महोदय
 मेरे  साथ  एक  बहुत  गन्दा  काम  हुआ  है  और
 उसकी  ओर  मैं  श्राप  की  तवज्जह  दिलाना

 चाहता  ह  मैंने  मारुति  के  बारे  मे  एक
 सवाल  भेजा  था  जिस  का  जबाब  मैं  चाहता
 थ  ति  WW  स्सिम्बर.  को  मुझ  को  मिले  t
 लेकिन  मैंने  सवाल  एक  [छा  और  उस  को
 बिना  मेरी  सम्मति  के  एकदम  बदल  दिया
 गया  जिस  से  उस  के  थें  का  नथ  हो  गया

 इसलिए  संक्षेप  में  मेरा  जो  सवाल  है  वह  मैं
 पहले  रखना  हु,  जो  बदला  हुआ  सवाल  है  भ्र ौर
 जो  जवाब  आया  वह  भी  रखता  हू  1

 My  original  question  was:  “Order  of
 preference  One

 Will  the  Minister  og  Industry  refer
 to  the  Maruti  Limited  Annual  Report
 ang  Accounts  for  ‘1973-74  filed  with
 the  Registrar  of  Companies,  Delhi  and
 state.

 (a)  whether  part  of  the  plant  ma-
 chinery  and  equipments  in  the
 process  of  installation  referred  to  at

 pages  16-17  of  the  said  report  has
 been  imported  from  abroad;

 (0)  if  so,  the  details  of  the  import-
 ed  items  of  plant,  machinery  and
 equipments;

 (९)  The  magnitude  of  the  imports
 as  a  percentage  of  the  total  value  of
 the  plant  machinery  etc.  mentioned
 an(a)?”

 Now,  see  the  changed  question

 “Will  the  Minister  of  Industry  and
 Civil  Supphes  be  pleased  to  state

 (a)  whether  according  to  the
 Maruti  Limited  Annual  Report  and
 accounts  for  ‘1978-74,  filed  with  the
 Registrar  of  Companies,  Delhi.  a
 part  of  the  plant  machinery  =  and
 equipments  installed  and  in  the  pro-
 cess  of  installation  referred  to  at
 pages  16-17  of  the  said  report  has
 been  imported  from  abroad;''

 यानी  मैं  सरकार  सैगल  रहा  हूं  और

 यह  कह  रहे  हैं  कि  कया  मारुति  लिमिटेड  की  रिपोर्ट
 में  ऐसा  कहा  गया  है?  जब  मेर  पास  रिपोर्ट
 है  तो  क्या  इतना  मै  बेवकूफ  हू  कि  इस  तरह  का
 पृष्ठ  दर

 (by)  :f  so,  the  details  of  the  import-
 ed  items  of  plant,  machinery  and
 equipments,  and

 (९)  the  magnitude  og  imports  as  a
 percentage  of  the  total  value  of  the
 plant  machinery  etc  mentioned  in
 part  (a)

 अब  जवाब  क्‍या  जाता  है  कवीनि-
 यशाली,  यह  देखिए

 “(a)  No  such  statement  has  beer
 made  in  the  Annual  Report  and  Ac
 counts  referred  to  above.

 (७)  and  (c).  Do  not  arise.”

 Without  reference  to  me  and  without
 my  consent,  the  Secretariat  and  tht
 Industry  Ministry  have  completely
 changed  my  question.  The  questio
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 as  modified  by  thern  makes  me  appear
 to  be  a  nig  fool  I  am  supposed  to
 have  asked  whether  the  Maruti  Ltd
 Annual  Report  has  stated  that  a  part
 of  their  machinery  has  been  imported
 from  abroad

 When  I  am  in  possession  of  the
 Maruti  Ltd  Annual  Report  why
 should  I  ask  this  stupid  question?  Of
 course  the  Maruti  Ltd  has  not  stated
 that  part  of  the  machinery  38  import-
 ed  It  is  on  the  basis  of  the  report
 that  I  received  that  despite  the  de-
 clarations  about  the  Swadeshi  car
 machinery  including  the  prototype

 engine  had  »een  imported  trom  abroad
 that  I  tabled  the  question  In  order
 to  avoid  answering  this  embarrassing
 question  the  Industry  Ministry  in
 collusion  with  your  Secretariat  have
 changed  mv  question  This  is  nothing
 but  a  fraud

 Yesterday  you  resented  to  Shri  Puoco
 Mody’s  remark  that  the  Speaker  was
 in  collusion  with  the  Governmcnt
 But  35  this  not  a  glaring  example  of
 the  collusion  of  your  Secretariat,  7  not
 the  Speaker,  with  the  Government
 How  can  Parlhament  function  when
 the  Secretariat  becomes  an  agency  of
 the  Government  and  the  Government
 hecomes  an  agency  of  an  individual
 and  her  family?

 Let  me  tell  you  that  I  am  very  much
 upset  over  this  My  letter  {o  the
 Secretariat  about  the  admission  and
 rniority  of  my  questions,  too,  has  re-
 mained  unanswereg  to  this  day

 I  also  refuse  to  beleve  that  this  is
 an  error  of  your  Under  Secretanies  and
 other  Secretanes  This  has  been  done
 at  the  dictation  of  the  Industry  Minis-
 try  and  the  Pmme  Munister's  Secre-
 taniat  My  colleague  Shri  Madhu
 Dandavate  has  already  charged  that
 all  questions  are  hereafter  tg  be  an-
 swered  after  editing  by  the  Prime
 Minister's  Secretariat

 we  केवल  प्रान्तर  एडिट  नहीं  कर  रही  हैं|
 अब  उन्होंने  यह  भ्र धि कार,  यह  सत्ता  भी
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 ली  है  कि  बरेश्चन्श  भी  एडिट  करेगी
 अध्यक्ष  महोदय,  मैं  इप  पर'  1६6  की  गाइडेंस
 चाहता  हु।  मैं  इत  लिए  बिक  नदी  बोल गा,  |
 क्योकि  मै  इस  पर  बहुत  पारीक  प्र+-सेट

 हू
 MR  SPEAKER  It  has  wst  been

 brought  to  my  notice,  It  would  have
 been  much  better  if  the  moment  you
 Saw  3६  yOu  hag  contacted  me,  so  that
 by  this  time  I  should  have  been  ready
 with  some  answer

 SHRI  MADHU  LIMAYE  1  gave
 notice  hefore  30  o’clock  Yesterday  I
 told  the  Question  Branch  peopie  my-
 self  Am  I  supposed  to  mve  rou  I0
 days  notice?  I  take  strong  objertion
 to  it  It  35  a  matter  between  your
 Secretariat  and  the  Speaker  I  ar  not
 concerned  with  it

 SHRI  SHYAMNANDAN  MISHRA
 (Begusaral)  The  hon  member  has
 been  complaining  many  times  that  his
 questions  have  temained  unanswered
 even  *or  one  year  or  so  and  th  as-
 suranes  also  remain  unfulfilled  If

 the  questions  wie  recast  in  this  manner
 and  evasive  rephes  are  given,  it  would
 mean  that  in  the  entire  term  of  our
 career  here  we  would  not  get  any
 answers  at  all  from  the  Government.

 MR  SPEAKER  The  Sccretariai  does
 have  the  power  to  revise  or  recast  3४
 but  they  send  if  to  the  membe.  and
 the  member  can  take  exception  to  it
 ut  the  time  3६  comes  to  him,

 SHRI  SHYAMNANDAN  MISHRA:
 He  says  it  has  been  done  without  any
 reference  to  the  hon  member

 MR,  SPEAKER  This  has  just  been
 brought  to  my  notice  and  I  am  look-
 ing  into  it

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  a  very  serious  matter  Kindly
 look  into  it,

 थी  हुकम  श्मा  कल बाय  (रैना)  :

 इस  तरह  की  हेराफेरी  सब  मेम्बरों के  साथ
 होती  है।  हमारे  साथ  भी  होती  है  ।
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 wean  महोदय:  जब  आप  लोगों  के

 पास  नोटिस  जाता  है,  श्राप  उसी  वक्‍त

 बतला  दें  कि  इस  को  यह  सैन्य  थी,  जो  बदल

 गई  है।  इट  इज  ऑआन्वेज  ओपन  फार

 करेक्‍शन  |

 श्री  हुकम  चरण  कछवाय  क्या  हर  वात

 बतलायेगा  ?

 MR.  SPEAKER:  Why  not?  Not
 hundreds,  but  thousands  of  questions
 come.  After  all,  our  staff  are  also
 human  beings.  If  you  find  anything
 which  you  think  i5  not  the  same,  it
 would  have  been  coriected  there  and
 then.

 श्री  जाता  राव  जोशी  (शाजापुर)
 इन  में  बहत  से  इम्पोटेट  सवाल  होते  हैं,
 सक्रटेस्यिट  से  यह  आशा  नहीं  की  जाती  कि

 बह  सारा  ब्य  ही  बदल  दे  दस  के

 क्या  मायने  है  ?

 SHR]  JYOTIRMOY  नए  Su  we
 table  motions,  questions,  ete  Only
 two  persons  in  this  House  can  sit  in
 judgment  ever  them  as  to  the  ad-
 minissilnlity  or  otherwise  of  matters
 that  come  from  members  One  is  your
 good  self  and  the  other  is  the  Deputy
 Speaker.  Why  is  it  that  the  work  is
 not  divided  between  you?

 MR  SPEAKER  It  is  not  a  question
 of  division,

 SHRI  JYOTIRMOY  BOSU  It  should
 be  seen  by  either  of  you.  I  am  more
 than  convinced  that  the  Prime  Minis-
 4९78  Secretariat  35  supreme  in  all
 matters,

 MR.  SPEAKER:  I  really  ‘wonder
 what  you  are  saying.  WU  I  585  this  is
 a  phobia  with  you,  I  think  that  would
 be  very  correct,  He  need  not  mention
 about  the  working  arrangement  of  this
 Secretariat.  He  has  no  business  to  do
 it.  He  has  said  something  about  ques-
 tions,  I  will  look  into  it,  I  am  not
 going  to  listen  to  you  on  this  point  any
 more,

 SHRI  JYOTIRMOY  BOSU:  Some
 thirteen  months  ago  I  produced  some
 documents  about  Shri  D.  P,  Dhar.

 MR  SPEAKER.  Regarding  the  alle-
 gations  against  Shri  D.  P.  Dhar  I  have
 told  you  on  the  floor  of  the  House  it-
 self  that  there  is  nothing  in  it.  I  have
 conveyed  it  to  you.  I  am  not  at  alt
 convinced  by  your  allegations.  I  have
 asked  you  {o  give  more  evidence  to
 substantiate  the  allegations  But  you
 did  not  doso  for  the  last  twelve
 months,

 SHRI  JYOTIRMOY  BOSU:  I  have
 Ziven  some  more  evidence.

 MR  SPEAKER  There  is  nothing
 m  it.

 SHRI  JYOTIRMOY  BOSU  Let  it
 be  sent  to  the  Privileges  Committee.

 MR  SPEAKER  There  ts  no  ques-
 il0n  of  sending  it  ty  the  Priv.jeges
 Committee  You  first  follow  the  r  iles
 of  pdm  edure  and  thin  you  bring  a
 motion  I  asked  you  to  produce  evi-
 dence  tut  vou  did  not  do  it

 SHRI  JYOTIRMOY  BOSU.  |  stand
 hy  what  I  said  on  that  dav,

 MR,  SPEAKER.  I  did  not  find  there
 anything  against  Shri  D  P  Dhar.
 Bringing  m  anything  you  get  held  of
 and  maligning  people  ali  the  time  is
 not  fair

 SHRI  VAYALAR  RAVI  (Chirayin-
 kn)-  Sir,  vou  have  given  a  ruling  on
 it  छाए  Bosu  cannot  question  at.

 MR.  SPEAKER  I  have  said  that  I
 am  not  satisfied  with  the  evidence  he
 hag  given

 SHRI  SAMAR  GUHA  (Conta:}  Com-
 ing  back  to  the  point  of  Shri  Machu
 Limaye,  the  position  is  that  some  of
 the  questions  are  objected  to  by  some
 of  the  Ministries.  Then  the  practice  is
 that  the  Question  Branch  modify  those
 questions  in  the  light  of  those  objec-
 tions  and  inform  us  that  those  ques-
 fonss  have  been  admitted  "  thoge
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 modified  forms.  In  this  tase  the  ques-
 tion  is  whether  Shri  Madhu  Limaye
 Was  informed  of  this  modification.

 SHRI  MADHU  LIMAYE  has  point-
 ed  out....  (Interruptions)

 MR  .SPEAKER:  The  question  to
 which  he  made  a  reference  is  »efore
 me.  Any  member  of  the  opposition
 could  s@e  the  papers.  It  is  a  routine
 correction  There  is  no  change

 SHRI  SHYAMNANDAN  MISHRA:
 Was  there  any  missing  link  What
 was  there  to  correct?

 MR.  SPEAKER.  I  am  told  that  these
 are  just  routine  corrections.  I  am
 Prepared  to  sit  with  Shri  Madhu
 Limaye  or  any  member  of  the  opposi-
 tion  and  see  the  papers,  After  all,
 they  can  make  a  mistake.  Whatever
 be  the  little  difficulties  in  the  office,
 and  there  are  thousands  of  questions
 which  they  are  doing  at  the  Secre-
 tariat  level,  I  must  own  what  they  do.
 I  can  discuss  it  with  vou.

 SHRI  SHYAMNANDAN  MISHRA:
 On  the  face  of  it,  the  framing  of  the
 question  was  impeccable  What  could
 be  the  reason  for  changing  it?

 MR.  SPEAKER  _I  see  some  correc-
 tions  have  been  made  I  am  prepar-
 ed  to  sit  with  Mr.  Limave  or  any
 Member  of  the  Opposition.  I  will  dis-
 cuss  .t.  Certamly.  if  this  is  the  posi-
 tion,  T  say,  we  must  evolve  a  procedure
 by  which  when  it  goes  in  a  corrected
 form,  within  a  specifled  time,  the
 Member  should  let  the  office  know  that
 this  does  not  convey  the  sense,

 SHRI  MADHU  LIMAYE  Why
 should  they  correct  it?

 MR,  SPEAKER:  They  have  to  cor-
 rect  the  language.  That  is  in  the  rules.
 If  some  mistake  ig  committed  by  the
 dealing  officer,  I  will  certainly  see  that
 it  is  never  done  again  and  warn  the
 officer,  I  am  prepared  to  sit  with
 him.

 SHRI  K.  LAKKAPPA  (Tumkur):
 Sir,  the  eonrvention  is  that  no  Member
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 should  make  any  allegation  against
 the  Parliament  secretariat.

 MR.  SPEAKER:  Yes,  He  should
 bring  it  to  my  notice  instead  of  pring-"
 ing  it  In  the  House.  I  can  deal  with
 that,

 SHRI  प्र,  M.  PATEL  (Dhandhuka):
 Sir,  you  said  that  the  secretariat  may
 edit  the  Question.  But  there  must  be
 the  need  for  editing  :t.  If  you  look  at
 this  Question,  is  it  not  a  gstraight-for-
 Ward  and  clear  Question?

 MR.  SPEAKER:  I  have  already
 Offered  to  sit  with  him  and  discusg  it
 I  wilk  examine  it.  If  this  is  done  in
 this  way,  certainly,  the  officer  wil]  be
 warned.

 2.22  hrs.

 QUESTIONS  OF  PRIVILEGE

 AGAINST  SHRI  R.  N.
 GOENKA,  MP.

 MR.  SPEAKER:  Now,  there  are  a
 number  of  privilege  motions....

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  have  already
 written  to  you.  I  only  want  two
 minutes....

 ._MR.  SPEAKER:  Just  by  writing
 to  me  you  do  not  become  entitled.
 Because  you  write  to  me,  therefore,
 these  are  orders  for  the  Speaker.  It  is
 not  that.  I  am  not  calling  you.

 I  am  taking  up  the  question  of  pri-
 vilege  which  is  already  fixed.  ‘This
 is  about  Mr.  R.  N.  Goenka.

 SHRI  JYOTIRMOY  BOSU:  I  only
 want  to  draw  your  kind  attention  to
 the  statement  made  by  Mr.  L,  ्,
 Mishra  yesterday.  oe  (Interruptions)

 MR.  SPEAKER:  That  was  over
 yesterday.  I  am  not  prepared  to  hear
 thet  again.  That  statement  ig  not
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 under  discussion  now.  I  am  not
 allowing  anything  clse.....(Interrup-
 tions).

 Mr,  Jyatirmoy  Bosu  is  such  a  noble
 person,  If  he  devotes  his  energies  to
 some  constructive  matters,  the  coun-
 try  will  he  lucky.  But  he  goeg  to
 the  negative  side.

 ‘

 SHRI  JYOTIRMOY  BOSU:  At  the
 Pregent  moment,  the  country  is  in
 the  hands  of  the  destructive  forces.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Destruction  is  a  part
 of  construction.

 MR.  SPEAKER:  His  theory  is,
 first  destruction  and  then  construc-
 tion.

 Now,  about  the  question  of  privi-
 lege,  there  are  40  Members  listed  and
 alao  Mr.  Goenka.  He  wants  to  come
 with  his  reply.

 SHRI  K.  LAKKAPPA  (Tumkur):
 No  reply.  Under  what  rule,  he  will
 reply?  (interruptiona).

 On  what  basis  can  he  give  a  reply?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta—South):  He  can.
 not  give  a  reply.  (Interruptions).

 MR.  SPEAKER:  Why  do  you  go
 against  yourself?  Mr.  L.  N.  Mishra
 was  given  a  chance  to  reply,

 SHRI  K.  LAKKAPPA:  That  was
 a  different  case.  (Interruptions),

 MR.  SPEAKER:  Let  us  settle  it
 once  and  for  all.  If  there  is  any

 i  é
 may  please  sit  down.  I  have  increag-
 ea  my  dosage  from  two  to  four  aspi-
 rina,  हैं  tell  you,  previously,  in  the
 last  Parliament,  7  used  to  take  only
 one;  upto  this  time  I  have  been  tak-
 tng  two,  ind  now  I  have  to  take  four
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 wisdem  or  He  may  keep  me  out  of
 this  cone

 SHRI  JYOTIRMOY  BOSU:  Peace-
 ful  co-existence.

 MR,  SPEAKER:  Peaceful  co-exis-
 tence  will  kill  me.

 Now,  Mr.  Priya  Ranjan  Das  Munsi.
 You  will  take  only  two  or  three
 minutes,  I  will  hear  Mr.  Goenka
 also.

 SHRI  K.  LAKKAPPA:  How  are
 you  allowing  him,  Sir?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  I  want  to  make  a  sub-
 mission.  (Interruptions).

 MR.  SPEAKER:  I  will  listen  to
 Mr.  Goenka  also.  I  am  not  going  to
 reverse  my  procedure.

 SHRI  BHOGENDRA  JHA  (Jaima-
 gar):  Mme  was  the  first  notice  of
 privilege  on  this  point.  Please  en-
 quire  and  then  decide.

 MR.  SPEAKER:  Mr.  Priya  Ran-
 yan  Das  Munsi’s  is  the  first.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Mr,  Speaker,  Sir,  on  the
 4th  December,  1974,  in  the  authentic
 progressive  daily,  Patriot,  a  newsitem
 was  published  which  read  as
 follow:

 “Geenka,  4  others  to  be  tried  for
 Forgery.

 “Three  directors  of  the  Indian
 Express  group  are  to  stand  trial  for
 cheating,  forgery  and  criminal  con-
 spiracy.  BeSfdes  the  directors—
 Mr.  R.  N.  Goenka,  his  son,  Mr.
 B.  D.  Goenka,  and  Mr.  8.  9.
 Goenka’s  wife,  Mrs,  Saroj  Goenka—
 two  other  employees  of  the  Ex-
 press  group  of  companies  wil}  stand
 trial  on  similar  charges.

 “The  case  was  committed  for
 trial  by  the  Special  Metropétitas
 Magistrate  of  Madras  to  the  court



 279  Question  of  Privilege

 [Shri  Priya  Ranjan  Das  Munshi]
 of  the  Chief  Metropolitan  Magis-
 trate,  New  Delhi,  on  Saturday.

 “According  to  the  prosecution,
 the  Indian  Express  (Madurai)  Pri-
 vate  Limited  and  the  Andhra
 Prabha  Private  Limited  hypothe-
 cated  between  the  two  of  them
 cash  credit  facilities  of  over  a  crore
 of  rupees  with  the  Punjab  Na.
 tional  Bank,  Madras.  These  credit
 facilties  could  be  enjoyed  on  the
 basis  of  monthly”  stock  statements
 sent  by  the  companies  to  the  bank.

 “The  prosecution  case  was  that
 the  accused  entered  into  a  criminal
 conspiracy  in  1368,  to  cheat  the
 bank,  commit  forgeries  and  falsify
 the  account  books  and  stock  records
 of  the  companies  with  a  view  to
 obtaining  excess  cash  credit  facili-
 ties  from  the  bank.

 “Fictitious  Firm.

 “With  this  end  in  view,  the  pro-
 secution  case  said,  false  invoices
 and  other  documents  were-pre-
 pared  and  false  entries  made  in
 the  companies’  books.  The  docu-
 ments  by  the  companies  were  in
 the  name  of  a  fictitious  Calcutta
 firm  and  showed  purchase  by  the
 companies  of  white  printing  paper
 to  the  tune  of  Rs.  56  Jakhs.”

 “.,.Besides  the  documents,  the
 prosecution  case  said,  false  state.
 ments  of  stocks  were  sent  to  the
 bank.  The  two  companies,  accord-
 jng  to  the  prosecution  case,  obtain-
 ed  a  wrongfull  gain  of  the  order  of
 Rs,  40  lakhs  as  a  result  of  this
 cheating.”

 What  I  would  like  to  submit  is  that
 on  that  day  I  expressed  my  view  that
 I  only  wanted  to  have  a  clarification
 whether  this  Shri  Ram  Nath  Goenka
 is  a  Member  of  this  House  who  be-
 Jongs  to  the  Indian  Express  Manage-
 ment  Group.  If  it  is  not  so  and  if
 this  report  {s  a  wrong  report,  then
 it  goes  against  an  hon.  Member  of
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 this  House  and  it  amounts  to  a  pri-
 vilege  and  we  all  ought  to  protect
 the  Member.  In  the  privilege  mo-
 tion,  it  may  also  be  considered  that
 if  the  report  is  correct,  then  the  en.
 tire  House  is  involved  and  the  pres.
 tige  and  dignity  of  the  House  is  in-
 volved  as  he  is  a  Member  of  this
 House.  Now,  I  would  like  to  submit
 to  you  that  in  the  charge-sheet
 against  Shri  Ram  Nath  Goenka
 which  is  submitted  by  the  Special
 Police  Investigation  Branch  of
 Delhi...

 SHRI  K,  P.  UNNIKRISHNAN
 (Badagara):  CBI:

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  ...on  2ist  May  973  by  the
 CBI  Special  Investigation  Unit  and
 the  FIR  made  is  No.  2/71/SIO  of
 2th  April  1974,  The  charges  made
 are  under  Section  20B,  420.  469,  467
 and  47l  of  the  Indian  Penal  Code.
 The  chargesheet  involves  many  peo-
 ple  including  officials,  Indian  Express
 Group,  son  and  wife  of  Shri  Ram
 Nath  Goenka,  Shri  Ram  Nath  Goenka
 is  directly  involved  because  the  re-
 port  and  the  charge-sheet  say...
 (Interruptions)

 MR.  SPEAKER:  Now,  it  is  sub-
 judice.

 SHRI  छू,  LAKKAPPA:  The  big-
 gest  scandal  of  this  country.

 (interruptions)

 MR,  SPEAKER:  It  is  sub-judice.
 We  cannot  discuss  it.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  It  says  that  accused  No.  1,
 that  is  Shri  Ram  Nath  Goenka  is
 directly  involved  with  the  signing  of
 the  documents  and  getting  money
 from  the  bank...

 SHRI  ्,  N.  GOENKA:  Jlt  is  afl
 false...  (Interruptions).

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  ...cheating  the  bank,  forgery
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 and  criminal  conspiracy.  My  argu-
 ment  is  that  cheating,  forgery  and
 criminal  conspiracy  are  criminal

 ces  which  will  be  rightly  dealt
 Ane  by  the  court  of  law  and  not  by

 Parliament,  There,  I  entirely  agree
 with  you.  But,  what  I  would  like  to
 submit  is  that  in  Shri  Tulmohan
 Ram's  case,  J  found  that  after  the
 CBI  investigation  was  over,  you,  in
 your  wisdom,  expressed  in  this  House
 that  since  a  prima  facie  case  was
 established,  the  House  could  move
 any  motion.  Here  also  the  CBI  has
 completed  its  inquiry,  a  charge-sheet
 has  been  made  and  also  an  FIR
 lodged  and,  therefore,  a  prima  facie
 case  has  been  established.  The
 charges  against  Shri  Ram  Nath
 Goenka  are  cheating,  forgery  and
 criminal  conspiracy.

 The  charge  is  that  Radha  and  Co.,
 Calcutta  is  a  fictitious  company  and
 who  is  connected  with  the  Indian
 Express  Group  of  Madras  and  Andhra
 Prabha  got  for  the  company  credit
 facilities  twice....  (Interruptions).
 once.  to  the  tune  of  Rs,  18,67,600  and
 second  time,  to  the  tune  of  Rs.  37,30,
 308  in  the  name  of  Radha  and  Com-
 pany.  The  report  says  that  there  is
 no  such  company  or  group.  It  is  a
 false  company.  It  is  a  fictitious  com-
 pany...  (Interruptions)

 These  purchases  were  approved  by
 a  Board  Meeting  presided  over  by

 Shri  Ram  Nath  Goenka,  if  he  is  at
 all  a  Member  of  this  House.  I  do  not
 know.

 What  I  would  like  to  submit  again
 is  that  after  this  thing,  Shri  Ram
 Nath  Goenka  and  his  management
 filed  writ  petitions  in  Madras  and
 Caleutta  High  Courts,  not  once,  but
 twice  and  every  time,  it  was  rejected.

 What  I  would  now  like  to  submit
 is  that  it  may  be  argued  that  this
 was  instituted  in  968  and  what  re-
 levancy  it  has  got  in  1074.  But  what
 I  would  like  to  submit  is  that  if  at
 all  a  Member  of  this  House  conrmits
 a  dacoity  dr  a  murder  in  4968  and
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 the  findings  of  the  inquiry  come  out
 in  294  that  he  is  genuinely  in-
 volved,  though  at  that  time  he  was
 not  a  member,  a  prima  facie  case  is
 surely  establisheq  and  a  substantive
 motion  can  be  ffioved,

 So  what  I  would  request  you  now
 is  that  you  may  kindly  take  it  to  the
 Privileges  Committee..,,

 MR,  SPEAKER:  May  I  ask  you
 one  thing?  Is  it  in  connection  with
 his  conduct  as  a  Member  of  this
 House?...

 (Interruptions)

 Is  it  his  conduct  as  a  Member  of
 this  House  involved  ar  is  it  as  a
 businessman?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  As  a  Member  of  this
 House.

 MR.  SPEAKER:  As  a_  business.
 man?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  As  a  Member  of  the  House.

 In  both  ways.  A  _  privilege  can
 come  in  both  ways.  Collectively,  as
 a  Member  of  the  House  and  also  as
 an  individual.

 MR.  SPEAKER:  Please  be  clear
 about  it.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  It  is  the  duty  of  this  House
 that  if  the  report  was  found  to  be
 false,  we  should  protect  the  dignity
 and  honour  of  the  hon.  Member  and
 we  should  all  stand  by  him....(In-
 terruptions)  Moreover,  what  I  would
 like  to  submit  is  that  the  country
 and  this  whole  House  are  exercised
 over  what  Mr.  Jayaprakash  Narayan-
 ji  as  doing.  Shri  Jayaprakash  Nara-
 yan,  most  of  the  Members  feel,  is  an
 honest  man.  I  have,  therefore,  ane
 other  request  which  ig  to  protect
 Shri  Jayaprakash  Narayan  from  the
 clutches  of  these  corrupt  people  if  at
 all  it  is  true....  (Interruptions).
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 SHRI  MADHU  LIMAYE  (Banka);
 He  is  in  nobody's  clutches.  He  is  in
 the  clutches  of  the  Indian  people  and
 none  other,

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Sir,  I  conclude  by  saying
 this.  The  investigation  report  and
 charge-sheet  were  drawn  after  ex-
 amining  223  officials  and  these  in-
 clude  the  Income-tax  Department,
 of  Company  Affairs,  The  Indian  Ex-
 press  Group,  The  Punjab  National
 Bank  etc.  Then  I  quote.  It  says:

 “It  has  also  been  brought  out
 during  investigation  that  certain
 amounts  alleged  to  have  been  re-
 mitted  by  the  Express  Group  of
 Companies  towards  W.P.P./I.P,P.
 supply  were  in  fact  utilised  for  the
 share  d®alings  at  Calcutta  and
 Bombay  which  were  being  con-
 ducted  under  instructions  of  ac-
 cused  No.  I,  ie.  R.  N.  Goenka.”

 This  38  in  the  report  This  is  based
 on  the  documents,  based  on  the
 charge-sheet  and  F.LR.  Now  I  like
 to  submit  this  to  you,  Sir.  You  kind-
 ly  take  it  to  the  Privileges  Com-
 mittee  to  find  out  the  truth.  It  in-
 volves  not  only  the  question  of  Tul
 Mohan  Ram  There  may  be  thousand
 Tu)  Mohan  Rams  in  this  House.  We
 should  pul]  them  up.  Therefore  I  like
 to  submit,  please  take  it  to  Privileges
 Committee  and  find  out  the  truth.  If
 he  is  involved  he  should  be  removed
 from  the  House.  If  he  is  not,  we
 should  unitedly  stand  and  fight
 against  this.  So  kindly  take  it  to
 Privilege  Committee.  This  is  my
 submission,  Sir,

 SHRI  P.  हू  DEO  (Kalahandj):  |
 need  a  clarification  from  Mr.  P.  #
 Bas  Munsi.  How  Tul  Mohan  Ram
 and  R,  N.  Goenka  can  be  equated
 together?  Tul  Mohan  Ram  is  Mem-
 ber  ef  the  House.  He  weed  Lok
 Sabha  stationery,  Lok  Sabha  letter
 pad.  He  committed  a  breach  of  pri-
 vilege  e¢  the  House.  He  hag  been
 using  kek  Sabha  stationery,  he  forg-
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 ed  signature  of  other  Members.  He
 forged  the  signatures  of  various
 Members  of  Parliament.  Shri  Goen-
 ka  is  alleged  to  have  committed
 offences  when  he  was  not  a  membé
 of  this  House,

 MR,  SPEAKER:  Kindly  sit  gown.
 After  gil  there  cannot  be  many  Tul
 Mohan  Rams.

 SHRI  SHYAMNANDAN  MISHRA:
 There  are  already  2i.

 SHRI]  BHOGENDRA  JHA:  I  have
 brought  this  Privilege  Motion  and
 I  request  that  this  should  be  sent  to
 the  Privileges  Committee.  After  one
 scandal  wag  discussed  we  have  a
 bigger  scandal]  in  this  House  This
 has  come  tolight,  which  has  tarnished
 the  image  of  this  House,  of  every
 Member  of  this  House.  This  is  equal-
 ly  and  even  more  pernicious  in  that
 the  huge  amounts  amassed  as  men-
 tioned  in  these  cases  endanger  and
 help  forces  causing  destruction  to  the
 democratic  structure  tself.  shri

 Munshi  read  out  from  the  Patriot  of
 4th  December,  1974,  I  don’t  want  to
 repeat  that  As  Member  of  this
 House,  some  influence  is  brought

 upon  this  Government,  upon  the  Fin-
 nance  Ministry  that  certain  very
 serious  things  have  been  suppressed.
 In  the  late  972  when  Shri  Goenka
 was  in  the  House,  very  late  1972,
 say.  the  Chief  Cost  Accounts  Otficer
 of  the  Union  Finance  Ministry  sub-
 mitted  a  report  to  the  Ministry  of
 Information  and  Broedcasting  and
 uptill  now  it  stands  suppressed.

 According  to  that  report  the  in-
 vestigator  found  that  the  Indian  Ex-
 press  Pvt.  Ltd,  has  raised  by  way
 of  loans  and  deposits  about  Ra  23
 crores  wherees  the  total  share  capital
 of  all  the  newspaper  groups  was  only
 Re,  27  lakhs.  Even  after  getting  guct
 a  colossal  gum  the  Finance  Minstry

 found  that  Shri  Ramnath  Ji's
 3  ("४ ran  a  defict  yf  Rs  .485  crore  by  3972

 after  wiping  out  the  share-capita!  ar
 reserves  of  Bu,  4  ceore,  So,  Kt  is  |
 Aetakoation  of  shout  Ra,  25  cxores,
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 Another  sensational  finding  of  the
 investigator  was  in  April,  972  all  the
 mine  groups  of  the  Goenka  compa-
 nies  constituted  themselves  into  2
 partnership  firm  called  Express  Tra-
 ders  which  is  ensconced  in  the  Ex
 press  Towers,  Neriman  Point,  Bom-
 bay,  This  is  again  in  violation  of
 the  company  rules.  Through  these
 methods  about  Rs.  25  crores  have
 been  defalcated.  Illegal  actions  have

 been  committed  and  there  is  no  point
 in  not  coming  to  the  conclusion  that
 as  a  Member  of  the  House  utilising
 status  of  a  Member  of  this  House,
 Shri  Goenka,  has  succeeded  in  sup-
 pressing  those  things  uptil  now  even

 after  a  thorough  inquiry  by  the  in-
 Vestigators  of  the  Finance  Ministry,
 It  is  the  misfortune  of  this  House  that
 he  is  here  uptil  now.

 Shri  Jayaprakash  ji  in  one  of  his
 article  in  the  Daily  Hindi  Pradeep
 of  Patna  dated  June  l,  974  has  said:

 “जब  पिछली  बार  हम  विश्व-भरण

 ऋ  लिए  गये,  तो  हमारा  राह-खर्च  एक

 भारतीय  सिल  ने  दिया 1”

 Sir,  there  is  suspicion  and  I  also
 share  that  suspicion  that  that  Indian
 friend  ig  Shri  Ramnath  Goenka.  He
 wif  say  whether  he  is  or  he  ig  not  or
 Jayaprakash  ji  will  himself  clarify
 because  it  is  not  a  question  of.

 ली  जनेश्वर  लिय  (इलाहाबाद  )  :
 अध्यक्ष  महोदय,  मेरा  पाइंट  साफ  भ्रार्टर

 :  क्या  श्राप  किसी  ससपिशन के  आधार
 सी  व्यक्ति  के  जिद्द  केस  बनाने

 देंगे,  चाहे वह  व्यक्ति  जयप्रकाश
 हो,  या  फ़िरोज गांधी  या  जवाहरलाल

 या  इन्दिरा  गांधी हो  !  (व्यवधान)

 रु

 है  1...  4  |

 हु43%

 कु
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 My  point  of  order  is  this.  A  person
 like  Shri  Jayaprakash  Narayan's  name
 is  brought  in  here  in  order  to  malign
 him.

 MR.  SPEAKER:  Before  the  point  of
 order  was  raised,  I  inviteq  hig  atten-
 tion  as  to  why  he  should  bring  in  the
 name  of  Shri  Jayaprakash  Narayan  in
 a  far-fetched  manner.  Why  should  he
 do  that?  It  is  hig  own  business,  Why
 should  his  name  be  dragged  into?

 SHRI  SHYAMNANDAN  MISHRA:
 You  will  kindly  prevent  him  from
 doing  {tf

 SHRI  BHOGENDRA  JHA:  Sir,  it  is
 pertinent;  it  is  not  irrelevant  because
 Shri  Goenka  had  been  to  Patna.

 MR.  SPEAKER:  What  ig  wrong  with
 it?

 SHRI  BHOGENDRA  JHA:  Kindly
 hear  me  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:,
 You  would  mvite  further  trouble  if
 you  allow  him  to  mention  his  name.

 SHRI  BHOGENDRA  JHA:  Sir,  let
 me  complete  my  submissions.

 MR.  SPHAKER:  May  I  make  it  clear
 from  the  very  beginning  that  I  do  708
 hold  this  case  on  the  same  footing?
 If  you  want  to  make  out  a  case  of  Shri
 Goenka  similar  to  that  of  Shri  Tul-
 mohan  Ram  do  it  in  a  way  and  do  no
 try  to  drag  in  the  political  figure.  This
 fs  a  thoroughly  procedural  matter.  nw
 you  want  to  make  it  a  political  debate,
 ¥  am  not  going  to  allow  it.

 oe

 .

 SHRI  BHOGENDRA  JHA:  कट  है
 have  simply  quoted  a  line  from  the
 writings  of  Shri  Jayaprakesh  Narayetl.

 SHRI  SHYAMNANDAN  MISHRA:
 How  is  it  relevant?

 SHRI  BHOGENDRA  JHA:  It  ts  very
 relevant  and  I  am  going  to  explein
 that.
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 MR.  SPEAKER:  What  I  have  got  to
 Say  is  this.  Where  ig  the  question  of
 privilege  in  iff  The  problem  is  this. With  whom  has  he  connections?  His
 connections  with  Shri  Jayaprakash
 Narayan  and  all  these  are  extraneous
 matters.  I  have  told  you  to  keep  this
 thing  aside.  What  is  the  question  of
 privilege?

 SHRI  BHOGENDRA  JHA:  I  am
 telling  you  that  this  is  very  relevant
 for  the  very  existence  of  our  deme-
 cracy.  That  is  why  I  am  mentioning
 this  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:  I
 am  asking  you  Mr.  Speaker  whether
 you  will  permit  us  also  to  bring  in  all
 kinds  of  names.  I  am  putting  it  on
 recorg  that  we  would  not  also  be  pre-
 vented  by  bringing  in  the  names.

 MR.  SPEAKER:  I  have  categorically
 told  him  not  to  metion  the  names

 SHRI  BHOGENDRA  JHA:  It  is  per-
 tinent  to  mention  it.  I  want  to  clarify
 it.

 MR.  SPEAKER:  Do  not  make  a  poli-
 tical  speach.

 SHRI  BHOGENDRA  JHA:  Sir,  the
 money  is  being  utilsed  to  destory  our
 democracy.

 MR.  SPEAKER:  Whatever  it  may  be
 how  the  privilege  is  involveg  in  this?

 SHRI  BHOGENDRA  JHA;  I  am
 coming  to  that.

 if  it  will  not  be  destroyed,  it  is  good.
 I  hope  you  will  also  co-operate  with  us,
 Here,  there  is  a  danger.  I  have  not
 stated  anything  which  cast  aspersions
 because  nO  newspaper  cat  cast  asper-
 sions  of  Shri  Jayanrakash  naayan.
 Theh,  ‘he  himself  suggésted—I  am
 pimply  quoting—

 कछ  महीनों  तक  मैंन  श्री  घनश्याम

 ' दाम  बिरला  क॑  नीति  सचिव  के  पद  फर

 ची  काम  किया  था। ...

 \  for
 (Interruptions).

 SHRI  SAMAR  GUHA:  Sir,  Just  now,
 you  have  given  your  ruling.  This  forum
 cannot  be  used  to  bring  in  the  name
 of  Shri  Jayaprakash  Narayan.  You
 cannot  allow  anything.  This  ig  the
 violation  of  your  rule.

 SHRI  JAGANNATHRAQ  JOSHI
 (Shajapur):  He  may  say  whatever  he
 itkes.  But,  he  should  not  bring  in  the
 mame  of  Mr.  Jayaprakash  Narayan.

 SHRI  BHOGENDRA  JHA:  Sir,  if  I
 am  alloweq  three  minutes.  .(Interrup-
 tions).

 SHRI  PRIYA  RANJAN  DAS  MUNSI;
 He  must  mention  what  are  the  things.
 You  have  allowed  the  Members  of  the
 Opposition  to  take  the  name  of  the
 Prime  Minister.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 would  like  to  seek  a  clarification.  When
 did  they  come  to  know  about  this  mal-
 practice  of  19712

 (Interruptions)

 SHR]  BHOGENDRA  JHA:  Sir,  I
 would  like  to  clearify  certain  points
 raised  by  the  hon.  Members.

 SHRI  SAMAR  GUHA:  Again  he  is
 reading  the  statement  of  Mr.  Jayapra-
 kash  Naraim.

 SHRI  BHOGENDRA  JHA:  I  am

 quoting  him.

 SHRI  SAMAR  GUHA:  Sir,  you
 have  given  your  sting,

 MR.  SPEAKER:  I]  would  invite
 your  attention,  that  we  are  concerned
 with  the  Privilege  Mction,  Now,  Mr.
 Goenka  may  have  relations  with  any-
 body.  When  he  was  in  the  Congress,
 with  Congressmen  and  now  may  be
 with  others.  But,  we  cannot  discuss
 his  conduct  and  his  relations,  with

 whomsoever  he  had,  ‘Tire  only  ques
 tion  is,  how  it  becomes  a  privil
 so  far  as  the  prima  facie  case  ig  con-
 cerned.  You  can  explain  ft  in  He
 context  of  his  being  a  Member  of  tls
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 House.  I  want  to  make  this  very  clear,
 from  the  very  beginning.

 SHRI  BHOGENDRA  JHA:  You  are
 right,  Sir.

 MR.  SPEAKER:  All  of  you  are  very
 goog  and  very  fiery  people.  When  I
 see  my  olq  colleague,  Mr.  Darbara
 Singh  with  hfs  white  beared  and
 white  turban,  sitting  amongst  you,  I
 thought  he  will  moderate  you  a  hit

 SHRI  DRABARA  SINGH  (Hoshiar-
 pur):  There  is  no  camoflage  about

 me.

 SHRI  BHOGENDRA  JHA:  Sir,  I  do
 not  know  why  some  of  the  Members
 have  mis-understoog  me.  I  have  not
 cast  any  asperstons.

 MR  SPEAKER:  Please  conclude.
 SHRI  BHOGENDRA  JHA:

 not  even  begun
 I  have

 MR  SPEAKER:  You  can  take  two
 or  three  minute,  more.

 SHRI  BHOGENDRA  JHA:  If  I  am
 allowed.  three  minutes  undisturbed,  I
 will  conclude

 MR.  SPEAKER.  I  assure  you  that
 they  will  not  disturb  you  for  three  min-
 utes.  But,  you  must  be  relevant.

 SHRI  BHOGENDRA  JHA:  I  will  ex-
 plain  how  this  is  connected.

 I  do  not  want  to  cast  any  aspersion
 against  Shri  Jayaprakash  Narayan.  But
 he  himself  hag  said  in  that  article.

 MR.  SPEAKER:  Do  not  go  out  of  the
 way.  This  is  not  about  Jayaprakash
 Narain.

 SHRI  K.  P.  UNNIKRISHNAN  (Bada.
 gara);  Why  da  you  become  so  sensi-
 tive?  I  have  not  seen  this  earlier.
 ‘When  people  from  the  Treasury  Ben-
 ches  were  being  hauleg  up,  you  hag  not
 exptested  any  guch  sentiments,
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 MR.  SPEAKER:  If  you  Uke,  I  can
 allow  him  to  mention  about  Shri  Jaya-
 prakash  Narain  but  you  will  not  say
 that  when  your  turn  comes.  Let  this
 be  very  clear.  I  want  to  be  very  clear.
 Ig  you  want  that  I  should  allow  it  in
 the  case  of  other  persons,  I  shali  allow
 it  in  the  case  of  your  members  also.

 (Interruptions)

 SHRI  N.  K.  P  SALVE  (Betul)-  Are
 you  also  gong  to  undo  some  of  the
 things  that  they  have  done?  Is  it  pos.
 sible  to  undo  certain  things  that  they
 have  done  already?

 ‘
 SHRI  VAYALAR  RAVI  (Chirayinkil):

 There  is  some  relevance,  (Interrup-
 tions)  Jayaprakash  is  the  editor  of
 the  weekly  (Interruptions).

 PROP  MADHU  DANDAVATE
 (Rajapur):  You  may  allow  them  to
 mention  the  name  of  Jayaprakash
 because  without  doing  it  a  hundred
 times  every  day  they  cannot  go  to
 slecp.

 SHRI  H.  K  L  BHAGAT  (East
 Del):  Everyday  you  bring  in  the
 name  of  Javaprakash  When  :t  cuits
 you,  you  do  it  But  now  when  his
 name  is  being  mentioned  by  some  one
 else,  you  protest  Practise  what  you
 preach.

 MR  SPEAKER:  Let  this  be  treated
 on  a  higher  level.

 SHRI  H  फट  L  BHAGAT:  If  yeu
 want  to  bring  in  the  name  of  Jayapra-
 kash  when  you  like,  you  must  be
 prepared  to  listen  to  others  also  bring-
 ing  in  his  name.  (Interruptions).

 PROF.  MADHU  DANDAVATE:  We
 have  no  objection.

 SHRI  BHOGENDRA  JHA:  TI  have
 not  cast  any  aspersion  on  Jayaprakash:
 I  am  simply  quoting  from  his  article
 which  will  help  the  House  to  come  to
 a  conclusion.  (Interruptions).
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 SHRI  JYOTIRMOY  BOSU:  What
 hes  Shri  Goenka  done  with  Shri
 Jayaprakash?  I  cannot  understand...
 (fnterruptions).

 MR.  SPEAKER:  I  can  understand
 Shri  Goenka  and  Shri  Jayaprakash
 together,  but  not  your  relation  with
 Shri  Goenka.

 SHRI  BHOGENDRA  JHA:
 quoting.

 “कुछ  महीनों  तक  मैंने  श्री  वन श्याम  दास
 बिरला  के  निजी  सचिव  के  पढ़कर
 पर  भी  काम  किया  था।  गांधी
 इरविन  समझौते  के  बाद  में
 अखिल  भारतीय  कांग्रेत  में  वापस
 चला  गया।  बिरला  जी  फिर
 भी  मेरी  तनख्वाह  देते  रहे।”

 It  was

 MR.  SPEAKER.  I  am  sorry.  This
 ig  absolutely  irrelevant.

 SHRI  BHOGENDRA  JHA:  Let  me
 finish.  This  summer  Shri  Koenka  had

 %een  to  Patna  and  after  his  visit  to
 Patna,  one  member  of  the  Bihar  Legis-
 lative  Assembly  belonging  to  the
 Socialist  Party,  Dr,  Azam,  made  a
 statement  in  the  press  that  he  had
 been  offered  some  thousands  of  rupees
 in  order  to  make  him  resign  from  the
 Legislative  Assembly  (Interruptions).

 SHRI  SAMAR  GUHA:  This  has
 been  stoutly  condemned  by  the  So-
 cia}ist  Party...(Interruptions).  What
 nonsense  is  he  talking?  (Interruptions).

 MR.  SPEAKER.  Thig  has  nothing  to
 00  with  the  motion.

 SHRI  SAMAR  GUHA:  He  is  going
 to  malign  all  parties,  Jayaprakash,  the
 Socialist  Party  and  all  others.  Would
 You  allow  that  (Interruptions).

 '  MR,  SPEAKER:  I  am  so  sorry.  I
 will  not  allow  you  to  go  on  like  this.
 If  you  talk  irrelevantly  like  this,  I  am
 not  allowing  you.  I  am  really  very
 sorry.

 SHRI  SAMAR  GUHA:  If  I  were  to
 say  that  he  was  a  British  spy,  would
 you  allow  it?  I  do  not  want  to  say
 it,  but  if  Il  were  to  say  it,  would  you
 allow  it?  (interruptions),

 MR.  SPEAKER:  I  told  you  in  the
 very  beginning  that  this  is  irrelevant.

 wt  warre  विश्च  :  जयप्रकाश
 नारायण  को  इन  के  नेता  डांगे  साहब  से
 सन  42  में  गिरफ्तार  कराने  की  कोशिश
 की

 3.60  hrs.

 MR.  SPEAKER:  Will  you*  please
 listen?  We  are  not  on  the  question
 0६  admissibility  of  the  motion.  What
 Mr,  Goenka  did  and  what  such  and
 such  person  said  about  it,  ig  al]  a  poli-
 tical  speech.  On  the  point  of  admis-
 sibility  I  will  not  pe  guided  by  this
 speech.  I  am  not  going  to  allow  you
 to  make  a  general  political  speech.  If
 you  ‘want  to  make  a  speech  it  must  be
 relevant.  Or,  you  sit  down  in  a
 minute;  this  is  what  I  finally  say.
 Whatever,  your  views,  one  has  to  be
 relevant  to  the  subject.

 SHRI  BHOGENDRA  JHA:  Till  now
 I  have  not  said  a  word  about  my
 views;  I  only  quoted.  I  want  to  bring-
 gut  that  this  huge  amount  has  been
 defaicated,  about  Re.  25  crores  and  the
 matter  ig  still  pending.  After  Investi-
 gation  having  been  completed  by  the
 Finance  Ministry  the  matter  is  still
 pending.  Prima  facie  the  Finance
 Ministry  official  has  established  it,  A
 part  of  this  huge  smount  ig  being
 spent  in  destroying  our  democracy...
 (Interruptions)  On  8th  July  the  Prime

 Officials  are  at  present  desling
 ‘You  can  ask  the  Prime  Minister  1
 you  can  ask  Mr.  Goenka.  I  am  sim-
 ply  raising  a  question  which  I  have
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 tead  in  the  Press  because  it  ig  in  the
 public  mind  and  people  have  been
 asking  me  as  a  Member  of  this  House
 to  get  the  truth...  Unterruptions)  I
 am.  coming  to  the  point.  Shr  Goenka
 went  to  Patna;  he  hag  a  right  as  a
 Member  of  this  House  or  ag  an  indi-
 vidual  or  as  a  businessman  to  do  80.
 But  when  he  came  back  he  made  a
 statement  that  he  went  to  Patna  only
 to  meet  Mr,  ्,  P.  I  am  not  going  to
 dispute  that.  What  I  say  is  this.  A
 huge  amount  has  been  defalcated  A
 Prima  facie  case  has  been  established
 and  the  case  has  been  committed  for
 trial  A  huge  fraug  has  been  com-
 mitted.  It  is  my  suspicion  that  because
 he  is  a  Member  of  the  House,  utilising
 the  status  and  privilege  of  a  Member
 Of  thig  House,  the  Ministry  and  the
 Government  headed  by  Shrimati  Indira
 Gandhi  are  being  black  mailed  into  not
 taking  proper  action  against  him.  The
 privilege  of  the  Member  of  the  House
 is  being  misused  and  the  Government
 is  blackmailed  by  money  power...
 (Interruptions)

 The  Government  and  its  policy  are
 being  influenced  by  big  money  and  big
 business  and  that  is  why  the  danger
 arises  to  our  democracy.  Otherwise,
 if  the  Government  had  been  immune
 to  big  money,  there  would  be  have
 been  no  danger,  even  if  there  are  hun-
 dreds  of  Goenkas.

 Shri  R.  N  Goenka,  by  committing
 these  crimes  which  have  been  prima

 Of  the  House  is  involved.  The  image
 of  the  House  is  being  tarnished  that

 but  atulmohan—it  is  immeasurable.  |
 submit  that  by  misusing  his  position

 cers,  the  critne  is  being  continued,  I
 you,  Sir,  to  accept  this  privi-

 motion  and  send  if  to  the  Privi-
 :  Yeges  Comenittes,  so  that  the  image
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 of  the  House  is  saved  from  being
 tarnished,

 SHRI  SHYAMANANDAN  MISHRA:
 On  the  basis  of  the  submissions  made
 by  the  hon.  Member,  it  seems  that  a
 huge  amount  of  money  has  been  de-
 falcated  by  a  particular  person  ani  the
 Government  of  India  is  sitting  over
 that  matter.  May  I  move  a  motion
 of  breach  of  privilege  against  the
 Minister  of  Company  Affairs  for  sup-
 pressing  this  matter?  Would  you
 kindly  give  me  permission  because
 the  minister  wants  to  extort  money
 from  Shri  Goenka?

 MR.  SPEAKER:  We  cannot  bring
 up  another  privilege  during  the  dis-
 cussion  of  one  privilege  motion.

 SHRI  SHYAMANANDAN  MISHRA:
 He  has  been  supressing  this  with  the
 object  of  pressumising  him  to  give
 more  money  to  the  ruling  party.
 So,  a  question  of  breach  of  privilege
 does  arise  against  the  Minister  of
 Company  Affairs,

 MR,  SPEAKER:  How  can  you
 move  another  privilege  when  we  are
 already  deeling  with  the  previous
 one?

 SHRI  SHYAMANANDAN  MISHRA:
 It  arises  out  of  this.

 MR.  SPEAKER:  You  can  raise  jt
 separately.

 SHR]  SHYAMANANDAN  MISHRA:
 The  Minister  of  Company  Affairs
 might  be  trying  to  extort  more  money
 out  of  him.  So,  the  question  of  cor-
 ruption  is  also  involved.

 SHRI  P,  K,  DEO:  We  would  hke
 to  hear  Mr.  Goenka  and  Mr.  Tul-
 mohan  Ram.

 MR.  SPEAKER:  I  hed  hardly  got
 rid  of  the  case  of  Shri.Tuj  Moban
 Ram  and  now  we  are  having  qnother
 ene.
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 SHRI  8,  M@,  BANERJEE  (Kanpur):

 I  would  like  to  support  what  my
 hon.  friend,  Shri  Bhogendra  Jha  and
 my  young  friend,  Shri  Das  Munshi,
 has  said,  You  have  asked  a  very
 Pertinent  question  as  to  how  it
 becomes  a  matter  of  Privilege.  If  you
 really  see  the  genesis  of  the  case,  it
 started  in  1968.  At  that  time  Shr
 R.  N.  Goenka  had  all  the  resources
 but  not  the  badge  of  a  Member  of
 Parliament  My  respectful  submis-
 sion  is  that  from  97]  or  972  on-
 wards  he  used  his  influence  as  a
 Member  of  Parliament  on  the  Gov-
 ernment,  on  certain  officers  of  the
 Finance  Ministry,  to  hush  up  that
 case.  That  is  our  charge,  You  will
 realise  that  Shri  R.  N.  Goenka  is  not
 interested  in  Rs,  5l  per  day,  because
 he  can  spend  that  in  a  minute.  That

 \  is  the  position  of  all  big  business
 houses.  Shri  R.  N.  Goenka  is  run-
 ning  some  newspapers.  I  have  noth-
 ing  against  those  newspapers.  In

 fact,  I  read  his  newspapers  (Inter-
 ruptions)  Shri  Goenka  has  got  all
 the  resources  at  his  disposal
 (Interruptions).  The  question  is  very

 clear.  He  is  involved  in  a  case  of  for-
 gery,  whether  it  is  section  420  or  320
 I  do  not  know:  it  had  to  be  establieh-
 ed.  Of  course,  I  know  that  he  has
 not  been  convicted  by  a  court  and
 it  cannot  be  done  until  the  case  35
 established.  He  has  been  charge-

 sheeteq  and  the  case  is  going  on,  It
 has  been  going  on  since  1968,  There

 are  four  cases,  not  one  (Inter-
 ruptions).  They  were  there  even
 before  he  became  a  Member  of  Par-
 liament.  In  this  particular  case,
 Shri  R  N.  Goenka  should  not  have
 been  elected  to  this  House.  But
 thanks  {o  our  voters  yho  elected  him.
 He  ig  now  elected,  as  honourable  as

 I  am,

 The  question  is,  in  this  particular
 case,  he  has  been  influencing  the

 Officials  and  he  has  been  using  his
 position  as  a  Member  of  Parliament.
 Here,  I  refer  to  the  case  of  द्  Mr.
 Mudgal.  What  did  he  do?  He  was
 only  trying  to  hold  a  brief  for  a  partt-
 cular  business  house.  That  was  his

 only  fault.  During  those  days,  the
 people  had  character  and  he  resign« ed.  Now,  whether  privilege  motion or  no  privilege  motion,  whether  CBI
 report  or  no  CBI  report,  nobody  wants to  resign  unless  he  is  dead  and  aa
 obituary  reference  is  made.

 Sir,  here  I  quote  the  same  case
 which  you  know  better  than  me,  that
 8s,  the  Mudgal  case.  There,  actually, a  Member  of  the  ruling  party  did
 something  or  wantcd  to  influence  the
 Officials,  At  that  time,  the  leader  of
 the  House,  late  lamented  Pandit
 Nehru,  brought  a  motion  against  him
 in  the  House  and  that  gentleman
 resigned.  The  same  thing  has  hap-
 pened  here.

 I  want  this  matter  to  be  sent  to
 the  Privileges  Committee  for  two
 purposes,  Let  it  be  invesugated
 whether  he  has  influenced  the  offi-
 cials  If  he  has  not  influenceg  the
 officials  cither  with  money  or  moral
 force  or  anything,  including  some  of
 the  Ministers,  I  am  prepared  t?  apo-
 Jogise  to  him  in  this  House.  Who
 should  judge  it?  The  matte:  is  not
 going  to  the  CBI.  The  matter  should
 be  sent  either  to  the  CBI  or  to  the
 Privileges  Committee  It  should  be
 sent  to  the  Privileges  Committee.  In
 the  Privileges  Committee,  he  will  be
 given  full  and  adequate  opportunity,

 98  required  under  the  Constitution,  to
 defend  himself.  He  can  produce  all
 documents  and  papers  to  prove  that
 all  the  allegations  against  him  are
 false.  He  can  bring  a  defamation
 suit  against  the  Patriot,  I  will  not
 claim  any  immunity.  I  will  apologise
 to  him

 You  kindly  send  this  matter  to  the
 Privileges  Committee,  Let  him  come
 out  with  flying  colours  and  throw  on
 our  face  that  these  are  all  false  al’e-
 gations  against  him  and  that  we  only
 wanted  to  assassinate  his  character.  It
 is  a  fit  case  to  go  the  Privileges  Com-
 mittee  to  find  out  whether  he  has  used
 his  position,  as  a  Member  of  Pérlia-
 ment  for  the  promotion  of  a  particular
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 basiness  concefy  which  is  owned  by
 his  group.  This  is  a  matter  which
 should  go  to  the  Privileges  Com-
 mittee.

 SHRI  हू,  कु,  UNNIKRISHNAN:  Sir,
 I  shall  begin  my  submission  by  say-
 ing  that  this  is  not  an  ordinary  pri-
 vilege  motion.  This  is  a  rather
 extra~ordjnary  privilege  motion
 which  involves  procedural  questions
 of  a  fundamental  importance  J  hat
 is  why  I  earlier  submitted  to  you
 that  you  cannot  shut  us  out  This
 would  call  for  a  clear  ruling  from
 you,  not  covered  by  your  earlier
 rulings,  not  covered  by  earlier  rulings
 of  hon  Speakers  before  the  Fifth  Lok
 Sabha

 Since  this  matter  involves  a  ques-
 tion  of  fundamental  importance,  we
 should  be  allowed  to  make  our  sub-
 missions  clearly  and  adequatedly  ana
 we  should  be  allowed  full  oppurtuni-
 ty  to  do  so.  It  concerns  the  unbe-
 coming,  undagnified  conduct  and  mis-
 demeanour  of  a  Member  which  75
 derogatory  to  the  dignity  of  the
 House  and  which  has  brought  this
 House  to  odium,  mdicule  and  con-
 tempt  before  the  public,  It  also  ane
 volves  the  misuse  of  his  position  of
 a  Member  of  Parhament  after  he
 became  a  Member  of  Parliament,
 What  I  am  going  to  contend  35  ther
 it  38  as  though  another  Natwarlai
 has  come  to  this  House.

 Wheat  I  want  to  submit  is  this.
 Here  is  ७  habitual  offender  against
 whom  not  only  charges  are  pending,
 not  only  charges  of  a  kind  that  we
 have  im  Mr.  Tulmohan  Ram’s  case
 but  much  more  than  that,  one  who
 has  been  a  habitual  offender  before
 he  became  a  Member  of  this  House
 and  who  continues  to  be  one  even
 to  this  day—that  is  the  point;  that  is
 the  most  conclusive  thing.

 The  question  regarding  such  ques-
 tions  of  privilege,  what  to  do  with
 such  questions,  was  raised  not  only

 in  Mudgal's  case,  but  also  during  the

 Constituent  Assembly  debates,  In

 guch  cases,  what  do  we  do?  Then,

 dealing  with  such  questions,  Dr.
 *
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 Ambedkar  one  of  the  architects  of
 the  Constitution  said:

 I  am  quoting  what  Dr.  Ambedkar
 had  said:  3

 “Again  it  ig  open  to  Parhament
 to  take  such  necessary  action
 against  any  individual  member  for
 anything  that  has  been  done  by  him
 which  brings  Parhament  as  an  ins-
 tatution  into  disrepute....”

 This  was  what  Dr.  Ambedkar  had
 said.  So,  it  38  not  an  easy  question
 which  should  be  dismissed  hghtly  or
 where  time  should  not  be  permitted
 to  develop  arguments.  Of  course.  I
 am  not  going  into  the  political  argu~
 ments  of  the  case,  but  I  wilj  reter
 to  the  other  basic  points,  what  is  rele-
 vant  to  the  central  essence  of  the
 issue,  about  the  habitual  offender  of
 crimes—crimes  worse  than  what  has
 been  perpetrated  by  Tulmohan  Ram
 or  in  the  earlier  case  of  Mudgal,  He
 is  amongst  us,  As  ]  said—~and  4
 would  repeat—a  Natwarlal  has  be-
 come  a  member  of  this  House!

 On  the  4th  December,  1974,  I  saw
 a  news  item  in  the  Patriot  of  Dein
 which  read:

 “Goenka  and  four  others  to  be
 tned  for  forgery,  cheating  and
 criminal  conspiracy”.

 Y  wrote  to  you,  Sir,  you  would  re-
 call,  Mr  Speaker,  and  I  had  also
 requested  you  repeatedly  to  identity
 for  my  benefit,  for  your  benefit  and
 for  the  benefit  of  the  House  the  per-
 son  concerned,  because  I  did  not  go
 by  the  name  alone—because  there
 are  Goenka  and  Goenkas!  So,  I
 sought  information  from  you  whether
 it  was  the  same  person  who  Tre-
 presents  the  Vidisha  constituency  ot
 Madhya  Pradesh  in  this  House  who
 has  been  charged  with  serious  cri~
 minal  offnces.  This  was  the  infor-
 mation  thet  I  sought  from  you.
 Since  I  received  no  information  from
 you,  I  had  to  make  some  enquiries  on
 my  own  before  coming  to  you  with
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 this  motion.  |  looked  into  the  ‘Lok
 Sabha  who  is  who’.  J]  thought
 I  could  know  more  about  this
 colourful  person,  this  colvurfu]  seth!
 But  just  as  he  keeps  himself  mostly
 away  from  the  House,  he  hag  also
 hidden  himself  from  the  ‘Lok  Sabha
 Who  ig  Who’!  I  wanted  to  identify
 the  person,  I  wanted  to  establish  his
 identity.  I  would  have  loved  to  know
 his  hobbies  and  pastimes  besides
 floating  papers,  besides  indulging  n
 420,  468,  etc.  But  that  was  not
 available.  Then  I  went  through  the
 Lok  Sabha  List  of  Members,  Seventh
 Edition,  which  refers  on  page  29  to
 one  R.  N.  Goenka,  having  his  per-
 manent  eddress  as  Express  Estates,
 Mount  Road,  Madras-2,

 Subsequently  after  this,  I  got  infor-
 mation  that  the  CBI,  on  a  complaint
 from  an  Under  Secretary  of  the
 Government  of  India,  had  conducted
 investigationg  and  framed  a  long  list
 of  charges.  For  the  information  of
 the  House,  for  your  information,  Sir,
 this  is  not  the  first  CB]  inquiry,  this
 is  one  in  a  long  series  of  CBI  inqui-
 neg  this  is  one  in  a  long  series  ot
 cases  pending,  that  hag  been  going
 on,  that  is  being  inquired  into,  when
 involves  the  entire  gamut  of  the
 Government  of  India—al]  the  de-
 partments.  So,  Sir,  this  is  a  very
 serious  question.

 In  one  of  the  last—I  hope,  it  will
 be  the  Jast—there  is  long  series  of
 trauda,  cheating  and  violations  of  the
 Indian  Penal  Code,  committed  by
 Shri  R  N.  Geenka  whom  I  have  iden-
 tified  as  the  Member  representing  the
 Vidisha  Constituency  of  Madhya  Pra-
 desh.  I  understand  that  on  FIR.  No.
 RC  2|7i,SIU  of  the  CBI,  the  said
 Ramnath  Goenka,  son  of  Shri  Basant
 Lal  Goenka,  having  the  same  address
 as  mentioned  in  the  Lok  Sabha  List
 of  Members,  has  been  charged  witb
 45  or  more  offences,  including  those
 of  forgery,  use  of  forged  documents
 as  genuine,  criminal  conspiracy,
 cheating,  etc.,  which  reads  very  sim!-
 Jar  to  the  charge-sheet  against  Tul-

 mohan  Ram  with  which  the  House

 Ram,  but  here  there  are  it

 Mr.  Shyamnendan  Mishra  ig  not
 here.  Now  let  me  say  this  that  I  am
 interested  in  defending  the  honour
 and  dignity  of  the  House  and  of  its
 members.  I  am  interested  in  defend-
 ing  not  only  Tulmohan  Ram  but  also
 Shri  Ramnath  Goenka  because  they
 happen.  to  be  members  of  this  House,
 and  the  honour  of  this  House  has  to
 be  defended.

 You,  in  your  wisdom,  Sir,  told  the
 House  on  l2th  November:

 “We  do  not  like  any  black  sheep
 which  might  come  out  of  us.”

 This  is  precisely  the  point.  My
 argument  flows  out  of  your  ruling
 and  what  I  have  quoted  from  the
 Constituent  Assembly  debates,  what
 was  said  by  Dr.  Ambedkar.  I  beg  to
 submit  that  this  is  applicable  not  only
 to  Mr,  Tulmohan  Rem  but  also  to
 Mr.  Ramnath  Goenka  who  is  a  habi-
 tual  offender,  Seth  Golmal  of  the
 Indian  business  world.  Mr.  Jyotirmoy
 Bosu  had  raised  some  of  these  ques-
 tiong  earlier,  Mr,  Madhu  Limaye
 and  others  are  also  interested  in
 exposing  corrupt  elements;  they  are
 very  alert  in  this  House,  they  are
 seasoned  Parliamentarians,  they  are
 very  respected  leaders,  who  are  vt
 to  jump  at  anybody  and  every  body.
 I  do  not  know  how  this  escaped  their
 attention  and  why  they  are  silezit.

 Claterruptions),
 Vajpayee,  who  is  not  here  now,  end
 Shri  Shyamnandan  Mishra  and  said
 the  other  day,  “We  are  concerned
 about  the  honour  of  the  House.  You
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 system,  as  Mr,  Madhu  Limaye  and
 Mr.  Jyotirmoy  Bosu  woulg  want,  why
 is  it  that  these  wiio  are  interested  in
 exposing  not  only  the  corrupt  but
 also  exposing  the....  (Interruptions)

 wt  मधु  लिमये :  मुझ  मोका  देंगे  ?
 मरा  ताम  लिया  गया  है  ?  यह  कोई  तरीका
 है?  मेने  झपका  नाम  नहों  लिया था।
 प्रोसिडिग्ज  किस  ढंग  से  चल  रही  है,
 मह  में  जानना  चाहता  हूं

 MR.  SPEAKER:  The  question
 has  been  brought  by  him.  Chance
 is  given  only  to  those  members  who
 bring  the  motion,

 SHRI  K.  P.  UNNIKXRISHAN:  I  was
 only  asking  about  the  nexus.  (Inter-
 ruptions).  J  do  not  want  to  go  into
 those  things  I  do  not  want  to  refer  to
 mames.  Here,  Sir,  I  would  only  say
 that,  some  time  ago,  the  said  Member
 got  himself  admitted  in  the  C.  M.  C.
 Hospital,  Vellore  cf  South  India.  It
 is  a  private  hospital,  it  is  not  a  Gov-
 ernment  hospital,  and  we  have  found
 an  cases  of  several  smugglers  like
 Bakha  that  he  uurshing  homes  and
 hospitals  have  used  not  only  for  treat-
 ment  but  for  misconduct  and  also  as
 places  for  criminal]  conspiracy  and
 such  other  activities.  ..(Interruptions).

 MR  SPEAKER  Now,  let  me  know.

 SHRI  MADHU  LIMAYE:  is
 Jayaprakash  Narain  a  Bakhia?  That  35
 what  you  are  trying  to  make  out?

 (Interruptions)

 wt  जनेश्वर  तिल  :  मेरा  पाइंट  साफ
 सर  है।  यह  ग्रो यन् का  भारत  के  भूतपूर्व
 धान  मंत्री  के  दामाद  को  तीन  हजार  रुपये

 महीना  देता  था,  कौर  वह  दामाद  उस  में  मे

 3800  रुपये  अपनी  बीबी  को  देता  था  ।

 &  चाहता  हूं  कि  रामनाथ  गोयनका  ने

 फिरोज  गांधी  से  ले  कर  जयप्रकाश  नारायण

 तक  जितने  शजनेताप्रों  को  मदद  दी  है,  उन
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 सब  के  बारे  में  वहां  पर  बहस  होती  चाहिए।
 (व्यायाम)  'फिरोज़  गाधी  i500  रुपय
 इन्दिरा  गाधी  को  देते  मे  -  जब  फिरोज  गाधी
 से  इन्दिरा  गाधी  का  झगड़ा  हो  गया,  तो
 बह  गोयनका  के  यहा  यह  कहने  गई  कि  बाप
 फिरोज  को  जो  सहूलियत  देते  हैं,  उसको
 कौंसल  कर  दीजिए  ।  इतने  लो  लेवल  पर
 प्रधान  मंत्री  जाती  हैं।
 MR.  SPEAKER:  Now,  kindly  sit

 down,

 att  जनेश्वर  मिथ :.  अध्यक्ष  महोदय,
 मैने  दूसरा  पाइंट  साफ  भीतर  रेज  किया  है!
 गोयनका  और  बिड़ला  जैसे  रईसों  ने  947

 से  ले  कर  राज  तक  किन  किन  राजनंताशो

 को  कब  कब  मदद  दी,  कौर  कितने  रध्मनेत|ओ
 को  भंट्ट  किया  है,  उन  की  एक  लिस्ट  बनाई

 जाये।  भारत  के  भूतपूर्व  प्रवान  अंत  के

 दामाद  को  तीन  हजार  रुपया  यही  मोनिका

 परिवार  देता  था,  झर  वह  अपनी

 पत्नी  को  500  रुपये  महीना  देते  थे  ।

 इन  सब  बातो  पर  बहस  होनी  चाहिए  t

 हम  ब्याहते  हैं  कि  हिन्दुस्तान  के  करोड़पति

 और  भरवाती  जितने  राज ने ताशों  को  नष्ट

 करते  रहे  हैं,  उन  की  एक  फेहरिस्त  बतानी

 चाहिए  कौर  उस  पर  चर्चा  दोनों  चाहिए  t

 (व्यवधान )
 SHRI  PRIYA  RANJAN  DAS

 MUNSHI:  I  know  what  you  do.
 Please  do  not  defand,

 MR.  SPEAKER:  Mr.  Unnikri-
 shnan,  please  sit  down.  Now,  let
 Mme  know,  If  some  people  do  not
 express  themselves,  it  does  not  mean
 that  you  should  attribute  motives  to
 that.  Tomorrow,  if  my  ruling  per
 chance  goes  against  you,  you  will
 say  that  I  am  also  in  lesgue  with
 these  people?

 SEVERAL  HON.  MEMBERS:  No,.
 no.  How  can  it  be?
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 MR.  SPEAKER.  Some  people  are
 sitting  and  some  are  listening  Way
 do  you  go  out  of  the  way  to  attack
 them?  You  better  express  yourself
 rather  than  attack  others

 SHRI  K  LAKKAPPA:  I  have
 so  much  respect  for  you,

 MR  SPEAKER  May  I  request
 you  to  please  confiie  yourself  to  the
 point  of  admissibiity

 SHRI  SAMAR  GUHA  Net  ona
 point  of  order  but  on  a  point  of  sub-
 mission  Would  you  permit  all  these
 things,  ihe  object  of  which  is  to  use
 Shri  Goenka  as  a  Sikhand:  to  atteck
 Jayprakash  Narayan?  Will  you  al-
 low  this  game  to  go  on?  Will  you
 allow  this  thing?

 If  you  allow  ihis  thing  the  day  35
 not  far  aff  (Interruptions)  Yon  aie
 playmg  with  fire  Unt  riuntions)
 Jayaprakash  Narayan  is  the  people’s
 leaders  (Interruptions  )

 MR  SPEAKER
 sit  down,  Professor?

 Will  you  please

 SHRI  SAMAR  GUHA  We  can-
 not  tolerate  these  things

 भ्रध्यक्ष  महोदय:  हाउस  मेजों  भी

 बहस  होती  हैँ,  उस  में  जि  की  जो  मर्जी

 होती हूँ,  वह  कह  देता  है  |  श्री  ज्योतिर्मय

 बसु  एक  दो  दफा  नही,  दस  दफा  दखल  देते

 है  भोर  पगडी  उत्तर  न  में  कसी  को  नहीं
 छोड़ते  है  7  आप  ने  ऐसी  परम्परा  को  कायम

 किया  हूँ  I  अरब'  किसी  ने  कछ  ह  दिया,  तो

 कितना  मुस् या  आता  हूँ  ।  यहा  जो  परम्परा

 कायम  वर  दी  गई  है,  ड्राप  उर  से  बच  नही
 सकते  ।  शक्ति  फिश  कह गा  कि  पाप  डिस्क-

 शन  को  लिवेसी  के  सदर  रखिए।

 Mr  Unni  Krishnan,  kindly  win}  up
 Please  conclude,  (Interruptions)  ,
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 ्तो  दरबारा  सिह:  झब् यक्ष  महोदय,
 बाप  इनको  मन  कीजिए  ।  वह  इतनों  ऊंची
 आवाज  में  बनाते  हैं।  उन्हें  ब्लड  प्रशर  कीं
 बीमारी  हैं  ’  कही  हम  अपना  मेम्बर  खोने
 बैठे ।

 अ"पक्ष  महोदय  :  ी  गोयनका  जितने
 जोश  में  विग  उतना  शत  बढ़त  ह  कप

 शान्ति  से  ब्र  ड  जब  झप  को  बरी

 करायेगी,  तब  में  ।पका मो  दून  ।  आप
 को  शान्ता  बनता  चाहिए।  श्राप  क्‍या

 गुस्सा  मानत  है  ?

 SHRI  R  N  GOENKA  (Vaidisha)
 Why  I  hase  not  heen  al  cwed  to
 speak?  Why  I  am  not  granted
 permission  Su?  Let  me  fist  make  a
 submission  to  you

 MR  SPEAKER  I  will  give  you
 a  chance  ty  speak  Kinaly  sit  down

 SHRI  R  N  GOENKA  When  they
 attack  my  friends  J]  feel  fo.  it  (in-
 terruption)

 MR  SPEAKER  Kindly  sit  down
 May  I  tell  you,  Mr  Unni  Krshnan,
 I  have  undergone  jot  of  strain  in  these
 cases  m  Tul  Mohan  Roms  case  wm
 this  case  and  in  other  cases?  Nubody
 inside  and  outside  5  being  spared.
 Kindly  donot  convery  it  mt>  ०
 House

 SHRI  K  P  UNNIKRISHNAN
 While  I  am  not  imp:  १५१०७  by  the  his-
 torini¢,  there  or  the  tantrums  here,
 but  in  response  to  your  appeal,  I
 Shall  not  go  into  the  question  of  CMC
 Hospital,  the  bills  paid  and  the  various
 other  things  I  shill]  come  to  other
 points

 MR  SPEAKER  Please  conclude
 im  a  minute

 SHRI  K  P  UNNIKRISHNAN  I  am
 not  going  into  the  stinking  srandats,
 which  are  there  concerning  many
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 tydziness  thodkes,  about  vatious  pur-
 chases  made,  about  those  who  specia-
 lige  in  tax  evasion  and  smuggling  and
 violation  of  all  the  lawd  that  we
 tmake  here.  I  am  not  laso  going  into  the
 ugly  face  of  free  enterprise  of  wich
 Mr.  Piloo  Mody  talks  about.  But,  Sir,
 some  of  these  tycoons,  including  this
 honourable  Member,  can  only  be  com-
 pared  to  the  high-way  robbers  of  the
 middle  ages,  but  I  am  not  even  con-
 cerned  with  that  aspect  of  the  matter.
 व  am  only  concerned  with  his  conduct
 as  a  Member  of  Parliament,  which
 has  brought  ridicule  upon  this  House.
 odium  upon  this  sacred  institution
 and  that  is  where  my  Privilege
 Question  comes  in.

 MR.  SPEAKER:  Piease  sit  down.
 Kindly  conclude  now.

 SHRI  VASANT  SATHE  (Akola):
 You  are  allowing  ten  days  for  them,
 why  don’t  you  allow  him  a  few  more
 minutes?  You  must  allow  him.

 MR  SPEAKER:  If  they  are  wrong,
 you  aie  also  going  (0  oc  wrong!  What
 is  this?  This  will  be  never  ending.
 What  is  wrong  with  you  people?

 SHRI  K.  LAKKAPPA:
 allow  him  to  conclude.

 MR  806  SPEAKER:  If  they  are
 robbers,  you  also  wish  to  be  so,

 Please

 SHRI  VASANT  SATHE:  How
 many  hours  did  Mr.  Madhu  Limaye
 take?  How  many  hours  did  Mr.
 Vajpayee  take?  You  allowed  seven
 days.  Here  you  should  allow  him  at
 Jeast  70  minutes.

 MR.  SPEAKER:  Mr.  Sathe,  you
 happen  to  be  on  the  Panel  of  Chair.
 men.  You  don’t  look  nice  doing
 that—if  any  other  person  would  do.
 I  would  not  mind.  Mr,  Sathe  I  do
 not  think  you  will  approve  of  the
 béhaviour  of  a  Member  who  behaves
 like  thiy  when  you  are  sitting  in  the

 .  You  some  time  sit  here.  You
 happén  to  be  the  Chdirnian  and  you
 should  not  do  things  like  this,
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 SHRI  K.  P.  UNNIKRISHNAN:  My
 whole  point  is  that  the  Member  from
 Vidisha  is  not  only  charged  with
 forgery  but  also,  unfortunately,  seems
 to  be  a  habitual  offender.  In  answer
 to  unstarred  Question  No.  679  on  3ist
 August  970  the  then  Minister  for
 Company  Affairs  laid  on  the  Table  of
 Rajya  Sabha  a  long  statement  about
 one  of  the  earlher  CBI  inquiries  con-
 cerning  one  National  Company.
 Again  the  charges  in  which  the  Mem-
 ber  was  involved,  who,  again  I  repeat,
 was  a  habitual  offender  were  similar,
 namely,  420  etc.  This  concerns  the
 National  Company  and  cornering  of
 the  ॥  SCO  shares.  This  was  one  of
 the  charges  which  is  still  there  in
 the  new  chargesheet.  To  quote:
 “the  agencies  were  asked  to  maintain
 two  sets  of  accounts,  namely,  (a)
 concerning  actual  amounts  spent  on
 jute  purchases;  and  (b)  concerning
 inflated  amounts  which  were  to  be
 dishonestly  obtained  for  the  aforesaid
 company.”

 Again  in  RC-t{/70/SIU  dated  ‘14-2-
 ‘1970,  the  name  of  number  one  arcus-
 ed  is  one  Shri  R.  N.  Goenka  in  his
 Calcutta  address.  In  the  forwarding
 report  to  the  CBI,  the  Department  of
 Company  Affairs  dand  2L-7-4/6  —all
 of  which  came  to  light  after  he  became
 the  Member  of  Parliament  the  report
 Says:  “it  may  be  pointed  out  that  there
 are  circumstances  suggesting  that
 R  WN  _  Goenka  by  virtue  of  his
 dominant  position  in  the  Board  of
 Directors  of  the  company  has  mus-
 used  his  position  in  committing  breach
 of  trust,  fraud,  cheating  and  falsifying
 all  accounts.”  Again  there  are  the
 same  charges.

 Mr.  Goenka  is  a  respectable  man
 and  I  would  like  to  defend  him  like
 my  other  friends  but  I  am  sorry  I
 cannot  do  so.  He  is  not  merely  a
 Member  of  the  House.  He  is  a  jute
 baron  and  a  newspaper  tycoon  and
 one  who  controls—~—to  quote  the
 Supreme  Court  in  8  case—“who
 poisoned  the  wells  of  public  opinion
 ot  this  countty.”  This  is  justice
 Mathew’s  judgement.  There  was  a
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 time  earlier  when  Mr,  Goenka  could
 have  done  anything.  There  is  still
 in  the  officialdom  a  powerful  set  of
 people  who  are  with  him.  There  is
 another  set  of  people,  and  that  is  the
 crux  of  the  problem,  who  are  being
 pressurised  by  him  in  his  capacity  as
 Member  of  Parliament,  because  in
 1966,  the  then  Finance  Minister,  Shri
 Sachin  Chaudhury  and  the  man  who
 followed  him,  Shri  Morarji  Desai  the
 then  Finance  Minister—I  am  just
 quoting  his  designation—allowed  Shri
 R.  N.  Goenka  to  furnish  a  guarantee—
 8  personal  promissory  note  for  Rs,  50
 Jakhs  was  accepted  as  personal
 guarantee,

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  Is  he  quoting  from
 jany  document?  It  should  be  Jaid
 on  the  Table.

 SHRI  K.  है:  UNNIKRISHNAN:  I
 am  quoting.  In  response  to  an
 answer  to  an  unstarred  question....
 (Interruptions)

 SHRI  K.  LAKKAPPA:  The
 Speaker  will  look  after  that.

 SHRI  K.  क्,  UNNIKRISHNAN:  This
 is  in  response  to  an  unstarred  ques-
 tion  in  the  Lok  Sabha  No.  5279  dated
 (21-12-1967,  That  is  my  point.  Please
 listen  to  me.  Now,  it  has  been  going
 ‘on.

 SHRI  MADHU  LIMAYE:  ‘Who
 asked  the  question?

 SHRI  K.  P.  UNNEKRISHNAN:  By
 one  Shri  P,  द्  Verma.

 MR.  SPEAKER:  This  was  in  1967.

 SHRI  K.  P.  UNNIKRISHNAN:  Yes.
 Now,  my  point  is  this.  We  are  not
 aware  of  full  facts  but  we  have  only
 outlined  a  conspiracy  in  which  the
 Member  is  involved,  the  bare  evi-
 dence  regarding  the  various  crimes
 that  he  has  been  committing  includ-
 ing  420,  forgery,  fraud.  Now,  I  am
 demanding  a  stafement  from  the  Gov-
 ernment  before  we  proceed  with  the

 Privilege  Motion.  I  demand  from  the

 fairness  to  him,  from  the  Minister
 of  Industrial  Development  and  Mr.
 Gujral,  Information  and  Broadcast-
 ing  Minister  because  this  concerns  the
 whole  gamut  of  activities,  gamut  of
 industries,  where  he  has  been  per-
 petrating  these  things.

 Now,  Sir,  the  basis  on  which  I  have
 come  before  you  is  the  chargesheet
 1/1973  dated  2i-5-73  by  the  Police

 tation  Investigating  Unit,  S.P.C.B.I,,
 District  New  Delhi.  That  is  the  basis
 to  some  of  which  Mr.  Munsi  has  re-
 ferred  to  much  earlier.  Here  is  a
 question  of  how  public  money  is  being
 misused  by  a  newspaper  tycoon.  Mr.
 Justice  Mathew  himself  described  it
 by  poisoning  the  wells  of  public
 opinion.’  Here  is  a  man  who  has  not
 even  spared  Lord  ‘Venkateswara  of
 Tirupati  who  is  revered  by  millions
 in  this  country.  He  has  not  even
 left  him  in  peace.  He  and  some  other
 members  of  his  family  have  used  the
 trust  funds  of  Sri  Venkateswara
 temple  to  commit  the  same  crimes  in
 any  number  of  cases.

 Here  is  Ivan  Kruegar  less  his  good
 qualities;  I  hope  that  he  does  not
 meet  the  same  fate.  Now,  the  Chief
 Accounts  Officer  of  the  Finance
 Ministry  who  went  into  the  balance
 sheet  of  the  Express  Group  (Interrup-
 tions).

 MR.  SPEAKER:  You  must  con-
 elude  now  in  a  minute.  I  am  not
 going  to  give  any  more  time.  You
 will  please  sit  down.  I  am  not  going
 to  give  any  more  time.  Please  sit
 down.

 SHRI  K.  P.  UNNIKRISHNAN:
 Please  have  some  patience.

 MR.  SPEAKER:  Should  I  have
 patience?  This  man  ig  advising  me
 to  have  some  patience..  “You  request
 him  that  let  #  not  Be  exhaustive,



 against  Shri  Nijalingappa.  He  has  to
 sefer  to  that.

 MR,  SPEAKER:  Mr.  Lakkappa
 how  is  it  that  you  have  come  from
 the  back  pillar  to  the  front  seat.

 SHR  K.  P.  UNNIKRISHNAN:  The
 Express  Group  of  which  he  was  the
 Chairman  or  Managing  Director-or
 whatever  he  was—it  38  very  difficult
 to  find  out—it  undergoes  metomor-
 phosjs—it  wag  a  private  }imited  com-
 pany  in  1959;  public  limited  company
 in  February  96]  and  again  a  private
 limited  company  in  January  1968!  It
 goes  on  and  on  and  on!  You  see  in
 between  420  is  fixed  at  various  points!

 Now,  Sir,  the  Chief  Cost  Accounts
 Officer  of  the  Finance  Ministry—I
 have  a  grievance  against  this  Gov-
 ernment  also—I  here  agree  with  Mr.
 Bosu  and  Mr.  Madhu  Limaye  that  they
 have  been  sleeping  over  the  misdeeds
 of  this  gentleman—in  the  balance
 sheet  of  the  Express  Group  from
 1964-65,  to  1970-71,  found  that  not  only
 the  capital  has  been  wiped  out.
 but  borrowings  in  ‘1971,  were  Rs.  22.7
 crores  and  deposits  from  public—with
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 a  look  at  the  CBI  report,  but  all  the
 relevant  files  and  various  other  re-
 records,  Now,  Sir,  our  rights  as  Mem-~-
 bers  of  this  House  are,  I  suppose,
 very  much  the  same.  Before  I  go
 further  into  “this  question,  I  would
 demand  that  before  you  give  your
 ruling,  you  should  give  an  interim
 ruling  to  the  eifect  that  these  Minis-
 ters  whom  I  have  named  _  earlier,
 should  come  before  the  House  and
 tell  us  as  to  how  many  CBI  cases
 have  been  registered  in  various  cases
 and  also  about....

 SHRI  MADHU  LIMAYE:  I  will
 support  you.

 SHRI  K.  P.  UNNIKRISHNAN:  CBI
 report  can  be  shown  to  some  of  us
 on  this  side,  and  not  to  you.

 को  ह  लिमये  :  भ्रध्यक्ष  महोदय,  इनको
 को-झाँट  करने  को  हम  तैयार  ह।

 MR.  SPEAKER:  That  is  for  the
 leaders  of  the  Opposition.  What  is
 your  position?

 SRI  K.  P.  UNNIKRISHNAN:  I
 would  like  to  know  another  thing.
 There  is  the  National  Company
 golmal.  It  was  a  very  good  company
 in  1959.  Whenthe  Member  took  over
 the  company,  it  showed  a  profit  of
 Rs.  39  lakhs  in  the  balance  sheet  and
 next  year,  it  showed  a  loss  of  Rs,  29
 fakhs!  This  was  in  960-6l,  for  the
 first  year.  Then,  one  Shri  N.  K.
 Jajoria  complained.  It  was  in  that
 background  that  earlier  promissory
 notes  were  accepted  from  him.  Sir,
 it  is  very  relevant  that  in  the  charge
 sheet  provided  earlier  in  the  other
 House,  there  should  have  been  the
 mame  of  Mr.  Choraria.  I  would  like

 to  know  from  the  hon.  Finance
 Minister,  who  is  sitting  here,  whether
 this  Choraria  is  the  same  person  who
 has  been  takefi  into  custody  under
 MISA  for  violation  of  foreign  ex-
 change  rules  Is  it  the  same  Mr.
 Choraria?  I  would  like  to  have  &
 definite  answer,  Apart  from  this,
 in....
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 MR.  SPEAKER:  Now,  have  you
 listened  to  me?  I  have  requested  you
 a  number  of  times  to  resume  your
 seat,

 SHRI  K.  P.  UPNNIKRISHNAN:
 There  was  a  customs  case,  when  the
 CBI  went  into  it  and  made  investiga-
 tion.

 Again,  accused  number  one  was  the
 Member  for  Vidisha.  I  cannot  go  on,
 mor  can  this  House  go  on,  I  submit,
 before  we  have  full  facts  about  all
 these  companies  with  which  the  hon,
 member  38  connected  and  without  the
 results  of  the  pending  CBI  inquiries,
 chargesheets  pending  before  the
 courts,  various  other  relevant  docu-
 ments  and  files  as  the  Government
 may  seem  fit  to  lay  on  the  Table.

 SHRI  MADHU  LIMAYE:  That  is
 8  good  demand.

 MR.  SPEAKER:  No  more  now.
 Please  sit  down.

 SHR]  छू  P.  UNNIKRISHNAN:  I
 am  just  concluding,

 MR.  SPEAKER:  In  a  minute  you
 must  sit  down.  This  should  be  final.
 I  cannot  tolerate  all  this.

 SHRI  K  P.  UNNIKRISHNAN:  I
 am  just  concluding.

 PROF.  MADHU  DANDAVATE:
 Even  Shakdher’s  book  is  smaller  than
 this.

 SHRI  K.  P.  UNNIKRISHNAN:  I
 charge  the  Member  from  Vidisha  with
 grave  misconduct  and  with  having
 lowered  the  dignity  of  the  House
 which  call  fur  suiabie  action  by  the
 House,  but  before  we  do  so,  again  I
 would  request  you  in  your  wisdom
 to  direct  the  Ministers  concerned
 before  we  go  ahead  with  this  privilege
 tmotion  te  come  before  the  House  and
 Jet  us  hear  them.  Here  is  a  member
 who  is  a  habitual  offender,  the  normal
 crimes  attributed  to  him  being
 forgery,  cheating  etc.  It  is  a  matter
 of  grave  importance,  as  Shri  &  M.

 Banerjee  pointed  out  earlier,  because
 it  brings  the  whole  institution,  which
 we  cherish  much,  into  disrepate,
 Thank  you.

 MR,  SPEAKER:  Shri  Goswami
 How  much  time  does  he  want?

 SHRI  DINESH  CHANDRA  GO.
 SWAMI  (Gauhati):  Five  minutes:

 MR.  SPEAKER:  After  Shri
 Goswami  has  finished,  I  w:l]  not  cali
 any  more  members  for  this.  Those
 who  want  to  speak  on  this  will  be
 allowed  on  Monday.  This  will  be
 taken  up  next  week,  on  Monday.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  It  is  very  unfortunate  that
 we  have  spent  most  of  the  time  of  the
 last  session  and  also  this  session  in
 discussing  about  ourselves,  the  dignity
 of  the  members  of  this  House,  rather
 than  discussing  the  innumerable  pro~
 blems  facing  the  country.  It  is  with
 great  regret  that  I  am  placing  before
 the  House  the  case  of  another
 member,  Shri  Ramnath  Goenka,  who
 has  heen  chargesneeted  by  the  CBI
 under  5  heads  with  all  concervable
 social  ciimes  under  the  Indian  Penal
 Code,  crimes  like  forgery,  cheating,
 conspiracy  and  so  and  so  forth.

 The  facts  of  the  case,  as  the  CBI
 repert  discloses,  arc  that  Shri  Rum-
 math  Goenka  and  his  family  mem.
 bers,  who  were  owners  of  two  con~
 cerns,  the  Indian  Express  Pvt.  Ltd.
 atid  the  Andhra  Prabha  Pvt.  Ltd,  hed
 hypothecauion  cash  credit  faqilities
 with  the  Punjab  National  Bank.  They
 in  return  for  the  stocks  that  they
 possessed  could  take  cash  credit  from
 the  Punjab  National  Bank,

 Around  March  9€8,  aceused  Ne,  &
 along  with  others  entered  into  a
 criminal  conspiracy  to  cheat  the
 Punjab  National  Bank  and  its  officials
 by  submitting  false  stock  statements
 including  non-existent  stocks  of  white
 printing  paper  and  Indian  printing
 paper.  What  they  did  wes  that  they
 showed  in  their  account  books  that
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 and  Indian  printing  paper  worth
 Rs  55,98,608  from  one  company,

 Messrs  Radha  and  Company  of  7,
 Lyons  Range,  Calcutta  The  CBI
 report  discloses  that  when  the  CBI

 ,went  for  investngation,  the  investiga-
 tion  disclosed  that  there  ३8  no  concern
 of  the  name  and  style  of  Messrs
 Radha  and  Company  m  existence  at
 7,  Lyons  Range,  Calcutta  Therefore,
 by  showing  these  fiadulent  docu-
 ments,  they  induced  the  Punjab
 National  Bank  to  merease  their  cash
 eredit  facilities  to  the  extent  of
 Rs  41,98,956

 400  hrs

 I  have  no  time,  I  will  not  be  able
 to  place  all  the  details  before  the
 Houce  But  the  essence  of  the  alle-
 gations  are  that  false  and  musrepre-
 sentations  the  company  belonging  to
 the  hon  Member  if  I  can  call  him
 honourable,  and  his  family  made
 diawals  from  the  cash  credit  account
 and  obtained  wrongful  gains  to  the
 maximum  extent  at  various  58865
 amounting  to  Rs  27  97  334,  Rs  27  98  98
 and  Rs  25  74,22i  totalling  Rs  8  69,744
 in  the  name  of  one  company  In  the
 the  name  of  another  company  it  was
 to  the  extent  of  है;  400767  399
 838  and  $  99  278  totalling  Rs  4  99  884
 Togethe:  the  total  misappropriation
 came  to  Rs  23  69  588

 Now  Sir  you  asked  a  vely  iele-
 vant  question  Does  this  conduct  of
 Mr  Goenka  amount  to  breath  of  pri-
 vilege?  I  am  trying  to  answer  this
 point  As  a  member  of  Parhament
 various  nights  and  privileges  are  en-
 joyed  by  us  and  we  are  expected  to
 act  with  responsibility  and  the  country
 expects  us  to  behave  with  dignity  in
 keeping  with  the  mghts  and  privileges
 that  we  enjoy  We  frame  criminal
 laws,  Indian  Penal  Code  and  Criminal
 Procedure  Code  and  one  amending
 Bill  on  the  Indian  Penal  Code  :s  no
 before  the  Select  Committee  If  this
 Hause  consists  of  Members  who  com-
 mit  such  serious  offences,  how  will
 the  country  have  confidence  in  laws
 framed  by  such  people?

 Tf  the  peo-
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 ple  find  that  there  are  persons  in  this
 House  who  are  guilty  of  cheatting,
 musrepresentation  and  forgery  to  the
 extent  of  crores  of  rupees,  obviously
 people  will  have  no  confidence  upon
 the  Codes  that  are  framed  here  be-
 cause  the  Codes  had  been  framed  by
 persons  who  are  guilty  of  these  cri-
 mes

 Therefore  the  basic  question  to
 which  we  should  address  ourselves  38
 this  When  a  Member  puts  the  en-
 tire  House  into  disiepute,  has  he  com.
 mitted  a  breach  of  privilege  0  not?
 This  is  the  question  to  which  till  now
 we  have  received  no  answei_  In
 the  fitness  of  things,  you,  Mr  Speaker,
 Sir  has  been  called  upon  to  give  a
 momentous  ruling  on  this  point  We
 have  full  confidence  that  after  due
 dchberations,  you  will  give  a  ruling
 taking  note  of  the  fact  that  because  of
 the  rights  and  privileges  that  we
 enjoy  as  Members  ot  Parlament  the
 country  expects  us  to  do  varlous  deal-
 ings  in  Such  a  way  that  they  can  re-
 pose  a  certain  amount  of  confidence
 in  us  May  be  it  38  because  of  that  one
 of  the  most  important  men  of  this
 country  who  35  leading  a  crusade
 against  corruption  has  placed  relance
 upon  this  hon  Member  It  may  be
 because  of  that  he  has  said  that  he  is
 a  friend  and  he  has  placed  confidence
 upon  him  and  he  38  a  close  assoctate
 of  his  because  as  a  Member  of  Par-
 liament  he  is  supposed  to  be  an
 honourable  Member  Could  we  allow
 this  situation  to  continue?  Because  of
 the  presence  of  such  persons  this
 House  has  been  brought  imto  disre-
 pute  Whatever  functions  are  per-
 formed  here  bv  us  with  utmest  dilh-
 gence,  they  get  adverse  reftection
 throughout  the  country  Therefore,
 I  say  that  he  has  brought  this  House
 into  disrepute  and  has  tarnished  the
 ymage  of  Members  It  i5  a  fit  case
 for  an  fnvestigation  by  the  Privileges
 Cammiuttee

 In  order  to  find  out  whether  the
 Member  has  broucht  the  House  into
 disrepute  and  whether  in  such  cases
 action  can  He  against  him,  the  east
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 [Shri  Dinesh  Chandra  Goswami]
 should  go  to  the  Privilages  Committee
 which  should  investigate  into:  the
 truth  of  the  matter,  Before  it  goés  to
 the  Privileges  Committee,  I  should

 say  I  am  in  complete  agreement  with
 Shri  Unnikrishnan  that  for  our  com-
 plete  understanding  of  the  question
 the  entire  facts  shoulg  be  placed  by
 the  concerned  Ministers  before  this
 House.

 MR.  SPEAKER:  We  will  take  it
 up  next  week.

 SHRI  JYOTIRMOY  BOSU:  On  a
 personal  explanation.  Sir,  I  and  my
 party  have  been  consistently  fighting
 ‘against  the  malpractices  of  the  big
 houses,  In  the  course  of  the  brilliant
 research  they  have  done,  if  they  look
 into  the  records  they  will  see  that  I
 am  the  man  who  had  raised  it  again
 and  again.  I  am  telling  you,  you
 institute  a  probe  at  once  as  to  whe-
 ther  as  a  Member  of  Parhament,  he
 thas  misused  his  position  to  pressurise
 the  Government.  If  you  are  worth
 the  salt,  institute  a  probe.  Mr.  Goenka
 had  been  a  Congress  candidate  in
 2952  Lok  Sabha  elections.  So  this
 habitual  offender  had  been  a  Con-

 gressman,  I  do  not  want  to  drag
 -other  things.  I  have  been  consistent-

 ly  fighting  against  the  malpractices  of

 big  houses.  But  here  is  a  Minister

 :sitting.  Prof,  Chattopadhyaya  who
 «defends  Asian  Cables  and  then  comes

 -8nd  apologises  here.  I  can  give
 +dozens  of  more  instances.  You  insti-

 tute  a  probe  whether  Shri  RN.
 *Goenka  as  a  Member  of  Parliement
 has  use  his  influence  to  preasurise
 the  Government.

 MR.  SPEAKER:  You  wanted  to
 make  a  personal  explanstion,  but  this
 is  not  a  personal  explanation,  Shri
 Limaye

 SHRI  VAYALAR  RAVI:  Our
 names are  there.  We  should  be  called  first

 wants  a
 explanation.

 MR.  SPEAKER:  He
 minute  for  a  personal
 Let  him  make  it.

 tt  द क  लिये  :  भ्रध्यक्ष  महोदय,  में

 एक  मिनट  में  पसनल  ऐक्सप्लेनेशन  देना  चाहता

 हूँ

 अध्यक्ष  सही दय,  झगर  मेरा  नाम  नहीं
 लेते  तो  मुझे  स्पष्टीकरण  देने  की  आवश्यकता

 नहीं  पड़ती  ।  जो  भी  इकोनामिक  भोफ़न्डर्स

 हैं  में  हमेशा  उन  के  खिलाफ  लड़ता  रहा  हूं
 शौर  “इनको”  कौर  “नेशनल  जूट”  के  मामले

 लगातार हम  लोग  उठाते  रहे  ।  भौर  जहां  तक
 वि.  मेस  मन  के  राजनीतिक  नेतायों  से  सम्बन्ध
 का  सवाल  है  मैं  ने  नोटिस  दिया  है  कि  कार

 एस ०  ग्रोयन्का  के  श्रीमती  इन्दिय  गांधी,

 स्वर्गीय  फ़िरोज़  गांधी  कौर  श्री  जय  प्रकाश

 मारा  से  जो  फ़ाइनेंशियल  रिश्ते  थे  उस

 पर  बहस  की  जाय  ।

 और  दूसरा  यह  है  कि

 “That  this  House  directs  the  Gov-
 ernment  to  place  the  CBI  report  in
 connection  with  Shri  R,  N.  Goen-
 ka’'s  case  on  the  Table  of  the  House.”

 इत  को  प्रायरेटी  मोशन  का  दर्जा  दिया  ह 1!  |

 (Interruptions).

 MR,  SPEAKER:  Papers  to  be  laid.
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 PAPERS  LAID  ON  THE  TABLE

 ConsoLiparen  REPORT  ON  PUBLIC  SEc-
 ToR  BANKS  FOR  1978,  NOTIFICATIONS
 unper  CusToMs  Acr  962  anp  GuJaraT
 Epucation  Crss  Act,  962  AMD  A

 STATEMENT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  lay  on  the  Table—

 ren)  A  copy  of  the  Consohdated
 Report  (Hindi  and  English
 versions)  on  the  working  of
 Public  Sector  Banks  for  the
 year  ended  3lst  December,
 1973,  (Placed  in  Library  See
 No.  LT-8738/74.]

 (2)  A  copy  each  of  Notification
 Nos.  G.S.R,  68  (E)  and  GSR.
 682(E)  (Hinds  and  English
 versions)  published  in  Gazette
 of  India  dateg  the  5th  De-
 cember,  1974,  under  section
 359  of  the  Customs  Act,  962
 together  with  an  explanatory
 memorandum.  (Placed  wn  Lib-
 rary,  See  No,  LT-8739/74  }

 3)  G)  A  copy  of  Notification  No.
 (GUN  297)  SUA-2074|(2)-

 TH  published  wn  Gujarat  Gov-
 ernment  Gazette  dated  the
 38  November,  1974,  under
 sub-section  (3)  of  the  section
 3  of  the  Gujarat  Education
 Cess  Act,  1962,  read  with
 clause  (८)  (ui)  of  the  Pro-
 clamation  dateq  the  9th
 February,  1974,  sssued  by  the
 President  in  relation  to  the
 State  of  Gujarat.

 (ii)  A  statement  (Hindi  and
 English  versions)  explaining
 the  reasons  for  not  laying  the
 Hindi  version  of  the  Notifica-
 tion,  [Placed  in  Library.  See

 है  No,  LT-8740/74,]

 “46-8273  MEMORANDUM  oF  ACTION  ON
 +  Tr  awd  A  STATEMENT
 2987  LS—D

 Papers  Laid  258

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  I  beg  to  lay
 on  the  Table—

 (l)  A  copy  each  of  the  following
 documents  under  sub-section
 (4)  of  section  3  of  the  Com-
 missions  of  Inquiry  Act,  962

 read  with  clause  (c)  (iii)  of
 the  Proclamation  dated  the
 9th  February,  1994  issueq  by
 the  President  in  relation  to
 the  State  of  Gujarat:—

 (i)  Report  on  the  police  firing  at
 Village  Parthampura  District
 Baroda  on  the  ३40  August,
 1972.

 (7)  Memorandum  of  Action  taken
 on  the  Report.

 (2)  A  statement  explaining  rea-
 sons  for  not  laying  the  Hindi
 versions  of  the  above  docu-
 ments,  [Placed  in  Library.
 See  No  LT-874}/74]

 Devi  Ursan  Art  CoMMISSION  A  MEND~
 MENT  RULES,  974  anp  Gusarat  Govt.

 ORDERS  UNDER  GUJARAT  VACANT  LANDS
 ry  Ursan  Areas  (PRoxrIsiTion)

 Act,  972

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table—

 (3)  A  copy  of  the  Delhi  Urban  Art
 Commission  (Terms  and  Conditions
 of  Service)  Amendment  Rules,  i974
 (Hind;  ang  English  versions)  pub-
 lhshed  in  Notification  No.  G.S.R.
 25)  in  Gazette  of  India  dated  the
 23rd  November,  ‘1974,  under  sub-
 section  (3)  of  section  26  of  the
 Delm:  Urban  Art  Commussion  Act,
 1978,  [Placed  in  Library  See  No.
 LT-8742/74.}

 (ii)  (a)  A  copy  of  the  following
 Gujarat  Government  Orders  under
 sub-section  (4)  of  Section  7  of  the
 Gujarat  Vacant  Lands  in  Urban
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 Areag  (Ryahibitien  of  Alienation)
 Act,  1972,  read  with  clause  (e)  (iii) of  the  Proclamation  dated  the  9th
 February,  974  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Gujarat:  रा

 a  Order  No.  VCT-3074-667-V
 dated  16-10-1074  in  the  case  of
 Shri  Ratansinh  Bahadur  Bava  Ma-
 hida  of  village  Udhna  Taluka
 Choryasi  in  the  District  of  Surat.

 (2)  Order  No.  VCT-774/87242-
 V  dated  16-10-1974  in  the  case  of
 Shri  Ambalal  Vanker  of  village
 Bil,  Taluka  Baroda  in  the  District
 of  Baroda.

 (3)  Order  No.  VCT-3074-93086-
 V  dated  16-10-1974  in  the  case  of
 Shri  Ramanbhaj  Haribhai  Desai  of
 village  Antreodi,  Taluka  Palsana
 in  the  District  of  Surat,

 (4)  Order  No,  VCT-3073/7797-
 V  dated  16-10-1974  in  the  case  of
 Shri  Abulibha:  Asgarbha:  and
 others  of  City  Surat  Taluka  Chor-
 yasi  in  the  District  of  Surat.

 (5)  Order  No,  VCT-874-074-
 V  dated  16-10-1974  in  the  case  of
 Shri  Odhabhai  Parshottambhai  of
 village  Shampura.  Taluka  Bhav-
 nagar  in  the  District  of  Bhav-
 nagar.

 (6)  Order  No.  VCT-874/KHA/
 242-V  dated  ‘19-10-1974  in  the
 case  of  Shri  Dakshinamurti  Vid-
 yarthi  Bhavan,  Bhavnagar.

 (7)  Order  No.  VCT-474{9i80-
 प  dated  -l-974  in  the  case  of
 Nutanvarsha  Cooperative  Housing
 Society  Ltd,  Ahmedabad.

 (8)  Order  No,  VCT-773/38828-
 दि  dated  -i-074  in  the  case  of
 Smt.  Vishvabherati  D.  Bhatt  of
 City  Baroda,  Taluka  Baroda  in  the
 District  Baroda.

 (9)  Order  No.  VCT-2474/60806-
 'प  dated  B-11-2974  in  the  cose  of
 Vrindavan  Coopetutive  Housing
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 Society  (Proposed)  Anand,  Bige
 trict  Kaira.

 (10)  Order  No,  VCT-478/79690-
 V  dated  6-l-974  in  the  case  of
 Nishkalank  Cooperative  Housing
 Society  Ltd,  Ahmedabad.

 (2l)  Order  No.  VCT-2373/79598-
 V  dated  6-l-974  in  the  cage  of
 Samarpan  Cooperative  Housing
 Society.  Porbandar.

 (12)  Order  No,  VCT-472/5686.
 V  dateq  l-ii-974  in  the  case  of
 Shri  Shardaben  Chimanbhai  Lal-
 bhai  and  others,  Sahibaug,  Ahme-
 dabad.

 (18)  Order  No,  VCT/SR-23/72
 dated  28-10-1974  in  the  case  of
 M/s  Mahavir  Industries  of  village
 Viramgam  Taluka  Viramgam  in
 the  District  of  Ahmedabad.

 (14)  Order  No.  VCT/SR-24/73
 dated  (28-10-1974  in  the  case  of
 M/s.  Mahendra  Industries  of  Vil-
 lage  Viramgam  Taluka  Viramgam
 in  the  District  of  Ahmedabad.

 (15)  Order  No.  VCT|SR([250-7
 (8)  dateg  l-!-974  in  the  case  ७
 M/s,  Patel  Patel  Kalabhai  Devra}
 and  Company,  Ahmedabad.

 (16)  Order  No.  VCT-SR-49|7
 (3)  dated  5-11-1974  in  the  case  of
 Mis.  Patel  Govindlal  Gokaldas
 and  Company,  Ahmedabad.

 (17)  Order  No.  VCT{SR-48|7
 (3)  dated  §-11-1974  in  the  case  of
 Narayan  Association,  Ahmedabad.

 (18)  Order  No,  CH/VCT/RG-9)
 974  dated  2-i-974  in  the  case  of
 Shri  A.  K,  Trivedi,  Partner  of
 Kolak  Tiles  Products,  Baroda.

 (19)  Order  No.  CH|VCT|RG-~0}
 974  dated  2--I974  in  the  case
 of  Shri  K.  क,  Trivedi,  Partner  of
 Siddhi  Mining  Works,  Baroda,

 (20)  Order  Mo.  CHIVET
 हैक.  के 0४00 के  के  |  aaa
 Shri  Prafuishandss
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 Desai  and  Shri  Dinesh  Chandra
 Dahyabbai  Desai  of  village  Charvai,
 Taluka  Bilsar,  in  the  District  ef  Bil-
 Sar.

 (2l)  Order  No.  CH  /VCT/RG- 86/1974  dated  26-11-1974  in  the
 case  of  The  Managing  Director  of
 Three  ‘M’  Silicons  and  Chemicals
 Private  Ltd.,  Gandevi  Taluka  Gan-
 devi  District  Buisar.

 (22)  Order  No,  CH/VCT/RG-
 48/1974  dated  (6-11-1974  in  the  case

 of  Shri  Nariman  Peestanji  Dum-
 Mistry,  Partner  of  Mis.  Mistry
 Agricultural  Centte,  Segvi,  Taluka
 Bulsar,  District  Bulsar,

 (28)  Order  No.  CH/VCT/RG-
 ‘19/74  dated  ‘T-11-1974  in  the  case

 of  Shri  Nariman  Peestanji  Dum-
 sia  Owner  of  the  Onest  Auto  Ser-
 vice,  Navsari,  Taluka  Navsari,  Dis-
 trict  Bulsar,

 (24)  Order  No.  LND/VCT/WS/
 28i5  dated  4-11-1974  in  the  case  of
 Shri  Dahyabha.  Shankerbhai
 Patel,  Proprietor  of  Shri  Mukta-
 nand  Industries  of  Baroda.

 (25)  Order  No,  LND/VCT-6039
 dated  4-11-1974  in  the  case  of  S  T.
 Maheta,  Manager  of  the  Gujarat
 Vanaspati  Udyog,  Broach.

 (26)  Order  No.  LND/VCT/6233
 dated  8-l-974  in  the  case  of
 Shri  J,  C  Gujjar,  Partner  of  Shri
 Jayant  Bricks  Manufacturing  Co,
 Broach.

 (27)  Order  No.  VCR-SR/I7/73
 dated  30-10-1974  in  the  case  of  the
 Director  of  Avaram  Ltd.,  Baroda.

 (28)  Order  No.  VCT/SR/68/
 24  dated  29-10-1974  in  the  case  of
 Shrimati  Wanshaben  Rameshbhal
 Dalal,  Surat.

 (29)  Order  No,  VCT/SR/62/74
 dated  ‘81-10-1974  in  the  case  of
 Shri  Hari  Om  Industrial  Coopera-
 tive  Services  Society,  (Proposed),
 Surat,

 (ae)  Order  No.  VOT/SR/60/74
 dated  4+2-l074  in  the  case  of  the
 Chief  Promoter  किए!  Navinchandra

 Chimanlal  of  Jayshree  Jalaram
 Industrial  Cooperative  Services
 Society  Ltd.,  (Proposed)  Surat.

 (81)  Order  No.  VCT-SR/46/
 74  dated  4-i-74,  in  the  case  of
 the  Chief  Promoter  of  Proposed
 Navagam  Udyognagar  gehakari
 Sangh,  Surat.

 (32)  Order  No.  VCT/SR/6/74 dated  6-l-974  in  the  ease  of  the
 Chief  Promoter  Shri  Dalsukharam
 Laxmichand  Ansari  of  Radhakri-
 shna  Industrial  Cooperative  So-
 ciety,  Surat,’

 (38)  Order  No,  VCT/SR  foarte, dated  ‘14-11-1974  in  the  case  of
 Shrimati  Geetaben  Niranjan  Dalal
 of  Surat.

 (34)  Order  No.  VCT/SR/57/74 dated  2i-l-974  in  the  case  of  the
 President  of  Dwarakesha  Indus-
 trial  Cooperative  Services  Society
 Surat.

 (85)  Order  No.  LND/WS/2i63
 dated  19-9-1974  in  the  case  of  Shri
 Gopalbha:  Joitaram  Patel  of  Vil-
 lage  Billa,  Taluka  Sidhpur  in  the
 District  of  Mehsana,

 (36)  Order  No,  VCT-LND/NA/
 WS/23  dateq  30-10-1974  in  the
 case  of  Shri  Amrutlal  Chhaganlal
 Panchal  of  Village  Sidhpur  Taluka
 Sidhpur  in  the  District  of  Mehsana.

 (b)  A  statement  (Hind:  and  En-
 glish  version)  showing  (i)  reasons
 for  delay  in  laying  the  above
 Orders,  and  (ii)  for  not  laying  the
 Hind:  version  thereof.  [Placed  in
 Library.  See  No,  LT-8748/74.]

 Reviews  AND  ANNUAL  REPORTS

 THE  DEPUTY  MINISTER  IN  THE
 Y  OF  COMMERCE  (SHRI

 VISHWANATH  PRATAP  SINGH):  I
 beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 papers  (Hindi  and  Geglish  versions)
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 under  sub-section  (l)  of  section
 6l9A  of  the  Companies  Act,  956:—~

 i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  State
 Trading  Corporation  of  India  Li-
 mited,  New  Delhi,  for  the  year

 ‘1978-74,

 (b)  Annual  Report  of  the  State
 Trading  Corporation  of  India  Li-

 mited,  New  Delhi,  for  the  year
 1973-74  along  with  the  Audit-
 ed  Accounts  and  the  comments  of

 the  Comptroller  and  Auditor  Gen-
 eral  thereon.  [Placed  in  Library,

 See  No.  LT-8744/74}

 (ii)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  Pro-
 jects  and  Equipment  Corporation
 of  India  Limited,  New  Delhi,  for
 the  year  973-74,

 (b)  Annual  Report  of  the  Pro-
 jects  and  Equipment  Corporation

 of  India  Limited,  New  Delhi,  for
 the  year  ‘1973-74  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed

 im  Library,  See  No.  LT-8745/74],
 (iti)  (a)  Review  by  the  Govern-

 ment  on  the  working  of  the
 Handicrafts  and  Handlooms  Ex-

 ports  Corporation  of  India  Limit-
 ed,  New  Delhi  for  the  year ‘197274,

 (b)  Annual  Report  of  the  Han-
 Gicrafts  and  Handlooms  Exports Corporation  of  India  Limited,  New

 Delhi,  for  the  year  ‘1978-74,  along
 with  the  Audited  Accounts  and
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 the  comments
 cnt  “Tam
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 Compt

 (2)  A  Copy  of  the
 Report

 (1974)
 on

 of
 bm  Tariff  the continuance  of  Protection  to  the Sericulture  Ind  (Hindi  ver. sion)  under  sub-section  (2 tion  6  of  the  Tariff  Comet  tt

 7
 Act,  1951,  [Piaceg  in  Library,  See 0.

 LT-8747  १4],
 धान

 १4.09  hrs.

 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY.G  Sir,  I have  tg  report  the  following  Message received  from  the  Secretary.Generaj of  Rajya  Sabha:

 which  Was  passed  by  the  Lok  Sabha at  its  Sitting  held  on  the  6th  Decem. ber,  1974."

 74.94  bes,

 ASSENT  TO  BILL
 SECRETARY.q  :  Sir,  I  lay On  the  Table  the  Small  Coing  (Offen. 2९)  Amendment  Bill,  974  passed  by the  Houses  of  Parliament  during  the current  session  ang  assented  to  sing &  report  wag  lest  made  to  the  House

 “+
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 24.20  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHURAM-
 AIAH):  Sir,  with  your  permission,  I
 rise  to  announce  that  Government
 Business  in  this  House  during  the
 week  commencing  760  December,
 1974,  will  consist  of:

 q)y  Consideration  of  any  item
 of  Government  Business  car-
 ried  over  from  today’s  Order
 Paper.

 (2)  Consideration  and  passing  of
 the  Parliament  (Prevention
 of  Disqualification)  Amend-
 ment  Bill,  973

 (3)  Discussion  on  a  Resolution
 regarding  Report  of  the  Rail-
 way  Convention  Committee

 Somr  Hon  MEMBERS  rose—

 MR  SPEAKER:  It  is  already  25
 pm  We  have  to  go  for  lunch  and
 then  have  to  rush  back  for  that  meet-
 ing  of  the  leaders.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  We  can  take  this  up  after  lunch.

 MR  SPEAKER:  I  have  got  a  list  of
 speakers  who  want  to  make  their
 submissions  The  time  at  our  dis-
 posal  is  short  I  have  invited  the
 leaders  of  the  opposition  to  4  meet-
 ing  in  the  afternoon  I  have  agreed
 to  preside  over  that  meeting.  I
 wanted  two  days  to  consider  the  pro-
 blems  During  those  two  days  I  con-
 tacted  them  and  I  had  the  chance  of
 discussing  with  the  leaders  of  the  op-
 position  and  the  Government  the
 various  aspects.  I  thought  I  should
 nom  shirk  the  responsibility  of  presid-
 ing  over  it.  So,  I  decided  to  preside
 over  it.  I  have  to  rush  to  that  meet-
 ing  after  lunch.  So,  how  to  deal  with
 the  submissions  of  so  many  members
 on  this  statement  now?

 SHRI  8,  M  BANERJEE  (Kanpur):
 May  I  suggest  that  you  request  Shri
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 Sathe  to  occupy  the  Chair  and  you
 can  go  away  for  lunch?

 MR.  SPEAKER:  If  we  want  to  dis-
 pense  with  the  lunch  hour,  I  can  re-
 quest  Shri  Sathe  to  conduct  the  pro-
 ceedings.

 SHRI  VAYALAR  RAVI:  We  want
 the  lunch  hour.  We  will  dispense
 with  it  from  Monday.

 MR  SPEAKER:  All  right.  For
 submission  regarding  next  week's
 business  I  will  keep  the  names  pend-
 ing  They  will  come  up  later  on,

 4.4  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 FrrtH  Report

 THE  MINISTER  OF  MORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RAM-
 AIAH):  I  beg  to  move:

 “That  this  House  do  agree  with
 the  Fiftieth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  2th  December,
 1974.”
 MR.  SPEAKER:  The  question  As;

 “That  this  House  do  agree  with
 the  Fiftieth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  2th  December,
 i9%4.”

 The  motion  was  adopted.
 MR.  SPEAKER  We  will  adjourn
 now  to  meet  again  at  3.51  pm,
 45  hrs
 The  Loka  Sabha  adjourned  for  Lunch
 tll  Fifteen  Minutes  past  Fifteen  of  the

 Clock
 58  hrs

 The  Lok  Sabha  re-assembleg  after
 Lunch  at  Eighteen  Minutes  past  Fifteen

 of  the  Clock,

 (Mr,  Derury-Spraxer  in  the  Chair)
 MR.  DEPUTY  SPEAKER:  We  take

 up....
 SHRI  S,  M.  BANERJEE  (Kanpur):

 Sir,  I  wanted  to  make  a  submission
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 {Shri  8S.  M.  Banerjee}
 after  the  Business  for  the  next  week
 was  announced.  So,  I  want  to  make
 a  submission  with  your  permission.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAN-
 AIAH):  Are  you  on  the  submissions
 on  the  Statement  by  the  Minister  of
 Parliamentary  Affairs?  I  thought
 that  was  postponed.

 SHRI  8.  M.  BANERJEE:  That  was
 postponed.  But  I  am  making  a  sub-
 mission  with  your  permission,  Sir,
 that  you  will  remember  the  Finance
 Minjster  made  a  statement  in  this
 House  regarding  three  or  four  instal-
 ments  of  D.A,  that  it  would  be  an-
 nounced  at  the  earliest  opportunity
 and  that  the  Government  will  take
 a  decision  at  an  early  date.  I  am
 told,  the  Government  is  not  going  to
 make  any  announcement  regarding
 payment  of  D.A.  to  the  Central  Gov-
 ernment  employees  in  this  session.

 My  fear  is  that  the  session  is  not
 going  to  be  extended  and  it  is  going
 to  come  to  a  close  on  the  20th,  So,
 my  request  38  that  the  Minister  of
 Finance  must  declare  next  week  that
 the  four  instalments  of  Dearness
 Allowance  that  have  fallen  due  to
 the  Government  employees  will  be

 MR.  DEPUTY  SPEAKER:  No,
 please.

 SHRI  S.  M.  BANERJEE:  Kindly
 hear  me  for  half  a  minute.

 My  submission  is  only  this,  that,
 in  cafe  no  statement  is  made  by
 Monday  or  Tuesday  next,  some  of  us
 who  are  really  committed  to  the
 Central  Government  employees  for
 the  implementation  of  this  particular
 formula,  may  have  to  resort  to  cer-
 tain  messures  in  this  House  which
 you  may  not  like.  I  would  request,
 let  the  Minister  make  a  statement  or
 Jet  the  Finance  Minister  make  a
 statement  that  the  four  instalments
 of  D.A.  will  be  paid:  My  fear  is  that
 fhe  session  is  géing  to  be  over  and
 they  will  not  pay  and  keep  the  20
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 lakhs  Central  Government  ¢tipfoyees
 in  guspence.

 SEVERAL  HON.  MEMBERS;  rose—
 '

 MR.  DEPUTY-SPEAKER:  Sulmis-
 sions,  on  next  week’s  business,  es  I
 understand,  have  been  held  over  till
 Monday.

 श्री  जनेश्वर  मिथ  (इलाहाबाद)
 लेकिन  श्री  बनर्जी  को  सपोर्ट  करते  हुए  तो  हम

 कुछ  कह  ही  सकते  हैं  1

 MR.  DEPUTY-SPEAKER:  You  may
 support  This  is  enough....  (Inter-
 ruptions)  very  well,  that  has  gone  on
 record.

 As  I  understand  from  the  Minister
 of  Parliamentary  Affairs,  submissions
 on  next  week’s  business  have  been  held
 over  till  Monday.

 SHRI  S.  M.  BANERJEE:  Not  Mon-
 day.

 MR.  DEPUTY-SPEAKER:  Whatever
 it  is,  I  do  not  know.  It  has  been  held
 over.

 Now,  let  us  take  up  the  Private  Mem-
 pers  business,  We  have  done  away
 with  the  Private  Members’  business  in
 this  session  more  than  once.  We  should
 not  be  so  unfair  to  the  private  Mem-
 bers.

 Now,  we  go  to  the  private  members’
 business,

 SHRI  5.  M.  BANERJEE:  I  am  all
 for  the  private  members’  business.  But
 the  Minister  of  Parliamentary  Affairs
 who  is  here  should  ask  the  Finance
 Minister  to  make  a  statement  next  week
 about  DA.  You  can  direct  him  to  ask
 the  Finance  Minister.

 MR.  DEPUTY-SPEAKER:  How  can
 I  direct  anything?  It  is  not  easy  to
 direct  If  I  go  on  directing  too  often,
 this  directive  power  will  lose  ali  its
 importance.

 AN  HON.  MEMBER;  ‘They  hear  if
 you  direct.
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 MR.  DitPUTY-SPEAKER:  Because
 I  30  it  very  sparingty.

 SHRI  M.  BANERJEE!  You  please
 do  it  in  the  larger  interests  of  the  20
 lakhs  Central  Government  employees
 who  are  being  cheated  by  this  Govern-
 ment...  (Interruptions).

 श्री  मत  नियरे  (बाका)
 महोदय,

 MR.  DEPUTY-SPEAKER:  Mr.
 Madhu  Limaye,  I  am  not  stopping  you
 if  it  is  a  submission  on  the  Private
 Members’  business.  I  know  what  you
 have  in  your  mind.  I  will  listen  to  it
 at  the  proper  time,  if  that  is  what  you
 have  in  your  mind.

 a  बु  लिखने.  उपाध्यक्ष  महोदय

 मुझे  दूसरी  बात  न  करनी  है  ।

 कन  मैं  ने  जो  बात  कही  थी,  मैं  आशा
 करता  था  कि  सरकार  की  तरफ  से  उसे  पर

 बयान  जयेगा  ।  अकोला  में  नव  वोटों  पर

 अत्याचार  हुए  हैं  ।  उन  अत्याचारों  की  जांच

 दस  लिए  नही  हो  रद्  है  कि  शील्ड  कास्ट

 एड  ट्राइबल  कमिश्नर  के  7  रिजनल  ग्राफिसिज
 को  बन्द  कर  दिया  गया  है।  ला  मिनिस्ट्री  ने

 इस  के  ख़िलाफ़  प्रोटेस्ट  किया  है  फिर  बनी
 सरकार  की  तरफ  से  कोई  व्यान  नही  श्री  रहा

 ह।  झगर  ये  7  रिजनल  आफ़िसरज़  होते-
 झगर  नागपुर  मे  प्राचीन  होता,  तो  क्या  अकोला
 के  अत्याचारों  की  जांच  नहों  हो  सकती  थी  ?

 मैं  चाहता  हु  कि  सरकार  इस  पर  बयान  दे

 ओर  आप  इस  बारे  मे  उस  को  आदेश  दे  ।

 SOME  HON.  MEMBERS  rose—
 MR.  DEPUTY-SPEAKER:  You  see

 I  have  allowed  you  and  now  I  have  to
 allow  also  which  will  be  at  the  expense
 of  the  Private  Members’  business...  Kya
 Chahiye  Apko?

 PROF,  MADHU  DANDAVATE
 (Rajapur):  If  you  want  to  stop  this
 trouble,  nationalise  the  Private  Mem-
 है... 2  business.

 MR.  DEPUTY-SPEAKER:  it  will  be
 at  the  expense  of  this  particular  Pri-
 vate  Members’  business  listed  in  the
 order  paper.  If  you  want  to  take  ft

 away  tim  that,  what  can  I  do?

 उ  विपक्ष

 ,  भी  कसला  सिर  मधुकर  (कथूरिया)
 उपाध्यक्ष  महोदय,  संसद  के  257  सदस्यों  ने
 प्रधान  मंत्री  को  एक  मेमोरेंडम  दिया  है  कि
 तमाम  चीनी  मिलो  का  राष्ट्रीयकरण  किया
 जाये  ।  मैं  चाहता  हू  कि  इस  सदन  में  भार्गव
 कमीशन  की  रिपोर्ट  पर  बहस  हो  और  सरकार
 इस  बात  को  स्पष्ट  करे  कि  चीनी  मिलो  के
 राष्ट्रीयकरण  के  बारे  मे  उस  की  क्‍या  नीति  है  ।

 MR,  DEPUTY-SPEAKER:  That,  I
 said,  has  been  helq  over.  ...(Interrup-
 tions)  Order  please.

 PROF.  MADHU  DANDAVATE.
 That  i8  coming  on  the  l9th.

 श्री  इसहाक  सम्भाली  (अमरोहा)
 उपाध्यक्ष  महोदय,  में  चाहता  हू  कि  दो  चीजें
 इस  में  और  जोडी  जाय  ।  एक  तो  रामपुर
 रज़ा  लाइब्रेरी  बिल

 MR.  DEPUTY-SPEAKER:  Evidently
 you  did  not  understang  what  I  was
 saying

 AN  HON.  MEMBER:
 up  on  Monday.

 MR  DEPUTY-SPEAKER:  We  take
 up  Private  Members’  Business.

 T eemememenentl

 It  is  coming

 5.254  hrs.
 COMMITTEE  OF  PRIVATE  MEM.
 BERS’  BILLS  AND  RESOLUTIONS

 (Forry-ricnts  Reporr)
 SHRI  P  BHATTACHARYYA

 (Uluheria):  Sir,  I  beg  to  move:
 “That  this  House  do  agree  with  the

 Forty-eight  Report  of  the  Commit-
 tee  on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  llth  December,  1974."
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:
 “That  this  House  do  agree  with

 the  Forty-eight  Report  of  the  Com-
 mittee  on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  Ilth  December,  1974.”

 The  motion  was  adopted
 MR.  DEPUTY-SPEAKER:  Now,

 Bilis  to  be  introduced.  Shri  Nrand#t’*
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 38.27  here.

 CROP  INSURANCE  CORPORATION
 BILL*®

 SHRI  YAMUNA  PRASAD  MANDAL
 (Samastipur):  Sir,  I  beg  to  move....

 SHRI  MADHU  LIMAYE:  On
 point  of  order,

 MR.  DEPUTY-SPEAKER:  Let  me
 hear  the  point  of  order.

 श्री  मधु  लिमये  (बांका)  :  उपाध्यक्ष

 महोदय  एक  महीने  से  अधिक  समय  हुमा  मैं
 ने  ड्रामेटिक  परफरमेसेज्  विल  नाम  के  एक
 विधायक  को  नोटिस  सरकार  को  दी  थी  जिस
 बिल के  द्वारा  दिल्‍ली  शहर  के  अन्दर  जो  नाटक

 होते  है  उन  के  ऊपर  जो  प्री-संसर  शिप  होती
 है  उस  को  समाप्त  करने  का  सुझाव  था  भौर

 इन  नाटकों  के  ऊपर  जो  एंटरटेनमेट  टैक्स,
 मनोरंजन  कर,  लगाया  जाता  है  उस  की  भी
 समाप्त  करने  का  प्रावधान  था  ।  लेकिन  उस
 में  कुछ  प्रावधान  ऐसे  थे  जो  प्रा टि किल  37
 को  अट्रैक्ट  करते  थे  जो  इस  प्रकार  है

 नव  reo)  A  Bill  or  amendment  mak-
 ing  provision  for  any  of  the  matters
 specified  in  sub-clause  (a)  to  (f)  of

 clause  (l)  of  article  0  shall  not  be
 introduced  or  moved  except  on  the
 recommendations  of  the  President.  m2

 यह  प्रावधान  था  और  इसी  के  प्रसार
 हमारा  कुल  65  है।  जब  होता  क्‍या  है  कि  केवल

 संविधान  की  भाषा  पर  नहीं  जाना  है  t  कई
 कन्वैंन्संस  हैं  यहा  पर  जसे  कि  प्राइवेट  मैम्बर
 बिल  के  इंट्रोडक्शन  के  स्टेज  पर  सरकारी  दल

 के दारा  उसका  विरोध  नहीं  किया  जाता

 क्योंकि  इंट्रोडक्शन  स्टेज  पर  विरोध  होगा,
 सरकार  करेगी  तो  हम  लोगों  का,  विरोध
 पक्ष  का  एक  भी  बिल  चर्चा  के  लिए  नही  आएगा
 इसी  तरह  दूसरा  कन्वेंशन  यह  है  कि  इस  में

 जो  प्रेसीडेंट  की  रेकमेडेशन  है  वहू  एक  कप-

 बारीक  चीज  है  |  शायद  हम  सेशन  में  तीन
 बिल  ऐसे  आए  कि  जिन  में  कोई  न  कोई  7
 आदिकाल  पग्रट्रैक्ट  करने  वाला  प्रावधान  था

 लेकिन  राष्ट्रपति  की  रेकमेंडेशन  तत्काल
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 at  गई।  लेकिन  डॉमिनिक  पर फार्स सेज  बिल
 के  बारे  में  कानून  मंत्री  ने  या  शिक्षा  मंत्री  से
 अपनी  जो  जिम्मेदारी  है  उस  को  निभाया  नहीं  |
 अब  क्या  में  राष्ट्रपति  से  मिलने  के  लिए  जाता

 हूं  ?  यह  काम  तो  सरकार  को  करना  चाहिए
 इसलिए  कि  मेरा  बिल  न  आए,  मुझे  जानकारी

 है  कि  संसद  का  एक  सदस्य  जिस  का  ड्ुमेटिक्स
 में  इन्टरेस्ट  है  लेकिन  मेम्बर  बनने  के  बाद
 उस  ने  कुछ  नही  किया  भर  चूंकि  मैंने

 (व्यवधान)  मैं  कभी  नाम  नहीं
 बताऊंगा,  ऐसे  झमाझम  से  मेरी  जानकारी  यह
 है  कि  सरकार  के  ऊपर  दवाव  डाला  है  कि

 मधु  लिमये  के  बिल  के  लिए  रेफमेडेशन
 प्रेसीडेंट  की  नहीं  मिलनी  चाहिए  क्योंकि
 कलाकार  लोग  उस  से  पूछते  है  कि  हम  लोगों
 की  ओर  से  तुम  संसद  थे  जा  कर  43,  लेकिन

 हमारे  लिए  तुम  ने  एक  खेले  का  काम  नही  किया
 और  मधु  लिमये  हमारे  लिए  बिल  लाते  हैं  तुम
 उस  में  अडंगा  डालते  हो...  (ब्याबान)
 मैं  नाम  नही  लेना  चाहता  ।

 आप  से  मैं  कहना  चाहता  हूं  कि  हम  लोग

 यहाँ  राजनीतिक,  प्राथमिक  और  सामाजिक
 प्रश्नों  पर  चर्चा  करते  है  लेकिन  संगीत  प्रौढ़
 नाटक  के  बारे  में  हमारी  चि  पुरानी  है  ।
 राजनीति  भें  खाने  के  पहले  से  है  ।  इसलिए
 इस  के  ऊपर  पूरा  बिल  मैं  लाया  था  और  मैंने
 अपनी  सारी  शक्ति  उस  में  लगाई  है  t
 इन्द्र  गुजराल  साहब  ने  कहा  है  कि  आप  का
 बिल  आएगा  तो  उस  के  सिद्धातों  का  मैं  समथन
 करुंगा  |  दिल्‍ली  एडमिनिस्ट्रेशन  का  एक  कवि
 जो  नायक  कला  के  बारे  में  कुछ  भी  नही  जानता

 बह  नाटकों  के  साथ  दिल्ली  शहर  में  खिलवाड़
 कर  रहा  है  i  इसलिए  भाष  से  मेरी  प्रार्थना
 है  कि  मुझे  कौन  प्रोटेक्शन  इस  में  देगा  ?
 मेरा  नोटिस  एक  महीने  के  पहले  आया  ।
 जी  रेकमेंहेशन  एक  सेंकेड  में  मुझे  मिलनी

 चाहिए  थी  उस  के  लिए  महीने  से  प्रतीक
 समय  लग  गया  |
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 “The  notice  of  a  Motion  for  feave

 to  introduce  a  Bill  under  this  rule
 shall  be  one  month  unless  the  Spea-
 ker  allows  the  Motion  to  be  made  at
 shorter  notice....”

 ag  नियम  है  ।  लेकिन  चूकि  65( 2)  में

 महू  कहा  गया  है  :

 “If  the  Bill  is  a  Bill  which  under
 the  Constjtution  cannot  be  introduc-
 ed  without  the  previous  sanction  or
 recommendation  of  the  President  the
 member  shall  annex  to  the  notice
 such  sanction  or  recommendation
 conveyed  through  a  Minister,  and
 the  notice  shall  not  be  valid  until
 this  requirement  is  compiled  with.”

 हम  राष्ट्रपति  के  पात  नहीं  जा  सकते  t

 The  Minister  has  to  convey  this.  This
 notice  shall  not  be  valid  until  this  re-
 quirement  is  complied  with.

 समर  गुह  के  एक  बिल  के  साथ  भी  मुझे
 याद  है  कि  ऐसा  ही  हुआ  था  भोर  हम  ने  उस

 पर  बहत  हल्ला  यहां  किया  था  wa  हम
 क्या  कहे  ।  कलाकार  लोग  मर  रहे  है।  उनके

 ऊपर  एंटरटेनमेंट  अक्स  लगाया  जा  रहा  है,
 प्रो  सेंसरशिप  हो  रही  है  भौर  ऐसे  महामूखें
 लोग  सेंसरशिप  का  काम  करते  है  जिन  को

 साहित्य  क्या  चीज  होती  है,  कविता,  नाटक

 इरादी  क्या  चीजें  होती  है  इसका  भी  पता  नही  1

 एक  हेमलेट  का  नाटक  कराया  था  तो  उन्होने

 कहा  कि  यह  हेमलेट  क्‍या  चीज़  है

 (व्यवधान)  उनको  लगा  आमलेट  के

 ऊपर  नाटक  है।  ऐसे  गधे  सेंसरशिप  करने  वाले

 लोगों  मे  बैठे  हैं  ।

 दिल्ली  भारत  की  राजधानी  है  ।  जिस

 देश  में  कालिदास  शौर  भाष  जेसे  महान
 नाटककार  हो  गए  उस  देश  में  i974  मे,
 राजधानी  मे,  नाटकों  के  ऊपर  सेसरशिप  भौर

 एंटरटेनमेंट  टैक्स  लगाने  का  काम  चले  तो

 क्या  होगा  1

 श्री  विभूति  मिश्र  (मोतीहारी)  :

 उपाध्यक्ष  महोदय,  हमारी  किये  सूची  में

 जो  प्राइवेट  बलि  है  उस  काम  को  छोड़

 कर  के  के  श्राप  से  हम  लोगो  को  यहा  बैठा  कर
 के  रखा  और  दूसरे  कामों  में  हम  लोगों  को
 ऐसा  दिया  ।  या  तो  जो  कार्यसूची  है  उस  के

 मुताबिक  चलना  हो  तो  चले  कौर  नही  तो  कहें
 कि  दूसरा  काम  अलाएऐँगे  तो  कृपा  कर  के  हम
 लोगों  को  घर  जाने  दीजिए  ।  यह  बाप  का
 काम  है  कि  जो  कार्यसूची  मे  बात  लिखी  गई

 है  उस  के  मुताबिक  काम  चलाना  है  |  अगर

 कार्यसूची  के  बाहर  की  बात  हो  तो  श्राप  हम
 लोगो  को  छोड  दीजिए,  जो  कार्यसूची  के

 बाहर  की  बात  करने  वाले  हो  वह  बात  करें
 और  हम  लोग  अपने  घर  जाये  t

 SHRI  8.  M  BANERJEE  (Kanpur):
 Sir,  this  particular  Bill  is  a  serious  mat-
 ter,

 MR  DEPUTY-SPEAKER:  Why  don’t
 you  allow  me  to  regulate  the  business?
 I  cannot  conduct  the  House  in  this  way.
 Now,  I  am  seized  of  this  matter  As
 Mr  Limaye  has  gone  away  I  don't
 think  it  necessary  for  me  to  say  any-
 thing  It  is  his  point  of  order.

 PROF.  MADHU  DANDAVATE  (Ra-
 japur)  Sir,  he  has  gone  to  the  Speak-
 er's  chamber  for  the  CBI  report  meet-
 ing

 MR.  DEPUTY-SPEAKER:  I  fully
 agree  with  my  respected  freng  and.
 colleague  in  thig  House.  I  respect  him
 for  ms  age  and  sincerity.

 I  know  whenever  he  speaks,  he
 speak,  with  sincerity,  I  should  regu-
 late  the  business  of  the  House.  But,

 may  I  tell  him  that  this  point  which
 has  been  raised  by  Mr.  Madhu  Limaye
 ig  very  important  and  very  much  con-
 nected  with  the  present  business  in  the
 House  because  it  affects  the  rights  of

 the  private  Members?  Although  you
 belong  to  the  ruling  party  you  are  a

 private  Member  ang  you  may
 sometime  bring  a  Private  Member’s
 Bill,  he  may  bring  a  Private  Member’s
 Bill.  And  therefore  it  affects  the

 rights  of  everyone.  Perhaps,  Shri

 Bibhuti  Mishra  has  misunderstood
 that  Shri  Limaye  has  raised  some
 extraneous  matters.  Here  |  find
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 [Mr,  Deputy-Speaker]
 my  good  friend  Shri  Shankara-
 nand—he  is  incharge  now  because
 hjs  senior  Minister  is  not  here—and

 I  would  like  him  to  take  down  every-
 thing  of  what  I  say.  The  records  will
 be  there.  This  has  not  happened  for
 the  first  time;  this  has  happened  for
 the  second  time;  this  is  rather  a  serious
 matter  ang  I  would  like  this  to  be  con-
 “veyed  to  the  Minister  concerned—the
 Minister  concerneg  here  is  the  Minis-
 ter  of  Education.  He  is  a  good  friend
 of  mine,  a  very  educated,  very  articu-
 late,  a  very  scholarly  man.  I  was  very
 much  impressed  by  his  television  inter-
 view  one  day  after  he  returned  from
 Russia.  I  really  feel  proud  that  we
 have  people  of  hig  calibre  to  present  a
 good  image.  But,  this  has  happened
 with  him  for  the  secong  time  today,  it
 may  not  be  so  much  him  but  this  minis-
 try  and  it  bappeneg  also  during  my
 chairmanship  of  this  House.  And  that
 is  why  I  am  mentioning  this

 Shri  Madhu  Limaye’s  case  is
 this.  Let  us  understand  what
 it  is.  He  has  sent  a  _  notice
 of  Private  Member's  Bil!  which.
 everyone  of  you  can  do  on  the  i2th  of
 November,  1974.  Private  Member's
 notices—unfesg  they  are  amendments
 of  the  Constitution—  are  accepteq  and
 the  Members  are  allowed  to  introduce
 the  Bill  in  the  House.  That  is  the  prac-
 tice.  This  is  the  right  of  everyone  of
 you.

 This  ig  the  Delhi  Dramatic  Perfor-
 mance  Bill.  This  is  a  Bill  by  which
 he  wants  that  certain  taxes  that  are
 imposed,  that  is,  entertainment  tax  and
 all  that,  shoulg  be  withdrawn.  They
 should  be  abolished.  And  he  has  other
 reasons  also.  Because  the  Bill  seeks
 to  abolish  a  tax,  it  attracts  Art.  20  of
 the  Constitution.  The  abolition  of  the

 ‘taxes  also  attracts  Art.  W7  of  the
 Constitution  which  shys  that  no  Bill
 which  affects  taxation  or  no  Bill  which
 affects  certain  provisions  of  Art.  0
 can  be  introduced  without  the  Presi-
 dent's  recommendation.

 This  was  the  whole  thing,  Now  he
 hag  sent  the  notice  of  this  Bil]  on  the
 12th  of  November  and,  the  same  day,
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 he  ales,  according  to  air  practice,
 sent  ati  appilcation  for  the  President's
 recommendation.  To  obtain  the  Presi-
 dent’s  recommendations  he  did  that
 on  the  same  day.  Now,  the  Presi-
 dent’s  recommendation  is  to  be  obtain-
 ed  by  the  Ministry  or  the  Minjster
 concerned  ang  the  President's  recom-
 mendation  is  to  be  conveyed  by  the
 Minister  concerned.

 Here,  Mr.  Madhu  Limaye  dig  this  on
 the  l2th  and  he  sent  it  to  our  Secreta-
 riat.  Our  Secretariat  sent  it  to  the
 Minister  concerned.  That  ig  the  prac-
 tice.  We  took  almost  immediate  ac-
 tion.  Now,  our  rules  lay  down  that
 the  notice  of  a  Bil,  before  it  is  introdu-
 ceq  should  be  for  one  month.  Unless
 you  give  notice  of  one  month,  you  can-
 not  introduce  a  Bill  unless  the  Speaker
 allows  it.  In  this  case,  because  the
 Bill  needs  the  President’s  recommen-
 dation,  before  the  Bill  is  considered
 for  introduction,  within  that  one
 month,  it  should  come  to  our  Secreta-
 riat  together  with  the  President's  re-
 commendation.  If  it  does  not  come
 along  with  the  President’s  recommen-
 dation,  the  Bill  cannot  be  considered.
 This  is  the  rufe.  Now,  he  haq  sent  it
 on  the  2th.  We  took  immediate  ac-
 tion.  We  sent  Mr.  Madhu  Limaye’s
 application  for  the  President's  recom-
 mendation  to  the  Ministry  of  Education
 almost  immediately.  On  the  27th  of
 November,  our  Secretariat  got  an  inti-
 mation  after  a  little  pressure  perhaps
 from  the  Ministry  of  Educaticn  that
 they  had  not  received  the  Bill  of  Mr.
 Madhu  Limaye  and  also  his  application
 as  forwarded  by  us—i2th  November
 and  27th  November—I5  days  later.  We
 ascertained  this  ang  we  found  that  the
 Bill  ang  the  application  of  Mr.  Madhu
 Limaye  were  duly  delivered  at  the  re-
 cetpts  section  of  the  Ministry  of  Edu-
 cation,  But,  here  they  say  that  they
 have  not  receiveq  it.  Then,  we  took
 more  action  after  that  and  we  sent  it
 to  them.  But,  until  to  day,  the  Presi-
 dent’s  recommendation  hag  not  been
 received.  ‘The  Minister  has  not  yet  ob-
 tained  the  President's  recommendation,
 and  therefore,  this  Bill  cannot  be  infro-
 duced.  ह...  that  is  the  poxttion.  fr
 do  not  know,  why.  It  happened  in  the
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 case  Of  Mi:  Samer  Guha,  On  the  30th
 November,  last  year,  Mr.  Samer  Guha
 also  raiseg  this  question  when  his  Bil
 ‘was  to  come  uw,  His  Bill  relates  to  the
 ‘Uninn  Teriforien  Secondary  Educa-
 tion  Bill,  It  was  introduced.  It  was  to
 be  taken  up  for  consideration.  But,  be-
 cause,  the  Bill  involved  expenditure
 from  the  Consolidated  Fund  of  India,
 the  consideration  of  the  Bill  needeg  the
 Tecommendation  of  the  Presient.  But,
 the  recommendation  had  not  been  re-
 ceived  by  that  time,  hag  not  been  con-
 veyed,  and  therefore,  the  Bill  could  not
 even  be  considered.  We  wereina  quen-
 dary  on  that  day,  and  the  Minister  of
 Education,  my  good  friend,  Mr.  Nurul
 Hasan  came  to  the  House  and  apologis-
 ed  and  he  8४0  that  he  would  imme
 diately  obtain  the  recommendation  of
 the  President  and  he  also  gave  some
 kind  of  commitment  that  this  sort  of
 thing  would  not  happen  again.  Now,
 We  are  faced  with  a  situation  that
 it  has  happened  again.  |  think,  hon
 Memberg  will  agree  with  me  that  as
 the  Presiding  Officer  of  this  House,
 I  have  the  duty  to  safeguard  the  ngbts
 and  privileges  of  the  Members,  the
 rights  and  privileges  of  this  House
 Now,  this  non-arrival  of  the  Presi-
 dent's  recommendation  has  resulted
 today  in  the  inability  of  a  Member  or
 has  stopped  a  Member  from  exercising
 his  right  and  introducing  a  Bil)  in
 this  House.  I  put  it  to  you,  whe
 ther  this  ie  not  interference  in  the
 dusinesg  of  this  House  and  holding  up
 the  business  of  this  House?  I  put  it
 to  the  Minister,  Deputy  Minister  of
 Parliamentary  Affairs,  is  this  the  way
 this  House  should  be  treated?  =  There-
 fore,  I  fully  sympethise  with  Mr.
 Madha  Limaye.  I  do  not  expect  the

 278

 Minister  of  Sdtucation  to  be  here
 end  fo  give  His  explanation.  If
 he  were  here,  I  would  have.
 He  did  not  kmow  thet  this  Bill
 would  come  up  and  naturally  he  is  not
 here.  But  that  does  not  absolve
 him.,  It  does  not  absolve  his  Minis-
 try.  This  should  be  conveyed  to  them
 I  think  it  is  mght  and  proper  that  he
 should  come  forward  with  a  statement
 पा  this  House,  because  it  has  happen-
 ed  for  the  second  time,  and  explain
 why  this  has  happened  for  the  second
 time.  This  House  should  not

 be  taken  for  granted;  at  least
 as  long  as  I  am  in  this  Chair.
 I  will  not  permit  within  my  know-
 ledge  that  this  House  should  be  taken
 for  granted  in  this  way.  ‘This  ig  not
 how  the  business  of  the  House  should
 be  done.  I  hope  you  will  convey
 that.

 SHRI  8.  M,  BANERTEE:  When  you
 ate  Not  there,  we  shall  occupy  the
 Chair  and  maintain  that  tradition,

 श्री  यमुना  प्रसाद  मंडल  :  उपाध्यक्ष
 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भ्र परि हाय
 कारण)  मे  होने  वाली  हानि  से  कृषकों  के  हित
 की  रक्षा  करने  के  उद्देश्य  का  उपबन्ध  करने
 वाले  विधेयक  को  पुरःस्थापित  करने  की
 अनुमति  दी  साथ  ।

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-~
 9४०९  a  Bill  to  provide  for  the  es-
 tablishment  of  the  Crop  Insurance
 Corporation  for  the  purpose  of  un-
 Gertaking  the  busineas.«f  crop  in-

 wurance  80  as  to  protect  the  inter
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 est  of  farmers  from  loss  due  to
 unavoidable  causes”.

 The  motion  was  adopted.

 श्री  यमुना  प्रसाद  मंडल  :  उपाध्यक्ष

 महोदय,  मैं  बिश्केक  को  पुर  स्थापित  करता  हूं  Y

 5.47  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (AMENDMENT  OF  ARTICLES  24  aND  2595)

 PROF  MADHU  DANDAVATE:  3
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Cgnstitu-
 tion  of  India.

 MR.  DEPUTY-SPEAKER  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”.

 The  motion  was  adopted,

 PROF.  MADHU  DANDAVATE  I
 introduce  the  Bill

 5.474  bra

 PLANNING  AND  DEVELOPMENT
 THROUGH  PANCHAYAT  RAJ

 BILL—Contd.

 By  Sur  HKAWABAHADUR  SINGH

 MR.  DEPUTY-SPEAKER:  We
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Ranabahedur  Singh  on  the  28th
 November.  974:—

 “That  the  Bill  to  provide  for
 planning  and  development  through
 various  democratic  and  official
 agencies  of  Panchayat  Raj,  be
 taken  into  consideration”.

 DECEMBER  a  9%¢  Planaing  &  Dev.  386
 through  Panchayat  Raj  Bill

 On  the  last  occasion,  Shri  Shenoy
 was  on  his  legs.  He  may  resume
 his  speech.

 SHRI  P.  R.  SHENOY  (Udipi):  4
 was  narrating  the  incident  of  the
 authorities  of  a  State  trying  to  fix
 the  location  of  a  proposed  public  well
 in  a  village  where  there  was  no
 agreement  regarding  its  fixation
 amongst  the  villagers.  The  authori-
 ties  had  never  visited  the  village  and
 they  had  no  knowledge  of  the  village
 at  al].  Sitting  in  the  headquarters
 of  the  State,  they  decided”  that  the
 well  should  be  at  the  centre  of  tne
 village.  So  they  brought  a  map  of
 the  village  and  took  some  pains  to
 find  out  the  centre  of  the  village  and
 placed  a  mark  there  and  directed
 that  the  well  should  be  dug  exactly
 at  that  place  An  official]  wes  deputed
 to  the  village.  When  he  went  there.
 he  found  that  this  point  was  on  the
 top  of  a  rocky  hill  Therefore,  the
 villagers  could  not  get  the  well  which
 they  wanted  very  badly.  This  is  the
 result  of  planning  ffom  State  head-
 quarters  or  from  Delhi  and  not  et
 the  district/village  level,

 ~The  Ministry  of  Planning  has  pro-
 mised  that  the  people  would  be  in-
 volved  m  the  Fifth  Plan.  I  do  aot
 know  how  the  people  have  been  tn-
 volved  in  ite  formulation.  80  far
 no  people  have  been  involvéd  in  the
 nian  at  all  Even  MPs  have  not
 been  involved  in  the  formulation  ot
 the  plan  except  to  the  extent  of
 attending  some  committee  meetitigs.

 In  some  States,  District  Planning
 Committees  and  District  Develop-
 ment  Councils  have  been  formed  but
 there  sre  neither  democratic,  nor  do
 they  have  any  power  to  implement
 or  monitor  the  plan.  In  Karnataka,
 there  are  not  even  District  Boards
 These  were  abolished  long  back.  The
 promised  zila  parishads  have  not  yet
 come  into  existerice.  Unless  we  have
 democratic  bodies  at  district  pancha-
 yat  levels,  we  cannot  really  have  2
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 plan  for  plenty  and  develop-
 of  the  rurai  areas  of  our  coun-

 .  In  the  Jast  four  Five  Year
 we  have  made  a  lot  of  invest-

 ment  in  machineries  and  in  institu-
 tions  at  the  expense  of  man.

 Man  has  been  exploited  to  build
 machinery  and  institutions  in  the
 hope  that  the  machinery  and  institu-
 tions  would  subserve  the  interest  ot
 man  in  due  course.  But  even  now

 and  institutions.  The  growth  ot
 machinery  and  institutions  “ig  if
 geometric  progression  whereas  the
 growth  of  common  men  or  the  villa-
 &ers  is  very  slack  or  in  smal]  arith-
 methic  progression.  Villagers  are
 migrating  to  urban  areas  to  find  jobs.
 Every  year  we  find  surplus  popula-
 tion  practically  in  every  village  in
 the  country.  Educated  people  from
 the  district  go  abroad  or  to  bigger
 towns  seeking  luxury  and  security  in
 the  form  of  white  collar  job,  They
 have  lost  the  spirit  of  adventure  and
 they  have  lost  faith  in  self-employ-
 ment.  To  make  up  for  the  lost  spint
 of  adventure  some  of  fhem  have
 begun  to  consume  spirit  and  do  noth-
 ing.

 The  main  reason  for  this  is  that
 the  Qovernment  is  not  throwing
 enough  challenges  at  the  district  level
 to  the  young  men  who  are  educated.
 If  the  State  Government  throws
 some  challenges  to  thése  youn  men  i
 am  sure  they  will  remain  in  their
 dstrict  and  try  to  improve  the  stand-
 ard  of  living  of  the  people  of  that
 particular  district.  Planning  at  the
 village  level  is  very  faulty,  if  at  all
 at  has  reached  that  level....  (Inter-
 ruptions)  It  has  reached  some  vil-
 lages.  Forinstance  in  my  district  of
 South  Canara  in  Karnataka  State
 there  is  an  elementary  school  in
 practically  every  village,  There  is
 ne  branch  of  some  bank  for  every
 three  villages  of  the  district.  But
 along  with  these  schools  and  banks
 we  have  in  each  and  every  village
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 without  exception  a  liquor  shop  of
 a  toddy  shop.  These  shops  are
 meant  to  exploit  the  villagers  to  the
 maximum  extent  possible,  Though
 there  are  elementary  schools  they  do
 not  have  enough  teachers.  The  banks
 collect  deposit  and  the  advances  made
 by  them  are  much  below  the  deposits
 received  by  them.  The  employees  in
 these  rural  branches  have  no  know-
 ledge  of  the  rural  life  at  all  as  they
 come  generally  from  the  cities  and
 towns.  In  our  district  there  are
 about  a  lakh  of  small  land  holders
 owning  between  4  and  5  acres,  Some
 of  them  are  already  owners  and
 others  are  in  the  process  of  becoming
 owners  under  the  Land  Reforms  Act.
 No  provision  has  been  made  by  the
 State  to  supply  seeds,  fertilisers,  pes-
 ticides  or  credit  to  these  small  land
 holders  and  no  effort  has  also  been
 made  by  the  State  to  supplement  the
 sncome  of  these  people  by  way  of
 dairy  farming,  poultry  farming  etc.
 No  encouragement  has  been  given  to
 Khadi  or  handloom  cloth  or  sericul-
 ture  industry  or  any  other  village
 industry,  At  the  central  level  we  are
 spending  hundreds  of  crores  of  rupees
 for  this  purpose,  but  this  money  7065
 not  reach  the  villages,

 The  result  is  the  villagers  spend
 their  spare  time  in  cock  fights,  side
 bets  and  lotteries  provided  by  the
 State,  House  sites  have  been  distri-
 buted  to  thousands  of  landless  labour-
 ers  but  there  is  no  money  to  build
 houses.  Government  says,  it  has  nv
 money  to  build  houses  on  these  house
 sites  The  State  Bank  and  the  nation-
 alised  banks  have  a  lot  of  money  but
 they  say,  they  have  no  schemes  to
 build  houses  in  rural  areas.  LIC  has
 crores  of  rupees  but  their  schemes  to
 build  houses  are  restricted  to  cities
 and  towns.  This  is  the  situation.  We
 can  improve  it  only  by  having  plans
 at  district  level  and  panchayat  level.
 T  am  sure  Government  also  agrees
 with  this,  but  we  need  not  have  8
 statute  to  do  this,  This  can  be  done
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 by  an  administrative  order.  Before
 that,  a  ened  =§©6—  comunittee
 should  be  formed  to  go  into  the
 whole  question  deeply.  So,  |  request
 the  Government  to  form  a  high-
 powered  committee  to  go  into  the
 question  of  having  plans  at  district
 panchayat  levela  involving  the  peo-
 Pile  in  our  plans.  I  request  Shri
 Ranabahadur  Singh  to  withdraw  the
 Bill  i¢  the  Government  agrees  to
 form  such  a  committee.

 MR.  DEPUTY-SPEAKER:  We
 have  almost  exhausted  the  2  hours
 allotted  for  this  Bill  and  yet  there
 are  six  Members  who  have  already
 given  their  names.  Then  the  Minis-
 ter  has  to  imtervene  and  the  Mover
 has  to  reply.  I  do  not  know  what  3s
 the  pleasure  of  the  House.

 SHRI  THA  KIRUTTINAN  (Siva-
 ganja):  It  is  an  wmportant  Bill.
 Some  more  time  should  be  given.

 SHRI  JAGANNATH  MISHRA
 (Madhubam):  It  should  be  extendet
 at  least  by  half  an  hour.

 MR  DEPUTY-SPEAKER:  Let  us
 be  realstic  Half  an  hour  will  not
 do.  The  other  Bills  may  have  to  be
 pushed  out,  Shri  Gomango

 SHRI  GIRIDHAR  GOMANGO  (Ko-
 raput):  Sir,  this  is  not  a  new  Bill.
 The  hon,  Member  suggests  some  coun.
 cil  at  the  district  level.  But  there
 are  district  boards  already  function-
 ing  in  some  States.  In  some  other
 States,  there  are  no  district  boards
 The  Mover  has  nghtly  moved  _  this
 Full  to  get  an  opportunity  to  submixi
 bie  views  on  the  functioning  of  pan-
 chayat  samitis  in  his  State  and  in
 other  States,  Actually  the  panchayat
 sqmiti  ig  the  unit  for  the  develop-
 meng  of  the  State.  Long  back  the
 Father  of  the  Nation  said:

 rior,  you  will  see  the  truth  of  my
 iesearch.  You  will  find  the  peaple
 cheetless  and  fear-strieken.  You
 will  find  houses  in  ruins,  You  wit
 lapk  in  yain  for  any  sanitary  of
 hygienic  conditions.  You  will  fine
 the  cattle  in  a  miserable  way  dna

 =
 you  will  see  idleness  stalking

 ere,’

 6.00  bra,

 I  would  like  to  know  from  the  hon.
 Minister  how  far  we  havé  gthieved
 the  aims  and  ambitions  of  Maiatma
 Gandhi,  what  he  wanted  to  be  achiev-
 ed  .n  thig  country.

 My  humble  submission  before  the
 Minster  w  that  as  the  panchayat
 aamities  are  the  unit  for  the  deve
 lopment  of  any  areas,  30,  you  should
 ३६  orm  that.  Now  you  will  see  the
 panchayat  houses  in  a  ruined  condi-
 tion  and  the  village  industries  are
 already  gone.  The  developmental
 ad™minstratron  in  the  block  level  has
 tu  be  improved.

 We  are  coming  from  the  villages,
 though  we  are  living  in  the  towns.
 Wren  we  compare  the  towns  and
 villages  we  find  that  the  difference
 is  that  between  hell  and  heaven.
 It  happens  because  the  distance  from
 the  village  to  the  town  is  very  much
 Not  only  the  distance  igs  much  bu:
 we  do  things  only  in  paper;  every-
 thing  is  transacted  in  paper,  That
 de‘sys  the  implementation.  When
 we  plan  a  scheme  in  paper,  at  least
 @  percentage  of  it  should  be  im-
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 Now  thease  are  8  aumber  of  ‘Tribal
 Development  blocks,  The  aim  of
 the  TD  blacks  is  intensive  develop-
 ment  of  the  area.  Now  we  are

 -proposing  integrated  development
 schemes.  Whatever  may  be  the
 scheme.  the  administrative  structure
 of  the  block  and  district  Jevel  should
 be  improved.  There  should  be  a
 Collector  exclusively  in  charge  of
 development,  My  proposal  to  the
 Government  is  that  since  panchayati
 raj  is  one  development  unit,  there
 should  be  one  IAS  officer  who  should
 be  empowered  to  deal  with  all  deve-
 lopmental  matters  within  ‘his  jurisdic-
 tion  and  capacity.  Those  proposals
 should  not  be  sent  to  the  State  or
 Centra]  level  for  approval.  That
 should  be  decided  on  the  spot.

 36.03  hrs.

 [Sart  Drnesh  Cyanpra  Goswami
 in  the  Chair].

 On  the  other  hand,  if  proposals
 relating  to  the  development  of  the
 blocks  are  to  be  decided  at  the  dis-
 trict  or  State  level.  and  thet  also  by
 means  of  files,  since  the  files  move
 very  slowly,  it  will  take  years,  per-
 haps  one  Five  Year  Plan  everi~  to
 start  a  scheme.  Government  have
 proposed  single-line  administration
 for  the  tribal  blocks  and  that  should
 be  implemented,  because,  in  a  single-
 line  administration  there  will  not  be
 any  confusion,

 Though  our  Constitution  says  that
 increasing  the  level  of  devefépment
 and  administration  in  the  tribal  and
 backward  areas  is  the  responsibility
 of  both  the  Central  and  State  Gov-
 ernments,  I  am  not  saying  that
 neither  the  State  nor  the  Central
 Government  has  done  anything.  In
 the  past  we  took  measures  for  the
 development  of  those  areas  in  a  helf-
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 village  is  the  basic  unit  for  our
 development.  The  village  is  the  bixth
 and  death-place  of  a  person.  I  am.
 not  saying  that  the  towns  should  nor
 be  improved  or  developed.  But  the
 village  as  the  basic  unit  should  pe
 developed  and  improved.  The  Gov-
 ernment  should  give  priority,  while
 they  formulate  schemes,  and  give
 more  emphasis  on  the  village  pan-
 chayat  and  the  village  development.

 I  am  not  going  to  speak  more  on
 this.  The  Bill  which  has  beéimoved
 by  the  hon.  Member,  Shri  Rana
 Bahadur  Singh,  for  planning  ana
 development  through  Panchayat  Raj
 has  been  brought  before  the  House  at
 a  proper  time  because,  when  the
 discussions  for  the  Annual  Plan  for
 ‘1975-76  start,  I  hope,  the  hon.  Minls-
 ter  will  give  more  emphasis  on
 planning  and  development  through
 Panchayat  Raj.

 Lastly,  I  would  like  to  request  the
 hon,  Munister  regarding  one  thing.
 The  Minister  of  Agriculture  was  kind
 enough  to  start  tribal  projects  in
 India.  There  are  six  tribal  projects
 The  allocation  is  the  same.  But  the
 development  unit  that  they  propose
 and  fix  differs  from  State  to  State.
 For  example,  in  Madhya  Pradesh,  the
 Khunta  tribal  project  covers  four
 blocks  whereas  im  my  district  of
 Koraput,  the  tribal  project  covers
 ten  blocks.  Then,  there  is  the  Gan-
 jam  project  which  covers  nine
 blocks.  The  allocation  is  the  same.
 I  would  like  to  know  from  the  hon.
 Minister  on  what  basis  they  have
 given  the  money,  whether  it  is  area-
 wise  or  populetion-wise.  If  you  go
 on  the  basis  of  population,  the  popu-
 lation  is  less  in  the  four-block  project
 and  the  population  is  more  in  the
 ten-block  project.  If  the  hon,  Minis-
 ter  kindly  consider  this  question,
 our  project  will  get  more  allocation.

 {  would  request  the  hon,  Minis-
 ter  that  agriculture  should  be  deve-
 loped  in  these  tribal  blocks  and  the
 Mastey  Play  -for  irrigation  for  the
 Panchayat  Samiti  which  was  है
 ed  by  the  State  Government  should
 be  given  priority,  If  the  Minister  ot



 .287  Planning  &  Dev.  through  DECEMBER  18,  974  Panchayat  7676  288

 [Shri  Giridhar  Gomango]
 Agriculture  will  say  that  irrigation
 is  a  State  subject  and  that  we  have
 nothing  to  do  from  the  Centre,  then
 the  Centre  can  do  this  much  that
 they  might  earmerk  some  money  for
 irrigation  for  each  and  every  block.
 I  hope,  the  hon.  Minister  will  do
 something  in  this  regard,

 SHRI  THA  KIRUTTINAN  (Siva-
 ganja):  Mr.  Chairman,  Sir,  first  of

 -all,  I  should’  congratulate  my  hon.
 friend,  Shri  Rana  Bahadur  Singh,  for
 bringing  before  the  House  this  good
 Bill  for  discussion,

 The  Government  itself  should  have
 brought  such  a  Bill,  passed  such  an
 Act,  so  that  the  villages  and  the
 people  in  the  rural  areas  would  have
 benefited  much.  But  the  Govern-
 ment  has  failed  and  my  hon.  friend,
 Shri  Rana  Bahadur’  Singh,  has
 brought  this  Bill  before  the  House.
 All  sections  of  the  House  has  support-
 ed  the  spirit  of  this  Bill.  Though
 some  Members  there  may  not  have
 supported  the  Bill,  they  have  support-
 ed  the  spirit  of  the  Bill.  So,  I  would
 request  the  Government  that  at  least
 by  this  time  some  action  has  to  be
 taken  to  enforce  the  thinking  of  our
 leaders  and  the  nation-builders.

 The  hon.  Member,  Shri  Shenoy,
 was  Saying  that  a  highpowered  com-
 mittee  should  be  appointed  to  go
 into  all  these  things.  So  many  com-
 mittees  have  been  appointed  by  the
 Government.  They  have  given  their
 suggestions.  Most  of  the  State
 Governments  have  appointed  high-
 powered  committees.  They  have
 given  their  suggestions  and  recom-
 mendations.  But  the  Government  of
 India  which  igs  interested  in  enforcing
 uniformity  in  respect  of  all  other
 things  have  not  taken  any  interest  to
 bring  uniformity  in  this  legislation  so
 far  as  Panchayat  planning  and  deve-
 lopment  ig  concerned....

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE);  I  hope  you  are  speaking  on
 behalf  of  the  DMK  Government
 Have  you  consulted  your  Government?

 SHRI  THA  KIRUTTINAN:  Our
 Government,  not  only  the  DMK  Gov-
 ernment  but  also  the  previous  Con-
 gress  Governments,  have  introducetd
 this  system  in  our  State.  I  am  saying
 that  you  have  not  taken  any  decision
 or  any  steps  to  introduce  this...

 SHRI  ANNASAHEB  P,  SHINDE:  I
 will  put  just  one  question.  I  want  to
 know  whether  it  is  the  policy  of  the
 DMK  Government—I  would  welcome
 it—that  the  Centre  should  legisiate  in
 regard  to  this  particular  subject-
 matter.

 SHRI  THA  KIRUTTINAN.  I  am
 saying  that  the  Centre  is  interested
 in  enforcing  uniformity  in  other  cases,
 but  they  are  not  interested  in  bring-
 ing  uniformity  fn  this  case.  Most  of
 the  Stales  have  not  conducted  —  elec-
 tions,  have  not  brought  any  legislation
 to  introduce  this  panchayat  samiti
 system.  So,  I  want  to  bring  to  the
 kind  notice  of  the  hon.  Minister  that
 he  should  look  into  this  position  in
 most  of  the  States  where  this  system
 has  not  been  introduced  so  far.

 Secondly.  villages  are  the  hasic
 units  of  the  nation,  the  basic  units  of
 the  economy  of  this  country.  If  the
 villages  are  not  developed  we  cannot
 claim  that  this  country  as  a  whole
 would  develop  as  we,  the  politicians
 and  the  political  parties,  expect.  I
 come  from  a  very  small  village  and  I
 represent  my  village  as  the  President
 of  that  village.  Being  the  Chairman
 of  the  Panchayati  Union  in  my  area,
 I  am  aware  of  the  difficulties  and  the
 miseries  and  the  undeveloped  condi-
 tiong  of  the  villages.  I  myself  tried  to
 do  much  for  the  villages.  There  are
 villages  without  roads,  Without  drink-
 ing  water,  without  school  buildings,
 without  sanitation  and  other  basic
 needs  and  facilities.  The  present
 system  of  planning  is  not  suited  to
 touch  the  villages.  The  present  sys-
 tem  of  planning  does  not  reflect  the
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 aspirations  of  the  people  who  are
 living  in  the  villages.  The  village
 panchayats  do  not  have  the  necessary
 finance  to  fulfil]  their  local  demands,

 We  talk  much  about  villages  and  vil-
 lage  development.  But  we  must  think
 over  the  things  which  we  have  done
 so  far  for  the  village  people.

 This  Bill  which  seeks  to  provide  for
 planning  and  development  through
 various  democratic  and  official  agen-
 cies  of  Panchayat  Raj,  should  be  wel-
 comed  by  all  sections  of  the  House.
 Now,  the  political  and  economic
 powers  are  centralised.  I  am  coming
 to  this  point  now.  My  request  is  that
 the  political  as  well  as  economic
 powers  shoulq  be  decentralised.  That
 is  the  object  of  this  Bill.  Even  the
 constitution  of  Panchayats  as  well  as
 Panchayat  Uniong  and  Block  develop-
 ment  rest  with  the  Government  of
 India.  I  can  cite  an  example.  In  my
 district,  Ramanathapuram  district,
 there  is  one  Blocx  called  SBogalur,
 which  consists  of  64  village  panehayats
 having  a  vast  area,  It  is  unable  to
 develop.  It.has  no  finance  af  all.  Our
 Government  as  well  as  the  Panchayat
 Umon  and  the  District  Development
 Council  have  recommended  bifurca-
 tion  of  this  into  two  Blocks.  It  has
 come  to  the  Wvernment  of  India,  but
 the  Government  of  India  has  always
 been  rejecting  this.  Our  request  has
 not  been  considered  favourably  so  far.

 The  power  is  still  with  the  Centre  and
 that  power  hag  not  been  utilised  pro-
 Perly  for  all  States  uniformly.  When
 such  is  the  situation,  how  can  the
 village  panchayats  plan  further  de-
 velopment?  So,  we  demand  decentra-
 lisation  tf  political!  and  economie
 powers  which  only,  I  think,  will  help

 =
 nation  to  develop  a  healthy  situa-

 on,

 Pandit  Jawaharlal  Nehru  wanted  a
 mational  programme  which  will  have
 ae  ita  objectives:

 ()  involving  the  village  people  in
 the  procesg  of  breaking  the
 forces  of  traditionalism  and
 the  bondages  of  poverty,
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 (2)  An  organizational  structure
 which  would,  in  meaningful
 ways,  involve  to  the  village
 people  with  the  government
 in  building  a  new  nation.

 SHR]  द  T.  Krishnamachari,
 the  then  Deputy  Chairman  of  the
 Plannitrg  Commission  stressed  the  need
 of  involving  the  village  people  direct-
 ly  m  doth  the  formulation  and  im-
 plementation  of  India's  future  plants.

 Mr.  Dey  who  was  the  architect  of
 Community  Development  and  Pan-~
 chayati  Raj  gave  the  structural  mean-
 ing  and  content  to  the  trocess  of  in-
 volving  village  people  in  a  national
 self-help  community  development  pro-
 gramme  and  projected  the  role  of  the
 Government  ag  a  resource  in  provid-
 ing  tethnical  and  financial  support,

 The  abovementioned  three  person-
 alities  and  national  leaders  shared  in
 the  conceptualisation  of  India’s  com-
 munity  development  programme  and
 painted  it  on  the  large  canvas  ‘of
 India’s  5,50,000  villages,  .

 It  is  claimed  that  the  Panchayats
 have  existed  in  India  foy  centuries  and
 that  we  are  only  recreating  the  clas-
 sical  image  of  the  panchayats,  Pan-
 chayat  Raj  is  not  something  new  but
 is  an  effort  to  rediscover  what  once
 served  to  vitalise  the  entire  nation.
 However,  there  ig  a  fundamental!  dif-
 ference  between  whatever  might  have
 existed  in  the  past  and  what  we  are
 seeking  to  build  up  now.

 Society  remained  stationary  in  the
 Past  and  it  could  not  think  in  terms
 of  the  elements  of  growth,  technologi-
 cal  changes  and  new  inputs.  But  we
 can  no  longer  remain  static  because
 three  elements  now  exist  that  did  not
 operate  in  the  past.  One  is  that  we
 are  living  in  a  crowded  world.

 We  are  living  in  a  shrinking  world
 and  we  are  living  in  a  changing  world.
 We  have  to  achieve  these  changes  in
 a  much  shorter  .time.  Time  is  of
 crucial  importance  in  the  whole  pro.
 cess  of  development.
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 Panchayats  are  described  as  organs

 of  dmplementation  and  above  all,  a8
 agents  of  modernisation.  Panchayat
 Raj  institutions  did  not  arise  from  the
 need  to  implement  the  communriity
 development  programmes.  The  pan-
 chayat  raj  system.  was  conceived  and
 set  up  as  an  instrument  of  change  of
 transformation,

 I  think  there  is  a  lot  that  remains
 to  be  done  with  planning  at  the  block
 and  district  jevels.  I  think  that  it  Is
 not  that  our  implementation  5  _  in-
 adequate  Rather  it  is  our  planning
 that  38  defective.  There  is  really  very
 little  of  planning  at  the  grassroots  If
 that  is  to  be  done,  I  thnk  the  Pan-
 chayat  Unions  or  the  districts  would
 be  the  obvious  umt  for  the  organisa-
 tion  of  techno-economic  surveys  and
 techno-administrative  planning  This
 has  to  be  done  within  the  broad  frame
 work  evolved  for  the  Centre  and  the
 States.  No  district  can  ever  be  in  a
 position  to  produce  its  requirements
 of  steel,  power  cement  etc.  The  neces-
 sary  financial  resources  will  have  to
 be  found  at  fhe  national  and  state
 levels,  But  to  identify  the  resources,
 to  find  out  the  ways  and  means,
 whereby  these  resources  can  be  fully
 energised  and  organised,  the  techno.
 administrative  and  techno-economic
 possibilities  are  the  things  that  can  and
 should  be  done  at  the  district  levels.

 Circumstances  are  forcing  us  to
 realise  the  fact  that  if  we  are  to  solve
 the  basic  problems  of  food,  we  have
 to  thing  in  terms  of  establishing  the
 most  complex  agro-industrial  rela
 tionships.  Even  if  the  most  rustic  pro-
 blems  are  to  be  solved  we  have  to
 bring  to  hear  upon  it  sophisticated
 understanding.  There  is  no  getting
 away  from  that  bruital  fact.  That  is
 where  the  process  of  planning  becomes

 80  crucial

 India’s  urgent  need  today  is  to
 understand  the  new  purposes.  To  the
 extent  wé  make  panchayat  institu-
 tions,  democratit~  institutions  and
 planning,  institutions  subservient  to

 transforming  revolutions  we  shall
 have  served  the  cause  we  cherish.

 Shri  Fakhruddin  Ali  Ahmed,  now,
 President  of  India,  when  he  was
 Minister  for  Agriculture  said.

 “The  programmes  envisaged  in
 the  Fifth  Plan  for  grassroots  deve-
 lopment  could  be  effectively  imple~
 mented  only  if  the  panchayat  raj
 institutions  were  fully  involved  and
 made  to  function  properly.”

 Our  Prime  Minister,  Mrs.  Indira
 Gand,  in  a  message,  said  as  follows:

 “Untess  The  people  were  associa-
 ted  with  the  policy,  planning  and
 nnplementation  —  process,  —  nothing
 could  he  done  to  hft  the  vast  maio-
 rity  of  the  rural  populace  from  the
 morass  of  poverty.”

 Many  Members  have  mentioned  about
 the  Father  of  the  Nation.  Gandhiyi.
 The  concept  of  panchayat  ra)  imtiated
 in  villages  did  not  work  as  Gandhiyi
 had  visualised.  The  working  of  the
 panchayati  raj  is  influenced  bv  deci-
 sions  from  the“fop  and  the  people  who
 are  passionately  roncerned  with  the
 programme  are  Not  consulted.  The
 planning  for  the  country’s  progress.
 should  be  from  below.  I  am  surprised
 to  note  that  the  slogan,  ‘Planning  from
 below’  has  been  reintroduced  after  80
 many  years  at  the  Centre  by  the  Plan-
 ing  Minister,  Mr.  D.  P.  Dhar.  The
 greatest  failure  of  panchayats  has  been
 the  assumption  of  a  fragmented  ap-
 proach  to  the  question  and  their  ine
 ability  to  inculcate  stch  @  spirit.

 The  only  level  at  which  the  pedple  as
 such  can  cooperate  in  raising  agricul-
 tural  production  ig  the  village  level.

 Although  the  gram  sabhas  and  vil-
 lage  panchayats  have  existed  in  many
 patts  of  the  country  they  are  only
 ‘paper  bodies’,  The  objectives  of  pan-
 chayat  raj  system  is  democrati¢  des
 centralisation.  But  the  development
 programmes  have  been  imposed  from
 the  headquarters.  Instead  of  that,  if
 the  programmes  had  been  drawn  up
 after  consulting  the  panchayats,  and
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 including  them  in  the  planning  aspectg
 of  their  territories  perhaps  there!
 would  have  been  more  enthusiastic
 participation  by  the  panchayat  officials

 The  panchayat  raj  sjstem  ‘which
 was  expeted  to  bring  -bout  changes
 in  the  power  structure  in  the  village
 im  step  with  the  community  develop-
 ment  programme  also  failed  in  its
 Purpose  The  panchayats  became  the
 instruments  of  the  strongcr  sections  m
 the  \illage  community  for  the  preser-
 vation  of  their  dominant  positions
 rather_than  organs  of  village  demn-
 cracy

 To  modermse  the  ruril  society  and
 econdmy  as  well  as  to  establish  social
 justice  in  plice  of  vestiges  of  feudulism
 and  cxploitation  one  og  the  essential
 stens  needed  is  to  reorganise  and  re
 vitalise  the  panchayat  raj}  systen  It
 \,  posuble  that  the  pinchavat  raj  in-
 stitutions  can  be  called  upon  tc  play
 new  roles  in  addition  to  tne  existing
 ones  These  are  implementation  of
 lend  reforms  uphft  of  weaser  sections
 provision  of  building  sites  and  housing
 subsidies  to  the  houseless  Thy  pan-
 cChayat  raj  is  the  new  ssstem  of  rural
 loc)  Government

 The  motivations  for  the  creation  of
 this  new  system  have  becn  two  They
 are  .

 l  The  increasing  emohasis  on  the
 progressive  democratisation  of  vallous
 institutions  in  harmony  with  the  lette:
 and  spirit  of  the  constitution

 2  To  develop  rural  entities  tgp  mo-
 bilise  the  people's  understanding  and
 eooperation  in  regard  to  the  pro-
 gramme  of  rural  community  develop-
 ment  That  ce  in  short,  demccratic
 decentralisation  and  community  parti-
 cipation  are  both  highly  desirable
 objectives,

 So,  I  request  the  hon  Minister  to
 eqneede  these  points  and  bring  about
 &  new  Bili  which  will  give  true  demo-
 eratic  decentralisation  of  economic  and
 political  power  which  our  leaders
 visualised  in  this  country
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 sit  विभूति  मि  (मोतिहारी)
 चेयरमैन  साहब  इस  तरह  से  ती  हमारा  बिल

 नहीं  करायेगा  |  टाइम  एक्स हैण्ड  कर  के  इस  विल
 के  टाइम  का  बढ़ा  दिया  गया  है  इस  तरह  से  तक

 हमे  यहां  बिल  देने  का  कोई  लाभ  नही  है  ।  |

 सभापति  महोदय  पण्डित  जी  आपका

 बिल  तो  चैस  भा  नहीं  आ  सकेगा  क्योकि  इस
 बिल  के  बाद  ी  उलगनम्बी  का  बिल  है  !

 श्री  विभूति  सिर  इस  बिल  के  लिये  दो
 घटा  रखी  गया  थ।  यदि  उन  का  बिल  7  लिया
 जाता  तो  हमार  विज  के  लिय  पाच  मिनट  बच

 सकता  या  प्यार  ड  उसमे  अपन  बिल  को  समव
 न*  मर  ये  चै वर पन  साहब  आए  रबर  पवित्र
 जगह  पर  ५  7  f  पठित  व  लिय  जा  समय

 तय  किया  1118  है  उसम  करूरा  न  बर्की  उसका
 समर  बाय  दिया  जाय  ता  दस्  बिल  ता  मर

 जायगा  |  याद  समय  की  पाबन्दी  रखी  जती

 ता  ऐसा  ने  होता.  तालिबान  ता  वाटरलू  की

 लडाई  मे  तान  मिनट  दरी  हा  गह  र  बढ़
 लडाई  हार  गया  1  यदि  प्राय  समय  को  पाबन्दी

 नहीं  रखा  अर  उस  तरह  से  टाइम  बढ़ा
 दिया  जायगा  ता  फिर  हम  यहा  निकली  बिल

 MR  CHAIRMAN  I  am  of  the  same
 view  but  I  am  in  the  hands  of  the
 House  It  is  upto  the  House  to  decide

 sit  विभूति  मिश्र  चेयरमैन  साहब  इस
 हाउस  न  ही  उस  टाइम  को  मजूर  किया  था,  कब
 श्राप  फिर  वहा  उसी  तय  क्या  हुर  टाइम  को

 ता मजूर  क  ने  के  लिये  कहते  है  अगर  यही
 हालत  है  ता  हम  इस  हाउस  के  मेम्बर  किसलिये

 रहेंगे  ।  अगर  समय  की  पाबन्दी  हाउस  भें  नहीं
 रहेगी  तो  यह  हाउस  किसलिये  है  ?

 MR  CHAIRMAN  What  ts  the  plea-
 sure  of  the  House?

 AN  HON  MEMBER  The  decision
 to  extend  the  time  has  already  been
 taken.

 भी  ज़रतार  मिल  (मिलती  )  :  सभापति

 जी,  मैं  इस  बिल  की  भावना  की  सराहना  कश्ती

 द्
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 हूं,  लेकिन  चूंकि  इस  बिल  का  बराम  विकास  से
 सम्बन्ध  है,  इसलिये  मैं  इसे  पर्याप्त  नहीं  मानता
 कौर  झपने  विचार  में  प्रलग  से  रखता  हुं  1  ग्राम
 विकास  के  लिये  पंचायती  राज  का  विशिष्ट
 स्थान  है  ।

 बा.  ने  कदा  थ--अगर  हमे  हिन्दुस्तान
 के  विकास  को  दे  बना  है  तो  ग्राम  की  शोर  जाना

 होगा  और  ग्रामों  का  विकास  करना  होगा  ।

 उन्हीं  के  विचार  की  पुष्टि  के  लिये  हमारे  उस
 बकते  के  प्रधान  मंत्री  पं  जवाहर  लाल  नेहरू
 ने  पं  व़्यक्ति  राज  की  व्यवस्था  करी  और  उससे

 बहुत  ग्राशा  बनी  कि  देश  प्रगति  करेगा  शौर
 देश  का  विकास  होगा  ।  लेकित  ज॑  ने  कहा  जाता

 है  कि  एक  बच्चा  जो  जन्म  लेता  है  और  जन्म
 लेने  के  साथ  ही  रोगग्रस्त  हो  जाता  है,  तब  जेमा

 हाल  उनका  होता  चाहिये  ठीक  उसी  तरह  का

 ही  पंचायत राज  का  हुमा  7  हमारे  इस  पायी
 राज  का  जख्म  डु प्रा,  लेकिन  जन्म  लेते  ही  वह
 रोगग्रस्त  हो  गया,  अनेक।  दीमकों  इसके  साथ

 झाई,  इस  का  संगठन  ठीक  नही  हु,  संचालन
 भी  गलत  हमा  मीर  उसका  जा  परिणाम  हुजरा
 हम  आज  देख  रहे  है  ।

 श्रीमती,  केन्द्रीय  सरकार  ने  967  में
 अपना  दायित्व  राज्य  सरका रो  को  सौप  दिया
 और  फिर  राज्य  सरकारों  ने  पवायती  राज्य
 के  साथ  जता  किग्रा--कह  जग  जाहिर  है  ।
 पंचायतों  में  वर्षों  चुनाव  नही  होता  है,  चुनावों  मे
 रंगबिरंगे  राजनीतिक  खेल  खेले  जाते  है,

 उपयुक्त  आदमी  रहीं  जाते  हैं,  विकास  का  काम
 सम्भव  नही  होता  है  शौर  इन  तरह  से  बापू
 और  पं०  नेहरू  का  सपना  साकार  नहीं  होता  है,
 जो  सरकार  के  लिये  एक  चुनौती  का  विषय  है  t

 इस  सम्बन्ध  में  यह  प्रश्नों गीत  नही  होगा,  यदि
 मैं  यह  कहूं  कि  विपक्ष  के  लोग  भी  ग्रसने  चुनाव
 चोगा  पत्र  में  इत  विवि  की  चर्चा  नहीं  करते  हैं
 कि  पंचायती  राज  का  सफल  कार्यान्वयन  कसे

 हो  i  इसलिये  मैं  उसके  माथे  भी  कुछ  जिम्मेदारी

 सौंपना  चाहूंगा  ।

 इतना  ही  नहीं,  अमित  भारत  वर्षीय
 पंचायती  राज  परिषद  के  झाडू  पर  केमिया

 सरकार  ने  इम  के  कांपे  संचालन  की  जांच  के
 लिये  एक  आयोग  की  नियुक्ति  की  जिस  ने  जांच
 करने  के  बाद  उक  रिपोर्ट  दी,  लेकिन  शब  तक
 उस  रिपोर्ट  पर  कोई  कार्यान्वयन  नहीं  हुआ  ।
 पंचायती  राज  एक  डेमोक्रेटिक  संस्था  न  हो  कर,
 उतने  कुछ  ऐसी  गलतियां  हुई  कि  बह  कुछ  बड़े
 लोगों  की  पॉकेट  की  संस्था  हो  गई।  हम  यदि
 केवल  दिल्ली,  बम्बई,  कलकत्ता  शर  मद्रास  के
 विकास  पर  समय  लगाये  और  यह  समझे  कि
 देश  का  विकास  हो  रहा  है  तो  यह  गलतफहमी
 है,  मिथ्या  भावना  है  1  इस  तरह  से  देश  का
 विकास  नहीं  हो  सकता  है।  अगर  देश  के  विकास
 में  प्रभावी  लेते  है और  चाहते  है  कि  वास्तव  में
 विकास  हा  तो  आप  को  गांवों  की  और  जाना

 होगा  और  इसके  लिये  पंचायती  राज  ही  एक
 सुन्दर  माध्यम  हो  सकता  है  ।  इसलिये,  श्री मन,
 मेरा  विचार  है  कि  ज्यादा  से  ज्यादा  एक  हजार
 की  झ्रावादी  गर  पंचायती  राज  का  संगठन  हो  ।
 तीन  या  चार  पतवा  ती  जे  पर  #क  लीगल

 एडवाइजर  हो,  जो  हर  बात  को  जू  शियल
 और  /(तर्जीक्पूटिव  मामलों  के  सम्बन्ध  में  अपने

 सुझाव  देता  रहे,  जिसमे  कि  कार्य  सुचारू  रूप  से
 चलता  है।  एक  चीज  जो  मैं  बिलकुल  प्राप्यक
 समझता  2  वह  यह  है  कि  पाती  राज  में
 विधायक  या  संसद  सदस्यों  को  पदाधिकारी

 नही  है  ना  चाहिये,  क्योंकि  उन्हें  तो  यो  ही  बहुत
 काम  है,  इसलिये  बहा  ज[  कर  व्यर्थ  में  स्थान
 पर  जा  बातों  ठीक  नहीं  होगा,  इसलिये  वे

 हरगिज़  पदाधिकारी  न  हो  ।

 सरपंच,  जिये  लीगल  पग्रास्पक्ट  का  काम
 करना  होता  है,  भ्र वश्य  पढ़ा  लिखा  हो  कौर
 पंचायत  से  सम्बन्धित  जितनी  भी  समस्या यें  हैं
 उनके  समाधान  का  दायित्व  पंचायत  पर  हो  ।
 लेकिन  यह  सब  क॑  से  होगा  ?  इसके  लिये  सरकार
 के  सहयोग  की  स्‍्रावश्यकता  होती  है  |  पंचायत
 सक्षम  हों,  गतिशील  हों,  कार्यशील  हों,  उनको
 प्र पने  दायित्व  का  शान  हो  ५ चाहत  से  सम्बन्धित
 जितने  काम  हैं,  जैसे  शिक्षा  का  प्रचार,  झांयागमन
 की  सुविधा,  सफाई,  दवा  का  इस्तिजा से,  पंचायत
 से  सम्बन्धित  सभी  विषयों  का  दायित्व  पंचा-
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 at  ग्रहण  करे  और  शक्ति  भर  उन  समस्याओं
 के  समाधान  और  निराकरण  की  व्यवस्था
 करे  तब  पाया  का  कार्य  सफलतापूर्वक
 चल  सकेगा  धार  दस  उद्देश्य  स ेपंचायती  राज
 का  निर्माण  किया  गया  है,  वह  यथार्थ  साबित

 होगा  ।

 इसके  साथ  ही  एक  गलत,  यह  हाती  है  कि

 एक  बार  प  बाय ती  राज  का  सगठन  ह।  जाता  है,
 उसके  बाद  चाहे  जो  कारण  हो  लेकिन  फिर
 उसका  चुनाब  नहीं  हाता  है  ।  समय  पर  चुनाव
 होने  की  ता  बात  हैँ।  क्‍या  चुनाव  होता  ही

 नही  है  ।  यह  गलत  चीज  है  इसलिये  पसायत  का

 चुनाव  समय  पर  हुआ  अरे  ।  इसक  साथ  ही
 पंचायत  का  कार्यकाल  तीन  उप  का  होता  है
 जब  फि  संसद  या  विधान  सभा धा  का  कार्यकाल

 5  वर्ष  का  होता  है  मैं  नही  समझता  हु  कि
 प्रवक्ता  का  कार्यक्रान  तीन  साल  क्‍या  रखा
 गया  है,  इसको  पांच  साल  बना  दें--मैं  नही
 समझता  हूं  कि  सव  परवानों  के  साथ  काई
 न्याय  होगा  |

 अगर  पंचायत  राज  के  माध्यम  से  हम
 ग्रामों  या  को  विकास  करता  चाहत  है  और
 उसक  माध्यम  से  हम  देश  का  विभाग  करना
 चाह।  है  ता  जा  बिलकुल  फण्डामण्टल  ईशु  है
 अवश्य  जिरह  है  बह  यह  है  दि  विकास  वा
 प्लानिंग  नीचे  पे  स्तर  से  याने  घायल  स्तर  से

 होना  चाह्ती  ।  राज  हमारे  यहा  प्लानिंग
 ऊंचे  तर  से  हाता  है  इस  कारण  उसकी  'रोगों
 गाव  तक  नहीं  पहच  पाती,  वह  बड़े  बड़े  शहरों
 में  ही  रह  जाता  है  कौर  इसी  कारण  इतना
 अनर्थ  होता  है  1  प्लानिंग  पवाया  स्तर  से  शुरू
 हो,  फिर  जिया  पवाया  स्तर  पर  जाय  और
 उसके  बाद  राज्य  पंचायत  स्तर  पर  पहुचे---
 इस  तरह  से  परवा यत  स्तर  से  विकास  का  प्लानिंग

 हो  धौर  उठी  के  हिसाब  से  काम  हो  ।  तब  हमारी
 जो  भाकाक्षाये  हैं,  जो  हम  चाहते  हैं  कि  ग्रामों

 का  विकास  हो,  देश  का  विकास  हो,  यह  तभी

 संभव  हों  सकेगा
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 इन  शब्दों  के  साथ  मैं  चाहता  हु  कि  इस
 बिल  के  जो  प्रस्तावक  हैं,  वे  इस  बिल  को  वापस
 ले  ले  और  सरकार  इस  सम्बन्ध  से  एक  नयां
 बिल  लाये  जो  q  हो,  सुन्दर  हो  और  जिस  उद्देश्य
 को  लेकर  हम  वात  करते  है  उनकी  पूर्ति  कर
 सके  ।

 भरी  घना  हु  प्रधान  (शहडोल  )  सभा
 पति  महोदय,  जा  विधेयक  माननीय  सदस्य  ने

 बा  है  उका  मैं  समर्थन  करता  हु  और  कहना
 चाहता  हू  कि  ग्राम  पंचायत  और  न्याय  पवाया
 के  स्तर  पर  ही  गावों  के  विकास  की  योजना
 बन  और  जिल  के  विकास  की  योजना  जिला
 स्तर  पर  बन  |  अगर  ऐसा  किया  जायगा  तो
 के  आसानी  से  और  जल्दी  हो  सकेगा  तथा
 नियन्त्रण  भी  ही  सकेगा  1  इस  के  शाव  मे  आज
 गावा  का  विकास  बिल्कुल  नहीं  हो  रहा  है
 जिसकी  वजह  से  गावा  के  लोग  शहरों  की  ओर
 भाग  रह  है  1  काई  भी  गोवा  की  ओर  देखने
 वाला  नही  है।  मैं  चाहूंगा  कि  माधी  जी  की  तरह
 सरकार  भी  गावा  की  ओर  देखें  और  वहा  के

 हरिजन,  भ्रादिवासी  और  भूमिहीनों  की  क्‍या
 समस्यायें  है  उनका  दूर  करने  का  प्रयास  करे  I
 गायों  के  विकास  के  लिये  स्थानीय  लोगों  के

 सुझावों  पर  जिला  स्तर  पर  योजना  बनायी
 जानी  चाहिये  ।  द्द्मी  तह  से  जो  जिला  मे
 रहने  बाने  आदिवासी  है,  जंगलो  का  राष्ट्रीय
 करा  हा  जाते  के  बाद  उन  लोगो  का  जंगल  मे

 ही  काम  करन  का  अवसर  दिया  जाय  तथा
 तमाम  सुविधायें  शासन  द्वारा  जिला  स्तर  पर
 ग्राम  पवाया  स्‍तर  पर  प्रश्न  की  जाये  ।

 कि  कार्य  का  महत्व  देते  हुए  भा दिवा सों

 हरिजन  को  छ  टे  छोटे  घने  स्थापित  करते  आर
 उनको  चलाने  वा  प्रयास  होना  चाहिये  ।

 जिला  स्तर  पर  योजन  बना थी  जानी

 चाहिये  कौर  ग्राम  स्तर  तथा  ब्लाक  स्तर  पर
 सगठन  होना  चाहिये  ।  चलते  फिरते  न्यायालय
 शौर  दवाखाने  होने  चाहिये  जिस  से  देहातों  में

 रहने  वालो  को  छोटी  छोटी  मुविध/झो  के  लिये

 शहर  तथा  राज्य  स्तर  पर  न  दौडना  पडे  |  जब
 ग्राम  चा यंत  भर  स्वाय  पंचायत  के  स्तर  पर
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 विकास  स॒गठन  बनेगा  तो  जो  भी  कार्य  जिल  बोर्ड
 से  उनके  विकास  का  दिया  जायगा  और
 अगर  वह  कार्य  ठीक  इग  स  कार्यान्वित  नहीं
 किया  जाता  है  तो  उसकी  आसानी  से  जांच  हो
 सकता  है  कि  यह  कार्य  क्यों  नही  हुमा  !

 आवागवन  की  सुविधायें  बढ़ाने  के  कार्य

 हों,  उस  की  योजना  बने  बौर  वह  कार्य  तीन

 माह,  6  माह  मे  प्रे  होने  चाहिये  7  और  यदि
 उस  अवधि  मे  पुरे  नहीं  होते  तो  उन  की  जाच

 होनी  चाहिये  और  जो  भी  स्थानीय  अधिकारी
 इस  के  लिये  दोषी  पाये  जाये  उन  को  सजा
 मिलनी  चाहिये  ।  तभी  यह  होता  है  कि
 योजना  राज्य  स्तर  से  जाती  है  और  कागज
 पर  ही  उस  योजना  का  कार्यान्वयन  दिखा
 दिया  जाता  है।  स्थानीय  लोगो  को  पता  ही
 नहीं  कि  उन  के  हित  की  भो  कोई  योजना  है  |
 नतीजा  यह  होता  है  कि  योजना  बनाने  वालो
 को  पता  ही  नहीं  लग  पाता  कि  मौके  पर  वह
 कार्य  हुआ  है  कि  नहीं  ।  इसीलिये  मैं  स्थानीय
 योजना  बनाने  के  पक्ष  मे  हु  कौर  उस  कार्य  को

 पूरा  करने  की  ग्र वधि  का  समर्थक  हूं  t

 गांवों  में  पीने  के  पानी  की  व्यवस्था,
 स्वास्थ्य  सेवा  शौर  संचार  व्यवस्था  पर  विशेष
 ध्यान  दिया  जाना  चाहिये  ।  सिचाई  के  लिये
 छोटी-छोटी  नहरें  बनायी  जानी  चाहिये  जिनके
 कार्यान्वयन  का  निरीक्षण  गाव  प्राप्त  और
 जिला  बोड़े  स्तर  पर  भ्रच्छी  तरह  से  हो  सकता

 है्  आदिवासी  क्षेत्रो  कौर  पिछड़े  इलाकों  के
 लिये  परिवहन  की  सुविधा  होनी  चाहिये  जिससे

 सकें,  लारी  और  बसे  उन  सुदूर  इलाकों  तक
 आसानी  से  झा  जा  सके।  गावों  में  ग्रेस
 प्लान्ट  की  व्यवस्था  होती  चाहिये  ।

 वैज्ञानिक  अनुसंधान  में  जो  गोवा  के  लोग

 हैं  बहू  अच्छा  काम  कर  सकते  है  |  उदाहरण
 के  लिये  शिलाई  इस्पात  का रखाने  मे  एक  धमनी
 खराब  हो  गई  थो  जिसको  ठीक  करने  के  लिये

 बाहर  हे.  इंजीनियर  को  बुलाया  जाता  था
 लेकिन  फिर  भी  बह  ठीक  नही  हो  पायी  थी  ।

 उस  धमनी  को  गाव  के  एक  भिखारी  ते ठीक  कर
 दिया  ।  इसलिये  जो  गांव  के  लोग  तकनीकी
 काम  जानते  है  उन्हें  ग्राम  पंचायत  सहयोग  दे
 जिससे  वह  अपना  उद्योग  गाव  स्तर  पर  ही
 चला  सके  और  अपने  जीवन  स्तर  को  बरच्छा
 बना  सके  |

 पिछड़े  हुए  इलाको  के  ल॑  गो  में  शिक्षा  वा  प्रचार

 होना  चाहिये  तथा  साथ  ही  समाज  सेवा  की
 द्रोह  सरकार  का  ध्यान  जाना  चाहिये  |  क्योकि
 प्रत्येक  व्यक्ति  समाज  की  एक  कड़ी  पिता  है  ।
 जिस  प्रकार  एक  कडी  भी  भ्रमर  कमजोर  रहेगी
 तो  बह  जजीर  कमजोर  रहती  है,  उसी  प्रकार
 समाज  का  अगर  एक  व्यक्ति  भी  सामाजिक
 तथा  पथिक  रूप  से  कमजोर  रहेगा  तो  बह
 समाज  कभी  उन्नति  नहीं  कर  सकता  |  और
 समाज  से  ही  देश  बनता  है

 मैं  सरकार  से  जानता  चाहता  हू  कि  पांचवी
 योजना  में  कृषि  मंत्रालय  आदिवासी  क्षेत्रों  में

 कृषि  की  उन्नति  के  लिये  कौन  कौन  से  कार्य
 करेगा  तथा  उसके  विकास  के  लिये  कितनी
 धनराशि  खर्च  करेगा  ?  कृषि  मन्ना लय  सिंचाई
 पर  होने  वाले  ख  का  कितना  प्रतिशत  शादी-
 वासी  क्षेत्रों  मे ंसिचाई  के  साधन  जुटाने  के  लिये
 खड़े  करेगा  ?

 आदिवासियों  का  सहकारी  बैंक।  द्वारा
 शोषण  राज  भी  जारी  है।  उन  पर  नाजायज
 कर्जे  लगा  दिया  जाता  है  जिसकी  वजह  से  उन
 बेचारों  की  जमान  कुर्की  में  जा  रही  हैं  ।  इसके
 अलावा  जगल  के  कर्मचारी,  पटवारी  शौर
 शाजान  विभाग  के  कर्मचारी  उनका  शोषण
 करते  हैं।  इस  बात  को  मैं  कई  बार  यहा  कह  चुका
 हूँ  ।  पता  नही  शासन  क्यों  उस  प्रो  ध्यान  नहीं
 दे  रहा  है  1  मरा  सुझाव  है  कि जिन  आदिवासियों
 ने  प्रश्न  सहकारी  समितियां  बनायी  है  उनको
 अपने  विकास  के  कामो  को  बागे  बढ़ाने  में

 ग्राम  पंचायतों  को  सहयोग  देना  चाहिये  t  आगाज
 आदिवासी  लोगों  की  स्थिति  बड़ी  ही  दयनीय

 है  |  उन  बेचारों  के  पास  एक  लगादी  रह  गई  है  1
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 उसको  भी  सरकार  छीनना  चाहता  है  ।  जो

 उनकी  जमीने  हैं  उन  पर  जगल  वाले,  रेवेन्यू
 वाले  भीर  साहुकार  लोग  दात  लगाये  बढे  है  ।

 परिणामत  इतब्रेचारे  गरीब  आदिवासियों  और

 हरिजनों  का  जीवन  बहुत  ही  दुखित  हो  गया  है

 और  उनकी  सुनवाई  प्रान्त  स्तर  पर  तथा  केन्द्र

 स्तर  पर  नहीं  हो  पाती  ।  यदि  ग्राम  प  व्रतों  के

 माध्यम  से  उनकी  उत्थान  के  काम  किये  जायेगे

 तो  वह  अपनी  कठिनाइयों  का  स्वय  समाधान

 निकाल  सकेंगे  और  उन  इलाकों  का  विकास

 भी  हो  सकेगा  1  आज  उनकी  जमीन!  की  कुर्की

 हो  रही  है,  जमीने  छोड़ो  जा  रही  है  1  घृमखोर
 जाग  उनकी  जमीने  ले  लेते  हैं  । इन  समस्याओं

 का  निराकरण  गाव  प्रचारकों  के  माध्यम  से

 आसानी  से  हू।  सकता  है  और  तभी  उनका  जीवन

 सुरक्षित  हो  सकेगा  I  राज  उनका  जीवन  स्तर

 समाज के  अन्य  वर्गों  की  प्रेक्षा  काफी  गिरा  हुमा

 है  ।  सरकार  को  उनकी  सुरक्षा  और  देख

 आल  की  जिम्मेदारी  लेनी  चाहिये  तभी  उनका

 जीवन  स्तर  बढ़  सकता  है  ।  मेरी  माग  है  कि

 रवायत  राज  के  माध्यम  मे  गरीब  हरिजन  पर

 आदिवासी  किसानो  को  विशेष  सहायता  दे  कर

 उनके  उत्थान  की  योजनाये  जिला  तथा  प  चाहत

 स्तर  पर  बनायी  जानी  चाहिये  ।  अन्यथा  प्रभी

 जो  व्यवस्था  है  उसमे  केन्द्रीय  कौर  प्रान्तीय

 स्‍तर  की  जो  योजनाये  यहा  से  बनायी  जाती  हैं

 चह  शहरो  तक  ही  सीमित  हो  कर  रह  जाती  हैं

 ओर  उत  पोजताओो  का  लाभ  गरीब  आदिवासी

 ओर  हरिजन  लोगो  तक  नही  पहल  पाती  है  1

 शी  दरबारा  सिह  (होशियार  पुर):

 मान्यवर,  जो  गैर  सरकारी  विधेयक  भागा  है

 मैं  उस  का  बहुत  स्वागत  करता  हू  यह  इस

 आकर  में  २हे  या  त  रहे,  इस  पर  बहस  हो  सकती

 .
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 है।  लेकिन  एक  बहुत  बुनियादी  बात  है  भ्र ौर

 बह  यह  कि  शाया  इस  गाव  को  इकाई  समझते

 है  कि  नहीं  प्लानिंग  कमीशन  ने  ऐग्रीकल्चरल
 रूरल  इकोनामी  के  बारे  में  कही  यह  नहीं  कहा
 कि  पाचवी  योजना  उस  बारे  में  नीचे  से  ऊपर

 को  ले  जायेगे  नतीजे  यह  होता  है  कि  बार

 बार  हमे  अपनी  योजना  में  तसलीम  कानों

 पत्नी  है  |  हम  ने  एक  सिफारिश  की  है
 प्लानिंग  कमीशन  का  कि  आप  की  प्लानिंग

 नीचे  से  ऊपर  होनी  चाहिये  क्यो  कि  नीचे

 वाला  को  ज्यादा  पता  है,  गाव  वालो  को,  देहात
 वालो  को,  करवे  वालों  को  ज्यादा  पता  है
 कि  उन  को  कौन  सी  तकलीफ  हैं  शर  उनको

 कैसे  दूर  किया  जा  सकता  है,  ओर  प्रायरेटी

 किस  ढ़ग  से  हो  सकती  है  ।  यह  उन  को

 ज्यादा  पता  है  बनिस्पत  किसी  बड़े  से  बड़े

 अफसर  के  जो  यहा  एयर  कडिशन्सड  कमरो

 में  बैठ  कर  गांवों  के  मुताल्लिक  योजना  बनाते

 हैं।  उन  को  पूछना  चाहिये  कि  बाप  की  क्‍या

 तकलीफ  है  ।  जो  कि  कभी  तक  नहीं  पूछा
 गया  है  |  प्लानिंग  की  बात  हैं।  उससे

 ज्यादा  बढ़  कर  बात  यह  है  कि  आया

 साफ  रिलायंस  का  श्राप  जो  नारा  देते  हूं

 शौर  पाच  साला  पु लाज  इसको  लक्ष्य  बना

 कर  अपने  सामने  रखते  है  इसको  कैसे

 सचिव  किया  जाएं  इस  पर  बाप  ध्यान

 नही  देते  है  ।  इसके  लिए  नीचे  वाला

 जिसने  काम  बनाना  हैँ  उसको  श्राप  छोड़

 देते  है,  उनको  ड्राप  अपनी  किस्मत  पर  ही

 छोड  देते  है।  973  में  एक्ट  बना  था।

 इपको कई कई  स्टेट्स  मे  राज  किया  गया  है  शोर

 कई  स्टेटस  में  नहीं  किया  गया  है,

 कहीं  कही  पर  ना  किस  ढंग  से
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 [sit  दरबारा  सिह]

 किया  गया  है  ताकि  वहां  लोगी  की

 पूछताछ  ही  न  रहे,  कौर  भ्रफसरशाही  पहले

 भी  तरह  बदस्तूर  चलती  रहे  ।  उसको

 लागू  करने  की  भाव  बहुत  जरूरत  है  अप

 थू  टायर  सिस्टम  करे  या  टूटायर  करें  लेकिन

 ऐसा  श्राप  न  करें  कि  कही  है  कौर  क  ही  नहीं  है  ।

 कहीं  एक  ही  सिस्टम  है  और  कही  दो  भोर

 कहीं  तीन  ।  इस  तरह  से  लोगो  की  भावाज

 को  दबाया  जा  रहा  है  t

 मैं  जानता  हूं  कि  यह  स्टेट  सबजेक्ट  है

 मिनिस्टर  के  तौर  पर  भी  मैंने  इसको  किया  है

 शौर  करवाया  भी  है  ।  मैं  जानता  हुं  कि  जो

 ब्यूरोक्रेसी  है  वह  भ्र पनी  ताकत  को  छोड़ने  के

 लिए  तैयार  नही  है,  सिस्टम  ही  हमारा  ऐसा  है.
 '

 कोई  भ्र पनी  ताकत  को  छोडने  के  लिए  तैयार

 नहीं  है,  नीचे  वाले  को  भ्र धि कार  देने  को  तैयार

 नहीं  है।  ड्राप  कहते  हैं  कि  “क्रेशर  का  भ्र धि कार

 ले  लो  ।  लेकिन  जो  फैसिलिटी  हैं  और  जो

 राइट्स  उन  के  हैं  व  उनको  देने  के  लिए  कोई

 तैयार  नहीं  है  ।  मैं  चाहता  हूं  कि  टैक्सेशन,

 रिसपांसिविलिटीजण_  वगेरह  के  साथ  साथ

 उनके  जो  राइट्स  है  वे  भी  आप  उनको  दे  ।

 समाजवाद  कायम  करने  के  लिए  यह  बहुत
 जरूरी  है  t  समाजवाद  व्या  चीज  है  ?  चाहे

 कोई  देहात  में  रहने  वाला  हो  या  कसबे  में  रहने

 बाला  हो  या  शहर  में  रहना  वाला  हो  उसके

 लिए  रोटी,  रोजी,  कपड़ा,  मकान,  तालीम

 बुढ़ापे  की  पेंशन  वगैरह  चीजों  का  इन्तजाम

 होगा  चाहिए  1  जुब  तक  यह  नहीं  होता  है,

 समाजवाद  नहीं  आ  सकता  है  उसको  साने

 के  लिए  हमारी  सं  जिन  मुकरने  हैं।  उन  ब्रिज

 पर  हमें  भागे  बढ़ाना  है  ।  हम  दूसरी  चीजों  में

 यकीन  नहीं  करते  है,  डेमोक्रेटिक  सोशलिज्म

 मे  यकीन  करते  हैं  ।  इसको  हम  छोड़ने  के

 लिए  तैयार  नहीं  है  ।  उस  तरह  भागे  बढ़ाने

 की  जरूरत  है  i  उसके  लिए.  चाय तों  के  महत्व

 को  किसी  भी  तरह  से  कम  नहीं  किया

 जा  सकता  है  ।  लेकिन  आज  तो  एसा  मालूम

 होता  है  कि  पंचायत  राज  को  इक्ट्ठा  करके

 उसका  बंडल  बना  करके  एक  तरफ  फक  दिया

 गया  है  ।  नाम  तो  पंचायतों  का  लिया  जाता

 है  लेकिन  काम  नही  ।  कही  पर  दस  साल  के  बाद

 इलैक्शन  करवाते  हैं  कौर  कही  पाच  साल  के

 बाद  ।  कही  कही  पर  वक्‍त  पर  करवा  दिये

 जाते  है  पांच  साल,  तीन  साल  जो  भी  समय

 आप  रखें  वक्‍त  पर  ढंग  से  पचायतो  के  इलेवन

 भी  करवाने  चाहिये  ।  लोग  जाते  जाएंगे  कौर

 लीडरशिप  कबूल  होती  जाएगी  ।  पहले,  दूसरे

 तीसरे,  चौथे  लॉज  में  कम्युनिटी  डिवेलप-

 में  ब्लॉक्स  को  बहुत  महत्व  दिया  गया  था  ॥

 इस  काम  को  पीड़ित  नेहरू  ने  शुरू  किया  था  ।

 उसका  काफी  असर  लोगों  पर  हुआ  ।  लोगो

 में  सैल्फ  रिलायंस  की  भावना  भाई  ।  लोगो  ने

 मिल  कर  गांवों  के  लिए  काम  किया,  उन  कामों

 मे  वे  शरीक  हुए  भर  उस  मे  सरकार  ने  मदद  भी

 की  ।  लेकिन  शब  यह  चीज  खत्म  हो  गई  है  1

 सी  डी  का  जो  ढंग  था  बहु  बदल  गया  |  बदल

 कर  बी  डी  ओज  को  हाकिम  लगा  दिया  गया

 है  ढी  सी  को  उसके  ऊपर  कर  दिया  गया  हैं  1

 डी  सी  बी  डी  श्री  को  कहेगा,  बी  डी  को  नीचे

 यालों  को  कहेगा  कि  कैसे  करें  t  कही  ही  सी  नीचे

 थालों  को  ही  कह  देगा।  इस  तरह  से  मुख़तलिफ़

 किस्म  की  इंतजामिया  मशीनरी  काम  कर  रही
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 है  मुख्तलिफ  मेन्स  तरह  से  जो  चीज

 श्च्ल  रही  हैं  इससे  छुटकारा  पाने  का  इन्तजाम

 होता  चाहिये  1  स्टेट  के  लेबेल  पर  जो  मुख्तलिफ
 किस्म  की  खराफाते  हो  रही  है,  वे  न  होते  पाई

 इसका  कुछ  इन्तजाम  होना  चाहिये  ।  भ्रमजाल

 तो  पंचायत  राज  माइनस  उम्हृसियित  है  1

 जम्हूरियत  असली  मानो  में  कायम  हो  हम  यह

 चाहते  हैं  ।  इनके  लिए  जो  तरीके  है  वे  बिल्कुल
 उलट  चल  रहे  हैं।  मैं  मिसाल  देता  ह  ।  इरिगेशन

 का  बुक  महकमा  है  जो  इरिग्रेशन  फेसिलिटी

 मुहैया.  करता  है  उसके  लिए  पैसे  देता  है  ।

 कोई  भी  सरकार  हो,  पंजाब  की  हो,  हरियाणा

 की  हो,  उड़ीसा  की  हो  या  कोई  भर  हो  उनको

 पैसा  दिया  जाता  है  |  लेकिन  इस  काम  में

 प्रेफ़ेस  उसको  दी  जाती  है  जिस  के  बारे  मे  दिमाग

 बना  हुआ  है,  उसको  नहीं  दी  जाती  है  जहां
 जरुरत  है,  वहा  देंगे  जहा  पैसा  वेस्ट  होगा,  वहा

 नही  देंगे  जहा  कास्ट  ऑफ  प्रोडक्शन  कम  भ्राता

 है,  फालतू  अनाज  पैदा  हो  सकता  है  ।  उनके

 लिए  है  जहा  बैस्ट  हो  सकता  है  ।  क्या  क्या

 चपलेबाजी  होती  है  उस  में  मैं  जाना  नहीं
 चाहता  ।  पैसा  नीचे  के  लेबल  पर  विलेज

 के  लेबल  पर,  पलायित  समिति  वे  लेबल  पर,

 जिला  बोर्ड  के  लेबल  पर,  थी  टायर  सिस्टम

 जो  है  उसको  ग्रुप  दे,  उन  से  आप  काम  नें,
 उनको  कह  काम  करने  के  लिए  ।  उनमे  जो

 कम्पलैक्स  है,  एहसासे  कमतरी  है  उसको  आप

 दूर  करें  ।  पंचायतें  कानून  के  मातहत  हैं,
 सरकार  के  मातहत  नहीं  है  ni  सरकार  के  मातहत
 करता  चाहते  हैं  तो  यह  हो  नहीं  सकता  है  ।

 यह  बुनियादी  बात  है।  इसको  आपको  मानना

 चाहिये  t  इजारेदारी,  फिरकादारी  बारह

 जो  बुराइयां  हैं  इसके  खिलाफ  ब्यास  मजबूत

 through  Panchayat  Raj  Bill

 कदम  उठाएँ,  इसको  प्राग.  बढ़ायें

 इसके  लिए  पंचायतों  बारह  की  मदद

 ली  जानी  चाहिये  ।  राज  हरिजन

 नॉमिनेट  होते  है  ।  ने  भा  नही  सकते  हैं  इसलिए

 यह  व्यवस्था  की  गई  है  1  औरते  नौमिनेट

 होती  है  1  दुनिया  भर  से  यह  नहीं  होता  है  t

 gate  मे  भी  नहीं  होता  है  ।  वहा  कोई  और

 सिस्टम  जारी  है  हम  ने  ऐसे  अगर  इस  तरफ

 एडवांस  किया  है  तो  उनको  अधिकार  देने  की

 भी  जरूरत  है  1

 श्राप  पापुलेशन  को  ले  ।  बढती  हुई

 आबादी  के  लिए  पैदावार  बढाने  की  जरूरत

 है।  लेकिन  एक  तरफ  पैदावार  घट  रही  है  दूसरी

 तरफ  आबादी  बढ़  रही  है  ।  इसका  मुकाबला
 कैसे  किया  जाए  पैदावार  एक  परसेट  बम  होती

 जा  रही  है  और  झ्राबादी  एक  परसेंट  ज्यादा

 होती  जा  रही  हैं  -  किस  तरह  से  हम  इसका

 मुकाबला  कर  पायेंगे  ।  इस  तरह  से  तो  हमारी

 फूड  सिचुएशन  कभी  भी  दुरुस्त  नही  हो  रुकेगी  1

 इस  वास्ते  फैमिली  प्लानिंग  को  हमे  कामयाब

 बनाना  होगा  ।  जो  नीचे  के  तबके  के  लोग  हैं

 जो  वलनरेबल  संगठन  है  उनका  मेयारे  जिन्दगी

 नीचा  है  और  उनकी  आबादी  ज्यादा  है,  उनके

 बच्चे  भी  ज्यादा  होते  है  कौर  जो  ऊपर  हैं  उनके

 बच्चे  भी  कम  होते  हैं  कौर  उनका  मारे

 फीसदी  भी  ऊंचा  है  t  इस  मामले  में  भी  प्राय

 पंचायतों  से  काम  ले  ।  लेकिन  राज  कल  होता

 क्या  है  ?  बी  डो  को  ने  जाना  होता  है  तो  उसके

 लिए  चारपाई,  कुर्सो  लगाने  का  ये  काम  करते

 हैं  कौर  बी  डी  भो  जा  कर  कया  करता  है,  हुकम

 दे  देता  है  इस  तरह  से  करो,  उस  तरह  से  करो  1

 फर्टिलाइजर  और  इनपुट्स  को  तकसीर  भी  झा पले-
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 उसके  सुपुर्दे  की  है  कौर  वह  जा  कर  पूछने  लग
 जाता  है  क्यों  यह  हो  गया  है  शौर  यह  क्‍यों

 नही  हुआ  और  शाइर  दे  कर  शा  जाता  है  ।
 उसको  सर्विस  के  तौर  पर  इस्तेमाल  किया  जाए
 पंचायत  समितियों  कौर  जिला  बोड़े  के  नाचे
 उसको  शाप  करें  |  उसको  3नका  हाकिम  बनाने
 की  कोशिश  शाप  न  करें  ।  ऐसा  आपने  किया
 तो  पंचायत  सिस्टम  ही  खत्म  कर  दिया  जाए
 तो  बेहतर  है  डेमोक्रेसी  को  माकरी  नही  करना

 चाहिये  ।  डेमोक्रेसी  को  डेमोक्रेसी  रहना
 चाहिये  ।

 मिनिस्टर  जो  इंचार्ज  है  उनको  सब  पता
 है,  बह  बहुत  पुराने  है,  काम  करने  वाले  है  ।
 जो  नए  आए  हैं--वहू  भी  बैठे  हुए  है  ।  वे
 जानते  हैं  कि  इम  तरह  से  काम  चलते  वाला

 नहीं  है  पार्लियामेंट  के  मेम्बरों  की  आप  कोई
 कमेटी  बनाएँ  जो  इन  सब  चीजों  को  देखे  शरीर
 अपनी  सिफारिशें  करे  और  आप  उनको  अमल
 में  लाएँ।  स्टड  लेबल  पर,  उनके  रहम  पर  आप

 &- 0  चीज  को  छोड़  न  दे  पंचायत  राज  काफी
 कोसीदा  हो  चुका  है  |  इसको  आप  बचाने।
 बचाने  का  एक  ही  तरीका  है  कि  सही  मानों
 में  पंचायत  राज  देश  में  हर  जगह  कायम  हो  ।

 मुझे  मालूम  हैं  ऐसी  स्टेट  गवर्ममेट  शाई  हैं
 जिन्होंने  कहा  कि  पंचायत  राज  हमारे  उसूलों
 के  खिलाफ  है,  इसको  खत्म  करो  और  खत्म
 किया  ।  हम  लोगों  ने  रजिस्टर  किया,  हम  लोग
 उसके  खिलाफ  लड़े  ।  उसके  बाद  कायम  किया
 तो  ऐसा  किया  जसे  बिल्कुल  मुर्दे  मे ंजान
 डालने  की  बात  होती  है।  ऐसे  काम  नही  चलेगा  1
 अगर  इमोकरसी  में  यकीन  करते  हैं  तो  लाजिमी
 तौर  पर  आपको  कोई  कमेटी  बनानी  चाहिये
 हाउस  की  बनाएं  या  कोई  और  हाई  लेबल
 कमेटी  बनाएं  जो  इसके  सभी  पहलु मों  में  जाएं
 शोर  एक  वक्‍त  मुकरी  में  अपनी  फाइनल
 रिपोर्ट  दें,  दो  चार  पांच  महीने  बाद  दें  और
 बाप  उस  पर  कमल  करें।  लोगों  को  पता  चलना

 चाहिये  कि  नीचे  वाला  जो  है,  पंचायत  राज
 भो  है,  यह  सही  मानों  में  चलेगा  ।  नम्बरदारी

 छापने  खत्म  की,  बेलदारी  सिस्टम  खत्म

 किया,  अंग्रेजो  के  जितने  बोसीदा  इरादे  थे.
 सब  खत्म  किए  t  इस  इरादे  को  बोसीदा  न

 बनाएं  ।  मैं  यही  झावर  में  आप  से  अरपिल
 करता  हूं  कि  कमेटी  बना  करके  आप  जल्दी
 फैसला  करवाए  t

 MR.  CHAIRMAN:  Shri  Lalji  Bhai.
 SHRI  ANNASAHEB  P,  SHINDE:

 How  many  more  speakers  are  there?
 MR,  CHAIRMAN:  Originally,  there

 were  two  more  speakers—Shri  Lalji
 Bhai  and  Shri  K.  Lakkappa  Now  two
 mOre  speakers  have  been  added,  name-
 ly,  Shr:  Sheonath  Snmgh  and  Shri
 Krishnan.

 SHRI  R,  P.  ULAGANAMBI  (Vel-
 lore):  Sir,  J]  may  be  permitted  at  least
 to  begin  my  speech  so  that  it  can  be
 continued  the  next  day,

 MR.  CHAIRMAN.  There  are  four
 more  speakers,  then  the  Minister  has
 to  intervene  and  the  Mover  to  speak,
 We  have  also  the  Half  an  Hour  Dis-
 cussion,  I  think  it  will  go  by  default.
 l  do  not  think  it  would  be  possible  to
 take  it  up.

 aft  लाल जों  भाई  (उदयपुर)  :  सभापति

 महोदय,  आप  ने  मझे  समय  दिया  इसके  लिए
 मैं  श्राप  का  आभारी  हुं  ।

 श्री  रण  बहादुर  सिंह  ने  जो  विधायक  पेश
 किया  है,  उस  में  अनुसूचित  जातियों  और
 ग्रासिम  जातियो  के  उत्थान  के  सम्बन्ध  में
 पंचायतों  घौर  जिला  परिषदों  का  सहयोग
 लेने  की  बात  कही  गई  है  Y  भारत  के  अधिकांश
 राज्यों  में,  मीर  राजस्थान  में  भी,  पंचायतों
 के  चुनाव  हुए  पाठ  साल  हो  गये  है,  जब  कि

 पद्धति  यह  है  कि  तीन  साल  मे  पंचायतों  के

 चुनाव  हो  जाने  चाहिए  i  इस  ढिलाई  कौर
 कमजोरी  को  देखने  हुए  मैं  इस  बात  पर  जोर

 दूंगा  कि  सरकार  बलवंत राय  मेहता  कमेटी
 की  सिफारिशों  को  कार्यान्वित  करे  मैं  जानना

 चाहता  हूं  कि  सरकार  उन  सिफारिशों  को
 कार्यान्वित  करने  के  लिए  गया  कदम  उठा
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 रही  है  ।  मैं  सरकार  से  यह  जानकारी  भी

 चाहता  हू  कि  देश  के  किन  किन  राज्यों  मे

 पंचायतों  के  चुताव  नियम  के  अनुसार  तीन

 साल  मे  हुए  है  ।

 राज  हम  देखते  है  कि  अनुसूचित  जातियों

 शौर  ख़ादिम  जातियो  का  कोई  भी  व्यक्ति

 पंचायतों  का  सदस्य  नहीं  है  उन  लोगो  से

 चुगा  की  जाती  है  ।  प्रावश्यकता  इस  बात  की

 है  कि  प  वार्ता,  पंचायत  समितियों  और  जिला
 परिसरों  में  आदिम  जातियों  के  लोगों  को

 रखा  जाये  ।  मै  जानता  चाहता  हू  कि  स्वतंत्रता
 के  पच्चीस  सालो  के  बाद  आज  प्रत्येक  राज्य
 में  पंचायतों,  पसायत  समितियों  और  जिला

 परिषदों  में  ख़ादिम  जातियों  के  कितने  सदस्य

 है  ।  उन  लोगों  के  जिम्मेदारी  के  पदों  पर  होने
 से  देश  की  समस्या  सुलझ  सकती  है  ।  लेकिन

 इस  दिशा  में  कई  प्रकार  की  कठिनाई या  है
 और  सरकार  को  उनका  निवारण  करने  की

 कोशिश  करनी  चाहिये

 सरकार  ये  झा कडे  दे  कि  उठने  तीन
 सालो  में  प्रति  वर्ष  ग्रनुसुचित  जातियों  और
 ख़ादिम  जातियो  के  कितने  लोगों  का  जो-

 करण  हुजरा  है शौर  कितने  लोगो  को  नियुक्तियां
 दी  गई  है।

 राज  ग्रामीण  इलाकों  में  अनुसूचित
 जातियों  कौर  आदिम  जातियों  के  लोगों
 के  सामने  सब  से  बडी  समस्या  यह  है  कि

 उन  को  ज़मीन  नहीं  मिल  पा  रही  है।

 चुकी  अधिकाश  राज्य  सरकारो  पर  बड़े
 बडे  किसानों  का  दबाव  है,  इत  लिए  वें

 भूमिहीनों  को  भूमि  देने  मे  विफल  हो  चुकी
 हैं।  राज  स्थिति  यह  है  कि  प्रतिकाश
 राज्यो  मे  झूठ  दस  साल  से  अतिक्रमण
 के  मुकदमे  चल  रह  हैं,  जब  कि  कानून  यह
 है कि  तीन  साल  के  बाद  कब्जे  को  रेगुलराइअ
 कर  के  शमीन  का  पट्टा  दे  दिया  जाना

 चाहिए।।  तीन  कैटेगरी  की  जमीन है  ,
 मकान  बनाने  की  जमीन,  कल-कारखाने
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 बनाने  की  जमीन  शरीर  खेती-चाही  करने
 की  जमीन  झ्रादिम  |  जातियो  के  लोगो  का
 ज़मीन  परवाह  दस  साल  से  कब्जा  है,
 लेकिन  पटवारी  और  तहसीलदार  उस  को
 जि सवारी  मे  नहीं  लाते  है।  वे  पिछले
 कर,  और  अपश्रप्टाचार  के  आधार  पर,
 'जिम वारी  से  इन्दिराज  करते  है  1  जमीन
 का  पट्टा  उन  को  देने  के  बजाये  उन  से  प्रीमियम
 फीस  के  रूप  में  एक  बीघे  पर  सात  पाठ
 सौ  रूपया  प्रति-तर्ज  लेकर  उनका  शोषण  किया
 जाता  है,  और  जो  लोग  यह  फीस  नहीं  दे
 पाते  है,  उन  को  जमीन  छोडना  पड़नी  है  1
 अधिकाश  राज्यों  मे  यह  स्थिति  है  |
 राजस्थान  में  अतिक्रमण  के  एकदम  चल  रहे
 है  ।  मेरे  एक  अनस्टाई  प्रश्न  के  उत्तर
 में  बताया  गया  है  कि  केन्द्रीय  सरकार  इस
 बारे  मे  जाच-पड़ताल  कर  गयीहै।  मैं
 यह  जानना  चाहता  हू  कि  सरकार  कब  तक
 जमीन  के  इन  मुकदमों  का  निपटारा  कर
 पायेगी  ।  उन  लागों  से  प्रीमियम  फीस
 गलत  ढ़ग से  वसूल  न  कर  के  उन  के  नाम
 जमीन  कर  दी  जाये,  इस  के  लिए  सरकार
 क्या  कदम  उठा  रही  है  ?

 77.00  hrs,

 इस  विधेयक  में  पंचायतों  को  20
 विषयों,  पच्चीस  समितियों  को  3:  विषयों
 अर  जिला  परिषदों  को  25  विषयों  के
 सम्बन्ध  मे  अधिकार  दिये  गये  है।  लेकिन
 देश  मे  सब  कुछ  काम  इस  के  विपरीत हो
 रहा  है।  इम  का  कारण  क्या  है?  देश
 को  झ्राज़ाद  हुए  आज  पच्चीस  साल  हो
 गये  है,  लेकिन  ग्राम बासी  यह  नहीं  ज्यनते
 है  कि  पंचायतों,  पंचायत  समितियों  और
 जिला  परिषदों  से  उन  को  क्या  सहायता
 मिल  सकती  है,  उन  को  कौन  से  ऋण  या
 तकावी  आदि  मिल  सकते  है,  कौन  स्कूलों
 की  व्यवस्था  करेगा  और  कौन  उन्हें  ज़मीन
 देगा  t

 राजस्थान  मे  झूठ  साल  से  पंचायतों

 के  चुनाव  नही  हुए  हैं।  इस  बारे में  सारे
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 हिन्दुस्तान  में  ढिलाई  है।  इस  लिए
 सरकार  पंचायतों  के  चुनाव  कराने  की
 तरफ  ध्यान  दे

 राज  शहरों  मे  कई  प्रकार  की  समस्या झ्र ों
 का  सामना  करना  पड  रहा  है।  आज
 स्थिति  यह  है  कि  तेल  नही  मिलता  है,
 बिजली  के  खम्भे  है,  लेकिन  करेन्ट  नहीं  है,
 बिजली  के  कारखाने  हैं,  लेकिन  उनके

 पूछें  बाद  उपलब्ध  नही  है,  सकल  है,  लेकिन
 उन  के  कमरे  नही  हैं,  कोयला  नहीं  है,
 रेल  गाडी  है,  लेकिन  जिन  या  कोयला
 नहीं  है।  जब  शहरों  की  यह  स्थिति  है,
 तो  गायों  मे  इन  सब्धिझ्ोो  को  उपलब्ध
 करने  का  प्रश्न  ही  नहीं  है।  आज  शहर
 वाले  इस  तरह  की  समस्या धो  में  इस  चूके
 हैं।  राज  सारे  देश  के  नागरिक  खाने
 की  चीजो  और  पडा  आदि  दैनिक  उपयोग
 की  आवश्यक  वस्तुतया  से  उचित  हो  रहे  हैं।
 देश  मे  हर  एक  चीज़  का  अभाव  है।  इस  के
 अतिरिक्त  पानी,  तेल  और  दवा धो  शादी  सब
 चीज़ो  मे  मिलावट  हो  रही  है।

 मिलावट  की  समस्या  सामने  आएगी
 राज  बिल्डिंग  बनती  हैं  तो  सीमेट  में  मिलावट

 है  ।  पल  बनने  है  तो  उसके  मैटीरियल  में
 मिलावट  है  ।  जो  बिल्डिंग  बनती  है  वह
 घटिया  किस्म  के  मैटीरियल  से  बनाते  हैं  ।
 बह  बिल्डिंग  रह  जाती  है,  सड़के  टूट  जाती
 हैं  ।  उन  की  कोई  मियाद  होती  चाहिए
 लेकिन  मियाद  तक  वह  टिक  नहीं  पाती  हैं
 इसलिए  उनमें  मिलावट  होती  है  1  ता  ये  तीनो

 समस्या५  है--महंगाई  तो  है,  लेकिन  महंगाई
 अभाव  शरीर  मिलावट  इन  तीनो  को  रोकने
 के  लिए  मेरा  सरकार  से  यह  निवेदन  है  कि

 एक  तो  जो  देश  में  बडे  बड़े  कारखाने  बिजली

 टेलीफोन,  टेलीविजन  आदि  के  बन  रहे  हैं,
 न  किसानों  में  शनाप  शनाप  रुपया  खर्च

 होता  है,  कौर  सरकार  को  उन  की  शह  देती
 देती  है,  तो  एक  तो  सरकार  उन  पर  प्रतिबन्ध

 लगाए  |  एक  मुद्दा  तो  मेरा  यह  हैं  ।  दूसरा
 यह  है  कि  जितना  भी  विकास  कामों  के  लिए
 केन्द्र  विदेशों  मे  पैसा  लाती  है  भ्रमेन्का  आदि
 देशो  से,  उप  का  लेखा  जोखा  शार्ट  मे  इस  प्रकार

 होता  है  कि  बाधा  तो  केन्द्र  सरकार  खाती

 है,  राधा  जो  रहता  है  उस  में  25  प्रतिशत
 राज्य  सरकारे  खा  जाती  है  शौर  25  प्रतिशत
 जो  बचता  है,  चुनाव  के  समय  उस  से  सब

 तरह  की  समस्याएं  हल  हो  जाती  है,  लोगो
 के  सामने  एक  इस  तरह  की  चीज  झा  जाती

 है  और  चुनाव  जीत  लेते  है।  यानी  चार  साल
 तो  कस  ब्र  मुसीबतों  का  सामना  करो  और

 एक  साल  के  लिए  समस्या  हल  हा  गई,

 बह  पर मारा  सरकार  बनाना  तहत।  है  ।
 मैं  इत  खास  समस्याओ  की  तरफ  श्राप  का  ध्यान
 दिलाना  चाहता  ह।  इसलिए  मेरा  निवेदन  है  कि
 सरकार  इस  तरह  की  चीज़  को  सामने  न  लाए
 कौर  देश  को  गुमराह  करने  की  काशिश  न
 करे  इस  के  जायें  सरकार  इन  दा  बातों
 पर  प्रतिबन्ध  लगाएं  ।  एक  तो  ऐसी  समिति
 बनाई  जाए  जो  किसी  दल  से  संबंधित  न  हो,
 बहू  समन्वय  समिति  हो  और  वह  भूमिती  सारे
 भ्रष्टाचार  की  जाच  करती  रहे  ।  दूसरा
 सुझाव  यह  है  कि  कल  कारखानों  पर  सरदार
 रोक  लगाकर..  (व्यवधान)

 सभापति  झहीौदय  शब  आप  समात

 कीजिए  ।

 शी  लाल जों  भाई  में  इस  विधेयक  का
 समर्थन  करता  हु  i  लेकिन  यह  विधेयक  ही
 खाली  लाने  या  पास  हो  जाने  से  देश  की  समस्याए
 नहीं  मिंट  सकती  ।  मेरे  इन  तीनों  हों
 पर  ध्यान  दिया  जाए  1  भ्रष्टाचार  पर  रंक
 लगाई  जाए  और  कल-कारखाना  पर  रक

 लगाई  जाए  ।

 SHRI  K  LAKKAPPA  (Tumkur):
 Mr.  Chairman,  at  the  outset  I  would
 like  to  say  that  the  Bill  has  provided
 me  an  opportunity  to,  .fdcus  certain
 problems  which  are  confronting  our
 State  and‘  also  our  Country.  The  basic
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 principle  on  which  the  Bill  has  been
 framed  may  not  ultimately  solve  the
 problem.  But  the  gpirit  with  which
 the  Bill  has  been  introduced  is  com-

 smendable  from  the  point  of  view  of
 debating  interest,

 The  hon.  members  who  have  spoken
 on  this  subject  have  stated  and  also
 stressed  that  village  institutions  have
 to  be  developed  and  Panchayati  Raj
 has  to  be  established  in  the  real  sense
 of  the  term  and  the  people  of  this
 country  should  get  the  real  power.
 The  institutions  are  functioning  or
 maybe,  sometimes  many  institutions
 are  not  functioning  in  various  States.
 That  is  not  an  important  aspect.  But
 the  point  is  whether,  in  the  real  sense,
 the  socio-economic  problems  have  been
 solved  0  far  ag  the  people  living  in
 the  rural  parts  of  the  country  are  con-
 cerned.  That  is  the  most  important
 aspect  that  we  have  to  stress  Whe-
 ther  vou  introduce  any  kind  of  or-
 ganisation  and  whether  such  organisa-
 tions  are  functioning  in  the  country.
 is  not  so  important.  If  we  trace  the
 history  of  the  functioning  of  these
 institutions  and  the  development  acti-
 vities  that  have  been  generated  in  the
 villages.  we  are  very  sorry  to  say  that
 the  socio-economic  problems  of  the
 rural  parts  have  not  been  solved  so
 far.

 We  have  recently  read  reports  as
 also  statistics  that  except  for  a  few
 States,  every  other  State  is  confront-
 ing  with  acute  poverty  and  even  gsome-
 times  the  people  are  living  below  the
 poverty  level.  We  sre  also  even  hear-
 ing  reports  about  starvation  deaths.
 But  the  point  we  want  to  focus  is  that
 economic  freedom  of  the  people,  in
 the  real  sense,  haa  unfortunately  not
 been  fiifilied.  Even  the  crying  need
 for  ecpnomic  development  in  the
 villages  and  to  marrow  down  the  gap
 between  the  village  and  economy  and
 the  urban  economy  has  not  been  pro-
 Derly  understood  by  the  planners  and
 no  efforts  have  been  made  either  by
 the  State  Governments  or  the  Central
 Goverment  to  ses  that  this  gap  is  com-
 pletely  wiped  out  or  at  least  narrow-
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 ed  down  so  as  to  bring  the  villagers
 on  par  with  the  urbanites.  Most  of
 our  economic  acticity  generated  ir  the
 towns  but  not  in  the  villages.  Even
 the  economy  that  Sows  in  various
 forms  and  various  activities  has  not
 gone  in  the  real  sense  to  the  people
 of  the  country  and  they  are  not  parti-
 cipating  in  the  real  sense  of  demo-
 cracy.  They  have  been  denied  every
 right  and  the  right  3  equality  has  been
 completely  denied  so  far  as  the  rural
 masses  are  concerned,

 In  the  force  of  developmental  acti-
 vities,  even  the  basic  necessities  of
 life  food,  clothing  and  shelter  they  do
 not  get,  let  alone  other  rights  and
 developmental]  activities  which  so  many
 members  have  mentioned.  I  want  to
 know  whether  this  Planning  Commis-
 sion  that  has  been  created  here  has
 got  any  sense  of  responsibility  to
 know,  to  understand  at.d  to  find  solu-
 tions  for  any  of  the  real  problems  of
 the  rural  parts,  No  planner  has  ever
 understood  the  real  functioning  of  the
 villages  and  of  the  village  life  and  the
 rural  problems  which  have  remained
 completely  neglected.  X  would  like  te
 say  that  so  far  as  the  national  problems
 are  concerned,  so  far  as  the  major
 problems  are  concerned,  we  carnot
 isolate  the  villages.  Take,  for  example,
 the  natural  resources  available  in  the
 country.  Take  water.  Hundreds  of
 irrigation  projects  have  been  located
 in  the  districts  but  the  Planning  Com-
 mission  is  not  helping  the  State  Govern-
 ment  in  their  execution.  And  the
 Ministry  is  not  solvng  the  problem
 and  this  is  going  on  for  a  long  time.
 It  ig  not  to-day’s  problem  or  yester-
 day’s  problem.  I¢  is  there  for  years.
 Unless  you  fully  exploit  the  natural
 resources  and  develop  the  economic
 life  in  the  rural  parts  by  completely
 solving  the  problem  of  irrigation  at
 least,  the  rural  economy  cannot  be
 buillé  up.

 That  rural  economy  has  not  been
 built  up  because  we  think  these  are
 the  national  problems  of  national  re-
 sources  of  the  country  and  we  are  still
 at  the  mercy  of  the  bureauecracy,,
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 whether  it  is  at  the  central  level  or  at
 the  State  level,  This  is  the  real  situa-
 tion  that  is  prevailing  in  the  country.
 Not  only  that,  we  have  accepted  a
 system  which  we  have  to  attack  and
 that  system  is  that  even  the  bureau-
 cracy  that  is  functioning  35  based  on
 the  capitalist  system,  Unless  you
 attack  that  system,  we  cannot  generate
 any  economic  activities  in  the  rural
 parts  and  there  will  not  be  any  develop-
 mental  activities  taking  place.  There-
 fore,  we  have  to  take  the  necessary
 steps  to  see  that  social  justice  :s  meted
 out  to  every  citizen  of  the  country.

 You  know  that  we  have  had  a  num-
 ber  of  clections  and  the  people  of  this
 country  have  participated  in  the
 elections  and  the  ratio  of  election
 particpation  of  the  tural  Masse,  and
 the  people  hving  in  the  urban  arcas
 But,  unfortunately,  the  economic  con-
 trol  and  the  economic  activity  and  rts
 generation  always  centr2  around  big
 cities.

 Big  industries  are  developed  and
 crores  of  money  are  put  but  they  are
 confined  to  big  cities  only  Jike  Bombay,
 Bangalore,  Madras  and  so  on  They
 are  not  set  up  in  the  rural  parts,  Rural-
 baseq  industries  have  not  been  develop-
 ed  We  have  no  contr»!  over  big  busi-
 ness  houses  and  industrialists.  They
 are  not  functinning  at  the  mercy  of
 the  people,  but  they  are  functioning
 in  a  way  that  they  get  more  and  roore
 money  and  this  is  an  attitude  which  38
 responsible  for  not  creating  enough
 sense  of  security  in  our  rural  masses.
 So,  what  I  say  is,  this  sense  of  security
 has  to  be  created.  That  is  the  social
 effort  for  which  we  fight  for,  This
 problem  has  to  be  glved.  Whether
 this  is  solved  by  discussions,  debates
 or  organising  meetings  and  so  on  1s
 one  aspect  of  the  matter,  but  what  I
 feel  is,  this  problem  cannot  be  solved
 unless  the  Ministry  comes  to  its  senses,
 and  g@e  that  sense  of  responsibility  is

 fixed  in  varioug  matters.  There  is  no
 politics  in  this.  We  should  all  united-
 ly  tackle  this  prdtlem.  The  hon.
 Members  opposite  must  also  give  us
 help.  The  Jan  Sangh,  the  Swatantra
 and  other  parties  are  having  different
 ideologies  and  they  are  directing  people
 in  different  directions.  Therefore  what
 I  say  is  that  responsibility  should  be
 fixed  on  pohtical  parties,  This  is  not
 a  political  or  partisan  issue,  Every
 party  gets  its  strength  from  the  peo-
 ple.  The  Mninister  should  constitute
 a  committee  of  all  parties,  to  see  that
 pragmatic  sdélution  is  made  for  this
 problem.  Mr.  Sfiinde  is  an_  efficient
 Minister.  I  hope  that  ‘my  suggestions
 will  be  taken  into  consideration  seri-
 ously.  Our  irrigation  problem  of
 Karnataka  has  not  been  solved  as  yet
 I  am  sure  a  solution  will  be  found
 out  in  the  near  future  for  this  ७००.

 “SHRI  E  R.  KRISHNAN  (Salem):
 Mr,  Chairman,  Sir,  I  am  very  happy
 to  participate  in  the  discussion  on  the
 Planning  and  Development  through
 Panchayati  Raj  Bull,  which  has  been
 moved  by  my  hon.  friend  Shri  Rana
 Bahadur  Singh  I  have  to  pay  my
 comphments  to  Shri  Rana  Bahadur
 Singh  for  introducing  this  very  im-~
 portant  piece  of  legislation,  which
 emphasises  the  imperative  necessity
 for  formulating  and  executing  Plan
 Projects  through  Panchayati  Raj
 institutions,  as  that  alone  will  ensure
 the  economic  development  of  rural
 areas  in  our  country.  This  is  a  lauda-
 ble  objecfive  and  there  should  be  no
 hesitation  on  the  part  of  the  Govesn-
 ment  to  accept  this  legislative  pro-
 position.

 Sir.  one  can  talk  about  this  Bill  for
 any  length  of  time.  On  account  of
 paucity  of  time,  I  will  confine  mys
 self  to  a  few  very  important  issues.

 We  have  so  far  invested  Rs,  2770
 crores  in  majdr  and  minor  irrigation
 projects.  On  the  admission  of  the

 *The  Original  speectt  was  delivered  in  Tamil.
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 hon.  Minister  of  Agriculture  him-
 self,  only  5  per  cent  of  the  farmers
 have  been  the  privileged  persons  to
 derive  benefits  from  these  irrigation
 projects.  The  remaining  85  per  cent
 of  our  agriculturists  are  still  scanning
 the  skies  for  their  cultivation.  The
 former  Member  of  the  Planning
 Commission,  Dr.  Minhas  has  stated
 that  in  1972-73  the  country  suffered
 a  loss  of  Rs,  40  crores  on  this  in-
 vestment  of  Rs.  2770  crores.  The
 reason  for  that  is  that  the  majority
 of  agriculturists  in  our  country  has
 not  been  able  to  derive  any  benefits
 from  these  irrigation  projects  for
 want  of  subsidiary  canals.  When  the
 Irrigation  Proyect  is  constructed  over
 a  river  running  through  more  than
 two  or  three  States,  the  State  Go.
 vernments  are  quarrelling  among
 themselves  as  to  who  should  bear
 the  cost  of  consfructing  the  subsi-
 diary  canals.  In  these  unseemly
 controversies  the  small  farmers  are
 deprived  of  the  much-need  water  for
 irrigation.  Naturally  the  investment
 made  on  these  irrigation  projects
 does  not  yield  a  single  paise  return
 to  the  Government.  Besides  this,  in-
 spite  of  the  fact  that  there  are  many
 major  and  minor  irrigation  projects,
 the  annual  loss  of  crops  on  account
 of  recurring  floods  is  estimated  to  be
 of  the  order  of  Rs.  300  crores.

 T  have  referred  to  these  facts  to
 indicate  that  the  prestige  irrigation
 projects  have  not  been  planned  keep-
 ing  in  niind  the  economic  develop-
 ment  of  rural  areas  in  our  country.
 Tf  only  the  agriculturists  had  been
 assured  of  adequate  supply  of  water,
 there  would  not  have  been  this  kind
 of  food  searcity  in  our  country  and
 the  Government  would  have  also  not
 been  going  6  countries  like  the
 U.S.A.  with  ‘begging  bowls  for  food-
 grains.  The  agriculturists  living  in
 ‘tthe  villages’  of  our  country  would
 have  made  the  nation  self-sufficient
 in  food  long  ago.

 f  would  also  like  fo  bring  to  the
 netics  of  the  House  that  we  have  30
 far  Invested  Ra,  4700  crores  in  Power
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 Projects.  What  is  the  result  of  this
 massive  investment?  Out  of  5  lakhs
 of  villages  in  our  country,  only  .22
 lakh  villages  have  got  electricity
 connection.  This  again  shows  that
 the  Power  Projects  with  Rs.  4700
 crores  have  not  solved  the  problems
 of  people  living  in  rural  areas.  Here,
 I  would  like  to  give  the  instance  of
 Tamil  Nadu  where  the  D.M.K.  Go-
 vernment  during  its  shcrt  fenure  of

 7  years  has  achieved  magnificent  re-
 sults  by  planning  the  projects  on  the
 basis  of  rural  needs.  Out  of  6.396
 villages  in  Tamil  Nadu,  during  a
 period  of  5  years,  the  D.M.K.  Go-
 vernment  has  ensured  that  41,146
 villages  are  electrified.  In  the  Con-
 gress  Party  rule  of  20  long  years  in
 Tamil  Nadu,  only  20,250  villages
 could  get  electric  connection.  Bear-
 ing  in  mind  the  importance  of  achiev-
 ing  self-sufficiency  in  foodgrains,  the
 Tamil  Nadu  Government  has  ener-
 gised  6  lakhs  of  pumpsets.  I  have
 referred  to  this  only  to  show  that
 when  the  Projects  are  based  on  the
 needs  of  rural  areas,  then  there  is
 proper  utilisation  of  the  money  in-
 vested  in  them  and  also  there  is  ade-
 quate  return  to  the  Government  on
 its  investments.

 Sir,  after  investing  Rs.  7470  crores
 in  Power  and  Irrigation  Projects,  the
 plight  of  5  lakhs  of  villages  in  our
 country  even  after  27  years  of  inde-
 pendence  is  unenviable.  In  case  a
 village  has  been  taken  as  the  central
 point  for  economic  development,  the
 Government  would  have  invested  a
 sum  of  Rs.  4.94  lakhs  so  far,  This
 investment  of  Rs,  45  lakhs  in  a  vil-
 lage  would  have  brought  in  an  econo-
 mic  marvel  in  our  country.

 The  National  Commission  on  Agri-
 culture  has  made  an  important  re-
 commendation,  after  analysing  in  de-
 tail  the  causes  of  our  rural  back-
 wardness.

 I  quote:

 “The  Commission  recommend  the
 adoption  of  a  whole  village  ap-
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 proach  to  development  for  har-
 nessing  the  growth  potential  of  the
 villages,”

 How  could  this  recommendation  be
 implemented  successfully  except
 through  Panchayati  Raj  institutions?
 In  this  effort,  the  Community  Deve-
 lopment  Projects  will  also  play  a
 very  vital  role.  But,  so  far  as  the
 Plans  and  Projects  of  the  ruling  Con-
 gress  Party  are  concerned,  they  are
 all  only  on  paper  and  none  of  them
 has  yet  become  a  reality  especially
 in  reference  to  the  economic  deve-
 opment  of  our  villages.  On  the
 other  hand,  in  many  of  the  Congress-
 ruled  States,  the  Commumty  Deve-
 lopment  Project  has  been  scrapped.
 An  as  example,  in  Madhya  Pradesh
 the  Block  Development  Officers  have
 ‘disappeared  In  many  of  the  States
 ruled  by  the  Congress,  for  many
 years  no  elécfions  have  been  held  to
 the  Panchayati  Raj  institutions.  Per-
 haps  the  Congress  Governments  in
 the  States  are  afraid,  after  seeing  the
 recent  debacle  of  the  Congress  Party
 in  the  recent  Municipal  Elections  im
 Maharashtra.

 In  conclusion,  I  would  like  to  point
 out  that  the  Central  Government
 appointed  8.  G,  Mehta  Committee  to
 go  into  fffe  question  of  Panchayati
 Raj  Ihsfftutions.  The  Committee
 submitted  its  report  many  years  ago.
 I  would  like  to  know  what  action
 thas  been  taken  on  the  valuable  re-
 commendations  of  the  B.  G.  Mehta

 tCommittee’s  Report.

 Sir,  Mahatma  Gandhi,  the  father  of
 our  Nation  led  the  freedom  struggle
 solely  guided  by  his  goal  of  estab-
 Jishing  Gram  Raj  in  India.  I  regret
 to  say  that  Mahatma  Gandhi's  heirs
 in  the  Central  and  the  State  Govern-
 ments  have  not  so  far  endeavoured
 to  establish  Gram  Raj  in  our
 country.

 With  these  words  I  conclude,

 शी  सिवा  सिंह  (भुंभुनु)  :  सभापति

 महोदय,  भांति  जी  के  स्वप्न  को  लेकर  देश

 में  पंचायती  राज  की  स्थापना  की  गई  ।  हम  है
 स्वर्गीय  नेहरू  जी  ने  काफी  ईमानदारी  से

 इस  को  बागे  बढाना  चाहा  और  मैं  आप  से
 निवेदन  करना  चाहूंगा  कि  देश  में  राजस्थान

 एक  ऐसा  प्रात  था  जो  इस  काम मे  प्रकरण

 रहा  और  नागोद  के  स्थान  पर  स्वर्गीय  नेहरू
 जी  ने  इम  पता यति  राज  की  मशाल  जलाई  ॥
 देश  की  जनता  को  झा वाहन  दिया  गया  कि
 बाप  अपने  भाग्य  के  निर्माता  खुद  बनोगे  ॥
 देश  में  अलग  अलग  किस्म  के  रवायती  राज
 कायम  हुए,  लेकिन  कही  उन  में  विकास
 का  अधिकार  दिया  गया,  कही  प्रशासनिक
 आधिक्रार  दिया  गया,  कही  दोदो  दिये  गये  ॥
 देश  मे  एक  प्रकार  का  मुगालता  हुजरा--मैं  तो

 यह  कहने  को  तैयार  हूं  कि  पत्रा यति  राज  के
 नाम  पर  देहात  की  जनता  के  साथ  जो  धोखा

 हुआ  उतना  किसी  दूसरे  नाम  से  नही  हु  प्रा  ॥
 किस  आशा  से  हम  ने  इस  पवाया  राज  को
 बनाया  था  ।  लेकिन  राज  वह  गाव!  में  लड़ाई
 का  साधन  वन  गया  है  |  जिला  पंचायत,
 गाव  समिति  को  कोई  अधिकार  नहीं  है
 oat  तक  हम  तय  नही  कर  पाये  है  कि  हमारे

 यहाँ  दो  टीयर,  तीन  टीयर  सिस्टम  रहेगा
 या  एक  टायर  सिस्टम  रहेगा  ।  कई  दफा  कोशिश
 की  गई  कि  पंचायतों  को  अधिक  ग्रधिकार
 दिये  जाये,  उत  की  आधिक  स्थिति  सवारी
 जाय  ।  कहा  गया  कि  पचायतो  को  लैड  रेवेन्यु
 कलेक्ट  करने  का  काम  दिया  जाय,  उस  में
 से  कुछ  हिस्सा  उन  को  दिया  जाय  ।  लेकिन
 कभी  तक  कुछ  नहीं  सभा  है  |  राज  यह  क्षेत्र
 काफी  लेगलेक्ट  हो  गया  है  ।

 राजस्थान  में  सब  से  पहले  चुनाव  1965
 में  हुआ  था  तीन  साल  के  लिये  -  लेकिन  उस
 के  बाद  शझा  तक  कोई  चुनाव  नही  ह्म  कौर
 बारबार  उन  क  बने  को  बढ़ाया  जा  रहा  है  +
 मैं  माननीय  सदस्य  को  बचाई  देता  हूं  कि

 उन्होंने  सदन  का  ध्यान  उस  की  ओर  दिलाया
 इस  बिल  के  प्रत् दर  दो  ताछ  के  आसियान  हैं
 पंचायतों  और  जिला  परियों  की  माफी
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 हमारी  योजनाके  बने  और  उन  का  कार्या-
 वयन  हो  ।  स्थानीय  योजनाये  हो  सकती  हैं
 जो  स्थानीय  इकाई  बना  सकती  है  प्रान्त
 स्तर  पर  योजना  वह  नहीं  बना  सकते  ।
 ग्रामीण  लोगो  को  इस  बात  का  भ्राता  हना
 चाहिये  कि  वह  अपने  भाग्य  के  खद  निर्माता
 है  1  लेकिन  केन्द्र  सरकार  शौर  राज्य  सरकारे
 इस  के  प्रति  बहुत  उदासीन  है  ।  पहल  केन्द्र
 के  इन्दर  पंचायत  राज  विभाग  वा  मंत्रालय

 होता  था,  लेकिन  राज  कोई  नहीं  है  ।  तो
 या  तो  पच्रायत्त  राज  क्रो  समाप्त  कर  दीजिये,  और
 कगर  इप  को  जिन्दा  रखना  है  तो  उन  को
 अधिकार  दीजिये  साधन  दीजिये  जाति  वह
 अपने  जिस  के  कार्य  कर  सके  पना  जत  राज
 को  नॉतरगाही  के  भोग  का  साधन  न  बनाइये
 क्यों  वि  वह  तर्मनारी  अब  7रा  की  त+ह  काम
 करते  2,  जन  सेवक  की  तरह  से  नहीं  ।  जो
 कर्मचारी  बहा  जाये  उन  का  गाव।  रु  प्रति
 अटैचमेंट  होना  चाहिये  तभी  बत  बाप  की
 स्थिति  से  सुधार  कर  सकते  है  ।  हर  प्रात
 के  प्रति  इस  की  चर्चा  है  कि  पाया  राज
 को  जिन्दा  रखा  जाय  कि  नहीं।  मेरा  निवेदन
 है  कि  यदि  पंचायत  राज  को  जिन्दा  रखना
 चाहते  है  तो  ठीक  से  रखे  वर्ना  इस  को  खत्म
 कर  दे  1  अगर  विकास  के  कार्यो  का  डिस्ट्रेस-
 लाइन  करना  चाहते  है  तो  ठीक  द्ग  से  कीजिये  ।
 जौर  पंचायत  राज  को  लडाई  वा  साधन
 न  बनाइये  ।  सरकार  चाहे  कोई  शून्य
 कमेटी  बनाये  और  जाच  कर  के  दत्त  निश्चित
 निर्णय  लेना  चाहिये  कि  पंचायत  राज  को
 कायम  रखना  चाहिये  या  खत्म
 करना  चाहिये  1  प्रखर  उस  सिस्टम  को  जीवत
 रखना  चाहते  है  तो  उस  को  उचित  अधिकार
 देने  चाहिये  ताकि  देहात  की  जनता  विश्वास
 करे कि  वह  स्वयं  अपने  भाग्य  के  निर्माता  है  ।

 गुलाम  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  Sir,  I  am  thankful  to  Shri
 Ranabahadur  Singh  for  bringing  for-
 ward  this  Bill  for  discussion  on  the
 floor  of  the  august  House.  I  was  sur-
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 prised  that  from  all  sections  of  the
 House  there  was  a  sort  of  general
 i

 for  the  principles  behind  this
 all,

 I  know  Shri  Ranabahadur  S.ngh
 Personally.  He  is  very  fine  person

 MR  CHAIRMAN  The  Half-an-hour Discussion  was  to  be  taken  up  at
 530  PM  You  know,  we  «tart  the
 Private  Member's  Business  at  325
 PM

 PROF  MADHU  DANDAVATE
 Even  otherwise,  I  would  hke  to  listen
 to  the  Minister  After  he  concludes, we  can  hove  the  half-an-hour  disens
 sion

 MR  CHAIRMAN  Therefore,  we  will
 take  up  the  half-an-hour  discussion  at
 555  PM

 SHRI  R  P  ULAGANAMBI  Sir,
 before  that  kindly  give  me  a  chance
 to  move  m)  Bul

 MR  CHAIRMAN  I  will  try
 SHRI  ANNASAHEB  9  SHINDE-

 The  hon  “ember  has  a  very  good
 hnowledge  of  the  problems  of  rural
 economy  of  our  country  I  have  heard
 him  speak  on  a  number  of  occasions  on
 the  problems  of  agriculture,  on  the
 problems  of  rural  development  and  he
 is  really  one  of  the  very  good  Members
 of  this  House,  who  does  take  these
 matters  very  seriously  But  the  issues
 he  has  raised  have  two  aspects  First
 of  all  what  is  the  role  in  India  of
 Panchayat  Ra)?  How  it  should  really
 play  its  role  im  our  economy  and
 particularly  in  regard  to  rural  develop-
 ment?  As  far  as  the  first  aspect  38
 concerned,  hon.  Members  have  expres-
 sed  their  views  and  I  have  no  diiferen-
 ces  with  them  But,  that  is  a  different
 thing.  As  far  as  the  Bill  which  has
 been  brought  forward  by  Mr.  Rana-
 bahadur  Singh  38  concerned,  I  think,  ४
 is  a  different  thing,  because,  first  of
 all,  he  has  not,  naturally,  all  the  means
 available,  all  the  sources  of  informa-
 tion  available  to  him,  as  an  individual
 Member,  which  are  available  to  the
 Government,  I  cannot  blame  him.
 But,  naturally;  the  Bill  which  has  been
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 drafted  hag  all  limitations,  many  draw.
 backs,  and  therefore,  if  this  august
 House  is  to  accept  the  Bill,  there  will
 be  many  many  difficulties,  Some  of
 them  I  will  touch  upon.  Y  am  not
 blaming  him,  because,  any  private
 Member  bringing  a  Bill  of  this  nature
 is  bound  to  have  these  limitations.
 But,  Sir....

 SHRI  RANABAHADUR  SINGH:  I
 would  ask  the  Minister  not  to  waste  his
 time  on  trying  to  meet  the  arguments
 as  to  whether  my  Bill  is  the  proper  one.
 That  was  not  my  intention.  My  only
 intention  was  to  focus  the  attention  of
 the  House.  So,  I  would  request  the
 hon,  Minister  to  come  to  the  funda-
 mentals  and  not  try  to  go  into  the
 limitations  of  this  Bill

 SHRI  ANNASAHEB  P.  SHINDE:  Sir,
 I  agree  that  the  main  intention  of  the
 hon.  Member  was  to  focus  the  attention
 of  the  House  and  of  the  country  on  the
 role  of  Panchyat  Raj  in  the  country.  I
 think,  he  has  succeeded  very  well.
 This  is  clear  from  the  very  fact  that
 all  sections  of  the  House  have  broadly
 supported  the  principles  implied  in
 this  Bill.  I  would  also  like  to  say
 that  as  for  as  Government  of  India  is
 concerned,  as  far  as  principles  are  con-
 cerned,  we  are  one  with  him.  It  is  not
 that  today,  I  am  taking  the  position.  In
 fact,  Government  of  India  has  been
 very  clear,  ali  along,  as  far  as  the  role
 of  Panchayat  Raj  in  this  country  is
 concerned.  Personally,  I  feel  that  many
 of  the  ills  in  this  country  with  which
 we  are  confronteg  today  would  not  have
 been  there,  if  real,  uine  Panchayat
 Raj  hag  been  established  in  this  coun-
 try.  By  genuine  Panchayat  Raj,  I
 mean,  Panchayat  institutions  elected  on
 the  basis  of  adult  franchise,  not  only
 Panchayat  institutions—here,  I  am  not
 referring  to  the  village  Panchayats—
 but  also  Panchyat  Samitis  and  even
 Zila  Parishads  efected  on  the  basis  of
 adult  franchise  like  Members  of  Parlia-
 ment  and  Members  of  State  Assem-
 biles,  This  ts  beceuse,  I  have  seen  in
 this  coluntry  thal  wherever  there  are
 indirect  elections,  a  lot  of  manipulations

 take  place  and  these  institutions  are  not
 effective.  But,  we  have  effective  insti-
 tutions  in  some  parts  of  the  country.
 For  instance,  in  the  State  fram  where
 I  come,  members  of  the  Zila  Parishads
 are  directly  elected  on  the  basis  of
 adult  franchise.  Every  man  ang  wo
 man  who  iy  a  voter  votes  in  these
 elections,  Now,  they  have  been  accep-
 ted  the  position  that  even  at  Panchayat
 Samitis  level,  there  should  be  direct
 election.  Therefore,  these  bodies  have
 lot  of  weight  and  they  influence  the
 policy  decisions  of  the  State  Govern-
 ments.  They  have  become  very  effec-
 tive  instruments  in  regard  to  the  deve-
 lopment  of  our  rural  economy,  There-
 fore,  my  concept  of  Panchayat  Raj  is
 that  there  should  be  elected  bodies
 elected  on  the  basis  of  adult  franchise.
 This  ig  one  Secondly,  these  Panchayat
 bodies  shoulg  have  a  very  effective
 say  in  the  planning  as  well  develop-
 ment.  activities  which  is  not  there  mn
 the  country  today.  Thirdly,  these
 Panchayat  bodies  should  provide  every
 important  safeguarg  to  the  weaker
 sections  of  the  society  because  there  is
 a  complaint  in  the  country  that  these
 Panchayat  bodies  are  sometimes  domi-
 nated  by  a  handful  of  people  who  are
 very  powerful  in  the  rural  areas.  There-
 fore,  there  should  be  a  new  mechanism
 as  far  as  Panchayat  Raj  ig  concerned,
 whereby,  the  interests  of  the  weaker
 sectiong  of  the  society  are  very  well
 protected.  That  is  my  concept  of
 panchayat  raj.  The  Government  of
 India  also  has  all  along  accepted  this
 position.  In  fact,  our  constitution-
 makers  themselves  had  visualised  this
 role  of  panchayat  raj.  I  would  draw
 attention  to  art.  @  which  says.

 “The  State  shall  take  steps  to
 organise  village  panchayat,  and
 endow  them  with  such  pawers  sad
 authority  as  may  be  necessary  td
 enable  them  tq  fuaMtion  ge  units  Of

 self-government”,
 iy

 GHRI  SRASMO  DB  seQUEIRA
 (Marmagoa):  ‘This  ts  what  hes  net
 happased.
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 SHRI  ANNASAHEB  P.  SHINDE:
 That  8  true.  As  far  ag  the  theoreti-

 cal  position  4s  concerned,  I  am  clari-
 fying  what  is  the  Government  of
 India’s  position  in  thig  matter  because
 that  is  how  the  hon.  member  wanted
 to  know  from  me.

 When  the  Balwentrai  Mehta  Com-
 tittee  went  into  this,  they  suggested
 that  this  should  apply  not  only  to
 villages  but  even  to  the  panchayat
 samitis  and  ila  parishads.  They

 should  be  very  effective  units  of  self-
 government.

 If  we  go  into  the  background,  we
 find  that  the  National  Development
 Council]  which  went  in  1959  into  the
 report  of  the  Balwantrai  Mehta  Com-
 mittee  which  for  the  first  time  clearly
 enunciated  the  position  of  panchayat
 raj  in  the  country,  also  accepted  this
 position  with  this  proviso  that  this
 country  being  vast  with  different
 sacio-economic  conditions,  with  diffe-
 rent  historical  backgrounds,  different
 Jand  tenure  systems,  a  uniform  pat~-
 tern  of  pancheyat  raj,  will  not  be
 applicable  to  India  So  when  they
 went  into  the  problem  in  ‘1959,  they
 said  that  while  the  broad  pattern
 and  fundamentals  may  be  uniform,
 there  should  not  be  any  rigidity  in
 the  vattern.  They  said:

 “In  fact,  the  country  is  so  lerge
 and  panchayat  raj,  that  ig  demo-
 eratic  decentralisation,  is  so  com-
 plex  a  subject  with  far-reaching
 consequences  that  there  is  the  ful-
 lest  scope  for  trying  out  various
 patterns  and  alternatives,  What
 is  moat  important  is  genuine  trans-
 fer  of  power  to  the  people”.

 I  repeat  it—

 “What  is  most  important  9
 @engine  transfer  of  power  to  the
 People.  Hf  this  is  ensured,  the
 form  and  pattern  must  necessarily
 vary  according  to  conditions  pre-
 walling  in  the  differént  Btates”,

 ‘Fils  wes  accepted  te  tect,  we  have
 weoagemmaded  thie  to  the  Mate  Gov-
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 ernments.  We  have  asked  them  to
 enact  panchayat  laws  on  these  lines.
 Moreover,  we  also  envisege  a  three-

 tier  structure.  Experience  indicates
 that  there  may  be  two  opinions  whe-
 ther  it  should  be  two-tier  or  three-
 tier.  My  own  vieW  is  that  perhaps
 two-tier  would  be  preferable,  because
 multiplicity  of  agencies  would  per-
 haps  add  to  the  troubles.  But  this  is
 a  matter  of  local  judgment,  In  these
 matters,  some  discretion  needs  to  be
 given  to  State  Governments,

 There  should  be  genuine  transfer
 of  power  and  responsibility,  Ade-
 quate  resources  should  be  made
 available  for  development  program-
 mes.  These  should  be  channelled
 through  these  bodies  and  the  insftru-
 ment  evolved  should  be  such  ag  will
 facilitate  further  devolution  ang  dis-
 persal  of  power  and  responsibility  ‘in
 the  future.  This  is  the  Government
 of  India’s  approach  to  this  matter,
 We  have  repeatedly  drawn  the  atten-
 tion  of  various  State  Governments  to
 this.  In  fact,  these  are  the  matters
 referred  to  by  hon.  memberg  when
 they  spoke.

 Therefore,  on  policy  matters  we
 have  a  very  clear  view.  Personally, T  have  been  very  closely  associated
 with  the  rural  economy.  I  fee]  that
 our  country  is  sO  vast  and  many  of
 the  ills  efflicting  us  whether  in  Bihar,
 U.P,  or  MP.  or  any  other  State  are
 there  mainly  because  we  have  failed

 to  evolve  an  institutional  structure
 in  the  rural  areas,  a  very  effective
 institutional  structure  which  invalves
 the  elected  representatives  of  the  peo-
 ple.  Our  States  are  so  big  that
 it  is  not  possible  to  govern  them
 either  from  Delhi  or  the  State  capi-
 tals.  Therefore,  the  constitution  of
 such  an  institutional  structure  with
 effective  involvement  of  the  duly
 elected  representatives  of  the  people
 ig  a  must  for  this  country.  That  is
 how  the  Government  of  India  ३७०७5



 327  Planning  &  Dev.  through  DECEMBER  I3,  974  Panchayat  Raj  Bill  328

 {Shri  Annasaheb  P.  Shinde]

 Fortunately  or  unfortunately,  pan-
 chayat  raj  ig  a  state  subject,  Perhaps
 some  hon.  members  can  raise  the
 plea  that  now  there  is  emergency  and
 under  art.  250(l)  the  Government  ot
 India  and  Parliament  have  power  to
 enact  legislation  in  regard  to  a  sub-
 ject  falling  within  the  State  List,

 Though  it  is  not  in  the  concurrent
 list,  even  if  it  is  in  the  State  list,  at
 the  time  of  emergency  Parlament  has
 the  power  but  subject  to  the  hm
 tation  contemplated  in  article  251
 which  says  fhat  unless  the  State  Go-
 vernment  enact  their  own  legislation
 on  the  pattern  which  six  months  the
 laws  so  enacted  by  Parhament  will
 become  invalid.  There  are  no  com-
 pelling  reasons  why  the  Government
 of  India  should  enact  tegislation,  I
 have  already  pointed  out  how  difficult
 it  is  to  have  a  uniform  piece  of  legis-
 lation  for  a  country  of  our  size.  The
 hon.  Member  is  not  suggesting  a
 very  effective  instrument  of  Pancha-
 yat  raj,  But  he  has  suggested  that
 there  should  be  district  welfare  coun-
 cils.  There  seems  to  be  some  con-
 fusion  in  regard  to  this  issue  because
 according  to  provisions  of  the  Bill  the
 panchayat  raj  and  zila_  parishad
 should  be  represented  on  this  body.  I
 do  not  think  that  by  creating  an  ad-
 ditional  body  we  ere  serving  any
 purpose.  I  am  not  prepared  to  blame
 the  hon.  Member  and  he  has  tried  to
 put  it  like  that  with  the  best  of  in-
 tention.  However  I  do  not  think  tHat
 this  Bill  will  serve  the  purpose  which
 the  hon,  Member  has  in  mind.  “Nor
 is  the  Bil  comprehensive  enough.  i
 have  already  pointed  out  some  very
 importatnt  lacuna  in  the  Bill.  The
 bodies  which  aré  supposed  fo  come
 info  existence  as  a  result  of  this  Bil!
 sre  not  based  on  adult  franchise.
 There  are  no  safeguards  for  the
 wéaker  sections,  I  would  therefore
 humbly  request  the  hon,  Member  wito
 is  a  knowledgeable  person,  to  with-
 draw  the  Bill

 I  promise  him  this.  Hg  said  that
 there  should  be  a  Committee  of  Mem-
 bers  of  Parliament  to  go  into  this.  We
 accept  the  spirit  of  his  suggestion.  We
 have  already  a  Consultative  Commit-
 tee  on  panchayat  raj.  It  is  a  very
 representative  body  and  there  are  alse
 Members  of  Parliament  on  it.  It  is  an
 All  India  body  and  the  Ministers  of
 Panchayati  ray  are  there.  The  hon
 Member  has  also  given  me  a  represen-
 tation  signed  by  a  large  number  of
 Members  of  this  House.  We  would
 specifically  put  forward  those  sug-
 gestions  before  this  august  body
 presided  over  by  my  senior  -olleague
 by  Jagjivan  Ram  Ji  for  its  con-
 sideration.  The  points  which  have
 been  raised  by  the  various  speakers
 would  also  be  placed  before  that  body
 and  that  should  go  a  long  way  in
 serving  the  purpose  which  the  hon.
 Member  has  in  mind,

 The  hon  Member  from  the  D  M.K.
 Party  generally  extended  his  support
 to  this  Bill  I  do  not  know  whether
 the  D.M.K  Méeribers  have  consuited
 their  Government,

 SHRI  R  P  ULAGANAMBI:  "t  is  a
 Private  Members  Bill  and  Members
 can  express  the  personal  opinion.

 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  no  quarrel  over  that.  The
 D.M.K  is  so  conscious  of  the  States
 right  and  they  are  pleading  for  more
 autonomy.  They  do  not  went  the
 Central  Government  to  enact  legis-
 lation  on  subjects  which  are  within
 the  State  jurisdiction.  The  D.M.K.
 Government  would  oppose  this  sort
 of  Bill  That  is  why  I  say  that  I  did
 not  know  whether  they  really  repre-
 sented  the  views  of  the  party  when,
 they  spoke  on  this  Bill.  ;

 MR.  CHAIRMAN:  They  are  speak-
 ing  in  their  private  capacity...
 (Interruptions)  .

 SHRI  THA  KIRUTTINAN:  Thig  ls
 a  Bil]  which  concerns  Planning  and
 Development;  the  State  should  be"
 given  the  power.  Our  State  Govern-
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 ment  is  implementing  the  Plan  with
 all  possible  efforts,  The  problem  is
 one  of  resources.  Where  is  the
 money?  If  you  accept  State  auto-
 nomy?  we  will  do  everything.

 SHRI  ANNASAHEB  P.  SHINDE:
 The  DM.K.  Government  should  con-
 stitute  very  powerful  panchayat  bo-

 diés  based  on  direct  election  and  adult
 franchise,  without  any  interference
 from  the  State  capital.  This  ig  the
 principle.

 The  mover  has  succeeded  in  draw-
 ing  the  attention  of  the  country  to
 this  matter  and  we  will  put  it  up
 before  the  august  body  which  is  in
 charge  of  this.

 SHRI  RANABAHADUR  SINGH:
 Sir.  I  am  greatful  to  the  Minister  for
 having  pointed  out  the  failings  of  my
 Sill,  I  would  request  him  to  consider
 the  matter  from  the  point  of  view  of
 a  private  member,  that  too  an  Inde-
 pendent  membcr.  He  was  kind  en-
 ough  to  say,  I  have  my  _  limitations.
 As  a  matter  of  fact,  I  had  tabled  two
 Bills.  Bill  No.  36  did  not  fare  well

 in  the  ballot.  If  that  had  come  before
 the  House,  the  lecunae  you  have  very
 Kindly  pointed  out  were  exactly  dealt
 with  in  that  Bill,  There  was  also  the
 constraint  that  this  is  a  State  subject,
 I  could  not  have  brought  it  in  here
 unless  I  took  the  name  of  develop-
 ment  and  planning.  That  wast  the
 backdoor  entry  I  had  to  make,

 1  am  grateful  for  the  all  round
 support  this  Bil!  has  drawn  from  this
 House.  I  am  sure  the  matter  is  now
 formally  placed  for  the  consideration
 of  the  House,  --namiely,  the  people's
 involvement  is  the  necessity.  That
 has  been  the  accepted  policy,  as  the
 Minister  says.  But  this  accepted
 policy  has  had  a  twist  in  it,  There
 was  always  the  necessity  of  having
 the  poeple  involved  in  development
 er  reconstruction  activities,  Especial-
 ly  now  in  regard  to  the  food  situation,
 we  want  the  people  to  cooperate,  but
 the  twist  has  remained:  “You  work,

 ‘we  rule’.  All  that  |  wanted  to  put  for
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 the  consideration  of  the  House  by
 this  Bill  was,  now  it  should  be  ac-
 cepted  that  this  will  not  work.  So,
 if  you  want  people  to  work,  you  shall
 have  to  say  you  work  and  you  rule
 with  us.  That  is  the  only  difference,
 This  would  lead  to  giving  sovereigntly to  the  panchayats.  Unless  the  sover-
 cignty  is  willingly  parted  to  the
 panchayats,  nothing  will  work  in  this
 country.

 SHRI  ANNASAHEB  P.  SHINDE:
 Sovereignty  will  not  be  the  right
 word;  it  should  be  self-government.

 SHRI  RANABAHADUR  SINGH:  I
 used  a  strong  word,  so  that  in  the
 process  of  dilution,  at  least  something
 may  remain.

 I  have  heard  that  the  Prime  Minis-
 ter  has  written  to  the  heads  of  pan-
 chayats  drawing  their  attention
 and  cooperation  to  family  planning.
 This  will  do  no  good  whatsoever.  For
 the  last  25  years,  there  has  been  a
 law  that  has  framed  the  panchayats
 and  that  law  has  had  the  most  dis-
 turbing  effect  on  the  panchayats  in-
 asmuch  as  the  law  has  disgraced  the
 commonsense  of  the  people  in  the
 villages.  As  many  members  have
 said,  for  7  or  l0  years  if  you  do  not
 hold  elections  to  a  body  which  should
 be  held  in  three  years,  people  in  the
 villages  are  no  fools,  They  know
 exactly  the  value  of  a  body  in  whose
 election  in  time  the  Government  has
 no  faith.  It  is  not  the  fault  of  the
 quahty  of  the  people  in  our  villages,
 It  39  the  fault  of  the  panchayati  laws.
 The  baby  should  not  be  thrown  away
 with  the  bathwater,  saying  that  no
 self-governing  powers  can  be  given
 to  the  panchayats  because  of  their
 present  low  quality  of  administrative
 skill  or  morality.

 Another  point  that  strengthens  this
 Bill,  however  weak  in  its  approach,
 has  been  that  the  present  tax  struc-
 ture  of  our  country  cannot  withstand
 any  further  financial  weight  amd  un~
 lesa  we  are  able  to  organive  the  peo-.
 ple  on  a  basis  of  equality  the  social
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 petvices  leve]  that  we  ate  aiming  at
 in  the  context  of  our  social  welfaris-
 tic  plan  would  be  frozen  in  the  pre-
 gent  context,  because,  ufiess  the
 people  are  willingly  involved  on  the
 basis  of  equality,  the  whole  social
 fabric  ig  going  to  fall  down.

 What  can  be  done  is  very  simple.
 There  is  no  need  to  grope  in  the  dark,
 There  are  just  four  points  that  I
 want  to  present  in  this  context.  As
 the  Minister  has  kindly  promised  to
 bring  this  matter  up  before  the  august
 body  that  already  exists,  I  mention
 these  four  points  specifically  for  con-
 sideration,  there.

 Well,  if  this  bad  law  that  has  under-
 mined  the  people’s  will  in  the  coun-
 tryside  is  sought  to  be  renewed  or
 revamped.  The  first  thing  that  is
 mecessary  and  that  should  be  consi-
 dered  is  that  there  must  be  a  univer-
 sality  of  membership  at  the  pancha-
 yat  level.  Shri  Ramavatar  Shastri
 has  brought  out  a  very  good  point
 when  he  saig  that  the  bigger  people,
 the  social-statured  people,  in  the
 villages  are  exploiting  the  people.
 The  answer  lies  in  the  universality  of
 membership  and  consensus  of  work-
 fng.  If  the  small  man  had  the  power
 of  vetoing  the  law  inside  a  village
 panchayat  there  would  not  be  a  single
 voter  who  will  not  participate  in  the
 proceedings  and  that  would  stand
 well  in  giving  him  the  leverage  that
 he  requires  and  for  which  he  has
 been  asking  for  all  these  27  years
 from  the  people,  from  our  laws,  90
 that  he  can  stand  on  his  own  and  say
 he  48  a  free  citizen  of  this  country.
 This  consensus  is  not  a  chimera.  It
 hag  already  been  made  out  that  con-
 sensus  Is  not  possible  in  the  present
 context  of  things.  May  I  respectful-
 ly  submit  that  what  this  House  has
 witnessed  today  for  the  last  one  and
 a  quarter  hour,  or  the  earlier  day
 when  we  were  discussing  this,  shows
 that  there  is  a  consensus  reigning  in
 thi  Howe,  witich  by  {teelf  te  quite

 a  change  froth  what  happens  between

 I2  moon  and  i  O'Clock  in  the  House?
 So,  it  depends  on  the  quality  of  the
 thing  that  is  sought  to  be  achieved,

 The  second  point  that  I  want  to
 make  in  this  context  is  land  distri-
 bution,  which  is  a  thing  which  has
 held  us  spell-bound  for  the  last
 twenty  years.  How  much  energy,
 how  much  time  and  how  much  ver~-
 bosity  has  gone  into  it  I  cannot  say.
 But  if  land  distribution  wag  left  to
 such  constituted  panchayats  on  the
 basis  of  univerality  of  membership
 and  consensus,  I  would  say  respect-
 fully  that  this  problem  that  has  been
 hanging  fire  for  the  last  20  years
 would  be  solved  in  20  months,  be-
 cause  the  present  land  distribution
 laws  depend  on  the  official  machi-
 nery,  and  the  official  machinery  ha
 no  way  Of  finding  out  who  is  landless,

 Thirdly,  there  must  be  financial
 independence  of  the  panchayats,  and
 financial  independence  cannot  be
 based  on  the  fact  that  the  Govern-
 ment  sets  apart  a  certain  fraction  of
 the  land  revenue  to  the  panchayats.
 It  must  be  made  in  such  a  way  that
 every  person  who  is  a  member  of  the
 panchayat  must  contribute  at  least
 /30th  of  his  annual  income  to  it.

 Lastly,  there  must  be  a  corporate
 ownership  of  land.  This  is  a  bogey
 which  could  very  well  raise  a  hornet's
 nest  because  it  visualizes  corporate
 ownership  that  has  been  tried  in  other
 parts  of  the  world.  {I  am  not  draw-
 ing  the  attention  of  the  House  to
 that,  What  I  mean  is  that  there
 should  be  corporate  ownership  on  the
 basis  of  trusteeship  and  land  should
 vest  in  the  panchayat  on  the  basis  of
 trust.

 T  raise  these  points  only  foy  the
 sake  of  pulting  them  up  as  a  matter
 Of  discussion.  These  are  not  the  final
 word.

 I  have  already  found  a  conrénéut
 amongst  che  Members  here  that  there
 mist  be  set  up  a  committee.  The  hon.
 Mihister  has  promised  to  brig  this
 minttet  to  the  notive  of  oo
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 that  already  exists.  Aili  that  I  would
 request  him  even  new  is  that  ‘che
 Members  of  Parliament  who  might
 be  interested  in  this  as  a  subject
 should  be  at  least  asked  to  depose  be-
 fore  that  committee  and  to  bring
 about  a  certain  sitting  of  the  com-
 mittee  in  which  that  committee  will
 take  specific  note  of  this  particular
 aspect,

 In  cone.usion,  I  would  say  ‘hat
 whatever  might  be  contemplated  as
 a  stop-gap  measure,  one  thing  should
 be  taken  into  consideration  as  to  whe-
 ther  it  can  be  at  least  weighed  for
 ite  viability  and  that  is,  whether  it
 would  be  possible  to  amend  the  Con-
 stitution  and  include  in  the  Seventh
 Schedule  another  new  item  under
 item  97.  You  say  that  the  formation
 of  panchayats  at  the  viliage  level
 based  on  these  four  points  would  be
 included  under  item  97  in  the  Seventh
 Schedule  of  the  Constitution

 I  woutd  say  that  the  Madhya  Pra-
 desh  Government  has  been  the  first
 Government  ir  this  country  which
 has  already  framed  a  law  based  on
 these  four  points  and  that  Jaw  =  is
 working  So  I  think,  I  have  a  point
 in  requesting  the  hon  Minister  (०
 study  this  matter  more  deeply  That
 was  all  the  purpose  in  bringing  for-
 ward  this  Bill  before  the  House  and
 in  the  hope  that  he  will  take  the
 matter  up,  |  would.  under  his  instruc-
 tions,  withdraw  the  Bill

 MR  CHAIRMAN:  The  question  is:

 “That  the  leave  be  granted  to
 withdraw  the  Bill  to  provide  for
 planning  and  development  through
 various  democratic  and  official
 agencies  of  Panchayat  Raj”

 The  motton  was  aaopted.

 SHRI  RANABAHADUR  SINGH:  I
 wrhdraw  the  Bill.

 decgemememse

 Declaration  of  344
 Aasets  ह.  Elected  Representa~

 tives  (HAR)
 5.56  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (AMENDMENT  OF  ARTICLE  324)

 SHRI  R  P.  ULGANAMBI  (Vellore):
 Mr,  Chairman,  Sir,  I  beg  to  nove:*

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”

 MR.  CHAIRMAN:  The  hon  Mem-
 ber  may  continue  on  the  next  occas-
 sion  We  now  take  up  the  Half-An-
 Hour  Discussion

 25.57  hrs.

 HALF-AN-HOUR  DISCUSSION
 DEcLARATION  OF  ASSETS  BY  THE  ELECTED

 REPRESENTATIVES

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Mr  Chairman,  Sir,  I  am
 raising  a  discussion  on  a  very  im-
 portant  question  which  relates  to  the
 declaration  of  assets  by  the  elected
 representatives.

 To  put  the  record  straight,  I  would
 like  to  read  the  Question  that  was
 posed  to  the  Home  Minister  and  the
 reply  that  wac  given  bv  the  Minister
 concerned.  The  Question  was:

 “(a)  whether  a  number  of  news-
 papers  carried  ediloriuls  and  erticles
 during  July-August  last  to  the
 effect  that  for  a  healthy  and  pro-
 gressive  potitical  atmosphere,  it
 was  necessary  that  every  elected
 representative  shou’d  declare  pub-
 licly  the  movable  and  immovable
 property  owned  or  controlled  by
 him;

 {b)  whether  Government  have
 examined  this  demand  and  ‘aken

 any  decision  thereon;  and

 ‘eMoved  with  the  recommendation  of  the  President.
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 (c)  if  so,  the  salient  features  there-
 of.”

 The  Home  Minister,  Shri  K,  Biah-
 mananda  Reddy,  replying  to  this
 Question  said:

 “(a)  Government  have  seen
 some  reports  on  the  subject.”

 The  Government  is
 ledgeable.

 quite  know-

 “(b)  and  (c):  There  is  already  a
 Code  of  Conduct  for  Ministers
 which  provides  for  the  disclosure
 by  a  Minister  to  the  Prime  Minister
 or  the  Chief  Minister,  as  the  case
 may  be,  of  assets  and  liabilities  and
 of  business  interests  of  a  Minister
 and  members  of  his  family  and  also
 for  submission  of  an  annua]  de-
 claration  regarding  his  assets  and
 liabilitics  These  are  treated  as
 confidential  documents.

 —because,  if  they  are  opened  out
 something  may  come  cut—

 “No  proposal  is  under  consider-
 ation  for  requiring  other  elected
 members  to  furnish  similar  de-
 clarations.”

 18,00  hrs,

 While  I  raise  this  discussion  on  the
 floor  of  the  House,  I  do  so  with  a
 clean  conscience  because  the  Party
 to  which  I  belong,  the  Maharashtra
 Branch  of  the  Socialist  Partv,  has
 directed  al]  the  Legislators  and  the
 Municipal  Councillors  elected  under
 the  Socialist  ticket  to  declare  their
 assets  ang  properties.  Sir,  the  House
 will  be  happy  to  know  that,  not  only
 those  Members  of  the  Socialist  Party
 from  Maharashtra  like  myself  who
 are  elected  to  the  Parliament,  but
 the  Members  of  the  Bombay  Munici-
 pa)  Corporation,  the  Poona  Municipal
 Corporation  and  27  Presidents  of  the
 Municipalities  which  the  Socialists
 have  captured  in  the  recent  elections

 OLCEMBER  18,  10%  Declaration  of  Assets  336
 by  Elected  Representatives

 (HAH)
 on  the  basis  of  adult  franchise,  all  of
 them  have  made  public  declarations
 of  their  labilities,  assets  and  propert-
 ies—whatever  they  have,

 On  9th  August  last,  the  Legislators
 from  Maharashtra  walked  in  proces-
 sion—on  that  historic  and  memorable
 day—to  the  Governor  of  Maharashtra
 and  submitted  a  statement  indicating
 their  habilities,  their  assets  and  their
 properties,  and  ultimately  that  de-
 claration,  handed  over  to  the  Gover-
 nor.  was  published  in  the  press.  What
 we  huve  done  for  ourselves,  we  are
 demanding  that  it  should  also  be
 done  for  all  the  elected  representa-
 tives.

 I  must  be  very  fair.  It  is  not  only
 that  some  of  the  Members  of  the  Op.
 position  have  followed  this  practice,
 but  3  am  happy  to  recall  that  one  of
 our  young  Ministers,  Shri  Mohan
 Dharia.  when  he  accepted  office  in
 May  97]  in  the  Union  Government—
 he  was,  probably,  the  first  Minister
 to  do  so—he  submitted  that  statement
 not  only  *o  the  Prime  Minister  as  re-
 quired  by  the  insufficient  Code  of
 Conduct  that  they  have  evolved,  but
 he  a'so  cyclostyled  that  statemem  and
 gave  it  to  the  leaders  of  the  Opposi-
 tion  im  Parhament  and  he  a'so  sub-
 mitted  that  statement  to  prominent
 personahties  jike  Justice  Chagh  and
 Mr.  Jayaprakash  Narayan,  Probably,
 some  fmends  there  must  not  have
 liked  his  submitting  that  statement  to
 Mr  Jayaprakash  Narayan,  but  he  con-
 siders  him  to  be  one  of  the  personali-
 ties  in  India  with  impeccable  charac-
 ter  and  quelity  Therefore,  accepting
 them  as  mer,  in  our  public  hfe,  with
 integritv,  he  submitted  those  state-
 ments  to  persons  like  Justice  Chagla,
 Mr.  Jayaprakash  Narayan  and  a  num-
 ber  of  other  prominent  personalities,
 I  am  only  expecting  that  what  the
 Members  of  the  Socialist  Party  in
 Maharashtra  have  done  and  what  the
 Congress  Member  ike  Shri  Mohan
 Dharia  has  done  in  this  House,  that



 337  Declaration  of  AGRAHAYANA  22,  898  (SAKA)  Declaration  of
 Assets  by  Elected  Representa-

 tives  (HAH)

 particular  example,  must  be  emulated
 by  ali  the  elected  representatives  and,
 particularly,  by  the  Ministers.

 Sir,  my  conviction  that  such  state-
 ments  must  come  forward  gets  rein-
 forced  and  strengthened  by  what  we
 have  seen  in  the  87  hours  of  debate
 on  import  licence  scandal  in  this  very
 House:  whethe:  we  belong  to  the  rul-
 ing  Party  or  to  the  Opposition,  I
 have  not  the  least  doubt  that,  as  far
 as  this  country  is  concerned,  each  one
 of  us  in  this  Parliament  will  hang  our
 heads  dow.  in  shame,  sorrow  and
 yarn  when  we  go  before  the  people—
 after  the  scandal  discussion  that  has
 taken  piace  in  this  House.  It  is  not
 merely  once  section  of  the  House  that
 wil]  hang  their  heads  down  in  shame,
 but  the  entire  House  feels  that  our
 status,  our  dignity  ard  our  honour
 have  been  denigrated.  And  if  we  want
 to  establish  that,  preverriion  is  better
 than  cure.  We  have  to  see  that  the
 potential  scandals  are  nipped  in  the
 bud,  we  have  to  create  confidence  m
 the  minds  of  the  people  about  those
 Members  of  Parliament  and  State
 Legis'atures  who  hold  important
 offices  as  Members  of  Parliament  or
 State  Legislatures.  Here  I  may  say
 that  it  is  not  only  the  Ministers  who
 hold  important  offices.  it  is  not  only
 they  who  holg  the  levers  of  power,
 put  even  ordinary  Members  like  “hose
 who  belong  to  Parliament  or  State
 Legislatures  have  also  the  levers  of
 power  with  them  What  are  those
 levers  of  power?  The  businessmen
 can  try  to  purchase  *he  Members  of
 the  Legislatures,  at  the  Centre  as  well
 as  at  the  State  level.  They  can  build
 up  their  own  lobbies  inside  the  Parlia-
 ment.  They  can  build  up  their  own
 lobbies  inside  the  State  legislatures.
 They  can  lure  the  Members  of  the
 State  legislatures  and  the  Central
 Parliament  and  request  them,  ‘Here
 is  the  price  we  are  prepared  to  pay’
 and  if  there  are  men  who  will  be
 prepared  to  sell  their  soul  for  a  mess
 of  pottage,  then  the  soul  of  democracy
 and  the  parliamentary  democracy  will
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 be  completely  mutilated  ang  destroy-
 ed.  In  order  that  this  thing  should
 not  happen—whether  it  is  Members
 of  the  Opposition  or  of  the  ruling
 party,  there  are  weaknesses—we  must
 have  a  provision  in  the  statute  to  see
 that  there  is  no  attraction,  and  temp-
 tations  for  any  member  of  the  Iegis-
 lature  whether  at  the  Centre  or  in
 the  Stutes,  that  he  ७  n  he  purchased
 by  money  power  must  be  prevented

 There  are  levers  of  power  in  our
 hands,  I  do  not  want  to  cast  asper-
 sions  On  any  individual  Member  and
 it  is  against  the  cthics  that  I  observe
 in  this  House.  I  do  not  want  to  name
 anyone,  But  I  know  that  sometimes
 there  are  business  houses  which  pick
 up  a  few  Members  of  Parllaament  and
 provoke  them  to  ask  and  put  questions
 against  their  rival  business  houses,
 not  out  of  any  love  for  justice  and
 equity,  but  because  they  are  more  con-
 cerned  with  their  own  prosperity  and
 their  own  business  interests  There-
 fore.  if  they  cannot  mse  on  their  own
 strength,  they  would  like  to  rise  on
 the  debris  of  their  rival  industrial
 houses  and  they  paint  their  rivals  in
 all  the  black  colours  when  their  own
 image  is  not  a  shining  one  when  re-
 lated  to  the  image  of  their  rivals
 Therefore,  they  will  provoke  certain
 Members  of  Parliament  and  Mem-
 bers  of  Stote  legislatures  to  ask  cer-
 tain  questions  embarrassing  to
 the  indusrital  houses  which  are  their
 riva's  and,  as  a  result,  if  some  in-
 dustrial  house  goes  down,  then  they
 fee]  that  at  least  the  gap  between  the
 two  gets  widened.  That  is  what  is
 likely  to  happen  and  this  has  hap-
 pened  in  certain  cases  That  also  has
 to  be  prevented.

 In  this  connection,  I  find,  sometime
 ago  there  wag  a  discussion  where  the
 Minister  also  inadvertently  made  cer-
 tain  remarks  which  was  sought  to  be
 interpreted  in  some  other  connotation
 and  context.  But  a  controversy  did
 go  on  in  this  House  that  certain  big
 houses  and  monopoly  houses  ate  try-
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 ing  to  keep  certain  members  of  the
 Parliament  at  their  disposal  and  are
 trying  to  serve  their  own  business  in-
 terests.  And  if  this  happens,  merely
 for  the  lure  of  lucre,  in  that  case,
 the  Parliament  and  parliamentary  de-
 mocracy  would  be  destroyed.

 I  have  seen  certain  legislators  who
 completely  live  beyond  their  means.
 Probably  nobody  raises  that  issue  on
 the  floor  of  the  House,  But,  all  the
 same,  it  is  there.  These  are  the
 things  talked  about.  You  go  in  the
 trains,  you  go  in  the  bullock-carts
 and  you  travel  by  bus  and  you  hear
 the  stories  about  our  character,  about
 our  integrity  and  about  the  character
 of  the  parliamentary  institutions  tn
 this  country.  And,  Sir,  what  we  hear
 is  not  very  flattering  to  the  dignity
 and  honour  of  these  institutions
 Therefore,  I  want  that  those  living
 beyond  their  means  by  taking  help
 from  industrial  houses,  from  big  busi-
 ness  houses.  at  least  should  be  check-
 ed.  Therefore,  when  one  tries  to  get
 money  by  all  dubious  means,  if  there
 is  some  provision  in  the  statute  and
 ff  he  feels  “Some-one  is  going  to  ask
 me  every  year  and  I  have  to  make  a
 declaration  and  probably,  if  I  try  to
 earn  money  by  dubious  means,  there
 xs  some  forum  where  questions  will
 be  asked’,  if  will  act  as  a  deterrent.

 The  hon.  Minister  said  in  a  written
 reply  last  time  and  also  in  reply  to  a
 supplementary  that  they  were  follow-
 ing  a  code  of  conduct.  The  Prime
 Minister  has  given  a  written  state-
 ment  and  the  Minister  also  has  given
 a  statement  These  statements  are
 normally  not  available  to  the  com-
 mon  man  If  these’  statements  are
 published  in  the  press  and  are  avail-
 able  to  the  man  in  the  public  life.  in
 that  case,  if  people  feel  that  there  is
 something  shady,  something  that  is
 wrong  and  something  that  is  myste-
 rious,  then  questions  can  be  posed
 from  public  platforms  and  there  will

 no  question  oF  breach  of  privilege
 if  probably  the  ismués  are  focussed  in
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 a  proper  manner,  either  through  cri-
 ticismg  in  the  columna  of  the  Press  er
 on  public  platforms.  Probably,  ut
 least  some  Members  of  the  Parliament
 and  legislators  wil)  fee]  responsive  to
 the  criticism  if  it  is  voiced  on  the
 platform  and  they  will  feel  that  they
 should  change  their  own  ways.

 I  am  not  talking  on  genera]  terms
 but  I  have  concretised  certain  specific
 issues  and  I  am  offering  these.  There
 are  laws  framed  in  this  House.  There
 are  statutory  provisions  and  manda-
 tory  provisions.  Within  certain  time
 the  reports  have  to  be  presented  hke
 the  Tariff  Commission  Report,  the
 MRTP  Commission  report,  the  Sugar
 Inquiry  Commission  Report  and  so  on
 and  so  forth.  Very  often  we  find,—
 I  do  not  attribute  any  motive  to  any
 Minister  or  anybody,—these  are  not
 presented  in  time  and  there  ig  inordi-
 nate  delay  in  the  submission  of  the
 report,  If  only  there  is  some  delay
 in  submission  of  some  administrative
 report  there  is  no  economic  conse-
 quence  but  here  in  this  case  if  a  re-
 port  like  the  Tariff  Commission  report
 is  delayed,  it  results  in  disastrous  eco-
 nomic  consequences  and  distortion  of
 prices  and  certain  sections  of  the  busi-
 ness  community  and  industrial  houses
 get  gains  by  such  delay  in  the  sub-
 mission  of  these  reports  I  am  not
 talking  about  A  or  B  or  C  If  the
 powers  that  be  are  affected  by  the
 power  of  the  purse.  they  may  delibe-
 rately  delay  submission  of  the  report
 and  there  will  be  serious  economic
 consequences  and  that  will  in  turn  re-
 sult  in  distortion  of  prices.  There-
 fore,  it  is  very  necessary  that  not  only
 Ministers  but  elected  representatives
 of  both  sides  of  the  House  should  do
 this.  There  is  no  demarcation  line
 ang  as  far  as  opposition  is  concern-
 ed,  I  may  say,  we  sre  as  pure  as  the
 Ganga.

 So  what  I  would  say  in  conclusion
 is  that  even  if  there  ig  no  statutory
 provision,  we  can  have  common
 agreerhent  with  the  leaders  of  the
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 opposition  and  the  leaders  of  the  rul-
 ing  party  and  we  must  evolve  a  code
 of  conduct.  Till  the  statutory  rrovi-
 sions  and  legal]  provisions  are  provid-
 ed  for  by  law,  let  us  follow  trauitions
 and  conventions.  There  are  shining
 traditions  and  shining  conventions,
 As  an  example  I  will  say  this.  Long
 before  the  Defection  Bill  had  been
 thought  of,  in  943  when  socialists  left
 the  congress  under  the  leadership  of
 Acharya  Narendra  Dev,  a  number  of
 them  in  the  U.P.  State  Assembly  de-
 cided  that  they  should  give  up  their
 seats  in  UP.  They  gave  up  their  seats
 and  contested  the  election.  Including
 Acharya  Narendra  Dev  everyone  was
 defeated.  But  their  defeat  was  more
 glorious  than  the  victory  of  many  per-
 sons.  These  are  the  traditions  which
 we  have  set  up,

 I  would  conclude  by  saying  this.  Let
 us  evolve  a  code  of  conduct,  in  con-
 sultation,  among  leaders  of  opposi-
 tion  and  leaders  of  ruling  party.  Till
 a  statutory  provision  comes,  let  every
 person  elected  to  Central  or  State  le-
 gislature  come  out  with  his  assets  and
 Nabilities  statement,  In  this  manner
 we  will  be  strengthening  the  parlia-
 mentary  institutions  and  parliamen-
 tary  democracy  in  this  country.  With
 that  hope  I  conclude  my  _  speech.
 Thank  you.

 SHRI  K.  GOPAL  (Karur):  Every
 Member,  electeg  to  Assembly  or  Par-
 Hament  is  supposed  to  file  return  of
 election  expenses,  But  that  is  a  mat-
 ter  for  separate  discussion.  Likewise,
 will  Government  gee  that  a  return
 showing  the  assets  and  liabilities
 should  be  submitted  before  they  take
 oath  in  the  Parliament.  As  a  mat-
 ter  of  fact,  it  should  be  done  at  the
 time  of  filing  the  nomination.  But
 the  Minister  said  it  poses  some  diffi-
 culties,  I  want  to  know  after  winning
 whether  they  will  be  made  to  sabmit
 a  report  of  the  agvets  and  Habilities?
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 *SHRI  KRISHNA  CHANDRA  HAL.
 DER  (Ausgram):  Mr.  Chairman,  Sir,
 I  thank  Prof.  Dandavate  for  raising
 this  half-an-hour  discussion  today.
 He  has  rightly  pointeq  that  the  opi-
 nion  of  the  public  about  Ministers,
 Members  of  Parliament  etc  have  gone
 down  so  much  that  sometimes  we  feel
 ashamed  to  disclose  our  identity  of
 being  Memberg  of  Parliament.  Prof.
 Dandavate  has  in  his  speech  quoted
 the  original  question  and  the  answer
 given  thereto,  I  will  therefore  not  re-
 peat  that.  The  hon.  Minister  had
 stated  in  his  reply  that  there  is  a  code
 of  conduct  for  the  Ministers  under
 which  the  Central  Ministers  and  State
 Ministers  are  required  to  submit  a
 declaration.  of  their  assets  and  liabili-
 ties  either  to  the  Prime  Minister  or
 to  the  Chief  Minister  as  the  case  may
 be.  This  is  done  on  their  appoint-
 ment  as  Ministers.  They  are  also  re-
 quired  to  furnish  thereafter,  an  an-
 nual  statement  of  their  assets  and  lia-
 bilities,  All  such  statements  are  kept
 in  the  custody  of  the  Prime  Minister
 or  of  the  Chief  Ministers  as  secret
 documents,  I  want  to  know  that  how
 many  of  the  6l  members  of  the  Coun.
 cil  of  Ministers  at  the  Centre  have
 furnished  an  amount  of  their  assets
 and  liabilities,

 Prof.  Dandavate  has  stated  that  Shri
 Mohan  Dharia  alone  has  publicly  dis-
 closeq  his  assets  and  liabilities.

 PROF.  MADHU  DANDAVATE;:
 They  might  have  given  to  the  Prime
 Minister  but  how  many  given  to  the
 public.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  want  to  know  that  how  many
 in  the  Council  of  Ministers  have  dec-
 lared  their  agseta  and  liabilities  even
 to  the  Prime  Minister.  How  many  of
 them  are  submitting  their  annual  ac-
 counts  also?  As  you  are  aware,  Sir,
 this  said  code  of  conduct  wes  formu-

 “The  erigine]  speech  was  delivered  in  Bengal.
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 lated  27  years  ago,  Since  then  the
 moral  values  of  the  Ministers,  Mem-
 bers  of  Parliament  etc.  have  under-
 gone  a  steady  decline.  Previously  7
 a  charge  of  corruption  was  raised  in
 Parliament  against  any  Minister,  at
 least  an  enquiry  was  instituted  In
 the  time  of  Pandit  Jawaharlal  Nehru
 at  least  two  Ministers  had  to  resign
 office  ag  a  result  of  such  enquiry.  I
 would  not  name  those  Ministers.  But
 what  is  the  situation  today.  The  cor-
 rectness  of  the  statement  of  assets
 furnished  by  even  the  Head  of  our
 State  was  chailenged  |,y  a  ruling  Con-
 gress  member  vzz.,  Shri  S.  N.  Mishra.
 Even  after  prolonged  discussion  the
 doubt  about  the  genuineness  of  the
 declaration  of  assets  by  even  the  Head
 of  our  State  has  not  been  completely
 erased  from  the  public  mind.  A  doubt
 still  lingers.  At  present  there  is  no
 machinery  to  verify  whether  the
 statement  furnished  by  Ministers  are
 factually  correct  or  not.  I  will  there-
 fore,  ask  the  Minister  whether  he  is
 prepared  to  frame  some  machinery  to
 verify  the  correctness  of  such  state-
 ments,  All  the  Members  of  Partia-
 ment,  Ministers  etc.  shoulq  furnish
 detailed  statements  of  their  assets
 and  liabilities  for  scrutiny  before  this
 body.  I  would  like  to  know  whether
 he  would  set  up  8  Parliamentary
 Committee  comprising  of  leaders  of
 all  the  parties  to  scrutimse  the  state-
 ment  of  assets  furnished  by  all  the
 Members  of  Parliament  and  Minis-
 ters?  That  Parliamentary  Committee
 should  place  their  findings  before
 the  Parhament  after  scrutinising  all
 the  statements  of  assets  and  liabili-
 ties,  I  feel  such  a  Parliamentary
 Committee  is  very  necessary  to  re-
 move  the  suspicion  from  the  public
 mind  regarding  the  conduct  of  Min-
 isters,  Members  of  Parliament  etc.?
 This  will  go  a  long  way  in  saving  the
 aystem  of  Parliamentary  democracy.
 Although  I  do  not  believe  that  our
 basic  problems  can  be  solved  through
 the  system  of  Parliamentary  demo-
 cracy.  Or  that  the  country  can  be
 freed  from  corruption  through  this
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 system,  This  step  will  help  the  in-
 terest  of  yourselves  who  talk  about
 Parfiamentary  democracy.  all  the
 time.  I  want  a  clear  answer  to  my
 questions.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Sir,  I  would  hke  the  House
 and,  particularly,  Prof.  Madhu  Dan-
 davate  and  others,  to  lhsten  to  my
 reply  to  Starred  Question  No.  316.  I
 had  stated  that  there  is  already  a
 Code  of  Conduct  for  Ministers  which
 provides  for  the  disclosure  by  a  Min-
 ister  to  the  Prime  Minister  or  the
 Chief  Minister  as  the  case  may  be  of
 assets  and  liabilities  and  business  in-
 terest  of  a  Minister  and  members  of
 his  family  and  also  for  submission  of
 an  annual  declaration  regarding  his
 assets  and  liabilities.  These  are  treat.
 ed  as  confidential  documents.  No
 proposal  is  under  consideration  for
 requiring  other  elected  members  to
 furnish  similar  declarations,

 Under  Rule  55()  of  the  Rules  of
 Procedure  of  this  House,  a  discussion
 can  be  raised  to  seek  elucidation  on
 a  matter  of  fact  The  hon  Member
 has  commended  declaration  of  mov-
 able  and  immovable  properties  by
 elected  representatives  as  a  healthy
 practice,  He  had  also  eloquently
 pleaded  for  the  need  to  evolve  a  code
 of  conduct  for  elected  representatives.
 He  further  .ecommended  that  those
 members  who  amass  wealth  during
 their  tenure  as  elected  representatives
 should  be  subjected  to  some  electoral
 disqualifications.  It  will  be  appre-
 ciated  that  these  are  all  matters  which
 constitute  suggestions  for  action  and
 do  not  strictly  require  any  elucidation
 on  any  matter  of  fact.

 PROF.  MADHU  DANDAVATE:  I
 never  used  the  word  disqualification
 at  all,  Probably,  he  may  have  pre-
 pared  his  reply  before,

 SHRI  K.  BRAHMANANDA  RED-
 DY:  Any  way,  the  question  whether
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 all  elected  representatives  should  be
 ‘requireg  to  declare  publicly  their  as-
 sets  and  liabilities  had  been  consi-
 dered  on  several  occasions  in  the  past.
 Right  at  the  time  when  the  Constitu-
 4on  was  made,  proposals  to  this  effect
 came  before  the  Constituent  Assemb-
 ly  and  the  founding  fathers  of  the

 ,  Constitution  did  nvt  see  any  merit  in
 incorporating  provisions  in  our  Con-
 stitutior  in  this  behal:,  In  1964,  this
 House  considered  a  Private  Member’s
 Bill  on  this  subject  moved  by  Shri
 H.  V.  Kamath  and  rejected  the  Bill.
 In  1969,  the  All  India  Whips  Confer-
 ence  deliberated  on  the  need  for  a
 code  of  conduct  for  elected  represen-
 tatives  and  adopted  a  code  of  con-
 duct.  Even  this  code  of  conduct  does
 not  include  any  provision  for  decla-
 ration  of  assets  and  liabilities  by  elect-
 ed  representatives.  Most  recently,
 two  Committees  of  Parliament  consi-
 dered  the  matter.  One  was  the  Com-
 mittee  presided  over  by  the  Speaker
 for  changes  in  the  electoral  law.

 PROF.  MADHU  DANDAVATE:  Ex-
 cuse  me  for  my  interruption.  He  has
 been  referring  to  the  founding
 fathers.  But  the  founding  fathers  did
 not  feel  the  necessity  of  amending
 Articles  368  and  13(2),

 But,  later  on,  through  the  Golak
 Nath  case,  when  we  found  that  prob-
 ably  a  mis-use  of  those  loose  Articles
 was  taking  place,  we  came  forward
 with  the  24th  Constitution  Amend-
 ment  Bill  and  tightened  up  Articles
 368  and  13(2)  and  we  said  that  Arti-
 cle  13(2)  is  not  the  controlling  clause
 for  Article  368,  Whatever  the  found-
 ing  fathers  of  our  Constitution  might
 have  felt  earlier  while  framing  the
 Constitution,  later  on,  when  our  ex-

 pperience  demanded  that  these  chan-
 wes  had  to  be  incorporated,  we  have
 made  them.  That.  is  my  argument.

 SHRI  K.  BRAHMANANDA  RED-~
 DY:  So  far  as  the  principle  underly-
 ing  your  suggestion  is  concerned,  the
 Matters  do  not,  change,  Now,  one

 45
 Assets  by  Elected  Representa-

 2

 tives  (HAH)

 /  .  Was  the  Committee  presided  over  by
 the  Speaker  for  changes  in  the  elec-
 tora]  law,  The  other  was  a  Joint  Se-
 lect  Committee  which  examined  the
 Presidential  Election  Act.  Again,  Sir,
 no  iecommendation  on  this  subject
 has  been  made,  Finally,  I  under-
 stand  that  there  are  two  other  Pri-
 vate  Member‘s  Bills  on  this  subject
 introduced  in  the  House  by  Shri  Ula-
 ganambi  and  Shri  B,  K.  Das  Chou-
 dhury,  The  House  will  have  an  op-
 portunity  to  discuss  this  question  at
 greater  length  when  these  Bills  come
 up  for  consideration.

 As  I  had  stated  in  my  answer,  there
 is  already  a  Code  of  Conduct  for  Mi-
 nisters  which  provides  for  disclosure
 by  a  Minister  to  the  Prime  Minister
 or  the  Chief  Minister  as  the  case  may
 be  of  assets  and  liabilities  and  busi-
 ness  interest  of  a  Minister  and  mem-
 bers  of  his  family.  The  code  of  con-
 duct  also  requires  submission  of  an-
 nual  declarations  regarding  Ministers’
 assets  and  Miabilities.  This  code  of
 conduct  represents  the  consensus
 amongst  all  Chief  Ministers  when
 they  went  into  this  question  in  1964.
 This  code  already  provides  an  ade-
 quate  mechanism  for  the  Prime  Min-
 ister  or  the  Chief  Minister  to  Jook
 into  allegations  concerning  Ministers’
 assets  in  the  light  of  their  earlier  dec-
 laration  of  assets  and  liabilities.  All
 elected  representatives,  and  more  so
 the  Ministers  live  every  minute  of
 their  lives  in  the  glare  of  publicity
 and  public  gaze.  The  two  Houses  of
 Partiament  can  make  themselves  felt
 at  any  point  of  time  on  any  aspect
 of  their  members’  conduct,  reputation
 and  for  that  matter  any  aspect  of  pub-
 lie  administration,  The  authority  of
 this  House,  the  sanction  behind  dis-
 cussions  ang  expression  of  opinions
 in  this  House  in  our  view,  constitute
 the  safeguard  necessary  in  this  be-
 half.  Mere  declaration  of  assets  and
 liabilities,  even  their  being  made  pub.
 He,  would  not  be  any  greater  sanc-
 tion  than  the  opinion  and  authority  of
 thig  House.  Further,,  these  pubjic.
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 declarations  can  lead  to  frivolous
 challenges.  As  the  facts  are,  such
 challenges  are  likely  to  receive  exag-
 gerated  publicity.  Even  if  the  chal-
 lenge  or  other  allegations  were  to  be
 found  baseless  after  inquiry,  the  un-
 savoury  publicity  arising  out  of  the
 challenge  would  cause  irreparable
 damage  to  the  reputation  of  the  con-
 cerned  Member  of  Parliament  or  of
 the  Legislative  Assembly.  If  declara-
 tions  by  electeq  representatives  were
 to  be  insisted  upon  and  were  also  to
 be  made  public,  adequate  safeguard
 against  frivolous  challenges  would
 have  to  be  advised.

 Another  aspect  of  the  matter  is  that
 a  mere  declaration  of  assets  and  lia-
 bilities—here,  I  would  like  you  to
 listen  carefully—would  not  be  ade-
 quate  to  prevent  clandestine  or  bena-
 mi  acquisition  of  wealth.  Now,  Sir,
 Mr,  Dandavate  has  made  much  of  the
 Socialist  Party  of  Maharashtra,  Mem-
 bers  of  the  Socialist  Party,  having
 declafed  their  assets  before  the  Gov-
 ernor  and  some  Corporators  before
 somebody  else.  If  he  thought  that—
 he  began  his  speech  in  that  manner
 —the  conscience  of  jhe  Socialist  Party
 is  eased  by  this,  I  am  afraid,  he  has
 committed  a  grievous  mistake

 PROF.  MADHU  DANDAVATE:  I
 am  very  sorry.  ‘You  have  not  res-
 ponded  to  the  noble  sentiment.  I  am
 SOITY.

 SHRI  K.  BRAHMANANDA  RED-
 DY:  Noble  or  otherwise,  I  am  only
 saying  that  you  claim  that.  If  you
 think  that  mere  declaration  of  assets
 and  liabilities  will  absolve  you  all
 and  if  that  is  being  considered  by  you
 ag  easing  of  your  conscience,  I  would
 say  you  are  very  wrong.

 It  would,  therefore,  he  necessary  to
 devise  further  measures  to  provide
 for  sanctions  incomplete  dec-

 and  other  quch  matters.  I
 am  mere,  Sir,  that  at  the  appropriate
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 stage  when  Private  Members’  Bills
 are  considered,  this  House  will  go  into
 all  these  aspects,  the  pros  and  cons
 of  the  proposals  in  detail.

 In  answéring  the  question,  I  had
 merely  stated  the  factual  position.
 In  doing  so,  I  was  also  reaffirming
 my  great  faith  in  the  conduct  and  the
 values  whith  the  elected  representa-
 tives  of  this  country  cherish,  The
 question  of  disqualification  of  mem-
 bers  of  the  legislature  who  amass
 wealth  during  their  tenure  as  elected
 representatives  did  not  directly  arise
 from  the  question  as  it  was  for-
 mulated.  In  any  case,  whether  or
 not,  there  should  be  disqualification,
 ‘and  if  so,  what  should  be  the  nature
 and  scope  of  such  disqualification,
 are  matters  which  could  be  consi-
 ered  when  amendments  to  the  Re-
 presentation  of  the  People  Act  are
 taken  up  for  discussion.  Therefore,
 dt  would  not  have  been  proper  for
 me  to  express  any  opinion  on  this
 issue  while  answering  that  question
 which  did  not  directly  relate  to  that
 subject.  The  answer  I  furnished  on
 the  5th  was  complete  and  after  hear.
 ing  the  member  I  do  not  think  that
 any  aspect  of  my  reply  needs  any
 elucidation  on  any  matter  of  fact.

 As  I  have  already  said  in  my  reply
 as  well  as  in  the  remarks  made  now,
 mere  declaration  of  assets  and  Habi-
 lities  is  not  a  remedy  against  corrupe
 tion.  If  you  think  it  is  a  remedy
 against  corruption  or  any  such  thing,
 it  is  not  so.

 PROF.  MADHU  DANDAVATE;
 On  thaf  there  is  no  difference

 SHRI  K.  BRAHMANANDA  RED-
 DY:  On  the  ether  hand,  it  hes
 potentialifies  of  some  mischief.
 will  have  to  be  considered  in
 and  safeguards  evolved  if  Partiament
 were  to  witimalely  duckie  oh  settie-
 thing  Hke  this.
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 Secondly,  my  hon,  friend  has

 brought  in  not  only  elected  MPS  but
 all  elected  representatives,  That
 would  mean  Jakhs  and  lakhs  of  peo-
 ple  in  this  couhtry,  elected  MPs,
 elected  members  of  Legislative  As-
 semblies,  Legislative  Councils,  pan-
 chayats,  corporations,  Municipal  Co-
 uncils,  co-operative  societies,  house.
 building  societies  and  what  not,  They
 ate  all  elected  representatives.

 SHRI  THA.  KIRUTTINAN  (Siva-
 ganja):  That  has  been  done  in
 Tamil  Nadu  except  for  MPs.

 SHRI  K.  BRAHMANANDA  RED-
 DY:  On  paper.  That  I  know.
 Please  do  not  go  into  it.

 SHRI  K.  GOPAL  (Karur):  The
 assets  are  on  the  high  side  for  every-
 body.

 SHRI  K.  BRAHMANANDA  ,  RED-
 DY:  There  is  no  remedy  if  a  false
 declaration  is  made.  Nothing  has
 happened.  Therefore,  let  us  not  go
 into  this  question  which  is  not  a  sub-
 ject  matter  of  debate  just  now.

 Secondly,  you  will  have  to  consi-
 der  his  intention.  Whether  his  inten.
 tion  is  this  or  whether  he  wants  to
 limit  it  fo  only  the  elected  members
 of  Parliament  end  the  legislatures  is
 one  point  on  which  he  has  to  be
 Clear.  If  you  put  ‘elected  represen.
 tatives’,  that  will  mean  a  million
 People  in  this  country,  or  even  more.

 me
 would  request  film  to  consider

 If  Shri  Moinu@i  Dharia  bas  done  it,
 I  do  not  want  to  make  any  com-
 ment.  Whether  it  is  heroic  or  other-
 wise,  I  do  not  know.  Whatever  it
 be,  It  is  a  matter  for  him.

 PROF.  MADHU  DANDAVATE:  7
 hope  you  do  sot  disapprove  of  the
 conduct  of  Shri  Dharia.

 Assets  by  Elected  Representa-
 tives  (HAH)

 SHRI  K.  BRAHMANANDA  RED.
 DY:  I  am  neither  approving  nor
 disapproving.

 PROF,  MADHU  DANDAVATE:
 You  are  not  prepared  to  praise  your
 colleague  for  what  he  has  done.

 SHRI  K.  BRAHMANANDA  RED-
 DY:  Iam  not  approving;  I  am  not
 disapproving.  I  am  not  making  any
 comment.

 If  the  honour  of  MPs  or  others
 has  to  be  maintained,  if  they  have  to
 be  protected  from  the  manipulations
 of  business  peoplé;  this  alone  will
 not  suffice.  I  hope  he  will  entirely
 ‘agree  there.

 PROF,  MADHU  DANDAVATE:
 Agreed.  But  make  a_  beginning
 somewhere.

 SHRI  K.  BRAHMANANDA  RED-
 DY:  He  has  also  said  that  some
 people  are  living  beyond  their  means.
 That  has  nothing  to  do  with  assets
 and  liabilities.  It  has  something  to
 do  with  the  money  got.

 Therefore.  I  do  not
 refer  fo  what  the  late  revered  Dr,
 Ambedkar,  oné  of  the  architects  of
 the  Constitution,  saig  in  this  regard.
 After  alt,  all  elected  representatives
 live  in  ffe  public  gaze  every  mo-
 ment  and  if  really  there  are  some
 who  dishonour  themselves  by  this
 kind  of  corruption,  the  public  are
 there  fo  correct  them.  I  am  sure  in
 a  great  majority  of  cases  such  elect-
 ed  representatives  fall  to  the  ground
 when  they  go  before  the  people  at
 the  time  of  the  next  poll.

 want  you  to

 Shri  Halder  asked  how  many  Min-
 isters  had  submitted  the  list  of  assets
 and  liabilities.  It  is  a  code  of  con-
 duct.  I  presume  all  Ministers  would
 have  aubmitted  thety  liste  af  aggets
 and  Habilities  to  the  Prime  Minister,
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 I  have  no  reason  to  believe  that  some
 have  not  submitted.

 If  is  a  matter  on  which  I  cannot
 assert,  but  I  can  only  presume  that
 all  Members  would  have  submitted
 their  list  of  assets  and  liabilities,  So
 far  as  I  am  concerned,  I  have  sub-
 mitted.

 About  a  committee,  the  question  is
 premature.  I  am  not  saying:  no  At
 the  same  fime  |  am  Saying  that  this
 is  a  matter  which  has  great  poten-
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 tialities,  ‘epee  from  good  if  there  is
 any,  for  mischief  also.  Therefore  if
 it  lras  6  be  considered,  it  has  to  be
 considered  in  great  depth.

 48.37  hrs.

 The  Lok  Sabha  then  adjourned  til

 Elevtn  of  the  Clock  on  Monday,
 December  16,  974/Agrahayana  25,
 896  (Saka),


